
 Par.  82.1152

 Saturday,
 3rd  September,  955

 ma

 PARLIAMENTARY

 DEBATES

 HOUSE  OF  THE  PEOPLE

 OFFICIAL  REPORT

 PARLIAMENT  SECRETARIAT
 NEW  DELHI

 Price  Six  Annas  (Inlend)
 Price  Two  Shillings  (Foreign)



 CONTENTS

 (Vol.  V,  Nos.  22  to  40,  dated  22nd  August  to  36th  September,  955)

 MONDAY,  22ND  AUGUST,  I955—  CoLUMAs

 Oral  Answers  to  Questions—

 Starred  Questions  Nos.  977,  978,  981,  983,  984,  986,  988  to  992
 9944  to  996,  999  to  I00I,  ‘1003,  ‘1004,  7008  to  I0I0,  985,  I005  and
 I007  नि  नि  मे  वि  नि  नि  393I—60

 ह  Short  Notice  Question  No.  7.]  3960  —63
 Written  Answers  to  Questions—

 Starred  Questions  Nos.  976,  979,  930,  982,  987,  993,  997,  998,
 ‘i  23963—68 roo2  and  I  ५  न  +  .

 Unstarred  Questions  Nos.  ‘514 to  ‘534.  .  .  .  .  3968—76

 Tusspay,  23RD  AUGUST,  I955—

 Oral  Answers  to  Questions—
 Starred  Questions  Nos.  ‘1013,  I015,  I0I7,  7079  to  I02I,I024  to  1028,

 IOZO,  ‘1031,  ‘1032,  7034  to  1036,  ‘1038,  Iogi  to  ‘1046,  ‘1048,  7049
 7053  and  7054  to  I056.  .  .  .  .  न  न  .  3977—4007

 Written  Answers  to  Questions—

 Starred  Questions  Nos.  I0I%,  ‘1012,  ‘1014,  1016,  I0%8,  I022,  ‘1023,
 ‘1049,  ‘1033;  ‘1037,  1039,  ‘TO4O,,  ‘1047,  ‘Toso,  ‘TOSI,  I053  and  7057
 to  7  नि  4007—I6

 Unstarred  Questions  Nos.  535  to  563.  .  +  (4016—28

 WEDNESDAY,  24TH  AUGUST,  I955—

 Oral  Answers  to  Questions—
 Starred  Questions  Nos.  1065,  1066,  I068  to  I072,  7074  ‘1075,  ‘1079,

 i08!,
 7083

 ‘1085,  7089  to  I09I,  7093  toI095,  Y098to  TIOO,  7703  to
 II06  rr08.  .  +  न  न  न

 Written  Answers  to  Questions—
 Starred  Questions  Nos.  1067,  ‘1073;  I076  to  1078,  r080,  I082,  1084,

 708  7088,  I092,  ‘1096,  I097,  IIOI,  Ii07  and  II09  to  II23.  4062—74
 Unstarred  Questions  Nos.  564  to  584  and  586  to  604.  -  4074—94

 THURSDAY,  25TH  AUGUST,  I955—
 Oral  Answers  to  Questions—

 Starred  Questions  Nos.  rzaq,  ‘1125;  I%29,  II3I,  I%32,  I3$)  7737  to  I39,
 II4I,

 ss
 to  77479  I%49,  II§0,  ‘11§2,  II§4  to  I95  é  I§8,  ©733,

 1126,  ‘1148,  I%44,  7753  and  11g}.  न  +  (4995—4123,
 Short  Notice  Question  No.  8.  डर  4124—25

 Written  Answers  to  Questions—

 mace  a
 Questions  Nos.  ‘11275  1128,  ‘110,  1134)  1136,  II40,  1142,  7743
 si  +  नि  नि

 Unstarred  Questions  Nos.  605  to  618.  मै  +  4728—34

 (i)

 4325—28



 Friday,  26TH  AUGUST  I955—  CoLUMNS

 Oral  Answer  to  Question—
 Starred  Questions  Nos.  759

 A  my  164,  प्र,  मम  ee  mee TI  777  1178  1181,  I!  IIB5,  ‘1189;  TI90,  2
 and  toc:

 5५  7
 J  :

 4s
 ]  a  ,  :  ;  .  d  413564

 Correction  of  Answer  to  S.Q.  7764  .  .  .  नि  डे  4I6I

 Written  Answers  to  Questions=
 Starred  Questions  Nos.  1162,  1163,  ‘1165,  ‘1166,  II69,  II72,  II74,  1176,

 V7,  ‘1179,  1180,  ‘1182,  1183,  7786  to  ‘1188,  II9it  to  ‘1193,  an
 TI97  to  I203  «|  eee  HESS

 Unstarred  Questions  Nos.  679  to  636,  «  .
 .  ’

 ह  ‘4175—82

 TUESDAY,  30TH  AUGUST,  I955—

 Oral  Answers  to  Qusetions—

 Sarted  Questions  Nos.  7204  to  I206,  I2II,  I2I2,  7274  to  1216,  I22I,
 I224  ‘1228,  I23I,  72329  7234  to  I239  and  I24%.  .  «  (41894214, 274

 Written  Answers  to  Questions—

 Started  Questions  Nos.  7307  to  r2I0,  1213,  I2%7  to  4220,I222,  ‘1223,
 I229,  ‘1230,  1233)  ‘1249,  and  I242  to  I254.  .  (421425

 Started  Questions  Nos.  637  to  668.  :  .

 WEDNESDAY,  3IST  AUGUST,  I955—
 Oral  Answers  to  Questions=

 Starred  Questions  Nos.  25§,  1256,  2§8,  7262  to  1264,  1266,
 7268  to  ‘1270,  (1272)  I274  to  I277,  7279  to  1283,  3288  to  I920,
 I292,  I293,  295  to  ‘1299,  I30I,  and  7302  .  424I—7I

 Written  Answers  to  Questions—
 Starred  Questions  Nos.  ‘1257,  7259  to  I26%,  1265,  1267,  I27%,

 ‘1273,  1278,  7284  to  1287,  I29I,  I294  and  I300.  a  :  ‘4271-76.

 Unstarred  Questions  Nos.  669  to  679.  4276—B80

 THURSDAY,  IST  SEPTEMBER,  1955—
 Oral  Answers  to  Questions—
 Starred  Questions  Nos.  ‘1303,  1306,  ‘1307,  13095  7370  to  ‘1312,  I3I5,

 1317,  I338,  ‘1320,  7322  to  ‘1324,  3I326  to  I330,  I34T,  I33%,
 7333  7335  to  1337)  I340  and  ‘1342.  428I—43I0

 Whitten  Answers  to  Questions—
 Starred  Questions  Nos.  ‘1394,  (1305,  1308,  ‘1313,  7374  ‘1316,  1319,

 ‘1321,  ‘1325;  7334  1338,  7339  amd  7343  to  ‘1345.  43II—I6
 Starred  Questions  Nos.  680  to  7or.

 (4225-40

 4316—24
 FRIDAY,  2ND  SEPTEMBER  955

 Oral  Answers  to  Questions—

 Sterred  Questions  Nos.  7346  to  ‘1355:  7359  to  1362,  1364,  13655  7367  to  1374)
 1376,  7373  to  7383  and  r3  35-51

 Short  Notice  Question  No.  9.  मु  soo.  4357
 Written  Answers  to  Questions—

 Starred  Questions  Nos.  4356  to  ‘1358,  1363,  1366,  1377)  7384,  1385,  387
 to  ३397  4358—62

 Unstarred  Queation  Nos.  702  to  746  :  .  4363—80



 iii)

 SATURDAY,  grd  SEPTEMBER,  I955—  CoLUMNS
 Oral  Answers  to  Questions—

 Starred  Questions  Nos.  1394,  ‘1403,  73
 4५

 to  1397)  7399.  1400,  74०4  to
 ‘14073  74०9  I4!0,  1413,  I4I4,  7476,  1418,  (4t9,  1423,  I424,  7425  to
 1428,  1430)  73939  and  I4I2.  :  438I—4409

 Written  Answers  to  Questions—
 Starred  Questions  No.  1398,  3I39I,  ‘1401,  I402,  ‘1408,  IqiI,  I4rs,

 ‘1421,  ‘1422,  1425)  ‘1429  and  I43!.  4409—1 4 4
 Unstarred  Questions  Nos.  747  to  753.  4414—18 8

 MONDAY,  5TH  SEPTEMBER,  I955—
 Oral  Answers  to  Questions—

 Starred  Questions  No3.  1433,  14365  1437)  ‘1440,  1441.1443,  1444,  1447,  448.3450
 td  1453)  ‘1455  1456.  1458,  I4§9,I46I.3464.3¢34.7446  ardi4q9.  oe  द  44I9—g42

 Written  Answers  to  Questions—

 Starred  Questions  Nos.  ‘1432,  1434)  ‘1435,  ‘14395  1442,  1445,  I454,  14575  1460,
 1462,  7463  and  I465.  .4442—46

 Unstarred  Questions  Nos.  754  to  780.  4442—58

 TUESDAY,  6TH  SEPTEMBER,  I955—

 Oral  Answers  to  Questions—~—
 Starred  Questions Nos.  1466  1467,  469 to  47I,  474  to  48I,  1485,  1486  7488

 t0494,496.I498  to  75§00,  ‘1§02)  §03  and  I§0§  to  r507  4459—92

 Written  Answers  to  Questions—

 Starred  Questions  Nos,  1468  I472,  14735  1482,  1483,  1484,  487,  ‘14955
 I497,  I50%,I504  and  Igo08torsrs.  4492—99

 Unstarred  Questions  Nos,  787  to  8r0,  3  and  83  44994514

 WEDNESDAY,  7TH  SEPTEMBER,  795  ९--
 Orel  Answers  to  Questions—

 Starred  Questions  Nos,  7§36  to  4§22,  I§24  to  I§27,  ‘15475  7528  to  1§33,
 ‘1536.  537  and  I539tOIS45  45I5—45

 Written  Answers  to  Questions—

 Starred  Questions Nos.  .523,5§34,535,I538,I546  and  3548  to5s4  4546—49
 Unstarred  Questions  Nos.84  to  823  4549—~56

 THURSDAY,  8TH  SEPTEMBER,  I955——
 Oral  Answers  to  Questions—

 Starred  Questions  Nos.  ‘1555s  1556,  I558  tq  1560,  7६562  to  I566,  I568.
 ‘1§70,  ‘571s  7573  to  1576,  7578  to  §83,  1585,  587  to  1589,  I§9t  and  3g92  ‘455790.

 Written  Answers  to  Questions—
 Starred  Questions  Nos.  ‘S57,

 dg6t,
 1567,  1569,  3§72  1577),  £584,

 1586,  I590  and  7594  to 1596,  .  *  .  soo  +  4590—95
 Unstarred  Questions  Nos.  824  to  84I.  4595—4604



 (iv)

 Frioay,  93  SEPTEMBER,  955  CoLUMNS

 Oral  Answers  to  Questions—
 Starred  Questions  Nos.  1597)  1598.  I600  to  I606,  I6I0  to  I6I

 I63§,  1620,  I622  to  362§,.  7627  to  1630,  I632  to  7639  and  r64I.  5—38

 Written  Answers  to  Questions=
 Starred  Questions  Nos.  ‘1599,  607  to  I609,  1614,  I626,  1618,

 1619,  I62I,  I626,  I63I,  I640  and  ‘1642  to  ‘1653.  1  4638—48
 Unstarred  Questions  ton  848  to  874.  4648—64

 MONDAY,  727  SEPTEMBER,  I955—

 Oral  Answers  to  Questions—

 Starred  Questions  Nos.  4654  to  1657,  266I,
 166

 1666,  I667,  I669,  I67I,
 1673,  1675,  7677  to  I680,  I682,  I684,  1685,  7668  and  1659.  4665-~88

 Written  Answers  to  Questions—

 Starred  Questions  Nos.  1658,  1660,  1662,  1664,  1665,  I670,  1674,  1674,  1676,
 1681,  3683  and  I886  to  ‘1688,  4689—94

 Unstarred  Questions  Nos.  875  to  884.  4694—98

 TUsspay,  3th  SEPTEMBER,  I955—
 Written  Answers  to  Questions  —

 Starred  Questions  Nos.  2689  to  1718  .  .  .  +  .  .  4699—4710
 Unstarred  Questions  Nos.  885  to  902  ,  904  and  905  नि  न  :  7  47I—22

 WEDNESDAY,  I4TH  SEPTEMBER,  I955—

 Written  Answers  to  Questions—

 Starred  Questions  Nos.  7779  to  787  .  न  .  ‘  न  न  हाथ-व55
 Unstarred  Questions  Nos.  906  to  940  .  .  .  न  .  नि  4755—70

 THURSDAY,  ISTH  SEPTEMBER,  I955—

 Oral  Answers  to  Questions—

 Starred  Questions  Nos,  7790  to  ‘1794;  7794  to  I80I,  7803  to  I8II,  7823  tor826,
 I8I9  to  823  and  3788  .  नि  नि  .  (4771—4800

 Written  Answers  to  Questions—

 Starred  Questions  Nos.  1789,  7793  ‘1802,  I8:2,  7877  and  1818  .  .  4800—o2

 Unstarred  Questions  Nos.  942  to  953.  .  .  :  .  .  .  4802—o8

 FrRIpAy,  16TH  SEPTEMBER,  I955—

 Oral  Answers  to  Questions—

 Starred  Questions  Nos.  ‘1822,  7824  to  1826,  1828,  1829,  I832,  _  1832,1834,  1835,
 1837,  1838,  840,  I84I,  7843  to  1853,  855  and  I857  to  7860  4809—40

 Written  Answers  to  Questions—

 Starred  Questions  Nos.  1823,  ‘1827,  1830,  1833,  ‘1836,  1839,  7842,  I854,  7856
 and  1861  to  ‘1867,  .  *  .  .  .

 Unst  rred  Questions  Nos.  954  to  976  and  978  toggr  «  c  .  .  4846--63

 INDEX  +  +  .  .  *  .  .  क  .  .  *  I—I6  I
 et



 LOK  SABHA  DEBATESS::.  Phew  REMAY.

 (Part  I—Questions  and  Answery):-¢......)29.252.20

 4381  4384

 LOK  SABHA  Research  Scholarshipein  Humanities

 Sararday  3rd  September,  T19SS+

 Tha  Lok  Sabka  met  at  Eleven  of
 the  Clock

 e  (Mn.  Speaxes  in  the  Chair.)

 ORAL  ANSWERS  TO  QUES'IIONS

 Mr.  a
 t  Shri  Radha  Reman—

 absent.  Shri  D.  C.  Sharma—aleo  absent
 Shri  Naval  Prabhakar.

 Shri  Naval  Prabhakar  :  1394.

 Shri  8.  N.  Das:  2403  is  on  the  same
 subject.  The  two  may  answered
 together.

 Mr.  Speaker  :  That  is  Shri  Veere-
 ewamy’s  question.  Would  he  like  both
 to  be  answered  together  ?

 Shri  Veeraswamy  :  Ycs,  Sir.
 Mr.  Speaker  :  Very  well.

 Both  of  them  may  be  answered  toge-

 प्रभावी  घिन्लानों  (  हृतेनिटीण  )  चम्धन्धी

 शर्बबरणा  कछात्रवत्तियां

 Pryev.  st  सफल  प्रभाकर  :  क्या

 लिखा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  चालू  वर्ष  में  मानवी  विज्ञानों

 सम्बन्धी  गवेषणा  छाऋत्तियोंके  लिये  मी

 तक  कितने  भाईंदर-पत्र  प्राप्त  हुये  हैं;  भौर

 (ख)  इस  काम  के  लिये  प्रार्थियों  का

 चुनाव  किस  प्रकार  होगा  ?

 शिका  मंत्री  के  समाचार  (डा०
 एज०  एस०  बात)  :  (क)  २३०.

 (ल)  छात्रवृत्तियों  कंवल  योग्यता  के

 आधार  पर  सरकार  द्वारा  नियुक्त  चुनाव
 समिति  कौ  सिफारिश पर  दी  जाती  है?

 267  LSD—)

 91403.  Shri  Vi  «  Will  the
 Minister’  of  Education be  plessed  to
 state  :

 cata
 the  number  of  Scheduled  Castes

 who  have  applied  for  Research

 EeSolarahips
 in  Humanities  this  year; an

 (b’
 2  the

 number  amongst  them  who
 have  awarded  scholarships  ?

 The
 Pardamsentary  $

 Secretary  to  the
 Minister  of  Educa’  (Dr.  ‘M.  M.

 pio  A
 :  (a)  and  (b).  The  information  is  not

 available;  the  awards  are  made
 purely on  merit  and  applicants  were  not  as.

 to  indicate  the  community  to  which  they

 Selections  for  awards  under  the  scheme
 for  this  year  have  not  yet  been  made.

 श्री  मिल  प्रभाकर:  क्‍या  में  जान  सकता

 हैं  कि  इस  गवेषणा-कार्य  के  लिये  फितने
 व्यक्तियों  का  चुनाव  होगा  ?

 Dr.  M.  M.  Das:  Originally  the  scheme
 was  for  two  years  and  the  total  number  of
 research  Scholarships  to  be  during
 each  year  was  r00.  Now,  Ele  a  has
 been  extended  for  one  year  more,  and  the
 total  number  of  scholarships  for  this
 also  will  be  r00.  veer

 aft  weet  प्रभावित  :  कया  में  जान  सकता

 हैं  कि  प्रत्येक  छात्र  को  कितनी  सहायता  दी
 जायगी  ?

 Dr.  M.  M.  Das:  Rs.  200  per  month
 for  two  years.

 Shri  V  I

 Madras  State  ?
 Dr.  M.  M.  Das  :  No,  Sir.  We  have

 fumber  of got  no  figure  here
 grins

 the
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 Shri  V.  Muniswamy  :  In  awarding
 these  scholarships,  may  I  know  whether
 the  question  of  awarding  State-wise  will
 be  taken  into  consideration  ?

 Dr.  M.  M.  Das  :  These  scholarships
 are  awarded  only  on  merits.

 Shri  S.  N.  Das  :  May  I  know  where
 these  A

 oem  carry  on  their  research
 work

 Dr.  M.  M.  Das  :  In  universities  and
 institutions  of  higher  learning.

 tt  नवल  प्रभाकर  :  क्‍या  भें  जान  सकता

 हूं  कि  क्या  इस  छात्र बु ति  के  लिए  प्रत्येक
 राज्य  को  लिखा  जाता  है?  इसक  प्रचार

 का  क्‍या  साधन  है  !  कैसे  इसका  प्रचार  किया
 जाता  है  ?

 Dr.  M.  M.  Das  :  The  advertisement
 was  given  in  the  papers,

 Foreign  Assistance

 "1395.  Shri  Sivamurthi  Swami  :
 Will  the  Minister  of  Finance  be  pleased
 to  state  the  total  amount  of  foreign  assis-
 tance  that  the  Government  of  India
 expect  to  receive  during  1955-56  ?

 The  Parliamentary  Secretary  to  the
 Minister  of  Finance  (Shri  B.  R.
 Bhagat):  The  amount  of  total

 foreign assistance  including  loans  drawn  from  the
 International  Bank  for  Reconstruction  and
 Development

 expected
 to  be  received

 during  1955-56  ह ज  placed  at  Rs.  70°9
 crores,

 Shri  Sivamurthi  Swami  :  May  I
 know  how  much  amount  is  received  in
 kind  and  how  much  in  cash  ?

 Shri  B.  R.  t  :  This  includes
 loans  and  grants,  both  in  cash  and  commo-
 dity  from  all  the  countries.  So,  it  is
 difficult  to  give  the  details.  If  the  hon.
 Member  asks  for  the  break-up  we  cas
 supply.

 Shri  Sivamurthi  Swami  :  What
 is  the  interest

 checks
 d  for  the  loan,  and

 in  how  many  years  should  it  be  repaid  ?

 Shri  B.  R.  Bhagat  :  The  interest
 charge  is  the  usual  3

 us
 cent.  In

 some  cases  such  as  the  vc.  loan  it  ‘is
 47/8  per  cent.  It  varies  between.  3  and
 §,  but  the  average  is  about  3  a2  to  4  per
 cent,

 Mr.  Spesker  .  What  is  the  period
 in  which  it  is  repayable  ?

 Shri  B.  R.  t  7  The  usual
 period  is  ten  years,  but  in  some  cases  it  is
 r5,  and  in  one  case  it  is  20  years.
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 Shri  Heda  :  A  certain  portion  of  the
 aid  comes  in  the  shape  of  some  materials
 like  jeeps  and  other  t hin  gs.  May  I  know
 whether  the  Government  have  calculated
 the  landing  cost  of  the  jeeps  and  other
 materials  and  the  cost  of  the  same  vehicle
 in  the  market  in  India  and  the  ‘aid’  cost  ?
 My  information  is  that  jeeps  are  charged  to
 us  at  about  Rs.  16,000  per  jeep  while
 the  landed  cost  ir  India  would  be  Rs.
 §:000,  I  would  like  to  know  whether
 it  is  correct.

 Shri  8,  R.  Bhagat  :  I  am  not  aware
 of  any  particular  instance,  but  generally
 75  per  cent.  of  the  economicaid  is  a
 gtant  and  only  25  per  cent  is  loan,  and
 when  that  forms  part  of  the  grant,  ite
 cost  does  not  matter  to  us.

 Mr.  Speaker  :  It  is  not  a  question
 i percentage.  The  point  is,  if  a  jeep  whi can  be  had  irf  India  for  °  Rs.  53000,  is

 accounted  at  the  rate  of  Rs.  16,000,  even
 on  the  basis  of  25  per  cent,  India  has  to
 pay  more.

 Shri 8.  R.  8  it  :  We  have not
 imported  any  jeep  ee er  this  scheme.

 The  Minister  of  Revenue  and  Defence
 Expenditure  (Shri  A.  C.  Guha)  :  In  a
 general  way  I  cansaythat  the  Govern-
 ment  would  not  make  some  estimate  of
 the  things  received  in  kind  without  veri-
 fying  the  price.  There  must  have  been
 some  parity  between  the  prevailing  price
 and  the  price  at  which  the  gift  is  taken,
 so  that  the  price  of  the  gift  may  not  be
 swelled  to  an  inordinate  degree.  Anyhow,
 if  the  hon.  Member  has  got  any  specific
 case,  he  may  bring  it  to  our  notice,  and  we
 shall  surely  look  into  it.  To  our  know-
 ledge  there  is  nothing  like  that.

 Shri  L.  N.  Mishra:  May  I  know
 the  total  amount  of  foreign  aid  received
 during  the  Plan  period  and  how  it

 =
 oh

 the  estimated  amount  mentio:  the

 Shri  8.  R.  Bhagat  :  Between  ‘19$1-52
 and  1955-56  the  total  amount  is  Rs.  238
 crores,  i.e.  authorised,  and  the  utilisation
 figure  is  about  Rs.  380  crores.

 Shri
 Jaipal

 Singh  :  How  does  the
 quantum  of  foreign  assistance  received  by
 us  compare  with  the  assistance  we  give
 ourselves  to  other  countries  ?

 Shri  B.  R.
 ge  के

 ts:  We  give  economic

 ee  ie  Hi  Fr  7
 ट
 ee  to w  s  Rs.  3-crores,  part

 Repel  that  we  have  provided  technical
 assistance  to  countries

 pat  ar
 neigh-

 “i296  8
 Shri  Bishwa  Nath  Roy  :  Will

 the  of  Natural  Resources  and
 Scientific  Research  be  pleased  to  Stem
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 whether  any  production  of  oil  has  started
 from  the  well  drilled  about  two_years
 ago  on  the  bank  of  the  Burhi  Dihing
 river  in  Assam  ?

 The
 Depety  te

 Minister  of  Education
 (Dr.  K.  L.  ye  Yes,  Sir,

 Shri  Bishwa  Nath  Roy  :  May  I
 know  the  annual  production  of  oil  here  ?

 Dr.  K.  L.  Shrimali  :  Although  the
 saverage  quantity  to  be  produced  from
 the  new  wells  is  16,000  barrels  per  day,
 it  is  only  when  all  the  wells  have  been
 drilled  that  we  shall  be  able  to  give  the
 correct  figure.

 Shri  Bishwa  Nath  Roy  :  May  I  know
 ‘the  number  of  wells  that  are  being  drilled
 there  at  present  ?

 Dr.  K.  L.  Shrimali  :  The  number  is
 about  six,  I  think,

 Shri  Bishwa  Nath  Roy:  May  I  know
 ithe  time  by  which  actual  production  will
 begin  from  all  these  six  we fis  ?

 Dr.  K.  L.  Shrimali  :  It  is  very
 difficult  to  say  the  exact  time  when  pro-
 duction  will  start  in  such  a  technical  matter
 as  this.

 Wind-mlll  Water-supply  Schemes

 “1397.  Shri  S.  C.  Samanta  :  Will
 the  Minister  of  Natural  Resources  and
 Scientific  Research  be  pleased  to  lay
 a  statement  on  the  Table  of  the  House
 showing

 (a)  the  names  of  the  States  where
 the  working  of  the  wind-mill  water-supply
 scheme  has  been  found  successful  ;

 (b)  how  many  such  mills  have  been
 ‘installed  by  the  U.S.  Technical  Co-
 operation  Mission;

 (c)  the  average  daily  output  of  water
 ‘from  them  ;

 (d)  the  average  initial  and  recurring
 cost  for  running  such  a  mill;and

 (८)  whether  light  wind-mills  design-
 ed  under  UNESCO’S  Scheme  for  arid
 gone  water-supply  have  also  been  used  ?

 The  Deputy  Minister  of  Education
 (Dr.  K.  L.  Shrimali)  :  (a)  to  ©.,  A
 statement  giving

 the  required  information
 fs  laid  on  the  Table  of  the  House.  [See
 Appendix  VITI,annexure  No.  uj.

 Shri  S.  C.  Samanta:  From  the
 Statement  I  find  that  no  scheme  is  at

 agi
 in  actual  operation  in  the  country.

 a  Government  aware  that  recently  a
 news  item  appeared  to  the  effect  that

 States  are  following  soon,  ?  Is  this
 adnformation  true  ?

 *
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 Dr.  K.  L.  Shrimali  :  The  statement
 which  has  been  supplied.  is  with  regard  to
 the  schemes  which  have  been  recommen-
 ded  by  the  Government  of  India.  In  the
 statement  it  has  also  been  said  that  certain
 Private  persons  and  organisations  have
 set  up  certain  wind-mills.  That  informa-
 tion  has  also  been  given  in  the  statement.

 Shri  S.  C.  Samanta  :  What  addi-
 tional  advantages  are  got  by  this  system
 bf  sa

 above  those  that  we  get  from
 wells

 Dr.  K.  L.  Shrimali:  Wind-milla  help
 in  utilising  the  natural  power  for  supplyirg
 water  and  also  for  generating  electricity.
 It  will  be  a  great  advantage  if  we  could
 make  these  wind-mills  successful  in  our
 country.

 Shri  8,  C.  Samanta:  May  I  know
 whether  during  storms  and  high’  winds
 these  machines  can  be  checked  ?

 Dr.  K.  L.  Shrimali:  Government  have
 set  up  a  committee  to  go  into  this  whole
 queation,  and  close  examination  is  being
 made  at  certain  centres.  At  this  stage
 we  are  not  In  a  position  to  say  how  far
 these  wind-mills  will  be  successfulin  the
 eountry.

 werd  झा जाब  हिन्द  फौजी

 ए,  श्री  भक्त  वर्शन  :  क्या
 रक्षा  मंत्री  ११  मार्च,  १६५५  को  दिये  गये
 तारांकित  प्रश्न  संख्या  ७७४  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  आज़ाद  हिन्द  फौज  के  ऐसे
 अधिकारियों  तथा  सैनिकों  की  संख्या  सुनि-
 षित  करने  का  कोई  प्रयत्न  किया  गया  है,
 चिन्ह  केन्द्रीय  सरकार  के  भ्र सैनिक  विभागों
 में  कभी  तक  नियुक्त  किया  गया  है  ;

 (@)  यदि  हां,  तो  उनकी  संख्या  कितनी

 t  oak

 (ग)  भ्राता  हिंद  फ़ौज  के  अधिकारियों
 शौर  शून्य  सैनिकों  के  नाम  में  सरकार  के
 पास  जब्त  किया  सभा  कुल  कितना  घन  है  ?

 र  उपमंत्री  (सरदार  मजीठिया)  :

 (क)  जी  हां  ।
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 (@)  १२४  ‘ree  हिन्द  सैनिक,  जो

 पहले  मारतीय  सेना  में  थे,  प्रतीक  केन्द्रीय
 शिकार  के  सिविल  विभागों  में  नौकरियों  पर
 रख  लिये  गये  हूं।

 (ग)  कोई  नहीं  ।

 भी  भक्त  बन :  क्‍या मैं  जान  सकता

 हैं  कि  जिन  भाजाद  हिन्द  फौज  के  सैनिकों
 को  केंद्रीय  सरकार  में  रखा  गया  है  उनको

 कित  किन  विभागों  में  रखा  गया  है  कौर  क्‍या

 पह  पूछ  ताछ  करने  को  भी  कोशिश की  गयी

 है  कि  प्रांतों  मे ंकितने  लोग  रखे  गये  है  t

 सरदार  मजीठिया:  यह  तो  मैं  नहीं
 बता  सकता  कि  किन  किन  विभागों  में  रखे
 बजे  हैं  7  जो  दूसरा  सवाल  किया  गया  है
 कि  राज्य  सरकारों  में  कितने  रखे  गये  हैं
 उसके  जवाब  में  मुझे  यह  कहना  है  कि  राज्य
 सरकारों  में  १४०६  रखे  गये  हैं  जिनमें  से

 १९४  अफसर  है  कौर  १२१२  अदर  अक्स
 े  a)

 क्रि  भक्त  बच चास:  क्या  माननीय  रक्षा
 मंत्री  महोदय  को  याद  है  कि  जब  रक्षा
 मंत्रालय  के  बजट  पर  बहस  हुई  थी  तो  बहुत
 से  माननीय  सदस्यों  ने  इस  ब्रदर  को  उठाया
 था  कि  आजाद  हिन्द  फौज  का  जो  रुपया
 शमी  तक  पड़ा  है  वह  दे  दिया  जाय।  कया
 इन  सुझावों  पर  विचार  करके  कोई  निर्णय
 किया  जा  चुका  है  ?  अगर  हामी  तक  निर्णय

 नहीं  हगा  है  तो  कबतक  उस  दन  पर  निकाय

 हो  जाने  की  आशा  की  जाती  है  ?

 सरदार  सलीमिया  :  उन  सारे  सुझावों
 पर  अच्छी  तरह  से  विचार किया  जा  चुका

 है  कौर  जहां  तक  मुझ  मासूम  है  जो  कुछ

 इनको  देता  था  यह  दिया जा  चुका  है  1

 Shri  Kamath  :  What  proportion  of
 the  former  officers  of  the  Azad  Hind
 Fauj  and  of  other  ranks  in  the  Indhan
 Mational  Army  of  Netaji  separately,  have
 been  absorbed  in  the  Government  Depart-
 mente  of  the  Centre  and  the  States  ?
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 Sardar  Majithia  :  The  total  number
 of  men  from  the  Indian  Army—I  am  not
 taking  the  civilians  who  joined  the  Indian
 National  Army—was  round  about  23,000.
 Out  of  that,  as  I  have  said,  I  have  been
 absorbed  by  the  State  vernments,
 and  i25  by  civilian  Departments  of  the
 Central  Government.  Apart  from  this,
 about  4,000  have  been  absorbed  in  the
 Defence  Ministry.  I  should  also  like
 to  inform  the  House  that  quite  a  lot  o
 these  INA  personnel  have  "Tour  private
 employment,  of  which  we  cannot  have  any
 figures.

 Dr.  Suresh
 Lard  :

 :  May  I  know
 the  reason  why  an  ins

 ting
 treatment  is:

 meted  out  to  these  INA  cers  and  why
 their  arrears  of  pay  have  not  been  paid
 to  them  in  spite  of  the  fact  that  this  House
 has  with  an  unanimous  voice  called  the
 attention  of  Government  to  that  matter?
 May  I  also  know  whether  it  is  a  tact......

 Mr.  Speaker  :  Only  one  question  at
 atime.  First,  let  this  question  be  answered.

 Dr.  Suresh  Chandra  :  It  is  connected
 withthe  other  one.

 Mr.  Speaker  :  Let  the  first  questiom
 be  answered  first.

 Sardar  Majithia  :  To  begin  with,
 I  would  strongly  contradict  the  statement
 made  by  my  hon.  friend  about  insulting
 treatment.  We  treat  them  with  the
 utmost  respect.  They  are  nationals  of
 India,  and  we  know  that  they  have  made.
 sacrifices.

 About  arrears  of  pay,  I  have  alreaay
 stated  that  so  far  as  our  knowledge  goes,
 there  are  No  outstandings  against  them.
 As  a  matter  of  fact,  all  the  monetary  and
 other  awards  which  were  confiscated  by
 the  British  Government  have  been
 restored  to  them

 Dr,  Suresh  Chandra:  May!  know
 whether  the  Azad  Hind  Fauj  Association
 led  by  some  Members  from  this  House:
 submitted  a  memorandum  to  the  Defence.
 Ministry  and  the  Defence  Minister
 making  certain  demands,  and  if  so,  what
 consideration  Government  have  given  to
 those  demands,  and  whether  they  have
 sent

 ery
 reply  at  all  to  this  memoran-

 The  Minister  of  Defence  (Dr..Katju)r
 A  representation  was  made.  It  was  duly

 panes  be
 and  it

 ी  ee  nat
 on

 every  single  nt,  a  ion  been
 arrived  at  s0  pol  back  as  948  and  I950,
 and  that  decision  has  been  communicated
 times  without  number  to  my  hoa.
 friends  who  made  the  representation.
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 Central  Exclee  Department

 *x400,  Shri  Gidwani:  Will  the  Min-
 deter  of  Finance  be  pleased  to  lay  on  the
 Table  of  the  House  a  statement  showing:

 (a)  the  umber  of  complaints  of
 «<orruption  received  against  the  officers  of

 ,the  Central  Excise  Department  during
 the  yearsof  7943  and  3954  separately;

 (b)  the  number  of  complaints  dis-
 posed  of  so  far;  and

 (c)  the  number  of  officers  punished 48  a  result  of  these  complaints?

 Defence  E  di
 of

 Renn  A  < =penditure
 Guha)  :  (a)  to  (c).  A  statement  is  laid
 on  the  Table  of  the  House.  [See  Appen- dix  VIII,  annexure  No.  12.)

 Shri  Gidwani  :  I  find  that  out  of
 568  cases  of  corru

 uption,
 43  «cases  have

 ‘been  disposed  of.  tabout  the  remain-
 angcases?  Are  they  still  pending?

 Shri  A.  C,  Guha:  Our  of  568  cases,
 436  have  been  disposed  of,  and  332  are
 still  pending.

 Shri  Gidwani  :  How  many  were
 prosecuted  ?  Against  how  many  was
 departmental  action  taken,  and  what  was
 the  punishment  awarded  to  them  ?

 Shri  A.C.  Guha:  6  were  prosecuted
 “of  which  I  was  convicted,  and  I  acquitted, and  the  other  4  cases  are  still  with  the

 a
 §  cases  are  under  police  investiga-

 <lon.

 Shri  Gidwani  :  May  I  know  whether
 any  measures  have  been  adopted  to
 stop  corruption  in  that  Department,  and
 if  so,  what  those  measures  are  ?

 Shri  A.  C.  Guha:  The
 Sugge

 stion
 I  think  is  not  correct.  Out  22850
 complaints  there  were  allegations  onl

 ly  in 68  cases;  and  the  majority  have
 ound  to  be  more  or  less  innocent,  that

 isto  say  the  allegations  have  not  been
 proved  against  the  persons  in  about  90
 per  cent  of  the  cases.  So,  I  cannot  say
 that  the  corruption  in  this  Department  is
 very  heavy.  Yet  we  are  always  alert  in
 this  matter.

 Shri  ss.  N.  Das  :  May  I  know  the
 ‘rank  of  the  officers  who  have  been  punished,
 and  the  nature  of  punishment  awarded
 to  them  ?

 Shri  A.  C.  Guha  :  I  have  already
 stated  the

 —
 of

 ba amend
 Of

 the
 436

 cases  disposed  of,  ts

 have  been  awarded  fo
 63  officers

 r
 noa-

 xetted;  in  the  remaining  373  cases,
 he  allegatidns  could  not  be  proved.
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 ‘ani
 of  punishments  awarded  is

 Reduction  or  reversion  to  a@
 lower  grade.  +  9  cases

 Reduction  of  pay  .  me
 Stoppage  of  increments  Tom
 Dismissal  or  removal  from

 service  IT  +
 Discharge  from  service  4  » Censure  .

 ToTaAL  ,  39

 The  remaining  24  casen  relate  to  class
 IV  staff  of  which  the  details  are  rot
 available  with  me.

 Shri  8S,  N.  Das:  May  I  know  whether
 any  of  these  officers  who  were  punished
 went  to  court  and  if  so  with  what  result  ;

 Shri  A.  C.  Guha  :  I  have  already
 stated  that  6  cases  went  to  court.  One
 person  has  been  convicted...........

 Mr.  Speaker  :  The  hon.  Member's
 question  seems  to  be  this.  Did  any  of  the
 Officers  who  were  departmentally  punished
 g0  to  court  ?

 Shri  A.  C.  Guha  :  I  do  not  think
 there  has  been  any  such  case;  at  least  I
 have  no  information  with  me.

 Shri  Nanadas  :  May  I  know  the  root
 causes  for  corruption  in  this  Department
 and  what  steps  are  being  taken  to  sce
 that  there  is  no  scope  for  corruption  ?

 Mr.  Speaker  :  It  is  too  wide  a  question
 to  be  asked.

 Imperial  Tobacco  Company

 *zg0q4.  Shri  Amjad  Ali  :  Will  the
 Minister  of  Finance  be  pleased  to
 refer  to  the  reply  given  to  starred
 question  No,  703  on  the  3rd  December
 94  and  state  :

 (a)  whether  new  shares  of  the
 Imperial  Tobacco  Co,  Ltd.  were  issu-
 ed  to  the  existing  shate  holders  in  the
 United  Kingdom  on  increase  of  ite
 paid-up  capital  from  Rs.  4:‘I6  crores
 to  Rs.  74°76  crores.

 (9)  whether  the  above  share  holders
 can  dispose  of  these  shares  in  India  and
 withdraw  the  money  from  here;  and

 (c)  whether  the  assets  of  the  two
 private  companies,  namely  Printers
 (India)  Limited  and  Tdbacco  Manu-
 factures  ‘India)  Ltd.  were  valued  at  the
 time  of  their  acquisition  by  the  Imperial
 Tobacco  Co,  Ltd.  ?

 The  Minister  of  Revenue  and  Civil
 E  ture  (Shri  M.  C.  Shah)  :
 owe cs.

 ५०)
 Yes;  but  with  the

 E  permission of  the  Foreign  Exchange  Control.
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 (c)  No.  Valuation  of  the  two  companies
 taken  over  was  at  the  depreciated  book
 value  as  shown  in  the  books  of  the
 companies,

 Shri  Amjad  Ali  :  With  reference
 to  (b),  may  I  know  whether  the  money
 as  against  these  issued  share  came  to  India,
 and  if  not  in  cash,  for  what  consideration
 were  they  issued  ?

 Shri  M.  C.  Shah  :  The  cash  value  of
 the  shares  which  were  allotted  to  the  non-
 residents  was  to  be  paid  against  allotment
 of  the  shares,  because  this  was  row  a,
 rupee  public  company.

 Non-Basic  Secondary  Schools

 "140s,  Pandit  D.  N.  Tiwary  :  Will
 the  Minister  of  Education  be  pleased
 to  state  :

 (a)  whether  any  sum  has  been  ear-
 marked  for  the  reconstruction  of
 Secondary  education  for  teaching  crafts
 in  the  Non-Basic  Secondary  Schools
 during  the  current  financial  year;  and

 (b)  if  so,  the  amount  given  out  of  it
 so  far,  to  the  various  State  Governments  ?

 The
 Ferjenenet?  Secretary  §

 to  the
 Minister  of  Education  (Dr.  M.  M.
 Das)  :  (a)  Yes,  Sir.

 (b)  A  statement  is  laid  on  the  Table
 of  the  Sabha.  [See  Appendix  VIII,
 annexure  No,  13).

 Pandit  D.  N.  Tiwary  :  From  the
 statement.  I  find  that  only  six  fortunate
 States  have  been  given  grants  while
 others  have  been  debarred  from  the
 purview  of  these  grants.  May  I  know
 what  are  the  reasons  for  this  ?

 Dr.  M.  M.  Das  :  No  State  has  been
 debarred  from  these  grants,  The  pro-
 posals  of  Orissa,  Tripura,  Uttar  Pradesh,
 Rajasthan,  Madhya  Pradesh,  Hyderabad
 and  PEPSU  are  under  reference  to  the
 Ministry  of  Finance,  and  the  proposals  of
 other  States  are  most  likely  under  examina-
 tion  by  the  Ministry.

 Pandit  D.  N.  Tiwary  :  I  find  in  the
 statement  that  only  Bombay,  Ajmer,
 Kutch,  Andhra,  Assam  and  West  Bengal
 have  been  given  grants.  What  about
 Bihar,  Uttar  Pradesh  and  other  States  ?

 Dr.  M.  M.  Das  :  So  far  as  Bihar  is
 concerned,  we  sanctioned  r20  middle
 schools  last  year  for  the  introduction  of
 craft,  and  70  schools  for  improvement  of
 teachin  |

 and  met  66  per  cent  of  the  total
 expenditure,  Rs.  a6  lakhs.  on  this  account..
 Proposals  for  the  current  year  are  under
 examination  and  will  be  pushed  through
 on  rectipt  of  information  with  respect
 to  the  amount  spent  during  the  year
 2954-55«
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 Pandit  D.  N.  Tiwary  :  Are  there
 multi-purpose  schools  connected  with  this,.
 or  are  they  separate  ?

 Dr.  M.M.  Das:  All  these  schemes  are
 in  connection  with  the  recommendations:
 made  by  the  Secordary  Education
 Commission,

 Shri  VY.  Muniswamy  :  May  I  know:
 whether  it  has  been  brought  to  the  notice
 of  Govermment  that  in.  many  of  the:
 secondary  schcols,perticularly  those  schools
 which  are  run  by  the  Government'  where
 this  basic  system  is  supposed  to  be  in-
 Practice.  crafts  are  not  at  all  taught  for
 want  of  adequate  re

 apirements,
 especially in  the  State  of  Madra$  ?

 Dr.  M.  M.  Das  :  That  is  a  fact.
 That  is  why  Government  have  come-
 forward  to  give  grants.

 Ordnance  Factories

 *1406.  Shri  N.  M.  Lingam  :  Will  the
 Minister  of  Defence  be  pleased  to  state  :

 (a)  the  names  of  articles  produced
 by

 Ordnance
 Factories  for  civilian  use3.

 an

 (0)  whether  the  Engineering  Capa-
 city  Survey  Committee  have  made  any
 recommendations  for  maximising  their
 production  ?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia)  :  (a)  A  large  number
 of  articles  are  produced  by  the  ordnance
 Factories  for  civilian  use  which  could  be
 classed  under  the  following  main  catego-
 ries  i=

 (i)  Steel  castings,  spring  steel  billets,
 etc.

 (ii)  Non-ferrous  sheets,  sections  and?’
 castings;

 Git)  Shot  guns;  and  sporting  rifles.
 (iv)  Leather  and  textile  items;
 (v)  Scientific  and  optical  instruments;
 (vi)  Mathematical  and  surveying  instru-

 ments;  and
 (vii)  Chemicals.
 (b)  No,  Sir.

 Shri  N.  M.  Lingam  :  May  I  know
 the  total  installed  capacity  of  the  plants
 in  these  factories  for  production  of  chemi-
 cals  like  sulphuric  acid.  acetone  nitro-
 cellulose.  paints  ete.  and  the  capacity  actu-
 ally  used  ?

 Sardar  Majithia  :  I  am  afraid  I  have
 not  gat  the  break-up  of  the  toral  capacity.
 But  just  to  satisfy  hon.  Members  I  may
 say  that  the  work  done  in  terms  of  money
 value  for  civilians  in  1952-53,  was  Rs.0-  Bo
 lakhs  and  this  has  gone  up  in  ‘1954-55,
 to  Rs,  269°70  lakhs.  It  shows  an  appre-
 ciable  increase  in  output.
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 Shri  N.  M.  Lingam  :  Only  the  other
 day  the  hon.  Minister  replying  to  9
 question  in  this  House  said  that  as  many
 as  5000  pecple  were  idle  hands  in  these  fac-
 tories,  May  I  know  why  the  full  capacity
 of  these  plants  is  not  being  utilised  80
 that  not  only  production  of  civilian  goods
 may  be  increased  but  employment  could
 also  be  provided  to  the  idle  hands  ¥

 Sardar  Majithia  :  It  is  admitted  that
 approximately  5000  people  are  not  wanted
 by  these  ordnance  factories.  But  that  de-
 pends  u  the  work-load,  and  that  goes  on
 constant Ay  changing  with  various  demands
 made  by  the  Defence  Department.  As  I
 have  already  said,  the  utmost  effort  is  being
 made  to  keep  as  many  as  we  possibly  can
 from  those  peo

 i
 who  are  not  required,

 and  the  effort  that  the  Ministry  has  put  in
 for  stepping  up  production  of  civilian  goods
 as  I  have  already  said,  has  resulted  in

 quite
 an  appreciable  amount  of  work  being

 ne.
 Shri  C.  R.  Narasimhan  :  Is  it  a  fact

 that  some  of  the  articles  that  are  producible
 in  these  factories  are  being  imported  ?
 If  so,  may  we  know  whether  Government
 are

 anny
 steps  to  stop  imports  of  such  ar-

 ticl  produce  them  in  these  factories
 {at  home?

 The  Minister  of  Defence  (Dr.  Katju):
 Nothing  is  imported  which  can

 2  possibly
 be

 manufactured  here,  in  these  o:  fac-
 tories.  It  does  take  time  to  produce  the
 design  and  develop  things.  Otherwise,
 I  may  assure  the  House  that  we  are  doing
 our  utmost  to  utilise  the  machinery  in  the
 ordnance  factories  to  the  utmost  capacity
 possible.

 Shri  M.  S,  Gurw  wamy  :  May
 I  know  if  it  is  true  that  Ree  cost  of  production
 of  articles  in  these  ordnance  factories  is
 much  higher  than  the  cost  of  production  in
 other  private  factories,

 Dr.  Katju:  It  all
 depe

 nds.  If  you  put the  overhead  charges  on  the  cost  of  produc-
 tion  then  the  cost  will  be  higher;  otherwise, it

 a  ई
 be  a  little  less,  But  what  my  hon.

 friend  has  pointed  out  is  correct.

 Shri  N.  M.  Lingam  :  Can  Govern-
 ment  give  an  assurance  that  in  respect  of
 civilian  articles  which  could  be  produced
 in  these  factories  for  which  costly  machinery
 has  been  installed  no  licenses  will  be  issued
 under  the  Industries  (Development  and
 Regulation)  Act  to  the  private  sector?

 Mr.  Speaker  :  There  are  some  things which  are  produced  in  these  factories,  and
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 The  State  Bank  of  India

 *z407.  Shri  L.  N.  Mishra  :  ह  ill  the
 Minister  of  Finance  be  pleased  to  state:

 (a)  whether  the  conversion  of  the  Im-
 perial  Bank  of  India  into  the  State  Rank
 of  India  has  affected  the  deposits  and  with-
 drawals  in  any  way;  and

 (b)  if  so,  in  what  respect?

 The  Minister  of  Revenue  and  Defence
 Expenditure  (Shri  A.  C.  Guba)  :  (a)  and

 g
 From  the  data  available  with

 vernment,  it  can  not  be  said  that  the
 conversion  of  the  Imperial  Bank  of  India
 into  the  State  Bank  of  India  has  affected  the
 deposits  and  withdrawals  in  any  way.
 There  have  been  some  fluctuations  which
 are  accountable  to  seasonal  and  other  rea-
 sons  apart  from  coversion.

 Shri  L.  N.  Mishra  :  Have  Government
 asimilar  experience  with  regard  to  the
 branches  of  the  Imperial  Bank  abroad  ?

 Shri  A.  C.  Guha  I  think  I  stated
 before  that  the  assets  of  the  Imperial  Bank
 branches  abroad  are  being  gradually  trans-
 ferred  to  the  State  Bank  branches  that  have
 already  started,  so  that  will  give  no  mea-
 sure  of  the  volume  of  business  of  the  Im-
 perial  Bank  or  the  State  Bank.  Some  of
 the  old  business  is  still  with  the  Im
 Bank;  some  has  already  been  trans’  =|
 to  the  State  Bank.

 Shri  L.  N.  Mishra  Has  the  State  Bank
 apy  particular  plan  to  invest  a  part  of  its
 fixed  deposits  in  purchasing  loans  floated

 by
 various  State  Governments  for  finan-

 ing  the  Plan  ?

 Shri  A.  C.  Guha  :  When  the  loans  are

 Shri  Kasliwal  :  May  I  know  whether
 after  the  taking  over  of  the  Im

 perial
 Bank

 by  the  State  Bank,  the  latter  has  opened
 any  more  branches?  If  so,  in  which  part
 of  the  country?

 Shri  A.  C.  Guha  :  Sometime  back,
 I  gave  the  figure;  three  branches  were  op-
 ened,  one  in  Assam,  one  in  Madhya  Pradesh
 and  one,  I  think,  in  Saurashtra.

 National  Atlas

 *rg09.  Shri  B.  C:  Das  :  Will  the

 (a)  whether  it  is  a  fact  that  Govern
 ment  are  preparing  National  |  Atlas;

 (b)  if
 on  chow

 far  its  preparation  *  has
 ’

 (c)  the  scope  of  the  Atlas?
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 The  Deputy  Minister  of  Education
 (Dr.  K.  L.  Shrimali)  (a)  Yea,  Sir.

 (b)  and  (ce).  The  work  for  the  prepara-
 tion  of  the  National  Atlas  has  only  recently
 been  taken  up  and  action  is  being  initiated
 to  eet  up  an  organisation  for  the  purpose.

 Dr.  K.  L.  Shrimali:  I  am  afraid  I
 do  not  have  the  names  of  the  personnel  of
 the  committee.  But  an  expert  advisory
 board  has  been  appointed  by  the  Govern-
 ment  and  it  is  proposed  to  reconstitute  the
 committee  ani  the  board  in  view  of  the
 suggestions  which  the  board  made  last

 Shri  B.  C.  Das  :  What  is  the  estimated
 cost  of  production  of  the  atlas  ?

 Dr.  K.  L.  Shrimali  :  We  have  re-
 ceived  a  scheme  prepared  by  Dr.  Chatterjee of  the  Calcutta  University,  and  the  scheme
 envisages  an  expenditure  of  Rs  3°65  crores
 during  the  period  956—60,

 Shri  Kamath  :  In  view  of  the  fact
 that  this  is  the  first  National  Atlas  prepared
 after  the  advent  of

 yma
 does

 ee ment  propose  to  see  cartograp!
 encroachments  of  China  on  Indian  terri-
 tory  are  rectified  in  this  Atlas  and  the  Chinese
 Government  also  told  that  such  encroach-
 ments  be  not  made  ?

 Dr.  K.  L.  Shrimali  :  I  may  assure  the
 hon.  Member  that  the  Expert  Committee
 will  give  full  consideration  to  this  matter  and
 make  a  scientific  approach  to  the  whole
 question.

 Remittance  Through  Post  Offices

 *r4r0.  Shri  Barman  :  Will  the  Min-
 ister  of  Finance  be  pleased  to  state  :

 (a)  whether  after  devaluation  of  the
 Pakistan  Rupee  remittances  upto  a  cer-
 tain  maximum  limit  are  allowed  through the  post  offices  between  India  and  Pakis-
 tan  pending  adjustment  at  the  end  of  the
 year;

 (b)  if  not,  the  reasons  therefor?

 The  Parliamen
 oS  kt  Bees

 to  the
 Minister  of  Finance (ahr  iB.  R.  t):
 (a)  No,  Sir.

 (b)  The  question  of  resumption  of
 money  order  remittances  between  the  two

 ‘19ST  but  mo  agreement  could
 Pakistan  did
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 exchange.  Recent!
 Tad

 however,  they  have
 explained  that  they  lave  no  system  of  money
 orders  with  foreign  countries  and  they  are
 not  yet  ready  to  introduce  such  a  system
 between  the  two  countries.

 Shri  Barman:  Was  this  leter  com-
 munication  made  after  the  devaluation  of
 the  Pakistan  rupee  or  before  trat?

 Shri  B.  R.  Bhagat:  ‘The  last  com-
 munication  was  in  Fone.

 झम्बमान  स  संचार

 *evRea.  श्री fo  सी०  सोनिया  :  गया

 शाह-काय  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  प्रन्तर्द्ोीप  सेवा  के  लिये  जहां
 की  व्यवस्था  करने  में  प्रन्दमास  प्रशासन  ने

 कहां  तक  प्रगति  की  है;

 (ख)  उस  सेवा  पर  प्र नुमा नित  वाधिक

 व्यय  शौर  उससे  भ्ननुमानित  जोय  कितनी

 है;  अर

 (ग)  वहां  की  वर्तमान  संचार  व्यवस्था

 किस  प्रकार  की  है  ?

 गृह-कार्य  उपमंत्री  [(श्री  दातार)

 (क)  से  (ग).  भपन्तद्ीीप  यातायात  के

 लिये  एक  जहाज़  प्राप्त  करन  का  प्रयत्न  किया

 जा  रहा  है।  यह  अनुमान,  किया  जाता  है
 कि  जहाज़  चलाने  में  १,५८,०००  रुपये  सालाना

 खर्च  होगा  ,  जब  कि  पहले  साल  में  आमदनी

 कुल  ४४,०००  रुपये  होगी  ।  फिर  भी,
 तराशा  की  जाती  है  कि  जैसे  द्वीपों  की  उन्नति

 होगी  प्रा मदनी  बढ़  जायगी  u  द्वितीय

 [पंच  वर्षीय  योजना  में  भन्तत्वीष  सेवा  की

 झ्र धिक  उन्नति  करने  के  प्रस्तावों  की  जांच

 कीजा  रही  है  ।  |

 Shri  K.  C.  Sodhia:  What  is  the  pre-
 sent  arrangement  for  inter-island  communi-
 ation  ?

 Shri  Datar:  There  are  certain  arrange-
 ments  but  they  are  more  or  less  of  an  up-
 satisfacto!

 श्व  character.
 That  is  the  reason

 why  the  ernment  are  going  to
 immediately  a  second-hand  vessel  at  the
 cost  of  Ra.  5  iakhs
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 Shri  Krishnacharya  Joshi:  What  u
 the  present  condition  of  inter-island  com-
 munication  and  may  I  also  know  whether
 Government  propose  to  run  steamers?

 Shri  Datar:  That  is  what  Govern-
 ment  propose  to  do.  The  Naval  Depart-
 ment  of  the  Andamans  Administration  is
 going  to  do  it  and  we  have  recently  received
 a  report  from  an  officer  of  the  Planning
 Commission  who  has  suggested  that  at  least

 steamers  should  run  so  far  as  inter-
 island  communication  is  concerned.

 Shri  S.  C,  Samanta:  May  I  know
 how  many  launches  confiscated  from  smug- Jers  have  been  brought  into  use  for  this
 service?

 Shri  Dater:  The  hon.  Member  is
 right.  Certain  launches  had  been  seized
 and  they  are  being  brought  ito  use  after
 making  necessary  repairs.

 श्री  बोरियत  :  यह  जो  अंदमान  कौर
 निकोबार  प्राइलैंड  हैं  उन  में  भाने  जाने  की

 सुविधा  बहुत  कम  है  कौर  तीन  तीन  हफ्ते  तक

 उन्हें  कोई  सुविधायें  नहीं  मिलती  हैं।  इस
 वास्ते  ज्यादा  से  ज्यादा  एक  हफ्ते  की  मुहीत  करने
 के  लिये  ज्यादा  जहाज़ों  भ्र ौर  सांचेज  की  सहा-
 यता  होनी  चाहिये,  क्या  यह  बात  सच  है  ?

 Shri  Datar:  It  is  true,  as  I  have  stated,
 the  arrangements  are  not  satisfactory.
 Government  have  now’  been  plying  a
 chartered  vessel  which  moves  from  Calcutta
 about  i2  times  in  the  year  and  also  goes  to
 Madras  about  6  times  in  the  year.  It
 touches  both  the  Andaman  Islands  and  the
 Nicobar  Islands  but  the  condition  ॥  not
 satisfactory.  That  is  why  the  Govern-
 ment  are  prepared  to  run  a  special  vessel
 ven  at  some  loss  for  some  years.

 Rifle  Training

 *r4I4.  Dr.  Sa
 eee

 Will  the
 Minister  of  Home  Affairs  be  pleased  to
 refer  to  the  answer  given  to  the  starred
 question  No.  285  on  the  rst  August,  7955
 and  state  the  number  of  women  trainecs
 who  haye  joined  so  far  the  scheme  of  rifle
 training  ?

 The
 Deputy:

 Minister  of  Home  Af-
 faire  (Shri  r)t  Forty-nine.  Astate-
 ment  showing  the  requisite  information  in
 respect  of  the  States  from  whom  replies
 have  so  far  been  received  is  laid  on  the  Table of  the  House,

 [see
 Appendix  VIII,

 annexure  No.  I4
 Information  in

 pig)
 of  other  States

 will  be  laid  on  the  Table  of  the  House
 when  received.
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 wre  सत्यधादोी  जिन  रियासतों  &

 सूचना  प्रा  चुकी  है,  उत  में  कितने  मर्द  ट्रेनिय
 से रहेहैं ?

 Shri  Datar:  Sir,  on  this  question
 answer  was  given  by  me  on  the  rst  of
 August,  1955.  That  would  show  that  the
 number  is  not  increasing  as  we  expect. Our  desire  is  that  there  ought  to  be  at
 least  1,600  trainees  per  district.  I  weuld
 only  give  three  numbers  which  we  have
 received.  For  Assam,  we  have  284,  for
 H
 co

 80  and  for  Bhopal  roo.  In
 other  cases  the  matter  is  still  under  preli-
 minary  negotiations.

 डा०  सत्ताधारी  :  मर्दों  के  मुकाबले
 में  औरतों  की  इतनी  कम  तादाद  को  देखते

 हुये  क्या  गवर्नमेंट  ने कोई  ऐसा  कदम  उठाया

 है  जिस  से  ज्यादा  से  ज्यादा  तादाद  में  औरतों
 को  राइफल  ट्रेनिंग  लेने  के  लिये  प्रोत्साहन
 मिले  ?

 Shri  Datar:  Government  are  anxious
 that  the  number  of  women  trainees  also
 should  be  as  large  as,  if  not  larger  than,
 men  trainees.

 Mr.  Speaker:  We  go  to  the  next
 question.

 LA.S.  Officers

 *r436.  Shri  5  a  Will  the
 Minister  of  Home  “Affaire,  be  pleased  te
 state:

 (a)  waether  the  State  Governments
 have  been  requested  to  send  proposals
 for  increasing  their  quota  of  I.  A.  S.
 Officers,  in  view  of  the  Second  five  Year
 Plan;

 (b)  if  so,  what  is  the  proposed  quote
 for  each  State;  and

 (c)  what  factors  have  been  taken  into
 consideration  for  the  purpose?

 The  Deputy  Minister  of  Home
 Affaire  (Shri  Datar):  (a)  Yes.  Presuma-
 bly,  the  reference  is  tathe  Central  Deputa-
 tion  Quotas  in  the  State  Cadres,  The  State
 Governments  were  requested  in  Aumust
 1984  to

 peewee
 larger  quotas  for  deputa-

 tion  to  the  Centre  in  view  of  the  increased
 requirements  of  man  power  for  the  Second
 Five  Year  Plan.

 (b)  The  increased  quotas  for  Central
 deputation  which  the  State  Governments
 have  already  accepted  are  indicated  in  a
 statement  placed  on  the  Table  of  the
 House.  [See  Appendix  VIII,  annexure
 No.  r5].
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 (c)  The  main  factor  is  the  anticipated
 requirement  of  the  Central  Government
 in  view  of  the  Second  Five  Year  Plan.

 Shri  Sanganna:  May  I  know  the
 resent  promoted  quota  of  I.A.S.  officers

 or  each  State?

 ShriDatar:  That  [have  not  got.  But
 th:  present  strength  of  all  the  cadres  to-
 gether  is  88  and  it  is  likely  to  be  increased
 to  7§23  for  the  Central  as  well  as  the  State
 requirements.

 Shri  Sanganna:  May  I  know  whether
 there  is  any  difference  between  the  Central
 deputation  and  the  State  promoted  quotas
 of  the  services  in  the  matter  of  pay  and
 what  kind  of  control  the  State  Govern-
 ments  have  over  the  Central  deputation
 quota  ?

 Shri  Datar:  When  they  serve  in
 connection  with  the  affairs  of  the  Centre
 then  they  are  amenable  to  the  Central
 Administration.  When  they  are  working
 in  the  States  they  are  naturally  amenable
 to  the  State  Governments  concerned.

 Shri  Krishnacharya  Joshi:  May  I
 know  what  is  the  strength  of  the  Hyderabad
 cadre  and  whether  Government  propose
 to  increase  the  quota  :

 Shri  Datar:  The  present  number  is
 72  and  its  going  to  be  increased  to  TL

 Shri  Thimmaiah:  Is  it  a  fact  that
 certain  Governments  have  sent  lists  of
 candidates  eligible  for  promotion  to  the
 I.A.S.  and,  if  so,  whether  they  have  been
 approved  by  the  Central  Goverr.ment?

 Shri  Datar:  That  is  an_  entirely
 different  question.  But,  I  would  inform
 the  hon.  Member  that  whenever  certain
 names  are  sent  against  the  promotion
 quota,  then  they  are  examined  by  us  and

 oe
 have  ultimately  to  be  examined  by  the

 SC.

 Shri  Nanadas:  May  I  know  whether
 there  is

 ay  pronees’
 to  convert  the  State

 cadres  into  IAS  cadres  and,  if  so,  whether
 the

 uae
 of  reservation  will  be  taken

 up
 Shri  Datar:  There  is  no  question  of

 removing  the  State  cadre  and  having  only
 the  IAS  cadre.  We  are  going  to  have  as
 many  people  as  possible,  consistently  with
 the  quotas  fixed  for  the  various  States.

 Commonwealth  Army  Chiefs’  Con-
 ference

 “yrs
 Shri  Janardhan  Reddy:  Will

 the  Minister  of  Defence  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  Com-
 monwealth  Army  Chiefs’  Conference  was
 held  at  Camberley  from  the  r7th  August,
 19555.  and
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 (b)  if  so,  the  matters  discussed  there-
 in

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  Yes.

 (b)  Report  on  the  discussions  is  rot
 yet  available.  Generally  matters  of  pro-
 fessional  interest  to  the  armies  of  the  varioas
 countries  concerned  are  discussed.

 ShriJanardhan  Reddy:  May!  know
 the  personnel  of  Indian  representatives  ?

 Sardar  Majithia:  This  year  it  was
 Gen.  Shrinagesh  and  Lieut.  Gen.  K.  S.
 Thimmayya.

 Shri  Janardhan  Reddy:  May  I
 know  whether  this  conference  was  the  same
 as  the  one  which  was  called  by  Gen.  Har-
 ding,  Chief  of  the  Imperial  Staff?

 Sardar  Majithia:  Yes,  it  is  the
 same.

 Public  Loans

 | STAID.  Shri  Kasliwal:  Will  the
 Minister  of  Finance  be  pleased  to
 state  ;

 (a)  whether  it  is  a  fact  that  a  number
 of  State  Governments  have  started  floating
 loans  ;  and

 (b)  if  so,  whether  the  previous  sanc-
 tion  of  the  Central  Government  was  ob-
 tained  in  each  case  before  doing  so?

 The  Parliamentary  Secretary  to  the:
 Minister  of  Finance  (Shri  B.  R.  Bhagat).
 (a)  Ten  State  Governments  have  raised
 loans  in  the  market  in  August  this  year,

 (b)  Yes,  Sir.

 Shri  Kasliwal:  May  I  know  for  what:
 purposes  these  loans  are  going  to  be  used?

 '  Shri  B.  R.  Bhagat:  For  development
 purposes.

 Shri  Kasliwal:  May  I  know  whether
 the  running  yields  of  these  loans  vary  from
 State  to  State  and  also  whether  the  running
 yields  on  all  these  loans  are  a  little  higher
 than  tne  Central  Government  loans  quoted
 this  year,  and  if  so,  why?

 Shri  B.  R.  Bhagat:  What  docs  he

 rater  09
 yields?  Does  he  mean  the  in-

 terest
 Mr,  Speaker:  Yes,  the  interest  to  the

 State.
 Shri  B,  R.  Bhagat:  The  interest  on

 the  loan  is  4  per  cent  in  all  cases.

 Shri  Kasliwal:  My  second  part  of
 the  question  was  Dot  answered.  Is  the
 interest  on  these  loans  higher  than  the
 Central  Government  loan  and  if  80,  why  ?
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 Shri  8,  R.  Bhagat:  The  Central
 Government  loans  were  made  in  ‘1953-54.
 Four  per  cent  loans  were  floated  in  ‘1953+
 Loans  were  also  floated  in  1952-53,  eee

 Mr,  Speaker:  That  is  not  the  point.
 There  is  a  difference  in  the  rate  and  the
 answer  i3  obvious.  The  Central  Govern-

 ment  floated  loans  ee ee

 Shri  B  R.
 =  re

 The  rate  of  in-
 terest  for  the  Cen’  ernment  loan  and
 the  State  Government  loan  varies  with  the
 terms  of  the  loan.

 Shri  Kamath:  Is  it  a  fact  that  the
 frequency  of  floatation  of  such  loans  by
 several  State  Governments  since  I

 947 has  tended  to  shake  public  confidence
 Governments?

 Shri  B.  R.  Bhagat:  No,  Sir.  Rather
 the  contrary.  r

 Shri  Kamath:  I,  that  so  really?
 Shri  Kasliwal:  May  I  know  whether

 sanction  has  been  refused  to  any  State  for
 floa  ing  any  loan?

 Shri  B.  R.  Bhagat:  No,  Sir.
 Mineral  Oil

 “ps.
 Shri  Bishwa  Nath  Roy:  Will

 the  inister  of  Natural  Resources
 and  Scientific  Research  be  pleased  to
 state:

 (a)  whether  the  attention  of  Goven-
 ment  has  been  drawn  to  the  availability
 of  oil  in  the  Tarai  District  of  U.  P.  and
 Bihar  especially  in  Gorakhpur,  Deoria
 and  Champaran  Districts;  and

 ©)
 whether  any  survey  of  that  region

 for  oil  hes  ever  been  undertaken?
 The  Deputy  Minister  of  Education

 .  K.  L.  Shrimali):  (a)  and  (७).  Al-
 i  ough  no  surface  indication  of  the  occur-
 rence  of  oil  has  so  far  been  obtained  in  the
 Tarai  region  of  U.P.,  and  Bihar,  the  pos-
 sibility  of  suitable  sub-surface  oil-bearing
 structuresin  the  Tortiary  belt  of  the  Himala-
 layan  foot-hills  cannot  be  ruled  out  alto-
 gether.  As  a  result  of  the  work  carried
 out  by  the  Geological  Survey  of  India,
 the  extent  of  the  Tortiary  formation  is
 more  or  less  known.  The  possibility  of
 the  occurrence  of  oil  will,  however,  be
 only  when  detailed  work  is  carried
 out  in  these  regions.

 Shri  Bishwa  Nath  Roy:  May  I  know
 whether  in  the  near  future  such  a  survey
 will  be  undertaken?

 Dr.  K.  L.  Shrimali:  The  Government
 of  India  are  setring  up  an  Oil  and  Natural
 Gas  Division  and  as  soon  as  this  division
 starts  functioning,  I  am  sure  more  extensive
 survey  will  be  done.

 Shri  Amjad  Ali:  With  regard  to  (b),
 what  kind  of  survey  has  been  undertaken—
 areomagnatic,  Seismie  or  gravimetric?
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 Dr.  K.  L.  Shrimali:  I  am  not  an  ex-
 pert  and  I  must  acmii  it,  but  I  may  say
 that  tome  kind  of  survey  has  teen  done
 by  the  Geological  Survey  of  Indie.

 Income-Tax  Department

 has
 *i424.  Shri  Gidwani:  Will  the.

 ster  of  Finance  be  pleased  to  lay  on
 the  Table  of  the  House  a  statement  showing:

 \a)  the  number  of  complaints  of
 corruption  received  a

 gainst
 the  officers

 of  the  Income-Tax  epariment  during
 the  years  7953  and  1954,  separately;

 he
 (b)  uu  7  mber

 of  complaints  which
 ve  so  far  been  enquired  into  and  fina-

 lised;  and

 (0)  the  number  of  officers  punished.
 as  a  result  of  these  complaints?

 The  Minister  of  Revenue  and  Civil:
 Expenditure  (Shri  M.  C.  Shah):  (a)
 to

 ©.
 A  statement  is  laid  on  the  Table.

 of  House.  [See  Appendix  VIII,  anne-
 xure  No.  16).

 Shri  Gidwani:  The  statement  says.
 that  out  of  ३37  cases,  273  have  been  en-
 quired  into  and  finalised.  When  will  the
 remaining  cases  be  finalised?

 Shri  M..  C.  Shah:  Already  m8  out
 of  750  cases  in  r953  and  95

 out  of  67  in
 7954  have  been  investigated.  The  rest  are:
 being  investigated.

 Shri  Gidwani:  In  the  statement
 it  is  further  said  that  out  of  these  cases,
 only  nine  officers  have  been  punished,  and
 in  the  remaining  cases  the  investigations.

 roved  that  the  complaints  were  baseless.
 ay  I  know  whether  these  investi

 gears were  made  by  the  sino
 “a

 tion  depart-
 ment  or  by  departmental  o  ;

 Shri  M.  C.  Shah:  There  were  com-
 plaints  made  through  the  Commissioners
 of  Income-tax  and  the  Central  Board  of
 Revenue  and  they  were  sent  to  the  Direc-
 torate  of  Inspection

 (Investigation).
 They

 were  from  certain  individuals,  anonymous
 and  otherwise  and  were  enquired  into  by
 those  people.

 Mr.  Speaker:  He  wants  to  know  the
 machinery  of  the  enquiry  whether  they
 were  enquired  into  by  the  Income-tax
 Department  or  the  anti-corruption  depart-
 ment.

 Shri  M.  C.  Shah:  In  the  Income-
 tax  Department,  there  is  a  special  branch
 called  the  Directorate  of  Inspection  (In-
 vestigation).  Whenever  2

 at  2
 laint  is

 received  by  the  Central  Board  of  Revenue
 or  by  the  Commissioner  of  Income-tax
 or  by  the  Ministry  of  Finance,  it  is  sent  to
 this  special  branch  forinvestigation.  There
 are  special  officers  in  this  branch  and
 go  and  enquire  into  the  complaints

 sport
 to  Central  Board  of  Revenue.
 there  is  a  case  agains:  an  officer
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 appointed  by  4  dent,  then  we  have
 to  consult  the  Union  Public  Service  Com-
 mission  before  any  action  is  taken  against

 Shri  Gidwani:  Does  the  Govern-
 ment  consider  it  proper  to  send  such  cases
 no  the  anti-corruption  department  so  that
 an  independent  enquiry  may  be  made
 instead  of  entrusting  the  work  to  the
 department  ?

 Shri  M.  C.  Shah:  In  the  case  of  an
 officer  who  has  been  prosecuted,  we  always
 consult  the

 Speci
 al  Police  Establishment

 of  the  Home  istry,  but  whenever  we  tind
 that  there  are  other  matters  connected  with
 it,  those  cases  are  enquired  into  by  the
 Directorate,  because  if  we  send  such  cases
 to  the  Special  Police  Establishment,  it  will
 possibly  take  more  time  and  at  the  same
 time  the  results  obtained  will  not  be  so
 fruitful  as  obtained  by  this  Directorate  of
 Inspection  (Investigation).

 Pandit  K.  C.  Sharma:  Has  any
 enquiry  been  made  as  to  the  higher  and
 ‘costlier  standard  of  life  of  the  income-tax
 officers  as  compared  with  their  counterparts
 in  the  judiciary  and  other  departments  and
 ‘the  reasons  therefor  ?

 Mr.  Speaker:  The  question  does  not
 arise  out  of  this.

 Shri  Bogawat:  Is  Government  aware
 that  these  enquiries  and  investigations
 take  a  very  long  time  and  in  the  meantime
 influence  is  brought  to  bear  on  some  of
 the  officers  and  that  there  are  several  such
 attempts  made?  May  I  also  know  the
 rank  of  the  persons  who  are  punished,
 that  is,  the  culprits  ?

 Shri  M,  C,  Shah:  There  is  no  founda-
 tion  whatsoever  for  the  statement  that
 influence  is  brought  to  bear  upon  the  officers
 when  the  enquiry  is  being  made.  It  is  in
 order  to  eliminate  such  attempts  that  we
 have  established  a  special  Directorate  of
 Inspection  (Investigation)  as  recommend-
 ed  by  the  Income-tax  Investigation  Com-
 mission,  Therefore,  there  is  no  possibility
 of  exerting  such  influence.  Of  course,
 there  is  delay  because  we  have  to  go  through
 a  certain  procedure.  The  moment  an  en-

 qury
 is  made  and  charges  framed,  the

 charges  have  to  be  given  to  me
 peo

 le  con-
 cerned,  that  is,  the  accused  then  their
 explanation  is  to  be  taken,  their  evidence
 is  to  be  taken  and  so  on,  and  where  neces-
 sary,  we  have  to  consult  the  U.P.S.C.  in
 the  case  of  dismissal  of  officers  appointed
 by  the  President.

 Shri  Bogawat:  The  second  part  of
 my  question  is  not  answered.

 Mr,  Speaker:  We  will  go  to  the  next
 uestion,

 Taxes  on  Professions,  Trades,  etc.

 *r406.  gag
 ge  mores

 t  Will  the
 Minister  of  Finance  be  to  state

 4
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 whether  Government  have  under  con-
 aideration  amendment  of  Article  276 (2)  of  the  Constitution  so  as  to  increase the  ceiling  on  the  total  amount  of  tax
 Payable  by  an  individual  in  respect  of
 Professions,  trades,  callings  and  employ- ments  as  recommended  the  Taxat
 Enquiry  Commisssion  ?  Ki

 ‘axation

 The  Parliamen
 hr  २  4  7  ॥ the  Minister  of  Finaxce  (Shri  4  x

 Bhagat):
 The  matter  is  under  considera-

 Shri  N.  M.
 Lingam:

 May  I  know  the main  lines  on  w
 |  aap

 ie  is  desired to  be  brought  before  House.  ?

 Shri  8,  R.  Bhagat:  That  is  too  carly to  say  at  this  stage.

 if  the na
 ny  ia’  oa  9  ot I  0  au  nt  the  revenues the  local  ies  or  the  State  Government ?

 Shri  B..R.  Bhagat:  Local  Bodies.

 Shri  N.  M.  Lingam:  Are  there  no cases  where  a  State
 tax  directly  ?  levying  profession

 Shri  8.  R.  Bhagat:  I  am  not  aware
 at  present,

 चीन  को  सांस्कृतिक  प्रतिनिधि  मंडल

 १४२७,  श्री  भक्त  बाख :  क्‍या  शिक्षा
 मंत्री  यह  बताने  की  कृपा  करेंग  कि  :

 (क)  हाल  ही  में  चीन  को  जो  भारतीय
 सांस्कृतिक  प्रतिनिधि  मंडल  गया  था  वह  वहाँ
 कितने  दिन  ठहरा;

 (ख)  प्रतिनिधि  मंडल  ने  उस  देश  के
 किन  किन  प्रश्नों  का  दौरा  किया  कौर  किन
 किन  स्थानों  पर  प्रदर्शन  दिखाय;  शोर

 (ग)  उस  का  दौरा  कार्यक्रम  किसने
 निश्चित  किया  ?

 शिक्षा  मंत्री  क ेसम्ासचिद  (डा०  |
 एम०  बास  )  :  (क)  दो  महीने

 (छल)  निम्न  प्रदेशों  का  दौरा  किया  —

 होते,  ल्योनिंग,  दौनसी,  सीकियांग,  बेचु-
 वान,  हूपेन,  कियांगसु,  चेकिंग  शौर

 क्वांगटुंग
 '
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 प्रतिनिधि  मंडल  ने  निम्स  स्थानों  पर

 प्रदर्शन  दिखाये  ---

 पी किस,  डाई रेन,  ौनयांग,  सियान,  खर मती,
 काशगर,  चुन किंग,  बुहान  (मानकों),  सान-

 किंग,  हुँ गयो,  कैंटन  शौर  शंघाई  |

 (ग)  दौरे  का  कार्यक्रम  ग्रीन  कौ  लोक-

 गणराज्य  सरकार  ने  बनाया  था  कौर  उसके
 साथ  मिलकर  हमने  इसे  प्रति  रूप  दिया
 था  1

 करी  भक्त  बदोलत :  इस  सूची  में  सीकि-
 बाग  शौर  पोर्ट  प्रार्थी  का  नाम  बझाता  है  ।
 क्या  यह  सत्य  है  कि  हमारे  देखा  का  सांस्कृतिक
 प्रति  निधि-मंडल  सब  से  पहला  विदेशी  दल

 था,  जिसको  वहां  जाने  की  इजाजत  दी  गई
 धौर  क्या  इस  से  यह  सिद्ध  होता  है  कि  चीन

 सरकार  ने  सब  इलाकों  से  सब  तरह  के  प्रति-
 थबन्ष  हटा  लिये  हैं  ?

 Dr.  M.  M.  Das:  As  I  have  said  the
 tour  programme  was  drawn  up  by  the
 Government  of  the  People’s  Republic  of
 China  ani  was  finalised  by  us  in  con-
 sultation  with  that  Government.

 Mr.  Speaker  :  The  question  is  different.

 प्रधान  मंत्री  तथा  वैदेशिक  कार्य  मंत्री

 (श्री  जवाहरलाल  मेहक)  :  जी  हां,  जो  बात

 धाप  ने  पर्ची  है,  वह  किसी  कदर  सत्य  है,
 लेकिन  कप  जानते  हैं  कि  थोड़े  दिन  हुये--

 मझे  ठीक  मालूम  नहीं--  पोर्ट  भास्कर  रूसी

 कब्ज  से  चीनी  हकूमत  के  कब्जे  म  दिया  गया

 है  कौर  जहां  तक  मालूम  है,  इस  ज़माने  में

 कोई  कौर  डेलिगेशन  या  डेपुटेशन  वहां  नहीं

 या  ा
 ह ।  भक्त ददन:  इस  सूची  में  में

 तिब्बत  का  कोई  नगर  नहीं  पाता,  क्योंकि
 तिब्बत  भी  चीन  का  एक  भाग  है  |  क्‍या

 इसका  झ  यह  समझा  जाय  कि  तिब्बत  में

 जाने  में  कोई  क्‍भ्रापतति  है?  क्या  इस  बारे

 थें  कोई  ब्र का दा  डाला  जा  सकता  है  ?

 की  जवाहरलाल  नें हक  :  मेरी  समझ

 @  यह  सावल  नहीं  कराया  है  ।  किसी  को
 आपत्ति  नहीं  है।  इसमें  आपत्ति  का  क्‍या

 बाल है  ?  बाने  जाने  में  मुश्किल  यह  है  कि
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 wat  पर  पहाड़  कौर  चट्टान  ज्यादा  —  ate

 ,  रास्ते  कम  हैं  ।

 थी  to  fo  पांडे:  भ्र भी  प्राइम
 मिनिस्टर  साहब  न  फ़रमाया  कि  वहां  जाने

 की  सहूलियत  दी  गई  ma  मैं  जानना  चाहता

 हूं  कि  क्या  वह  सहूलियत  इसी  डेलिगेशन  के

 लिये  थी,  या  जो  दौर  लोग  वहां  जायेंगे,
 उनके  लिये  भी  यह  सहूलियत  होगी  ?

 थी  जवाहरलाल  बेहर :  मुझे  मालूम
 नहीं  कि  किस  के  लिये  होगी  था  किस  के  लिये
 नहीं  होगी।  बहू  एक  फ़ौजी  मुकाम  है  कौर
 सिक्‍योरिटी  एरियाज़  में  झाम  तौर  से  जाने

 की  इजाजत  नहीं  होती  ।  थे  दिक्कतें  भी

 हल्के  हल्के  हट  जायेंगी  कौर  ग़ालिबन  धौर

 लोभी भी  जा  सकेंगे  ।

 Libraries  in  Hyderabad
 "1428,  Shri  Janardhan  Reddy:  चापा +

 the  Minister  of  Education  be  pleased
 to  state:

 (a)  the  amount  of  loan  and  subsidy

 given
 to  the  Hyderabad  State  by  the

 tral  Government  for  the  develop-
 ment  of  its  libraries  during  1954-555,  and.

 (b)  whether  the  money  so  granted
 has  been  availed  of?

 Minister  of  Education  Dr  BL  mM.
 Dae):  (a)  Nil.

 (b)  Does  not  arise.

 को  जता दंग  रेंड डी:  जो  इमदाद  दौ

 थाती  है,  उसके  बारे  में  क्या  यह  मुकरर
 किया  जाता  है  कि  देहात  के  लिये  इतनी  हो

 धौर  शहरी  एरिया  के  लिये  इतनी  हो?

 Dr,  M.  M.  Das  :  The  Central  Govern-
 ment  does  not  give  any  loan  for  library
 purpoecs.  _ Shri  Heda  :  In  view  of  the  fact  that  t
 Ubrary  at  Hyderabad  ‘s  one  of  the  largest
 libraries  in  the  country,  is  there  any  pro-

 posal
 to  convert  it  into  one  of  the  national

 ies,
 Dr.  की.  की,  Das:  I  think  the  hon.

 Member  has  given  a  suggestion  and  the
 Government  may  consiiler  that  suggesuion.

 Mational  Chemical  Laboratory

 oR
 Shri  Gidwaal  :  Will  the  Minis-

 ter  of  Natural  Resourca  and  Scientific-
 Research  be  pleased  to  state  ;

 (४)  whether  it  is  8  fact  thet  the  National
 Laboratory,  Poona  has  experd-
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 mented  with  a  process  by  which  yield  of
 edible  sugar  fon  sugarcane  can  be
 doubled;

 (b)  whether  plants  employing  the

 =
 technique  are  working  in  Ge'many;

 an
 (c)  whether  Government  propose  to

 ‘encourage  this  technique  for  commer-
 cial  purposes  ?

 The  Deputy  Minister  of  Education
 (Dr.  K.  L.  Shrimali):  (a)  Experiments
 catried  out  at  the  National  Chemical  Labo-
 ratory  have  shown  that  sugar  cane  bagasse

 can  yield  under  appropriate  treatment  a
 third  of  its  weight  as  glucose,  or  about  half
 its  weight  as  fermentable  sugar,  i.¢.,  a
 mixture  of  glucose  and  pentoses.

 (b)  A  somewhat  similar  process  is  in
 use  in  Germany  for  the  production  of
 Blucose  from  wood,  not  bagasse.

 (c)  Experiments  on  laboratory  scale
 only  have  so  far  been  carried  out.  Pilot
 ‘plant  experiments  would  be  necessary  to
 establish  the  minimum  size  of  an  econo-
 mic  unit  for  the  production  of  glucose
 from  bagasse  in  India.

 Shri  Gidwani:  How  much  quantity
 of  bagasse  is  utilised  in  India  for  fuel

 urposes  ?
 Dr.  K.  L.  Shrimall:  I  do  not  know

 ewhether  that  question  arises  from  this
 ‘question  but  I  shall  need  notice  i  any
 ‘case  to  answer.

 Shri  Amjad  Ali:  May  I  know  if  beet-
 root  is  being  used  for  the  purpose  of  making
 sugar  and  whether  we  can  make  similar
 axperiments  ?

 Dr.  ्,  L,  Shrimali:  That  is,  I
 ‘think,  well-known;  butI  have  no
 information.

 Traffic  Control  in  Delhi

 “1392.  Shri  Radha  Raman:  Will
 the  Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the  use
 of  electric  signals  for  controlling  *  traffic
 has  resulted  in  the  decrease  of  road  ac-
 cidents  in  New  Delhi;

 (b)  if  so,  to  what  extent;
 c)  whether  it  is  proposed  to  ex-

 inal  the  use  of  electric  signals  to  other
 areas  in  Delhi;  and

 (d)  if  80,  which  are  those  areas?
 The  Deputy  Minister  of  Home

 Affairs  (Shri  Datar):  (a)  Yes.
 (b)  Accidents  at  the  two  electrically

 wentrolled  crossings  came  do  to  i6  in  the
 ‘first  half  of  this  year  a8  cLuins  (I
 the  first  ha'f  of  19536

 (८)  Yes.
 ‘d)  In  Old  Delhi:

 net
 Fort  crossing,

 onsite  Kashmere  Gate,  Rajpur  Road  and
 SBoulvard  Road  crossing.
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 In  New  Delhi:  Punchkuin  Road-

 connaigh
 ht  Circus  crossing,  Parliament

 Street-
 oo

 ht  Circus  corssing,  Minto
 Road-Connaught  Circus  crossing  and
 Irwin  Road—Connaught  Circus  crossing.

 Shri  Radha  Raman:  May  I  know
 whether  similar  experiments  were  tried
 in  some  other  big  cities  of  India  and,  if  so,
 which  are  those  cities?

 Shri  Datar:  I  am  not  aware  of  this
 experiment  having  been  tried  in  other
 States  but  I  believe  in  Bombay  it  was
 tried  with  some  success.

 Shri  Radha  Raman:  The  hon.
 Minister  had  just  now  disclosed  that  cer-
 tain  areas  would  be  under  the  operation  of
 this  scheme  very  soon.  How  long  will
 it  take  for  these  signals  to  be  fixed  up  in
 those  places?

 Shri  Datar  :  So  far  as  the  proposed
 signals  in  New  Delhi  are  concerned  they
 would  be  fixed  up

 TERY
 soon—in  the  course

 of  a  month  or  two.  So  far  as  the  installa-
 tion  of  new  signals  in  Old  Delhi  is  concer-
 ned  the  matter  is  under  consideration  in
 consultation  with  the  Delhi  Municipal
 Committee.

 Shri  Radha  Raman:  May  I  know
 what  is  the  expenditure  involved  per  unit
 on  this  experiment  and  how  does  it  com-
 pare  with  the  old  method  besides  saving
 of  human  labour  ?

 Shri  Datar:  I  have  not  got  these
 figures.  But  one  important  factor  to  be
 noted  is  the  marked  decrease  in  the  num-
 ber  of  accidents.

 Mr.  Speaker:  I  feel  that  these  are

 ——
 on  details.  We  need  not  go  into

 Scheduled  Tribes

 *z4%2.  Shri  Hem  Raj:  ण्  the
 Minister  of  Home  Affairs  be  pleased  to
 state  how  much  of  the  grant  made  by
 the  Centre  for  the  development  of  the
 Scheduled  Areas  and  Scheduled  Tribes
 of  Lahaul  and  Spiti  in

 —
 in  I953-

 54  lapsed  and  the  reasons  therefor?
 The  Deputy  Minister  of  Home  Af-

 fairs  (Shri  Datar):  The  State  Govern-
 ment  have  utilised  in  full  the  Central  grant
 of  Rs.  4°92  lakhs  given  to  them  for  the
 purpose  during  1953-54.

 क्रि  भक्त  बदल :  क्या  गवनेनेंट  के
 ध्यान  में  यह  बात  झाई  है.  कि  उस  इलाके  में

 टांडा  कल  भ्रर्थात्‌  एक  इरीगेशन  चैनल  बन

 रही  थी  कौर  उस  पर  अस्सी  हुआ  रुपया

 खर्च  हो  चुका था,  लेकिन  उसको  बीच  में  हो
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 tre  दिया  गया.?  क्या  इस  बारे  में  कोई

 जांच-पडताल  की  गई  है  कौर  क्या  उस  काम

 को  फिर  से  चलाने  का  विचार  है  ?

 Shri  Datar:  I  am  not  aware  of  the
 particular  instance  that  the  hon.  Member
 teferred  to  but  we  have  got  full  informa-
 tion  that  the  amognt  that  has  been  asked
 for  has  been  given  and  the  Punjab  Govern-
 ment  have  also  informed  us  that  the  whole

 -amount  has  been  utilised.

 st  we  दर्शन  :  क्‍या  गवर्नमेंट  के
 यान  में  यह  बात  झाई  है  कि  मैदानी  इलाकों

 के  कर्मचारी,  जो  लाहौल  शौर  स्थिति  के
 कठिन  इलाकों  में  भेजे  जाते  हैं,  वे  वहां
 टिक  नहीं  पाते  और  इस  वजह  से  वहां  के  काम
 में  बाधा  पड़  रही  है  ?  इस  लिये  कया  गवर्नमेंट

 यह  विचार  कर  रही  है  कि  वहीं  के  लोगों
 को  टेक्निकल  ट्रेनिंग  दी  जाय  और  उनको
 रखा  जाय  ?

 Mr.  Speaker:  Is  it  not  under  the
 ‘administration  of  the  Punjab  Government  ?

 Shri  Datar:  It  is  fully  under  the  ad-
 ministration  of  the  Punjab  Government.

 si}  भवत  वर्तमान  :  क्‍या  मंत्री  महोदय
 इस  सुझाव  की  पंजाब"  सरकार  तक  पहुंचाने
 की  कृपा  करेंगे  ?

 Mr.  Speaker:  Order,  order.  Ques-
 tion  list  is  over.

 WRITTEN  ANSWERS  TO  QUESTIONS
 Social  Welfare  Institutions

 *1393.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Education  be  pleased  to
 state  the  total  number  of  Social  Welfare
 Institutions  in  the  Punjab  State  which
 applied  for  grants-in-aid  to  the  Central
 Social  Welfare  Board  during  1954-55  ?

 Parliamentary  Secretary
 the  Minister  of  Education  (Dr.  M.  M.
 Das):  Sixteen.

 Solar  Cookers
 bd  Will

 the  Minister  of  Natural  a
 Scientific  Research  be  pleased  to  state

 (a)  whether  the  Egyptian  Govern
 ment  has  asked  for  an  exclusive  right
 manufacture  solar  cookers;

 (b)  whether
 ays

 other  Middle  East

 —
 has  ateot:  for  ite  specimen;
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 (c)  whether  the  request  of  the  Egyptian
 Government  has  been  acceded

 The  Deputy  Minister  of  Education
 (Dr.  K.  L.  Sbrimall):  ©  No,  “Sir.

 (b)  No,  Sir.

 (c)  Does  not  arise.

 भारतीय  वायु  सेना  के  कोटा  की  वंदना

 #RVOR  fm  रघुनाथ  सिह
 (  श्री  एम०  एल०  प्रवाल  :

 क्या  रक्षा  मंत्री  यह  बताने  की  कपा
 करेंगे  कि  :

 (क)  नया  यह  सच  है  कि  १६  जून,
 १६५५  को  काश्मीर  में  करगिल  के  निकट

 एक  भारतीय  वायु  सेना  का  डकोटा  दुर्घटना-
 सम् रस्त  हुआ;  भर

 (ख)  यदि  हां,  तो  दुर्घटना  का  ब्योरा

 क्‍या  है  ?

 रक्षा  उपमंत्री  (सरकार  सीरिया  )  :

 (क)  जी  हां ।

 (ख)  जैसे  ही  हवाई  जहाज  उड़ा,
 दोनों  इंजिनों  में  से एक  खराब  हो  गया  |

 पाइलट  हवाई  जहाज  को  सफलता  से  न  उतार

 सका,  क्‍योंकि  वहां  चारों  तरफ  पहाड़ियां  तथा

 शहरे  कौर  हवाई  अड्डा  समुद्र  की  सतह  से

 ६०००  फीट  की  ऊंचाई  पर  था।  इस  दुर्घटना
 में  भारतीय  वायु  सेना  के  ३  भ्रमर  मर  गये

 तथा  ४  प्राप्ति  घायल  हुये  y

 Pakistam  Defence  Services  Officers

 1402,  Shri  M.  R.  Krishna  :  Will  the
 Minister  of  Defence  be  pleased  to
 state

 (a)  whether  it  ‘Is  a  fact  that  some
 of  the  high  officials  of  the  Pakistan
 Defence  Services  frequently  visit
 India  under  pretext  of  meeting  their
 relatives  in  India  ;  and

 (b)  the  names  of  the  States  in  India
 where  most  ‘of  these  officers  stay?

 The  Minister  of  Defence  (Dr.  Katjo)
 (a)  and  (b).  Government  have  no  icason

 believe  gh  of  the  Pakistan
 Defence  Services  visit  India  for  4

 taba other  than  that  stated  in  their  application
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 Only  six  officers  of  the  rank  of  Colonel  and
 above  visited  India  during  the  last  twelve
 months.  They  visited  8  different  States
 of  these,  Uttar  Pradesh  was  visited  by  two
 officers  which  was  the  largest  number  for
 any  State.

 Primary  Teachers  in  Tripura

 1408,  Shri  Dasaratha  Deb:  Will
 the  Minister  of  Education  be  pleased  to
 state  :

 (a)  the  number  of  primary  teachers
 appointed  in  Tripura  in  I955  and  the
 number  out  of  them  belonging  to  Scheduled
 Castes  and  Scheduled  Tribes  ;  and

 (b)  whether  it  is  a  fact  that  an  as-
 surance  was  given  by  the  Government
 that  non-Matric  Scheduled  Tribes  and
 Scheduled  Castes  candidat  will  be
 appointed  as  teachers  in  the  Primary
 schools  ?

 tary  Secretary
 the  Minister  of  Education  (Dr.  M.
 M.  Das):  (a)  Out  of  500  Primary  teachers

 Pounce
 in  I9§5,  in  Tripura,  63  teachers

 be!  to  Scheduled  Castes  and  Scheduled

 (b)  No,  Sir.

 Agra  Cantonment  Board

 rq.  Seth  Achal  Singh:  Will  the
 Minister  ot  Defence  be  pleased  to  state:

 (a)  when  the  decision  on  the  question of  passing  certain  portions  of  the  Agra
 Cantonment  to  the  Agra  Municipality
 is  expected  to  be  taken  ;

 (b)  whether  under  the  Five  Year
 any  amount  has  been  spent  by

 the  Agra  Cantonment  Board  and  if  not,
 reasons  therefor  ;  and

 (c)  whether  it  is  a  fact  that  a  circu-
 has  recently  been  issued  by  Gov-

 ernment  that  the  sum  of  Rs.  2,60,000
 sanctioned  for  development  of  the
 Cantonment  should  be  used  for  developing such  areas  as  are  to  be  retained
 the  Cantonment  limits  ?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  The  matter  is
 under  consideration  in  consultation  with
 the  State  Government.

 i  Owing  to  financial  stringency
 the  ent

 —,  Fa.  clio
 not

 spend  any  amount  for  prog-
 ramme  ducing  the  firet  4  years  of  the  First
 Five  Year  Plan.

 int
 It  has  been  decided  that  the  grant-

 should
 sy  ag

 t  irrespective  of  the
 area  which  is  to  be  excised.
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 पॉंडिचेरी  पुरातत्वीय  स्थान

 Povey.  श्री  dio  एन०  राज मोज  :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे

 ॥  :

 (क)  पांडिचेरी  धौर  धन्य  मत पूर्व
 फ्रांसीसी  बस्तियों  म  ऐसे  कितने
 प्राचीन  स्मारक  तथा  अन्य  स्थान  है,  जिन्हें

 सुरक्षा  के  लिये  पुरातत्व  विभाग  झपने  अधिकार
 में  लेने  का  विचार  करता  है;

 (ल)  उनका  राष्ट्रीय  महत्व  कया  है;
 शौर

 (ग)  उन  में  से  कितनों  की  रक्षा  फ़ांसी सी
 सरकार  करती  थी  ?

 जिला  मंत्री  के.  समास लिय  (डा०
 एम०  एस०  दास  )  :  (क)  यह  विषय

 विदा  राधीन  है  t

 (ख)  कौर  (ग).  प्रप्त  उत्पन्न  नहीं
 पिता  4

 Foreigners  in  India

 1431.  Shri  D.  C.  Sharma:  Wil
 the  Minister  of  Home  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  (2351  on  the  80  April,
 1955)  and  state  :

 (a)  the  total  number  of  foreigners
 whose  names  have  been  registered  during
 7954  in  India  ;  and

 (b)  the  names  of  the  countries  to
 which  they  belong  ?

 The  Deputy  of  Home
 Affairs  (Shri  Datar)  :  (a)  and  b).  A
 statement

 giving
 the  required  information

 is  laid  on  the  Table  of  the  House.  [See
 Appendix  VIII,  annexure  No.  17)

 Civilian  School  Masters

 1432,  Shri  Ibrahim:  Will  the
 Minister  of  Defence  be  pleased  to  state

 (a)  the  number  of  Civilian  School
 Masters  serving  under  the  Ministry  of

 ence  ;

 (b)  the  method  of  their  recruitment
 and  their  qualifications

 outtge es
 they  are  lishle  to  be  posted
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 The  Minister  of  Defence  (Dr.  Katju):
 (a)  ‘41,157.

 (b)  A  statement  is  laid  on  the  Table
 of  Lok  Sabha.  [Sea  Appendix  VIII,
 annexure  No,  18.)

 (c)  No.

 Sudanese  Military  Mission

 *24a5,  $
 Will  the’  Minister  Bf  Wetence  be  pleased
 to  state  whether  it  is  a  fact  that  a  Sud-
 anese  Military  Mission  recently  visited
 India  ?

 y.
 The  Minister  of  Defence  (Dr.  Katju)  :

 ce.

 Aid  from  Canada

 *r429.  Shri  Sharma:  Will  the
 Minister  of  Finance  be  pleased  to  state

 (a)  the  extent  of  aid  received  from
 during  .954  :  and

 (b)  the  form  in  which  it  has  been
 recei  ?

 The  Parliamen
 gag  | the  Minister  of  Finance  (Shri  R.

 Bhagat)  (a)  The  value  of  the  aid
 received  in  the  shape  of  materials  and
 equipment  from  Canada  during  r954  under
 the  Colombo  Plan  was  Rs.  I°5  crores

 (b)  The  aid  was  received  in  the  follow-
 ing  forms  :

 (Rs.  lakhs),

 @  Equipment  for  Mayurakshi
 Project  in  West  Bengal  II

 (ii)  Copper  and  Aluminium  for
 wire  and  cable  Industry  .  56

 (ii)  locomotive  boilers  for
 foaies  ways  न  »  83

 TOTAL  .  «  I§0

 हिन्दी  व्याकरण

 ब्ह्ब्३१.  ओ  भागवत  झा  arene  :

 क्या  शिक्षा  मंत्री  २३  मार्च  ४४  को  दिये
 गये  तारांकित  जन  संख्या  १३८४  के  उत्तर  के

 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  बुनियादी  हिन्दी  व्याकरण

 समिति  ने  अपना  प्रतिवेदन  दे  दिया  है;  शौर

 (ख)  यदि  हां,  तो  व्याकरण  के  कब  तक
 तैयार  हो  जाने  की  सम्मावना  है  ?

 267  LSD—2

 3  SEPTEMBER  955  Written  Answers  44I4

 दिक्षा  मंत्री  के  सभा  सचिव  (  डा०

 एम०  एस०  दास  )  :  (क)  बुनियादी
 हिन्दी  व्याकरण  समिति  की  रिपोर्ट  की  कभी

 इन्तजार  हैं  ।

 (ख)  ऐसे  टैकनीकी  विषय  में  कोई
 अवधि  निश्चित  नहीं  की  जा  सकती.

 Disciplinary  Cases

 ‘14.  Shri  D.  C.  Sharma  :  Will  the
 Minister  of  Home  Affairs  be  pleased

 state  the  number  of  persons  in  the
 Indian  Administrative  Service,  the  In-

 anal  ag  Search)
 and  the

 een
 Fi ice  (separately  wi

 hary  action  of  an  been  takers since  the  15th  of  August,  1947  ?
 The  Deputy  Minister  of  Home

 Affairs  (Shri  Datar):  The  information
 asked  for  is  as  follows  :—

 Indian  Administrative  Service  Io
 Indian  Police  Service  .  6
 Indian  Foreign  Service  .  +  .  2

 Tota.  -  28

 Scientific  &  Technical  Education

 742.  Shri  [brahim:  Will  the
 Minister  of  Education  be  pleased  to  lay a  statement  on  the  Table  of  the  House
 showing:

 (a)  the  names  of  Universities  which
 have  received  grants  for  the  develop-
 ment  of  Scientific  and  Technical  Education
 so  far  during  1955-56  ;  and

 (b)  the  amount  given  in  each  case  ?
 The  Parliamentary  Secretary  to

 the  Mimister  of  Education  (Dr.
 M.  M.  Das):  (a)  and  (b)..  A  statement
 givirg  the  required  information  is  laid  on
 the  Table  of  the  House.  [See  Appendix
 VIII,  annexure  No.  19.)

 Inspection  of  Banks

 943-f  Shri  Ibrahim  :
 Seth  Govind  Das:

 Will  the  Minister  of  Finasce
 pleased  to  state  the  number  of  Scheduled
 Banks  inspected  by  the  Reserve  Bank  of
 India  during  1954°55  ?

 The  Minister  of  Reven
 Defence  Expenditure  (Shri  A.  C.  Guha)
 aq  scheduled  banks  were  inspected  by
 the  Reserve  Bank  of  India  in  the  year
 7954

 775
 te.  from  ist  April,  I954,  to  the

 gist  March,  7955
 |  ‘e..  |
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 Insurance  Companies

 744.  Shrilbrahim  :  Will  the  Minister
 of  Finaace  be  pleased  to  state  the  total
 amoant  of  Insurance  premia  sent  out  o
 India  to  foreign  Insurance  Companies
 during  7954  on  account  of  :—

 (i)  General  Insurance,
 (ii)  Marine  Insurance,  and
 (iii)  Life  Insurance  ?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  M.  C.  Shah)
 The  fiture  for  the  year  954  are.not  yet
 available

 Iron  Ore  Mines

 74s.  Shri  K.  P.  Sinha:  Will  the
 Minister  of  Natural  Resources  and
 Scientific  Research  be  pleased  to  state
 the  number  of  Iron  Ore  Mines  which
 were  working  in  7954  ?

 The  Deputy  Minister  of  Education
 (Dr.  ६,  L.  Shrimali);  One  hundred  and
 nine.

 Murders  in  Delhi

 wit
 Chaudhri  Muhammed  Shaffee:

 ill  the  Minister  of  Home  Affairs  be
 Pleased  to  state:

 (a)  the  number  of  arrests  made  in
 Delhi  State  in  connections  with  theft
 and  murder  cases  since  the  Ist  May,
 7955  3

 (b)  the  number  of  persons  convicted
 and  acquitted  in  this  connection  ;  and

 (c)  the  number  of  cases  still  pend-
 ing  decision  ?

 The  Deputy  Minister  of  Home  Affairs
 (Shri  Datar’:  (a)  One  hundred  and  thirty-
 nine  (upto  zoth  July,  7955)

 (b)  Convicted  :  Thirty-three  ;
 Acquitted  :  Nil.

 (c)  Seventy-three.

 Sodepur  Glass  Works  Ltd.

 247,,.Sh"
 Gidwani:  Will  the  Minister

 of  be  pleased  to  state  :

 (a)  whether  the

 he  400०]

 com-
 mittee  appointed  for  the  dis  of

 of  the  Sodepur  Glass  Works,
 Ltd.  has  completed  its  work;  and

 (0)  if  so,  what  will  be  the  total  loss
 to  the  Industrial  Finance  Corporation?

 fence

 Rh
 cy
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 the
 Prope

 rties  belonging  to  to  tne  Sodepur
 Glass  Works  Ltd.  to  Messrs  Asahi  Glass
 Company  Ltd.

 (b)  It  is  still  premature  to
 give

 an  «>  ect
 figure  of  the  ultimate  loss  to  the  Co:  pora-
 tion.  Apart  from  the  fact  that  the  trans-
 fer  is  yet  to  be  executed,  the  realisatim.  tf
 any  from  the  enforcement  of  guarantees
 against  the  guarantors  of  the  loans  cannot
 estimated  at  this  stage.

 Scheduled  Castes  and  Tribes

 oe,
 Shri  Biren  Dutt:  Will  the  Minis-

 ter  of  Home  Affairs  be  pleased  to  state  :

 ‘(a)  the  percentage  of  Scheduled  Tribes,
 Scheduled  castes  and  minorities  in  eac.
 class  and  category  of  Government  Service  in
 Tripura  at  present;  and

 (b)  what  steps  are  being  taken  to  safe-
 guard  their  interests  in  services?

 of  Home
 Affairs  (Shri

 =
 :  (a)  The  required

 percentages  are  as  er:

 Class  of  Percentage  of  representa-
 service  tion  in  Tripura  Gov-

 ermment  services

 Sche-  Sche-  Mino-
 duled  duled  °  rities
 Tribes  Castes

 —  7  "648  0'92,  «-°38

 Class  III  10°97  6  +04  4°87

 Class  IV  20°27  8-52,  6-71

 (b)  In  making  direct  recruitment  to
 posts  under  them,  the  State  Government
 make  every  endeavour  to  follow  the
 instructions  contained  in  the

 wei
 of

 Home  Affairs  Resolution  No.  42/21/49
 NGS,  dated  the  13th  September  1950,
 regarding  reservation  of  vacancies  for  and
 grant  of  other  concessions  to  members
 of  Scheduled  Castes  and  Scheduled  Tribes.
 A  copy  of  that  Resolution  will  be  found  in
 Appendix  VIII  to  the  Report  of  the  Com:
 missioner  for  Scheduled  Castes  and  Sche-
 duled  Tribes  for  the  period  ending  the  ३758
 December,  95I.

 Multi-Purpose  Schools
 Shri  N.  M.  Lingam  :  Will  the

 Minister  of  Education  be  pleased  to  state
 the  number  of  multipurpose  schools  sanc-
 tioned  and  established,  (State-wise),  in

 | erm
 of  the  recommendations  of  the

 Becondary  Education  Re-organisation  Com-
 mission  ?
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 The  Parliamentary  Secretary
 to  the  Minister  of  Education
 (Dr.  M.  M.  Das)  :  A  statement
 showing  the  number  of  multi-purpose
 schools  sanctioned  so  far  (State-wise)
 is  laid  on  the  Table  of  the  Lok  Sabha.
 [See  Appendix  VIII,  annexure  No.  20].

 The  information  rela
 tn

 to  the  actual
 establishment  of  such  schools  is  being  col-
 lected  from  the  States  concerned  and  will
 be  furnished  later.  \

 चोरी  छिपे  लाया  गया  सोना

 ७५०.  ओ  एम०  Wo  द्विवेदी  :  क्या
 षित  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  कलकत्ते  में

 एक  चलती  के  पास  से  लगभग  दो  हजार  तोला
 चोरी  छिपे  लाया  गया  सोना  पकड़ा  गया
 था  ;  शौर

 (ख)  यदि  हां,  तो  इस  मामले  में  कितने
 व्यक्तियों  का  हाथ  था?

 राजस्व  कौर  रक्षा  व्यय  मंत्री  (किए

 सी०  गृह):  (क)  यह  ठीक  है  कि  मकान
 नं०  १५-१  छातावाला  गली,  कलकत्ता  से
 है  भ्रमित,  १६५५  को  १८६९३  तोले  वजन

 (११८  छड़ )  का  लगभग  १,८०,०००  रुपये

 मूल्य  का  सोना  पकड़ा  गया  |

 (ख)  इस  मामले  में  दो  व्यक्तियों  का

 हाथ  था  t

 Welfare  Extension  Projects

 75%.  Dr.  Satyawadi:  Will  the  Minis-
 ter  of  Education  be  pleased  to  state  the
 names  of  Welfare’  Extension  Projects  func-
 tioning  in  the  States  of  Punjab,  PEPSU
 and  Himachal  Pradesh  at  present  ?
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 The  Parliamentary
 ay  ha  6

 to
 the  Minister  of  Education  (Dr.  M.
 Das)  :  A  statement  giving  the  requisite
 information  is  attached.  [See  Appendix
 VIII,  annexure  No,  ar).

 Managing  Agency  Concerns

 Shri  V.  P.  Na  :
 753  {  Shri  Punnoose  ad

 Will  the  Minister  of  Finance  be  pleased
 to  state  :

 (a)  the  names  of  the
 managing  agency concerns  operating  at  present  in

 core-Cochin  State  ;

 (b)  their  total  paid-up  capital;  and

 (c)  the
 pene

 capital  invested  at
 present  in  the  Industrial  Sector  in  Tra-
 vancore-Cochin  State  ?

 The  Minister  of  Revenue  and  Civil
 ture  (Shri  M.  C.  Shah)  :

 i A  statement  is  placed  on  the  Table  of  the
 House.  [See  Appendix  VIII,  annexure  No.
 22].

 Ved
 Information  relating  to  the  total

 paid-up  capital  of  managing  agencies  which
 are  joint  stock  companies  is  being
 and  will  be  laid  on  the  T Table  of  the  House.

 (c)  According  to  information  avauable
 withGovernment  the  total

 pa
 capital  of

 the  joint  stock  companies  en  in  various
 industries  in  the  State  of  Travancore-Co  hin
 as  on  3I8t  March,  7954  is  approximitely
 Rs,  (17,92  lakhs.

 Confiscated  gold

 Sardar  Iqbal  Singh:  Will  the  Min-
 TS  oy  be  pleased  to  state  the

 uantity  of  gold  confiscated  from  the  rst
 anuary,  I9

 7
 to  the  3oth

 aad
 1955  on

 the  West  stan  border

 The  Minister  of  Revenue  and  De-
 fence  Expenditure  (Shri  A.  C.  Guha).
 The  quantity  of  gold

 Reaerriacs
 from  the

 st  Jan
 A  I  2०

 me,
 3 on  dee  West  stan  order  is  8664

 approximately.
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 LOK  SABHA

 Saturday,  the  3rd  September,  1955.

 The  Lok  Sabha  met  at  Eleven  of  the
 clock

 {Mr.  Srzarer  in  the  Chair]
 QUESTIONS  AND  ANSWERS

 (See  Part  I)

 I-58  a.m.
 MESSAGE  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report  the
 following  message  received  from  the
 Secretary  of  Rajya  Sabha:

 “I  am  directed  to  inform  the
 Lok  §abha  that  the  Spirituous
 Preparations  (Inter-State  Trade
 and  Commerce)  Control  Bill,
 1955,  which  was  passed  by  the
 Lok  Sabha  at  its  sitting  held  on
 the  Ist  August,  1955,  has  been
 passed  by  the  Rajya  Sabha  at  its
 sitting  held  on  the  lst  September,
 1955,  with  the  following  amend-
 ment:

 New  Clause  l2A
 ‘That  at  page  5,  after  line  16,  the

 following  new  clause  be  inserted,
 namely:

 8A.  Power  to  exempt—The
 Central  Government  may,  by  noti-
 fication  in  the  Official  Gazette,  and
 subject  to  such  ‘conditions  as  it
 may  think  fit  to  impose,  exempt
 any  spirituous  preparation  from
 all  or  any  of  the  ‘provisions  of
 this  Act  on  the  ground  that  the
 spirituous  preparation  is  ordinarily
 required  for  medicinal,  scientific,
 industrial  or  such  like  purposes.’

 72050

 I  am,  therefore,  to  return  here-
 with  the  said  Bill  in  accordance
 with  the  provisions  of  rule  26  of
 the  Rules  of  Procedure  and  Con-
 duct  of  Business  in  the  Rajya
 Sabha  with  the  request  that  the
 concurrence  of  the  Lok  Sabha  to
 the  said  amendment  be  communi-
 cated  to  this  House.”

 SPIRITUOUS  PREPARATIONS
 (INTER-STATE  TRADE  AND
 COMMERCE)  CONTROL  BILL

 Secretary:  Sir,  I  lay  ‘on  the  Table
 of  the  House  the  Spirituous  Prepara-
 tions  (Inter-State  Trade  and  Com-
 merce)  Control  Bill,  1955,  which  has
 been  returned  by  Rajya  Sabha  with
 an  amendment.

 COMPANIES  BILL—contd.
 Clauses  284  to  322

 Mr,  Speaker:  The  House  will  now
 take  up  clauses  284  to  322  of  the  Com-
 panies  Bill  for  which  34  hours  have
 been  allocated.  These  clauses  will
 be  disposed  of  by  about  3-30  p.m.
 when  the  House  will  take  up  the  next
 group  which  consists  of  clauses  323  to
 388.
 2  Noon

 Hon.  Members  who  wish  to  move
 their  amendments  to  these  clauses
 will  kindly  hand  over  the  numbers  of
 their  amendments,  specifying  the
 clauses  to  ‘which  they  relate,  to  the
 Secretary  at  the  Table  within  5
 minutes.

 I  may  just  inform  the  Members
 that  we  have  exceeded  the  overall
 time  by  ‘Sh  hours.

 ae
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 PERSONAL  EXPLANATION  BY  A
 MEMBER

 Shri  Kamath  (Hoshangabad):  Sir,
 before  we  proceed  with  the  discussion
 on  these  clauses  may  I  make  a  very brief  one  minute  statement  by  way of  personal  explanation  because  I
 was  not  in  the  House  the  other  day when  something  was  said  about  me?

 Mr.  Speaker:  Order,  order.  I  think
 it  would  be  better  if  the  hon.  Member
 first  sees  me  in  my  chamber  and  let
 me  know  what  personal  explanation
 he  wants  to  offer,  and  then,  of  course,
 I  shall  comsider  as  to  whether  he
 should  be  permitted  to  do  so.

 Shri  Kamath:  Is  it  one  of  the  new
 rules  that  I.  should  see  you  in  the
 chamber  im  this  connection?

 Mr.  Speaker:  Yes,  that  is  the  rule;
 because  I  do  not  want  to  give  an
 opportunity  agam  for  a  further  per-
 sonal  explanation  and  points  of  order.
 T  veast  be  satisfied  as  to  what  is  being or  goimg  to  be  spoken  about.

 Shri  Kamath:  Very  well;  I  shall
 see  you  later.

 COMPANIES  BILL—contd.
 Cineses  284  to  322

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  M.  C,  Shah):  Sir, with  your  permission  I  wish  to  ex-:
 plain  the  Government  amendments  to
 clauses  284  to  322,  The  amendments
 are:  No.  358  to  clause  286,  No.  360  to
 elause  287,  No,  660  to  clause  292,  Me,
 36l  to  clause  299,  No.  367  to  clause
 30l,  Nos.  262,  363,  364,  365  and  366 to  clause  308,  No.  367  to  clause  309, Ne.  368  to  clause  310,  Nos.  369  and
 370  to  clause  313,  No.  66l  to  clause
 335  and  No.  864  to  clause  3i6.
 (Mr.  Deruty-Sreaker  in  the  Chair]

 Most  uf  them  are  of  a  drafting nature.  There  are  two  important
 amendments  and  they  are  No,  359  to
 clause  286  and  No.  66  to  clause  315,
 However,  I  will  just  give  an  explana- tion  to  all  these  amendments  in  a
 very  short  way.
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 First  I  will  speak  about  amendment
 No.  359  to  clause  286.  The  explanation
 to  that  ig  that  we  have  redrafted
 clause  286  so  as  to  provide  for  the

 following  two  pointa  Firstly,  where
 one-third  of  the  total  number  of
 directors  contains  a  fraction,  where
 it  is  more  or  less  than  one-half
 it  should  be  treated  as  one,  For
 instance,  if  the  total  strength  of  the
 board  is  7,  one-third  thereof  will  be
 213  and  in  such  cases  the  quorum will  be  3  and  not  2.  Similarly,  where
 the  total  number  of  directors  is  ,
 the  quorum  will  be  4  and  not  3.  That
 is  one  purpose  of  this  amendment.

 Secondly,  where  there  are  interested
 directors  and  their  number  exceeds
 two-thirds  of  the  total  strength,  the
 quorum  is  to  consist  of  the  remaining
 directors  only;  that  is  to  say,  those
 who  are  not  interested  will  form  the
 quorum.  For  instance,  if  there  are
 12  directors  and  if  0  of  them  are
 interested,  the  quorum  will  be  2-12
 minus  l0—and  not  4,  one-third  of  12

 In  the  case  of  giving  or  taking  of  a
 loan  from  a  well-known  bank  like  the
 State  Bank  of  India  or  the  Central
 Bank  of  Indta  in  which  most  direc-
 tors  of  companies  might  hold  shares,
 where  the  present  company  practice
 is  to  reduce  the  quorum  in  such  cases
 by  the  articles—under  the  existing law  this  matter  of  quorum  is  dealt
 with  in  the  articles.  But  under  this
 Bill  the  provision  for  quorum  is  put
 in  the  main  portion  of  the  Bill  itself
 and  not  in  Table  A,  A  company  cannot
 make  a  provision  regarding  quorum
 in  the  articles  which  is  inconsistent
 with  that  contained  in  a  main  clause
 in  the  Bill,  That  is  the  second  pur-
 pose  of  redrafting  this  clause  286.

 The  proviso  made  to  sub-clause  (2)
 of  clause  286  is  in  accordance  with
 and  gives  effect  to  the  present  com-
 pany  practice  which  obtains  in  regard
 to  most  companies.  is  the  second
 of  the  aMternatives  suggested  by  cer-
 tain  people  and  we  have  accepted  that
 suggestion,
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 Amendment  No.  360  to  clause  287
 is  in  the  nature  of  a  drafting  amend-
 ment.

 In  our  amendment  No,  660  to  clause
 292  we  have  just  made  the  position
 clear.  We  have  omitted  the  words
 “or  agree  to  contribute”  in  line  5
 and  the  words  “exceeds  or”  in  line
 18.  We  have  also  omitted  the  words
 “when  taken  with  contributions  made
 or  agreed  to  be  made  before  the
 commencement  of  this  Act,  exceed
 in  any  financial  year”  in  lines  78  to
 20  and  for  that  we  have  substituted
 the  words  “in  any  financial  year,
 exceed”.  Then  in  line  24  we  have  in-
 serted  an  explanation:

 “Where  a  portion  of  a  financial
 year  of  the  company  falls  before
 the  commencement  of  this  Act,
 and  a  portion  falls  after  such
 commencement,  the  latter  portion
 shall  be  deemed  to  be  a  financial
 year  within  the  meaning,  and  for’
 the  purposes,  of  clause  (e).”

 That  means,  up  to  the  time  the
 Act  comes  into  operation,  say  Ist
 April,  1956,  all  the  contributions
 made  before  that  date  will  not  be
 governed  by  the  present  Act.  But,
 suppose  the  year  begins  from  Ist
 January  and  four  months  have  passed,
 still  for  the  remaining  8  months  the
 provision  is  that  the  contributions  can
 be  made  to  the  funds  stated  in  clause
 292.  We  have  simplified  that  method
 and  we  have  said  that  all  the  contri-
 butions  made  before  the  commence-
 ment  of  the  year  will  not  be  taken
 into  account  when  this  proviso  is
 applied  with.  regard  to  the  contribu-
 tions  to  be  made  in  the  financial  year
 and  therefore,  we  have  added  this
 explanation  that,  if  part  of  the  finan-
 cial  year  has  passed  or  haé  elapsed.
 before  the  commencement  -of  the  Act
 the  rest  of  the  period  will  be  consi-
 dered  ag  a  finencial  year  for  the  pur-
 poses  of  clause  (e).

 Amendment  No,  36]  to  clause  299  is
 also  of  g  drafting  nature  to  bring  out
 the  intention  very  clearly,

 Then  I  come  to  amendment  No.  86]
 to  clause  30l.  There  also  the  provi-
 sions  of  this  section  apply  in  relation
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 to  any  resolution  or  proposed  resolu-
 tion  of  the  Board  of  directors  of  a
 company  appointing  a  manager  or  a
 whole-time  director  as  may  be  applied to  all  other  contracts.

 Amendments  Nos.  362  to  366  to
 clause  308  are  all  only  of  a  minor
 drafting  nature  like  amendment  No.
 362  where  we  have  said  that  for
 including  the  managing  director”

 substitute  the  words  “including  any
 managing  or  whole-time  director”

 As  you  know,  in  other  places  in  the
 Bill,  wherever  the  term
 dinectar”  onocurs,  reference  has  also
 been  marke  to  whole-time  disectors
 and  it  is  clearly  nesessary  to  insert
 a  neferenne  to  whole-time  directors
 in  this  sub-clause  also.

 The  second  amendment  to  sub
 clause  qd)  and  the  amendment  to  sub-

 make  it  clear  in  sub-clause  (l)  itself
 that  all  the  sub-clauses  showld  be
 subject  to  the  provisions  of  section
 197,  ag  well  as  in  aceardance  with
 them.  The  amendment  meets  the  in-
 tention  and  therefore,  the  words
 “subject  to  the  provisions  of  section
 197"  have  been  thought  unnecessary
 and  have  been  deleted,

 Then,  the  amendments  to  clauses,
 309  and  30  are  practically  the  same.
 As  I  have  already  pointed  out,  the
 whole-time  directar.  must  be  put  on
 the  same  footing  as  the  managing
 director,  Then,  in  clause  313,  फाह  have
 suggested  that  the  following  words
 be  inserted  at  the  end  of  line  7,  at
 page  165:

 “With  effect  frem  the  first  day
 on  which  the  ह... ... ...  oceurs
 amd  shall  also  be  Hable  to  refund
 to  the  company  any  remuneration
 received  or  the  monetary  equiva-
 lent  of  any  perquisites  or  advan-
 tage  enjoyed  by  ‘him  in  respect  of
 such  office  or  place  of  profit.”
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 [Shri  M.-C.  Shah]
 The  object  of  this  amendment  is

 two-fold.  Firstly,  to  make  it  clear  that
 the  directors  should  .be  deemed  to
 have  vacated  the  office  from  the  first
 day  on  which  the  contravention
 occurs,  and  secondly,  to  make  it  clear
 that  the  director  is  liable  to  refund  to
 the  company  any  remuneration,  etc.,
 which  might  have  been  illegally  drawn
 by  him.

 Then,  in  regard  to  clause  317,  the
 definition  has  to  be  amplified  to  cover

 ceases  when  office  or  place  of  profit
 is  held  by  the  individual  other  than
 the  director  or  by  any  firm,  private

 -company  or  body  corporate.
 Now,  the  amendment  No.  66l  to

 clause  315,  as  I  have  said,  is  an  im-
 portant  one.  The  amendment  says:

 after  line  41,  add:
 “(4)  Notwithstanding  anything

 eontained  im  sub-sections  (l)  to
 (3),  the  Central  Government  may,
 by  order,  permit  any  person  to
 be  appointed  as  a  managing  direc-
 tor  of  more  than  two  companies,
 if  the  Central  Government  is  satis-
 fied  that  it  is  necessary  that  the
 companies  should,  for  their  pro-
 per  working,  function:  ag  a  single
 unit  and  have  a  common  manag-
 ing  director.”
 Now,  I  will  explain  why  we  have

 brought  this  amendment.  It  has  been
 brought  to  the  notice  of  the  Govern-
 ment  that  there  are  cases  in  which
 private  companies.  work  together  as
 a  single  unit.  For  example,  the  Tata
 Hydro  Group  consists  of  four  com-
 panies  with  a  common  staff  and
 common  management.  It  is  thought
 desirable  that  they  should  have  a
 common  managing  director  or
 manager.  Now,  im  sub-clause  (4)

 ‘this  case  has  been  provided  for.  If
 we  do  not  insert  sub-clause  (4),  then
 a  common  managing  director  for  all
 those  four  companies  will  not  come
 in.  That  means,  there  is  one  manag-
 ing  director  for  one  company  and
 another  managing  director  for  another
 company,  though  there  ig  a  common
 staff,  and  the  staff  will  have  to  be
 divided  or  more  staff  will  have  to  be
 provided.  Therefore,  whenever  such
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 concerng  work  as  a  single  unit,  they
 have  a  common  staff  and  a  common
 management,  Then  that  sub-clause
 (4)  will  be  resorted  to.  If  the  Gov-
 erhment  is  satisfied  that  it  is  neces-
 sary  in  such  cases,  when  these  com-
 panies  work  as  a  single  unit  having
 common  management  and  a  common
 staff,  then  the  Government  may  allow
 that  managing  director  to  work  in
 those  four  companies.  That  is  the
 purpose  of  this  amendment.  It  gives
 power  to  the  Central  Government  to
 declare  that  in  such  cases  the  com-
 pany  has  to  be  deemed  to  be  a  single
 company  for  the  purposes  of  clause
 ‘B15.

 Now,  the  amendment  to  clause  36
 is  a  drafting  amendment,  because  of
 certain  changes  we  have  already
 made.

 Shri  Morarka  (Ganganagar-Jhun-
 jhunu):  What  are  the  amendments
 to  clause  3i6?

 Shri  M.  C.  Shah:  Those  amend-
 ments  are  862,  863  and  864.  Sub
 clause  (2)  of  clause  3i6  has  now  be-
 come  an  anachronism,  as  no  reference
 to  officer  other  than  the  managing
 directors  occurs  in  sub-clause  (l)  as
 altered  by  the  Joint  Committee.  It
 has,  therefore,  been  omitted.  The
 necessary  provision  has  been  includ-
 ed  in  clause  203  and  that  is  quite  suffi-
 cient.  The  words  “Save  as  provided
 in  sub-section  (2)  in  clause  3l6  reo)
 have  become  unnecessary  by  reason
 of  the  omission  of  sub-clause  (2),  and
 are  also  to  be  omitted.  The  proviso
 to  sub-clause  (4)  has  been  altered  on
 the  lines  and  for  the  reasons  for
 which  the  proviso  in  clause  308  has
 been  recast.

 Now,  amendment  No.  864  to  clause
 36  is  this:

 for  “shall  be  sanctioned  only
 in  the  last  two  years  of  the  exist-
 ing  terms",  substitute:

 “shall  not  be  sanctioned  with
 effect  from  a  date  which  is  later
 than  two  years  from  the  date
 on  which  the  sanction  will
 come  into  operation.”

 That  means  there  is  to  be  only  one
 extension.
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 Shri  K.  EK.  Basu  (Diamond  Har-
 hour):  How  does  that  come  in?

 Shri  M.  C.  Shah:  The  draftsmen
 have  suggested  that  way.  If  there  is
 any  difficulty,  I  will  explain  later.
 You  show  me  the  difficulty  and  then
 I  will  explain.

 Shri  Morarka  rose—
 Mr.  Deputy-Speaker:  There  are

 only  34  hours  for  this  group  of
 clauses,  Hon.  Members  who  have
 given  amendments  and  who  want  to
 speak  must  rise  in  their  seats  from
 the  very  beginning.  Otherwise  they
 will  be  elbowed  out  towards  the  end.
 So  that  I  may  have  a  comprehensive
 idea  as  to  who  wants  to  speak,  I
 should  like  them  to  get  up.  I  can
 then  bear  them  in  mind  For  ins-
 tance,  yesterday,  I  was  not  able  to
 call  Shri  Somani  though  he  wanted
 to  speak.  Iam  particularly  referring
 to  Shri  Somani  because,  in  respect  of
 the  Companies  Bill,  there  are  gentle-
 men  on  the  Opposition  side  who  are
 intimately  connected  with  the  Bill  as
 against  many  others  on  the  other
 side.  In  these  circumstances,  I  do
 not  like  that  proper  representation
 is  not  given  to  those  who  are  keenly
 interested  in  the  Bill  I  would  like
 to  give  an  opportunity  to  all  of  them.
 Therefore,  I  would  request  hon
 Members  who  want  to  speak,  to  rise
 in  their  seats  at  least  once,  and  I
 hope  they  would  not  find  it  incon-
 venient.

 Several  Hon.  Members  rose—
 Mr.  Deputy-Speaker:  Shri  0.  D.

 Pande,
 Shri  EK.  K,  Basu:  I  think  Shri  Mor-

 arka  rose  even  ‘before  you  gave
 this  direction.

 Mr.  Deputy-Speaker:  I  did  not  call
 him  yet.  Shri  Pande  did  not  speak
 at  any  time.  Let  him  speak.

 Shri  C,  D.  Pande  (Naini  Tal  Distt.
 cum  Almora  Distt—South-West  cum
 Bareilly  Dsstt—North):  I  wish  to
 speak  on.my  amendment  No.  468  to
 clause  292,  This  is  the  simplest  and
 shortest  amendment  that  has  come
 before  this  House,

 Mr.  Deputy-Speaker:  What  is  the
 substance  of  the  amendment?
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 Shri-C.  D.  Pande:  It  seeks  to  in-
 crease  the  limit  of  contribution  from
 three  per  cent.  to  five  per  cent,  That
 is  all.  It  does  not  in  any  way  inter-
 fere  with  the  basic  philosophy  behind
 this  great  and  epoch-making  Bill  It
 does  not  make  any  departure  from
 the  salient  features  of  the  Bill  I
 simply  want  that  people  should  rea-
 lise  that  there  is  no  great  departure
 in  this  amendment.  When  the  fra-
 mers  of  the  Bill  have  conceded  that
 3  per  cent,  can  be  contributed  I  think
 the  principle  is  accepted  that  contri-
 bution  can  be  made.  If  that  is  agreed,
 the  question  arises  as  to  what  its
 extent  should  be.  If  you  take  the
 trouble  to  analyse  the  difference  bet-
 ween  3  per  cent.  and  5  per  cent.  you
 will  find  that  it  is  not  much.

 Shri  8.  S.  More  (Sholapur):  Only
 two  per  cent.

 Shri  C.  0.  Pande:  You  will  see  how
 little  it  is.  Also,  it  affects  only
 those  who  are  in  the  higher  income
 groups.  When  we  have  provided  the
 other  limit  of  Rs.  10,000,  it  means
 that  all  those  companies  which  make
 a  net  annual  profit  of  Rs,  2  lakhs
 come  within  that  limit  of  Rs,  10,000.
 Therefore,  my  amendment  does  not
 affect  any  company  which  makes  a
 net  profit  of  less  than  Rs.  2  lakhs  a
 year.  If  my  amendment  for  raising.
 the  limit  from  3  to  5  per  cent  is
 accepted,  it  will  affect  only  those  com-
 panies  which  make  an  annual  profit  of
 more  than  Rs.2lakhs;  and  you  will
 find  that  there  are  not  many  such  com-
 panies.  I  think  every  Member  of  this
 House  must  have  known  of  some  com-
 pany  in  his  constituency.  There  are
 not  many  units  in  this  country
 which  make  a  profit  of  more  than
 Rs,  2  lakhs  a  year.  Except  in  Bombay
 and  Calcutta,  in  mofussil  areas  in
 U.  P.  or  Madhya  Pradesh,  there  are
 not  many  units  making  a  profjt  of
 more  than  Rs.  2  lakhs  a  year.  So,
 from  a  company  which  makes  a  pro-
 fit  of  Rs,  2  lakhs  or  more,  is  it  too
 much  to  expect  for  public  charities
 a  contribution  of  Rs.  10,000  or  Rs.
 12,000,  if  the  profit  is  Rs,  3  lakhs  a
 year?  In  this  country,  we  have  got
 glorious  traditions  of  charities  and
 philanthropy.  Do  not  bring  to  your
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 [Shri  C.  D.  Pande]
 mind  that  the  charities  referred  to  in
 this  Bill  are  only  political  charities  or
 subscriptions  to  political  parties;  far
 from  it.  I  think  Mr.  Basu  was  wrong im  s&ying  that  it  relates  to  elections,
 How  much,  what  proportion,  of  the
 whole  charities  in  this  country  gees to  political  parties?  I  think  it  is  not
 even  ]  per  cent.  of  the  whole  charities.
 There  are  a  number  of  charities  like
 pinjrapole,  go  sadhan,  dharmasala,
 koop,  tadag  etc.  These  claim  greater
 charities  than  the  most  popular  party. Even  the  Congress  Party  does  not  get More  than  |  per  cent.  of  the  charities
 made  by  the  public  in  this  country.
 Therefore,  i  think  it  is  very  wise  to
 think  that  whenever  we  make  any
 reference  to  charities,  elections  come
 ‘to  our  mind.

 There  are  occasions,—and  fhey  are
 not  very  infrequent,  when  we  have
 to  approach  the  public  for  charities.
 Every  Member  has  got  some  rich  man
 in  his  constituency.  If  any  hon,
 Member  wants  that  there  should  be
 some  hospitals,  schools  or  colleges  in
 his  constituency  and  if  there  is,  by
 chance,  any  factory  or  concern  which
 makes  a  profit  of  more  than  Rs,  2
 lakhs  a  year  he  goes  there  and  says,
 “there  is  a  scheme  for  opening  a  hos-
 pital  here;  you  are  in  a_  position  to
 contribute.  How  much  can  you  con-
 tribute?”  The  proprietor  replies,  “of
 course,  this  is  a  very  good  cause;  I
 am  ready  to  help  you..”;  he  then
 shows  this  Act.  and  says:  “..but  under
 this  Act,  I  am  helpless.  I  cannot
 contribute  more  than  Rs.  10,000,  even
 though  the  cause  is  very  deserving.”
 There  is  a  prejudice  against  the
 wealth  which  is  not  spent  on  good
 causes.  In  this  country  even  those
 persons  who  are  generally  indulging
 in  anti-social  activities  are  prone  to
 give  money  for  charities.  Our  concep-
 tion  of  charities  is  such  that  wealth
 ceases  to  be  wealth  when  it  is  mot
 used  for  a  good  cause,  Charity  and
 public  benefactions  occupy  a  very
 important  place  in  the  social  obliga-
 tions  of  this  country.  If  you  get
 down  at  the  root  of  these  obligations,
 you  will  find  that  people  fulfil  them
 of  their  own  accord,  without  any  com-
 pulsion.  I  say  that  charity  ennobles
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 the  donor  and  it  serves  the  purpose  of
 helpimg  the  needy  and  the  poor,  and
 the  community  at  large.

 Mr.  Deputy-Speaker:  Is  the  hon.
 Member  going  into  the  elementary
 principles  of  charities?

 Shri  con  D.  Pande:  I  say  that  charity
 is  taxation  without  tears,  People
 should  realise  that  charity  is  meant
 not  only  for  political  parties;  there
 are  other  kinds  of  charities  also.

 Mr.  Deputy-Speaker:  The  hon
 Member  may  also  see  that  this  charity
 may  be  used  for  both  the  political
 parties,

 Shri  C.  D,  Pande:  The  auditors  of
 the  company  should  take  care  to  see
 that  there  is  no  misuse  of  this  provi-
 sion.  There  need  not  be  any  appre-
 thhension;  after  all,  books  will  be  open
 to  anyone  who  wants  to  investigate
 them.  If  the  books  can  be  manipu-
 lated  there  is  no  use  of  this  law.  The
 whole  thing  is  based  upon  the  fact
 that  books  are  to  be  relied  upon
 You  can  investigate  and  see  how  it
 works.  There  is  no  use  of  making
 this  type  of  restriction  on  charities.
 Anyone  can  understand  and  appreciate
 restrictione-  on  malpractices  and
 abuses  by  the  administrators  of  the
 company;  but  any  restraint  on  chari-
 ties  is  a  misconceived  notion  of  con-
 trol  of  business  concerns.

 As  I  have  said,  if  my  amendment  is
 accepted  and  the  limit  is  raised  from

 3  to  5  per  cent.,  only  those  companies
 ‘which  get  a  profit  of  more  than  Rs.  2
 lakhs  annually  will  be  affected.  But
 there  are  not  many  companies  whieh
 make  such  a  huge  amount  of  profit.
 Wheneyer  any  reason  is  shown  to  the
 hon,  Finance  Minister  that  certain
 provisions  should  be  accepted,  he  has
 very  readily  agreed  to  do  so,  So,
 when  this  House  has  agreed  to  allow
 the  managing  agents  to  remain  and
 continue  to  draw  l  per  tent.  of  the
 net  profits,  I  see  no  reason  why  a
 paltry  sum  of  5  per  cent.  should  not
 be  allowed  for  public  charities.  If  a
 shareholder  has  got  one  share  which
 yields  a  profit  of  Rs.  100,  then  he  pays
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 Rs,  5  instead  of  Rs.  3  Also  that
 portion  also  includes  the  incame-tax
 of  42  annas.  Therefore,.a  man  who
 gets  Rs.  97  will  get  Rs.  95  or  Rs.
 95-12-0,  if  income-tax  is  deducted
 there.  Therefore,  I  appeal  to  the  hon.
 Minister,  Mr.  Shah,  who  is  working
 for  the  Finance  Minister  and  piloting
 the  Bill  at  the  moment,  to  accept  my
 amendment.

 Shri  8,  S.  More:  Are  you  referring
 to  C.  C.  Shah?

 Shri  C.  D.  Pande:  I  am  referring  to
 Mr,  M,  0,  Shah  who  is  piloting  the
 Bill  at  the  moment.  There  is  nothing
 wrong  in  what  I  have  said.

 I  had  prepared  a  small  Sanskrit
 quotation  for  the  Finance  Minister,
 who  used  to  appreciate  Sanskrit  say-
 ings;  but  he  is  not  here  now:

 विक्रेता  करणि  कि  प्रकाश  विवाद

 “When  the  elephant  is  sold  and
 when  the  bargain  is  over,  what  is
 the  use  of  quarrelling  over  the
 price  of  the  goading  rod?”

 What  I  mean  to  say  is  that  there
 are  many  things  about  which  people
 could  have  disapproved  end  reasona-
 bly  also;  but  still  I  think  we  have
 not  done  anything  wrong.

 The  cause  of  charity  should  he
 given  priority  of  consideration.  I  am
 sure,  the  Finance  Minister  will,  with
 his  unfailing  generosity,  accept  this
 amendment  as  it  iz,

 Shri  5.  8.  More:  Generosity  at
 somebody  else's  cost.

 “Shri  com  D.  Pande:  For  the  benefit
 of  the  community.

 Shri  G.  B.  Somani  (Nagaur-Pali):
 I  would  only  like  to  make  a  few  ob-
 servations  on  a  few  of  the  clauses
 that  are  under  discussion.  Our
 amendment  to  clause  284  is  amendment
 590.  This  is  only  a  smal]  amendment.
 The  clause  says  that  the  directors
 should  hold  meetings  once  in  three
 months.  We  have  suggested  that  this
 provision  need  not  be  applied  to  asso-
 ciations  which  do  not  carry  on  busi-
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 ness  for  profit  or  which  do  not  distri-
 bute  dividends.  The  financial  trans-
 actions  af  such  associations  are  not
 large.  These  associations  may  be
 exempted  from  the  obligation  of
 holding  a  meeting  every  three  months.

 Another  amendment  is  No.  59]
 about  clause  285.  The  clause  fails  to
 Provide  for  a  contingency  where
 notice  is  not  sent  to  a  director  owing
 to  accidental  omission.  It  is  necessary
 that  such  an  accident  should  not  inva-
 lidate  the  proceedings  of  a  directors’
 meeting.  The  amendment  only  seeks
 to  restore  a  provision  which  was  al-
 ready  comtained  in  the  original  Bill,
 and  which  wa&s  deleted  by  the  Joint
 Committee.  This,  again,  is  a  very
 minor  amendment  amd  I  hope  the
 Finance  Minister  will  see  his  way  to
 accept  the  same.

 Coming  to  clause  282  about  chari-
 ties,  my  hon.  friend  Shri  C.  D.  Pande
 has  just  now  explained  very  elabera-
 tely  the  desirability  of  increasing
 the  limit  of  3  per  cent.  to  5  per  cent.
 The  position  today  is  that  there  is  no
 legal  restriction  upon  any  percentage
 which  a  company  may  choose  to  con-
 tribute  except  where  any  individual
 company  has  got  restrictions  of  its
 own  under  its  articles  of  association.
 Otherwise,  generally,  companies  are
 at  present  free  to  make  any  contri.
 bution  they  choose.  I  fail  to  under-
 stand  why  our  communist  friends  are
 so  keen  and  anxious  even  to  dis-
 courage  charities.

 Shri  M,  8S.  Gurupadaswamy:  (My-
 sore):  It  ig  good  for  you;  you  will
 save  money.

 Shri  G.  D.  Somani:  We  do  not  want
 to  save  money  that  may  be  flowing
 for  good  causes.

 Shri  K,  हु,  Basu  (Diamond  Har-
 bour):  Your  President  of  the
 Chamber  of  Commerce  Bays
 otherwise,

 Shri  G.  D.  Somani:  I  would  expect
 that  so  far  as  this  clause  is  concerned
 about  increasing  the  contribution  for
 charitable  and  good  causes,  the
 House  would  unanimously  support
 the  amendment  of  Shri  C.  D.  Pande.
 I  do  not  think,  on  the  face  of  it,
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 there  can  be  any  room  for  difference
 of  opinion,  in  the  matter  of  encourag-
 ing  contributions  for  good  causes.  It
 might  be  argued  that  there  may  be
 gome  abuse  here  or  there  even  in
 eharities.  Everything  has  got  its
 good  and  bad  features,  Nothing  is
 perfect  in  this  world  and  in  that
 sense,  there  is  no  use  suspecting  every-
 thing  from  an  undesirable  point  of
 view.  My  own  submission  is  that  so
 far  as  these  charities  are  concerned,
 the  companies  should  have  been  left
 free  to  qontribute  whatever  their
 directors  or  shareholders  ‘like  to  con-
 tribute.  It  may  be  argued  that  com-
 panies  are  free  after  taking  the  per-
 mission  of  their  shareholders.  But,
 that  is  an  umnecessary  handicap.
 Even  as  it  is,  though  there  is  no  res-
 triction  demanding  formal  consent
 from  the  shareholders,  generally,  the
 companies  make  a  list  of  contributions
 that  they  have  made  in  the
 year  available  to  the  shareholders  at
 the  time  of  the  annual  meetings.  The
 shareholders  do  get  an  opportunity  to
 express  their  views  or  make  their
 comments  upon  any  contribution
 which  the  directors  may  have  made  in
 the  preceding  year.  That  has  been  the
 salutary  practice  which  is  being
 observed  by  all  the  companies,
 although  not  required  by  law.
 There  was  hardly  any  need  for
 the  Government  to  impose  any
 statutory  restriction  on  the  contribu-
 tions  by  the  companies.  As  it  is,  the
 shareholders  are  aiso  being  kept  in-
 formed.  I  therefore  submit  that,  if
 it  is  not  possible  for  the  Government
 at  this  stage  to  do  away  with  the  res-
 triction  altogether,  at  least  the  sug-
 gestion  to  raise  the  limit  from  3  to  5
 per  cent.  may  be  accepted.  My  hon.
 friend  Dr.  Krishnaswami  says  that
 there  is  no  such  restriction  in  the
 U.  E.  Perhaps,  in  other  countries  also,
 it  is  so.

 Companies  Bill

 As  Shri  C,  D.  Pande  pointed  out,
 we  have  gota  glorious  tradition  for
 eontribution  for  charitable  purposes.
 It  looks  rather  very  odd  that  this
 august  House  should  do  anything  to
 come  in  the  way  of  contributions
 being  made  for  noble  causes.  Here  is
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 a  matter  on  which  I  do  not.  think
 there  can  be  any  scope  or  room  for
 difference  of  opinion.  If  there  is  any
 likelihood  of  any  abuse  creeping  in,
 there  may  be  some  other  way  to  deal
 with  it.  So  far  as  the  general  pro-
 vision  is  concerned,  there  should  be.
 as  much  latitude  as  could  be  possible
 to  encourage  the  various  ‘companies
 to  give  the  maximum  contribution  they
 ean  for  good  causes.

 Shri  Asoka  Mehta  (Bhandara):
 There  is  no.  restriction  on  the  com-
 pany.  The  board  has  power,

 Shri  G.  D.  Somani:  That  is  what  I
 say.  I  pointed  out  a  few  minutes  ago
 that  argument  from  the  point  of  view
 of  the  powers  of  the’  board.  I  said
 that  even  though  it  is  not  required  by
 law,  to  seek  the  sanction  of  the
 shareholders,  the  board  has  been  in-
 forming  the  shareholders  at  each
 annual  meeting  the  contributions  that
 they  have  made.  That  is  in  itself  a
 sufficient  safeguard  for  the  apprehen-
 sions  which  my  hon.  friends  may
 have.  My  hon.  friend  must  be  know-
 ing  from  the  balance-sheets  which  he
 gets  from  many  companies,  and  which
 he  examines  from  time  to  time......

 Shri  Asoka  Mehta:  Not  as  a  share-
 holder,

 Shri  G.  D.  Somani:  As  a  trade
 unionist,  to  find  out  any  loopholes  or
 any  undesirable  features  of  company
 administration.  He  must  have  found
 out  that  there  is  a  column  in  the
 director's  report  about  contribution
 to  charities.  Even  though  they  are
 not  required  to  do  so  under  the  arti-
 cles  or  the  law  as  it  stands  at  present,
 the  boards  of  various  companies  have
 always  been  following  this  salutary
 practice  of  informing  shareholders
 at  the  annual  general  meeting,  of  the
 contributions.  There  is  hardly  any
 reason  to  go  any  farther  than  the
 practice  which  is  being  followed.

 The  only  other  clause  to  which  I
 would  like  to  draw  the  attention  of  the
 hon.  Minister  is  clause  293,  amend-
 ment  numbers  594,  595  and  596.  This
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 provision  was  first  introduced  only
 at  the  time  of  the  Joint  Com-
 mittee  deliberations.  This  is  a
 provision  which  was  also  not  re-
 commended  by  the  Bhabha  Com-
 mittee.  Nor  is  this  provision  found
 in  the  Company  law  of  any  other
 country.  It  provides  for  the  ratifica-
 tion  of  the  appointment  of  a  sole  sel-
 ling  agent  within  six  months  of  his
 appointment.  What  we  have  sug-
 gested  is  only  a  minor  change.  Ins-
 tead  of  six  months,  we  have  sug-
 gested  that  this  ratification  may  be
 sought  in  the  next  annual  general
 meeting.  In  that  case,  the  period
 may  be  less  than  six  months  in  some
 instances,  If  the  board  in  a  company
 makes  any  appointment  of  sdle
 selling  agent  within  three  months  of
 the  next  annual  general  meeting,
 naturally  that  appointment  will  be
 placed  for  ratification  in  the  next
 annual  meeting.  In  certain  cases,  it
 may  be  that  the  period  is  a  little
 more  than  six  months.  But,  it  is  un-
 desirable  that  a  company  should  be
 foreed  to  get  ratification  through  a
 special  meeting  which  may  have  to
 be  otherwise  called  for  this  single  pur-
 pose  of  seeking  the  ratification  of
 the  shareholders.  After  all,  the  diffe-
 rence  in  the  period  will  be  very  small.
 A  period  of  six  months  as  contained
 m  the  provision  would  otherwise  be
 available  for  ratification.  The  diffe-
 rence  between  the  two  periods  is  so
 small  and  msignificant  and  in  some
 cases  even  quite  favourable  to  the
 shareholders,  that  I  hope  the  Finance
 Minister  will  seriously  consider  and
 avoid  unnecessary  inconvenience  to
 companies  by  being  forced  to  seek
 approval  by  calling  a  special  general
 meeting  of  the  shareholders  simply
 for  the  purpose  of  seeking  ratification.
 I  therefore  submit  that  the  hon.
 Minister  may  kindly  consider  the  de-
 sirability  of  accepting  this  amendment
 which  only  provides  that  the  ratifica-
 tion  may  be  sought  in  the  nezt  annual
 meeting  of  the  company  and  not
 within  a  period  of  six  months  which
 might  necessitate  the  calling  of  a  spe-
 cial  meeting  simply  for  that  purpose.

 Shri  N.  C.  Chatterjee  (Hooghly):
 There  is  a  comment  now  being  made
 that  the  ofiginal  purpose  of  the  com-
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 pany  law  reform  is  being  drowned  in
 a  succession  of  war  cries,  I  do  not
 know  if  that  is  a  fair  comment,  but
 what  I  want  to  point  out  is  that  the
 Joint  Committee  has  gone  even  fur-
 ther,  and  I  think  they  have  taken  8
 step  in  the  right  direction  by  even
 tightening  the  restrictions  on  the
 powers  of  the  board  of  directors.
 As  a  matter  of  fact,  the  whole  of  this
 clause  293  has  been  introduced  by
 the  Joint  Committee.  There  was  no
 such  clause  in  the  Bill  itself,  You  will
 find  it  at  page  152.  It  reads:  “Appoint-
 ment  of  sole  selling  agents  to  require
 approval  of  company  in  general  meet-
 ing”.  I  think  what  the  Jomt  Com-
 mittee  has  done  is  very  appropriate
 because,  although  the  Bhabha  Com-
 mittee  did  not  recommend  it,  after
 hearing  the  entire  evidence  the  Joimt
 Committee  came  to  the  conclusion
 that  this  is  necessary  in  order  to
 remove  the  existing  malpractices.  It
 is  fairly  well-known  that  the  worst
 type  of  malpractice  is  appointment  of
 sole  selling  agent,  and  thereby  the
 shareholders  lose  their  money.  <A  lot
 of  undesirable  practice  is  going  on  in
 the  private  sector  in  this  way.  We
 thought  the  board  of  directors  should
 not  be  vested  with  the  power  of
 appointing  sole  selling  agents  because
 you  know,  Sir,  it  means  really  that
 the  person  so  appointed  is  the  most
 favoured  person  with  the  company.
 We  thought  that  it  should  be  left  to
 the  general  meeting  of  the  sharehol-
 ders  to  decide  who  shall  be  the  sole
 selling  agent.  I  still  support  Shri
 Somani’s  amendment  as  there  is  a
 lacuna  in  our  drafting.  I  hope  Shri
 Shah  the  Finance  Mimister,  will
 kindly  follow  what  I  am  saying.

 Clause  293  is  a  wise  innovation,  a
 wise  addition,  a  very  healthy  restric-
 tion  put  upon  the  board  of  directors.
 We  are  saying  there  shall  be  no  sole
 selling  agent  unless  you  have  got  the
 approval  of  the  general  bedy  of  share-
 holders,  but  we  have  gone  a  little
 further  in  the  process  of  tightening

 “by  putting  in  the  words  “sole  selling
 agent  for  any  area”.  If  you  kindly
 notice  the  language  of  clause  293,  it
 reads:

 “After  the  commencement  of
 this  Act,  the  Board  of  directors



 १2067  Companies  Bill

 [Shri  N.  C.  Chatterjee]
 of  a  company  shal]  not  appoint  a
 sole  selling  agent  for  any  area,
 except  subject  to  the  condition
 that  the  appointment  shall  cease
 to  be  valid  if  it  ig  not  approved
 by  the  company  in  general  meet-
 ing  within  a  period  of  six  months
 from  the  date  on  which  the  ap-
 pointmerit  is  made.”
 That  is,  supposing  for  a  small  town

 which  is  coming  into  prominence,  a.
 smal]  village  like  Durgapur  in  West
 Bengal....

 Mr.  Deputy-Speaker:  The  amend-
 ment,  as  I  understand,  is  not  to  the
 appointment  of  a  selling  agent  with-
 out  the  permission  of  the  general
 body,  but  only  that  the  approval  may
 be  at  the  next  meeting.

 Shri  N.  C.  Chatterjee:  I  am  sup-
 porting  his  amendment,  and  I  am
 pointing  out  that  it  is  a  very  rea-
 sonable  suggestion.  It  is  a  very
 reasonable  amendment  which  Shri
 Somani  has  moved,  and  I  am  com-
 mending  it  to  the  acceptance  of  the
 Finance  Minister.  What  I  am  point-
 ing  out  is,  supposing  a  small  village
 like  Durgapur  develops  into  an  im-
 portant  area,  a  company  appoints  a
 sole  selling  agent  say  on  the  Ist  July
 or  ist  June  and  within  six  months
 you  must  have  a  general  meeting.
 It  may  be  that  the  profit  will  be  only
 Rs,  500  from  that  sole  selling  agency,
 and  it  would  not  be  right  to  compel
 the  company  or  the  board  of  direc-
 tors  to  hold  a  shareholders’  meeting
 costing  much  more,  Therefore,  what
 Shri  Somani  has  suggested  is:  very
 well,  make  it  compulsory  to  have  the
 ratification  by  the  general  body  of
 shareholders,  but  do  not  insist  on  this
 time-limit  of  six  months.  Have  it  at
 the  next  annual  meeting.  I  think  that
 is  a  very  good  suggestion.  At  the
 next  annual  meeting  after  the  appoint-
 ment,  the  ratification  must  be  procur-
 ed.  Otherwise,  the  appointment  goes.

 Now,  with  regard  to  clause  292—
 “Restrictions  on  powers  of  Board”—
 you  may  remember  that  Sir  N.  N.
 Sarkar  in  the  936  Act  introduced
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 certain  modifications.  Clauses  (a),
 (b)  and  certain  other  things  were
 there.  We  have  extended  that.  We
 have  extended  much  further  than  Sir
 N,  N.  Sarkar’s  Act.  We  have  gone.
 even  further.  We  have  said  that  no
 board  of  directors  can  remit  payment
 by  a  director  of  a  loan  or  even  give
 time  for  repayment  of  the  loan  by
 any  director.  Therefore,  we  have
 made  it  very  strict,

 Now,  with  regard  to  this  charitable
 and  other  fund,  there  is  a  little  mis-
 conception  I  must  point  out.  We  are
 not  putting  a  ceiling  on  the  quantum
 so  far  as  the  shareholders  are  con-
 eerned.  Shareholders  at  the  annual
 general  meeting  can  pass  anything
 and  can  vote  that  even  ten  per  cent.
 can  be  given  out  of  the  profits  to  any
 charity.  The  only  thing  that  Shri
 Pande  is  pointing  out  is  that  this
 Rs.  10,000  or  three  per  cent.  of  the
 average  net  profits  is  too  small.
 Having  regard  to  our  cultural  back-
 ground,  I  think  there  is  some  force
 in  what  he  has  said,  and  I  hope  the
 Finance  Minister  will  be  pleased  to
 accept  five  per  cent.  There  was  a
 discussion  in  the  Joint  Committee
 about  it.  I  should  not  disclose  it.
 The  original  Bill  put  it  down  at  a
 very  small  figure—two  per  cent.
 Then  it  was  made  three  per  cent.  and
 Rs,  5,000.  Then  there  were  some
 ‘comments  made.  Witnesses  who
 appeared  also  made  comments  that
 it  is  not  fair.  Suppose  in  an  Assam
 tea  company  there  is  a  big  flood  in
 the  Brahmaputra,  and  the  Government
 itself  wants  donations,  or  some  chari-
 table  fund  is  started  for  redressing
 the  grievances  and  the  difficulties  of
 the  destitute  people  thrown  out  by
 the  flood.  Now,  you  have  got  to
 immediately  decide,  Even  for  calling
 a  general  meeting  it  takes  about  five
 or  six  weeks,  and  #f  you  want  im-
 ‘mediately  to  have  some  kind  of  chari-
 table  donation  from  a  very  prosperous
 company,  you  should  not  put  that  res-
 triction.  And  I  think  5  per  cent.  is
 not  too  much,  The  only  thing  about
 which  I  am  very  anxious  is  that  this
 should  not  be  utilised  for  the  purpose
 of  making  any  contribution  to  any
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 political  party.  There  is  a  feeling
 that  the  Congress  people  are  demand-
 ing  this  for  the  purpose  of  augmenting
 the  Congress  election  fund.  Shri
 Pande  assures  me  that  there  is  no
 sinister  design  like  that.  The  only
 thing is  if  you  kindly  see  the

 Shri  Raghavachari  (Penukonda):
 It  is  open  to  all

 Shri  N.  C.  Chatterjee:  It  will  be
 nothing  but  a  pious  wish.

 Mr,  Deputy-Speaker:  Other  political
 parties  also,

 Shri  N,  0,  Chatterjee:  We  should
 also  plug  that  loophole.

 Mr,  Deputy-Speaker:  Has  there
 been  a  case  so  far  where  the  general
 body  met  for  the  purpose  of  subscri-
 bing?

 Shri  N.  C.  Chatterjee:  No,  not  that
 I  know  of.  What  I  am  pointing  out
 is.this.  The  wording  here  is  “chari-
 table  and  other  funds”.  You  know,
 Sir,  usually  there  is  a  great  discus-
 sion  in  the  courts  of  law  whether
 “charitable  and  other  funds”  should

 be  considered  ejusdem  generis,  and
 it  is  very  debatable.  The  language  is
 rather  wide  open  and  this  should  be
 made  clear,  and  it  is  only  possible  if
 the  words  “and  other”  are  omitted.

 Mr.  Deputy-Speaker:  “Other”  has
 been  held  to  be  ejusdem  generis.

 Shri  N.  C,  Chatterjee:  In  the
 latest  judgment  of  Shri  Patanjali
 Sastri  when  he  was  the  Chief  Justice,
 he  has  to  some  extent  whittled  down
 the  application  of  ejusdem  generis,
 and  in  England  also  the  trend  now  is
 that  it  is  artificial  and  it  should  not
 be  utilised  especially  in  parliamentary
 legislation  when  it  says  it  can  be
 utilised  for  charitable  funds  and  other
 funds.  Its  intention  is  necessarily
 restricted  and  it  is  very  difficult  to
 find  out  the  genus.  The  doctrine  of
 ejusdem  generis  is  that  you  must
 find  out  the  genus  of  which  the  parti-
 cular  thing  is  a  species  and  you  must
 limit  it  to  that  genus  of  which  the
 particular  enumerated  category  is  a
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 species.  Now,  what  I  am  pointing
 out  is  that  if  this  ig  made  clear  there
 should  not  be  any  objection.  It  should
 be  made  clear  that  it  should  not  be
 utilised  or  abused  for  the  purpose  of
 augmenting  the  election  fund  or  any
 political  fund  of  any  political  party.
 I  do  not  think  there  should  be  any
 very  serious  objection  to  that,

 Mr.  Deputy-Speaker:  Does  the  hon.
 Member  mean  that  the  extra  two  per
 cent.  that  he  is  now  seeking  can  be
 used  for  political  parties  and  the  old
 three  per  cent.  should  not  be  used?

 Shri  N.  0.  Chatterjee:  I  am  misun-
 derstood.  I  am  saying  that  there
 should  be  a  complete  fetter  so  far  as
 contribution  for  political  funds  or  for
 political  purposes  is  concerned,

 There  is  a  feeling  that  in  the  midst
 of  verbiage  we  are  losing  sight  of  the
 main  objective,  but  I  want  to  tell  the
 country,—and  Parliament  should
 take  notice  of  it—that  we  are  not
 doing  anything  to  whittle  down  the
 main  objectives  of  the  Bhabha  Com-
 mittee’s  recommendations.  That  we
 have  implemented,  and  we  have  gone
 much  further.  Take  for  instance
 borrowing  by  directors.  Take  for
 instance  loans  to  directors.  We  have
 gone  much  further  than  ev  the
 English  Act.  Section  294  is  based  on
 the  English  statute,  ie,  loans  to
 directors.  In  England,  Lord  Justice
 Cohen’s  Committee  was  set  up  you
 may  remember,  and  Lord  Cohen  m
 his  recommendation  said:

 “We  consider  it  undesirable  that
 directors  should  borrow  from  the
 company.  If  the  director  can
 offer  good  security,  it  is  no  hard-
 ship  to  borrow  from  other  sources.
 If  he  cannot  offer  good  security,
 it  is  undesirable  to  obtain  from
 the  company  credit  which  he
 would  not  be  able  to  obtain  else-
 where.”

 We  have  even  gone  further  than
 the  English  Act.  We  have  included:

 “(a)  any  director  of  the  lend-
 ing  company  or  of  a  company
 which  js  its  holding  company;
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 (b)  any  firm  in  which  any  such

 director  is  a  partner;
 (९)  any  private  company  of

 which  any  such  director  is  a  direc-
 tor  or  member;

 (d)  any  body  corporate  at  a
 general  meeting  of  which  not
 less  than  twenty-five  per  cent.
 of  the  total  voting  power  may
 be  exercised  or  controlled  by  any
 such  director,  or  by  two  or  more
 such  directors  together;  or

 (e)  any  body  corporate,  the
 Board  of  directors,  managing
 director,  managing  agent,  secreta-
 ries  and  treasurers,  or  manager
 whereof  is  accustomed  to  act  in
 accordance  with  the  directions  or
 instructions  of  the  Board  or  of
 any  director  or  directors  of  the
 lending  company.”
 80,  we  have  gone  much  farther,

 and  we  have  made  it  retrospective
 also  by  sub-clause  (5).  You  will  see
 that  that  is  an  addition  that  we  have
 made.

 Therefore,  it  would  not  be  right
 that  because  of  certain  extraneous
 issues  which  have  now  been  raised  and
 which  cloud  our  attention,  we  should

 .lose  sight  of  the  main  perspective
 and  try  to  whittle  down  the  main
 recommendations  which  have  been
 made  to  prevent  malpractices  and  to
 put  the  private  sector  on  the  right
 footing.

 Mr.  Deputy-Spéeaker:  What  about
 banking  companies?

 Shri  N,  C.  Chatterjee:  Banking
 companies  had  to  be  excluded,  for
 otherwise  all  overdrafts  will  come  to
 a  standstill.  I  think  this  was  pointed
 out  by  Shri  Birla  who  came  on  be-
 half  of  the  Federation,  and  his  evi-
 dence  convinced  us  and  also  the
 Finance  Minister  that  unless  that  is
 done,  it  will  become  an  impossible
 situation,  You  know  that  there  is  a
 general  overdraft  account  which  is
 current  for  six  months,  and  then  at
 the  end  of  six  months  it  is  generally
 renewed.  ‘You  cannot  renew  any
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 overdraft  if  you  say  it  has  to  be
 closed  down  immediately.  If  you  say,
 close  it  down  immediately,  then  the
 banks’  business  will  come  to  a  stand-
 still.  Therefore,  this  was  done  with
 a  purpose  and  with  full  implication  of
 the  responsibilities  involved.

 Shrimati  Sushama  Sen  (Bhagalpur
 South):  May  I  say  a  few  words?  I
 have  not  spoken  on  this  Bill  at  all
 because  it  is  such  a  complicated  Bill,
 and  presents  a  lot  of  difficulty.

 Mr.  Deputy-Speaker:  I  thought  that
 the  hon.  Member  is  an  advocate  of
 only  social  legislation.

 Shrimati  Sushama  Sen:  I  support
 amendment  No.  468  to  clause  292
 moved  by  my  hon.  friend  Shri  C.  D.
 Pande.  By  this  amendment  he  seeks
 to  increase  the  limit  of  the  contribu-
 tion  by  companies  to  charitable
 funds  from  three  to  five  per  cent.

 We  know  from  our  experience  that
 for  charitable  purposes  it  is  very
 necessary  sometimes  to  get  donations
 from  companies.  Supposing  we  have
 applied  for  a  grant  for  charitable
 purposes  from  Government  and  that
 is  not  forthcoming,  then  we  have
 found  from  experience  that  it  is
 necessary  to  approach  some  company
 in  order  to  get  some  donations  to
 carry  on  the  work.  First  of  all,  I,
 think  there  should  be  no  restrictions
 at  all  in  this  regard,  as  I  believe
 there  is  none  in  the  U.  K.  But  even
 if  the  restriction  is  to  be  there,  then
 I  would  suggest  that  the  percentage
 should  be  raised  from  three  to  five.

 l  therefore  support  Shri  C.  D.
 Pande’s  amendment.  Since  it  is  for
 a  very  good  cause,  I  think  we  should
 lend  our  support  to  it.

 Shri  Morarka.  ग  have  got  two
 amendments  in  my  name,  namely
 amendments  Nos.  434  and  435.  .The
 first  amendment  is  to  clause  B13.  Sub-
 clause  (2)  of  clause  3]3  reads:

 “If  any  office  or  place  of  profit
 under  the  company  or  a  subsi-.
 diary  thereof  is  held  in  contraven-
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 tion  of  the  provisions  of  sub-
 section  (l)  the  director  shall  be
 deemed  to  have  vacated  his  office
 as  such.”.
 Here,  ‘office  as  such’  may  mean

 the  office  of  profit,  ie.  the  director
 would  vacate  his  office  of  profit,  But
 the  intention  is  that  if  he  holds  any
 office  of  profit,  he  would  vacate  the
 office  of  director.  My  amendment  is
 only  a  drafting  amendment  which
 seeks  to  make  the  point  clear,  80  as
 to  provide  that  if  a  person  holds  an
 office  in  contravention  of  clause  33
 (l),  then  he  would  vacate  the  office
 of  director,  and  not  the  office  of  pro-

 “fit.  I  would  request  the  hon,  Minis-
 ter  to  consider  this  amendment,  and
 if  possible  to  accept  it,

 My  second  amendment  is  to  clause
 316.  Iam  gizd  to  find  amendment  No.
 863  tabled  by  Government  which  is
 also  for  the  same  purpose,  namely  to
 delete  sub-clause  (2).  This  sub
 clause  has  apparently  been  put  here
 by  mistake.  As  the  hon.  Minister  has
 already  pointed  out,  this  provision
 has  already  been  included  under
 clause  203.  So,  here  it  is  irrelevant,
 and  should  not  have  found  a  place.
 It  is  therefore  necessary  that  sub-
 clause  (2)  should  be  deleted  from
 this  clause.  Since  Government  have
 already  moved  an  amendment  in  this
 regard,  they  have  accepted  in  effect
 my  amendment.  I  hope  Government
 ‘would  consider  my  other  amendment
 also,  which  is  only  a  drafting  amend-
 ment,  and  if  possible  accept  it.

 Then  Sir  I  support  the  amendment
 moved  by  my  hon.  friend  Shri  C.  D.
 Pande,  namely  amendment
 No,  468.  As  Shri  N.  C.  Chatter-
 jee  has  pointed  out  the  posi-
 tion  at  present  is  that  the  directors’
 powers  in  respect  of  making  dona-
 tions  or  charities  are  unlimited;  there
 is  no  restriction  at  all  on  them  and
 they  can  do  whatever  they  like,  No
 doubt,  the  Bhabha  Committee  have
 said  something  in  this  regard.  But
 the  Bhabha  Committee  had  not  dis-
 cussed  this  point  at  all.  They  have
 not  told  ug  why  they  are  making  this
 suggestion.  ‘They  have  not  told  us
 whether  they  have  found  any  abuse
 of  this  power  which  necessitates  a
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 restriction  of  this  nature.  The
 Bhabha  Committee  only  thought  that
 in  the  general  interests  of  the  com-
 pany,  more  powers  should  reside  in
 the  shareholders,  and  the  directors’
 powers  to  give  donations  etc.  should
 be  limited.  But  the  limit  suggested
 by  the  Bhabha  Committee  was  purely
 arbitrary,  and  it  does  not  stand  to
 any  reason  that  Rs.  5,000  should  be  the
 limit  for  all  ‘companies,  irrespective
 of  their  capital  or  their  capacity  to
 make  profits.  Therefore,  the  Joint
 Committee  have  rightly  imtroduced
 the  percentage  basis.  This  three  per
 cent.  would  have  been  all  right  in  the
 olden  days  when  the  profits  were
 much,  as  was.the  case  with  many  com-
 panies.  But  in  some  cases,  there  may
 not  be  large  profits  and  therefore,
 this  three  per  cent.  may  be  found  in-
 sufficient  and  may  have  to  be  increas-
 ed  to  five  per  cent.  I  know  that  some
 companies  contribute  regularly  for
 hospital  purposes  and  for  other  noble
 causes  like  that.  This  provision
 should  not  become  a  hindrance  to

 such  companies.  As  I  have  always
 been  saying  here  after  all,  the  differ-
 ence  between  a  majority  group  of
 shareholders  and  the  board  of  direc-
 tors  is  a  very  thin  one.  If  the  direc-
 tors  contribute  something,  the  share-
 holders  are  bound  to  approve  of  it.
 As  has  been  the  practice,  and  as  all
 Members  would  be  aware,  all  the
 donations  which  are.  made  during  a
 year  are  reported  to  the  shareholders
 at  the  end  of  the  year  in  the  balance-
 sheet,  and  the  shareholders  invaria-
 bly  approve  of  them.  I  am  not  aware
 of  a  single  instance  where  the  share-
 holders  have  rejected  the  recommen-
 dations  made  by  the  board  in  this
 respect.  I  therefore  feel  that  nothing
 would  be  lost  by  raising  this  limit
 from  three  to  five  per  cent.  except
 this  that  the  actual  giving  of  dona-
 tions  would  be  facilitated  and  some
 expenditure  of  the  company  would
 be  saved,

 I  now  come  to  clause  293.  This  is
 a  new  clause  which  has  been  intro-
 duced  by  the  Joint  Committee.  It
 seeks  to  regulate  the  appointment  of
 the  sole  selling  agents  for  any  area.
 My  hon,  friend  Shri  G.  D.  Somani  has
 moved  an  amendment  to  this  clause,
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 (Shri  Morarka]
 —and  my  hon.  friend  Shri  N.C.
 Chatterjee  has  supported  that  amend-
 ment—that  instead  of  getting  this
 appointment  approved  within  six
 months,  it  would  be  enough  if  it  is
 approved  at  the  next  annual  general
 meeting.  With  great  respect  to  the
 two  hon.  Members,  I  seek  your  indul-
 gence  to  oppose  this  amendment.

 K,  KE.  Basu:  Let  them  be
 of

 Shri
 spared  your  respects,

 Shri  Morarka:  The  difficulty  is  this.
 Once  a  sole  selling  agent  is  appointed
 for  any  area,  his  commission  starts
 running  from  the  date  he  is  appointed.
 It  is  not  as  if  his  commission  starts
 running  from  the  date  the  shareholders
 approve  of  the  appointment.  Even  if
 ultimately  the  general  body  of  share-
 holders  do  not  approve  the  appoint-
 ment,  yet  for  the  time  that  he  has
 acted  as  sole  selling  agent,  he  would
 have  earned  commission.  So,  the  ques-
 tion  before  the  Joint  Committee  was
 what  should  be  the  period  that  should
 be  given  to  these  people  to  earn  com-.
 mission  without  the  permission  of  the
 general  body.  After  due  considera-
 tion,  it  was  thought  that  six  months
 would  be  more  than  enough.  If  my
 hon,  friends  on  the  other  side  are
 Prepared  to  agree.  that  the  selling
 agent  would  not  earn  any  commission
 until  the  shareholders  give  their  final
 approval,  then  I  have  no  objection,
 and  you  may  well  say  that  the  ap-
 proval  cah  be  had  at  the  next  annual
 general  meeting.  But  if  the  com-
 mission  is  to  start  running  from  the
 date  of  appointment,  then  it  is  impera-
 tive  and  vital  that  the  approval  must
 be  secured  within  a  period  of  six
 months.  Otherwise,  what  may
 happen  is  that  for  one  year  there  will
 be  one  selling  agent,  and  for  another
 year  there  may  be  quite  another,  and
 thus  the  necessity  to  take  the  appro-
 val  of  the  shareholders  may  be  com-
 pletely  done  away  with.  I,  therefore,
 oppose  the  amendment  moved  by  my
 hon.  friend  Shri  G.  D.  Somani.
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 Mr,  Deputy-Speaker:  The  hon.
 Member  evidently  wants  to  add  a
 proviso  to  this  effect,  namely:

 “Provided  that  the  sole  selling
 agent  whose  appointment  is  not
 approved  by  the  general  body
 shall  not  be  entitled  to  anything
 more  than  six  months’  commission
 at  the  most.”
 Shri  G,  D.  Somani:  It  might  be  pro-

 vided  that  the  commission  as  such
 may  accrue  from  the  date  he  is  ap-
 pointed,  but  it  will  not  be  paid  pend-

 ‘ing  confirmation  at  the  general  meet-
 ing.

 ]  PM.
 Shri  N.  0.  Chatterjee:  Your  sugges- tion  is  more  equitable  and  more

 just.  #
 Mr,  Deputy-Speaker:  Shri  Somani

 himself  is  agreeable  to  not  paying
 any  commission  till  it  is  approved.

 Shri  N.  C.  Chatterjee:  That  helps
 him;  but  what  about  the  poor  selling
 agent?

 Mr.  Deputy-Speaker:  The  appoint-
 ment  of  the  selling  agent  will  not  be
 disapproved  except  when  the  general
 body  does  not  approve  of  the  policy
 of  the  managing  agents  who  appoint

 Shri  N.  C.  Chatterjee:  The  sugges-
 tion  you  were  pleased  to  make  was.
 very  reasonable,  that  he  should  not
 be  entitled  to  commission  for  more
 than  six  months,

 Mr,  Deputy-Speaker:  But  the  persor.
 in  charge  of  running  the  company
 himself  feels  that  you  need  not  pay.

 Shri  N.  C,  Chatterjee:  That  will
 help  the  capitalist  but  not  the  poor
 selling  agent.

 Mr.  Deputy-Speaker:  It  is  the  capi-
 talist  who  employs  the  selling  agent.
 We  are  once  supporting  the  capitalist,
 at  another  time  opposing  the  capita-
 list!  I  feel  that  this  supports  the
 capitalist,  the  suggestion  that  at  least
 six  months’  commission  may  be  given
 to  him.  He  will  go  on  appointing
 somebody,  whom  the  general  body
 may  not  approve,  for  at  least  six
 months  and  then  go  on  paying  him.
 Thig  is  intended  to  be  a  restriction
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 on  the  powers  of  the  managing  agent
 not  to  appoint  in  that  manner.

 Shri  N.  C.  Chatterjee:  If  that  is  so
 this  whole  clause  can  be  rendered
 nugatory  by  appointing  him  for  five
 months.

 Mr,  Deputy-Speaker:  Even  for  five
 months,  if  his  appointment  is  not  ap-
 proved  by  the  general  body?  By
 accepting  the  suggestion  of  Shri
 Somani  it  will  mean  that  nobody  will
 be  paid  unless  his  appointment  is  ap-
 proved  by  the  next  general  body—it
 may  be  eleven  months  hence  or  six
 monthg  hence.

 Shri  Morarka:  I  think  that  is  a  very
 nie  suggestion,

 Mr.  Deputy-Speaker:  The  hon.
 Member  will  kindly  draft  an  amend-.
 ment.  He  seeks  general  approval.  I
 think  the  so-called  capitalists  have
 made  a  gesture.

 Shri  N.  C.  Chatterjee:  Yes.
 Shri  Asoka  Mehta:  The  capitalists

 have  made  a  so-called  gesture;  that
 is  the  proper  way  of  putting  it.

 Shri  Morarka:  About  the  second
 contention  that  the  Joint  Committee
 has,gone  too.far  in  placing  restric-
 tions  on  the  appointment  ‘of  sole  sel-
 ling  agents  ‘for  any  area’  I  have  to
 say  that  it  was  considered  by  the  Joint
 Committee  again  very  thoroughly,  and
 the  Joint  Committee  thought  it  neces-
 sary.  Because  what  may  otherwise
 happen  is  this.  If  you  appoint  a  sole
 selling  agent  for  the  whole  country,
 somebody  may  exclude  Coorg  or
 Nepal  or  Bhutan.  Technically  he
 may  not  be  a  sole  selling  agent  for
 the  whole  country,  but  he  will  have
 the  benefits  of  a  sole  selling  agent.
 Therefore  it  was  said  that  if  a  person
 wants  to  be  a  sole  selling  agent  for
 any  area  he  must  have  the  approval
 of  the  shareholders.  That  was  the
 idea.

 Mr.  Depoty-Speaker:  Now  that  is
 accepted.

 Shri  Morarka:  Then  I  have  to  sup-
 port  the  amendments  of  Shri  K.  P.
 Tripathi,  that  is  amendments  Nos.
 427—43l  to  clause  204,  No.  432  to
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 clause  296  and  No.  433  to  clause  313.
 All  these  amendments  are  of  a  similar
 pattern.

 The  purpose  of  clause  294  is  to
 prohibit  the  giving  of  loans  to  direc-
 tors  and  to  some  of  the  associates.
 The  idea  of  these  amendments  to
 clause  294  is  that  the  giving  of  loans
 should  also  be  prohibited  to  the  rela-
 tives  of  the  director.

 Similarly,  clause  296  deals  with
 interested  directors,  There  also,  if  a
 director  or  his  relatives  are  interest-
 ed,  then  all  the  restrictions  that  apply
 to  the  director  should  also  apply  to
 his  relatives,

 Similarly,  in  respect  of  clause  33
 which  deals  with  offices  or  places  of
 profit,  the  same  restrictions  that  apply
 to  the  directors  should  also  apply  to
 their  relatives.  The  amendments  of
 Shri  Tripathi  as  a  matter  of  fact  only
 embody  the  principle  already  accept-
 ed  by  the  House  that  wherever  direc-
 tors  are  debarred  their  associates  and
 relatives  should  also  be  debarred,  I
 therefore  support  the  amendments  of
 Shri  Tripathi  to  clauses  294,  296  and
 313,

 [Smar  Barman  in  the  Chair]
 Shri  EK,  KE,  Basu:  I  have  given  notice

 of  a  number  of  amendments  begin-
 ning  from  No.  803  to  clause  292,  This
 amendment  seeks  to  restrict  the  con-
 tribution  for  charities,  that  is  that  it
 should  not  be  given  to  any  political
 institution  or  an  institution  with
 which  any  political  leader  or  a  Minis-
 ter  is  connected.  I  shall  speak  later
 about  the  provisions  of  this  clause,
 because  much  has  been  said  about  it
 and  I  think  it  should  be  discussed  at
 length.

 To  this  clause  I  have  tabled  another
 amendment,  No.  802,  which  seeks  to
 reduce  the  amount  from  ten  thousand
 to  three  thousand  rupees  and  the
 average  net  profits  from  three  to  one
 per  cent.

 Then,  to  clause  298—which  I  un-
 derstand  is  likely  to  be  changed  if  the
 Government  accepts  the  amendment
 discussed  earlier—I  have  tabled  an
 amendment,  No.  804,  which  seeks  to
 provide  that  the  appointment  of  the



 12079  ‘Companies  Bill

 [Sbri  K.  K.  Basu)
 sole  selling  agent  should  be  approved
 by  a  special  resolution.

 Then,  I  have  tabled  another  amend-
 ment  to  clause  296,  and  that  is
 amendment  No.  8l4.  Clause  296  is
 about  requiring  the  Board’s  sanction
 for  certain  contracts  in  which  parti-
 cular  directors  are  interested.  In
 this  clause  where  it  says  “a  private
 company  of  which  the  director  is  a
 member  or  director”,  I  want  to  add
 the  words  “or  any  member  or  direc-
 tor  of  the  said  private  company”.  Be-
 cause,  as  I  have  been  saying  for  a
 number  of  times  earlier,  these  private
 companies  are  more  or  less  on  the
 same  pattern  as  partnership  company
 with  limited  liability.  It  is  restricted
 to  a  family  or  a  group  of  friends.
 Fherefore,  if  in  the  case  of  a  firm  the
 restrictions  apply  not  only  to  the  firm
 but  to  the  partners,  I  do  not  under-
 stand  what  logic  there  can  be  in  leav-
 ing  it  out  in  the  case  of  private  com-
 panies;  because  the  board's  sanction
 is  required  when  a  particular  direc-
 tor  is  interested.  Here  in  clause  296
 I  want  to  put  the  private  company
 and  every  member  thereof  more  or
 less  on  the  same  footing  as  a  partner
 of  a  partnership  firm,

 Then,  to  clause  299  I  have  tabled  an
 amendment,  No.  815.  The  heading  of
 this  clause  is:  Interested  director  not
 to  participate  or  vote  in  Board's  pro-
 eeedings.  The  provisions  of  sub-
 clause  (l)  of  this  clause  are  like  this:

 “No  director  of  a  company  shall,
 as  a  director,  take  any  part  in
 the  discussion  of,  or  vote  on,  any
 contract  or  arrangement  entered
 into,  or  to  be  entered  into,  by  or
 on  behalf  of  the  company,  if  he
 is  in  any  way,  whether  directly
 or  indirectly,  concerned  or  inte-
 rested  in  the  contract  or  arrange-
 ment;  nor  shall  his  presence  count
 for  the  purpose  of  forming  a
 quorum  at  the  time‘of  any  such
 discussion  or  vote;  and  if  he  does
 vote,  his  vote  shall  be  void.”

 But  I  do  not  know  what  will  be  the
 position  if  a  decision  is  arrived  at  in
 which  hig  vote  played  an  important
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 part  in  getting  the  majority  or  his
 Presence  helped  for  forming  a  querum
 I  have  given  an  amendment  wherein
 I  say  that  any  decision  which  is
 dependent  on  his  vate  shall  be  void.
 It  may  be  argued  that  it  might  involve
 a  third  person  who  did  not  know  the
 exact  position.  But  if  you  take  the
 balance  of  advantage  on  both  sides
 I  think  you  have  to  say  that  if  an  in-
 terested  person  has  voted,  then  the
 decision  arrived  at  because  of  that
 vote  should  be  made  nugatory  and
 the  whole  thing  should  be  considered
 de  novo,  There  is  no  point  in  saying
 that  his  vote  is  not  counted.  The  de-
 cision  should  also  be  put  on  the  same
 footing  as  if  there  was  no  decision,
 the  decision  in  which  he  has  voted.
 This  is  the  purpose  of  my  amendment
 No.  299,  I  hope  Government  will
 give  it  careful  consideration  because  it
 is  very  important.  Otherwise  there  is

 ‘a  likelihood  of  many  complications
 arising.

 Then  I  have  another  amendment,
 No,  816,  which  relates  to  clause  299.
 In  sub-clause  (3)  of  this  clause,  the
 Central  Government  are  given  power
 t©  exempt  any  company  from  the  ope-
 ration  of  sub-clause  a).  I  have  by
 My  amendment  provided  that  when
 such  exemption  or  modification  is
 given,  the  reasons  for  the  same  shall
 be  recorded  in  writing.  Sub-clause
 (3)  says:

 “In  the  case  of  a  public  com-
 pany  or  a  private  company  which
 is  a  subsidiary  of  a  public  com-
 pany,  if  the  Central  Government
 is  of  opinion  that  having  regard
 to  the  desirability  of  establishing
 er  promoting  any  industry,  busi-
 ness  or  trade,  it  would  not  be  in
 the  public  interest  to  apply  all
 or  any  of  the  prohibitions  contain-
 ed  in  sub-section  (I)  to  the  com-
 pany,  the  Central  Government
 may,  by  notification  in  the  Official

 -Gazette,  direct  that  that  sub-see-
 tion  shall  not  apply  to  such  com-
 pany,  or  shall  apply  thereto  sub-
 ject  to  such  exceptions,  modifica-
 tions  and  conditions  as  may  be
 specified  in  the  notification.”
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 I  want  to  add  a  proviso  here  saying
 that  the  reasons  for  such  exemption
 or  modification  shal]  be  recorded  in
 writing.  The  reason  for  this  is  two-
 fold,  Of  course,  normally  I  expect  that
 modification  should  not  be  allowed
 unless  it  is  in  the  national  interest
 that  a  particular  type  of  industry
 should  be  granted  this  exemption  or
 modification.  Therefore,  J  am  willing
 to  concede  this;  though  there  will  be
 few  cases,  there  may  be  some  cases
 where  possibly  exemption  may  have
 to  be  granted.  Al]  these  exemptions
 are  granted  by  a  particular  officer
 who  is  not  a  permanent  factor.  There-
 fore,  if  the  reasons  for  an  exemption
 are  recorded  in  writing,  it  may  be
 absolutely  necessary  in  subsequent
 proceedings,  as  for  example,
 when  it  is  challenged.  In  a  similar
 case,  when  there  is  another  officer  in
 charge,  this  might  be  of  value,  be-
 cause  he  might  know  what  were  the
 reasons  governing  such  exemption
 previously.  Of  course,  the  Govern-
 ment  may  say  that  under  their  rule-
 making  powers,  they  might  incorpo-
 rate  such  a  provision.  But  I  want  an
 assurance  from  Government  that
 whenever  exemption  is  given  under
 this  clause  299,  which  is  very  impor-
 tant,  the  reasons  for  the  same  should
 be  recorded  in  writing.

 Then  I  have  another  amendment,
 No.  817,  relating  to  clause  302.  Sub-
 clause  (a)  of  clause  302  says:

 “(a)  in  the  case  of  an  individual,
 his  present  name  and  surname
 in  full;  any  former  name  or  sur-
 name  in  full;  his  usual  rési-
 dential  address;  his  nationality;
 and,  if  that  nationality  is
 not  the  nationality  of  origin,
 nis  nationality  of  origin;  his  busi-
 ness  occupation,  if  any;  if  he
 holds—

 Here  I  want  to  add  “and  held  in
 the  past"—

 “the  office  of  director,  manag-
 ing  director,  managing  agent,
 manager  or  secretary  in  any  other
 body  corporate,  the  particulars  of

 each  such  office  held  by  him
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 This  addition  is  necessary  to  know
 the  quality’  and  the  character  of  the
 man.  It  is  not  a  question  of  things
 at  the  present  moment,  Naturally,
 his  previous  association  with  the  busi-
 ness  world,  is  also  necessary  to  be
 stated.  With  this  end  in  view,  I  have
 moved  my  amendment.

 Then  I  have  3  amendments,  Nos,  818,
 89  and  820,  to  clause  308,  Clause
 308  deals  with  remuneration  of  direc-
 tors.  I  want  to  reduce  the  percentage
 from  5  to  3  in  the  case  of  one  director,
 and  from  0  to  6,  in  the  case  of  more
 than  one  director.  This  clause  has
 provided  that  a  director  may  receive
 remuneration  either  by  way  of  a
 monthly  remuneration  or  by  way  of  a
 fixed  sum;  over  and  above  that,  he  is
 entitled  to  a  certain  commission,  if  it  is
 provided  for,  I  would  like  to  empha-
 sise  that  in  the  present  structure  of
 our  economic  life,  3  per  cent  for  one
 and  6  per  cent,  if  there  is  more  than
 one,  is  more  than  sufficient.  There
 is  no  justification  for  having  a  higher
 figure,  because  this  is  an  extra  in-
 come.  Three  per  cent  return  to  an
 individual  over  and  above  his  fixed
 salary  or  remuneration  should  be
 considered  more  than  enough.  This
 thing  will,  of  course,  naturally
 be  disqussed  at  length  subsequently
 in  connection  with  managing  agents’
 remuneration;  but  I  want  to  empha-
 sise  that  what  I  have  said  should  also
 be  taken  into  consideration,  because
 under  the  existing  condition  of  our
 country  in  the  economic  sphere,  3  per
 cent  should  be  considered  as  more
 than  sufficient  by  any  rational  man.
 Therefore,  I  would  urge  upon  Gov.
 ernment  to  accept  these  two  amend.
 ments.

 My  amendment  No,  820  tries  to  re-
 duce  the  period  in  sub-clause  (2)  af
 clause  308,  from  five  to  three  years.
 Sub-clause  (4)  of  this  clause  says:

 “In  the  case  of  a  director  who
 is  neither  in  the  whole-time  em-
 ployment  of  the  company  nor  8
 managing  director  and  whose  re-
 muneration  does  not  include  any-
 thing  by  way  of  a  monthly  pay-
 ment,  the  company  may,  by
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 special  resolution  authorise  sub-
 ject  to  the  provisions  of  section
 i97,  the  payment,  to  such  direc-
 tor  "

 Sub-Clause  (7)  says:
 “The  special  resolution  referred

 to  im  sub-section  (4)  shall  not
 remain  in  force  for  a  period  of
 more  than  five  years....”
 I  want  to  reduce  this  to  three  years.

 Under  the  clause,  this  period  may  be
 renewed  from  time  to  time.  The
 proviso  to  that.  was  that  mo  renewal
 shall  take  place  except  in  the  last  of
 the  years  in  which  the  resolution  to
 be  renewed  is  in  force.  But  Gov-
 ernment  have  moved  an  amendment
 which  seeks  to  say  that  any
 resolution  for  re-appointment  shall  be
 passed  just  a  year  earlier.  Under  the
 existing  provision,  as  far  as  I  under-
 stand  it,  this  renewal  resolution  can
 only  be  passed  in  the  last  year,  that
 is  after  four  years,  the  year  before
 the  last  year  of  the  resolution  continu-
 ing  to  be  effective.  But  Government
 say  that  in  the  third  year  they  can
 pass  a  resolution....

 Shri  M.  C,  Shah:  We  considered
 this  point.  Suppose  one  renewal

 -has  been  agreed  to.  Then  again,
 another  renewal  may  be  agreed  to.
 If  the  words  are  kept  as  they  are,
 there  is  a  possibility  of  some  inter-
 pretation  being  put,  that  when  once
 a  renewal  is  agreed  to,  then  again
 another  renewal  for  two  years  may
 be  agreed  to,  and  from  that  period
 again,  five  years.  We  considered  it,
 and  the  draftsman  said  that  this  is
 not  the  proper  form.

 ‘Shri  हू,  K.  Basu:  The  Minister  does
 not  visualise  a  second  renewal,  But
 the  amendment  he  has  moved,  so  far
 as  my  little  knowledge  goes,  will  not
 solve  the  difficulty,  I  personally  feel
 that  under  the  existing  conditions,
 when  once  a  resolution  is  passed  for
 five  years,  till  the  fourth  year  there
 is  no  possibility  of  a  resolution  ex-
 tending  it  for  another  five  years.

 Shri  M.  0.  Shah:  The  words  today
 are:  ‘shall  be  sanctioned  only  in  the
 last  two  years  of  the  existing  term’.
 ‘This  term  is  five  years,  and  in  the  last
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 two  years  of  the  term,  a  resolution
 may  be  passed.  Then  the  draftsman
 just  pointed  out  that  there  is  no  bar
 if  in  those  years,  in  the  last  year  or
 in  the  year  preceding  the  last  year,
 a  resolution  is  passad  for  renewal  or
 two  or  three  or  four  years,  whatever
 that  may  be.  Otherwise  again  in  the
 next  year,  they  will  just  pass  a  reso-
 lution  renewing  it  further.  That  may
 be  agreed  to.  That  is  possible,  Other-
 wise,  there  was  no  meaning  in  just
 having  it.  It  was  to  make  it  clear
 that  it  was  done.

 Shri  K.  K.  Basu:  I  appreciate  his
 difficulty,  but  the  specific  difficulty  he
 visualises  is  not  solved  by  this.

 Shri  M.  Cc  Shah:  Then  what  are  the
 words  he  is  suggesting?  I  am  pre-
 pared  to  consider  his  suggestion.

 Shri  K.  K.  Basu:  I  am  dealing  with
 the  period  of  five  years  provided  for
 the  operation  of  the  special  resolu-
 tion.  He  is  moving  another  amend-
 ment  where  also,  I  have  more  or  less
 the  same  argument.  Sub-clause  (7)
 provides  that  no  renewal  shall  take
 place  except  in  the  last  of  the  years  in
 which  the  resolution  to  be  renewed
 is  in  force,

 Shri  M,  C.  Shah:  We  have  already
 agreed  to  that  by  our  amendment
 366  to  substitute  the  proviso  in  clause
 308.

 Shri  K,  E.  Basa:  You  are  substi-
 tuting  the  proviso  in  sub-section  (7)
 with  this  new  thing  which  you  are
 moving.  That  is  your  amendment.

 Shri  M.  C.  Shah:  In  clause  308
 we  have  already  agreed  to  that.

 fihri  K  K.  Basu:  When  did  you
 agree?  You  have  only  moved  just
 now  your  amendment.  I  am  now  on
 clause  308.  My  argument  is  this.
 According  to  your  amendment,  inthe
 third  year  they  can  pass  a  resolution
 for  another  five  years—that  is  re-
 appointing  for  another  period  of  five
 years.

 Shri  N.  C.  Chatterjee:  If  the  proviso
 is  accepted,

 Shri  M  C.  Shah:  In  the  amendment
 we  have  said  that  no  renewal  shall
 be  effected  earlier  than  one  year  from
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 the  date  on  which  it  jg  to  come  into
 force.

 Shri  हु.  K.  Basu:  My  observation
 is  this.  You  have  done  something  to
 overcome  a-difficulty  suggested  by  the
 draftsman.  The  Select  Committee
 came  to  the  conclusion  that  once  you
 appoint  the  man  for  five  years,  the
 question  of  renewal  can  be  considered
 only  at  a  specific  time,  at  the  end  of
 the  4th  year  or,  in  some  cases,  at
 the  end  of  the  third  year,  According
 to  your  amendment,  if  the  director
 finds  that  he  has  got  such  shareholders
 who  are  in  his  favour  he  may  just  call
 for  a  meeting  and  renew  it  for  ano-
 ther  five  years.  It  may  be  a  purely
 hypothetical‘  case.  The  difficulty  is
 there.  It  is  not  solved  by  your
 amendment.  The  Joint  Committee’s
 intention  was  that  at  a  specific  time
 the  question  of  renewal  should  come.
 According  to  your  suggested  amend-
 ment,  at  the  end  of  three  years,  they
 may  pass  a  special  resolution  extend-
 ing  the  term  for  another  five  years
 from  the  next  year.  I  would  ask  the
 Minister  and  the  draftsman  to  consi-
 der  this.

 Mr.  Chairman:  Is  there  any  diffi-
 culty  about  the  construction?

 Shri  पा,  0,  Chatterjee:  The  inten-
 tion  was  clear  that  there  should  be
 one  renewal  at  the  end  of  the  period;
 it  may  not  be  at  the  end  of  the  last
 year;  it  may  be  in  the  last  year.

 Mr.  Chairman:  You  must  have  it
 there  ag  to  the  time  when  it  should
 be  renewed.

 Shri  EK.  K.  Basu:  There  is  8  danger
 that  they  can  renew  it  at  any  time.

 Shri  N.  C.  Chatterjee:  There  is  no
 divergence  of  opinion  on  that  point.

 Shri  EK.  EK,  Basu:  There  is  also  ano-
 ther  provision.  The  director  of  a  pri-
 vate  company  has  naturally  been  left
 out.  I  have  moved  an  amendment
 that  private  companies  as  such  should
 not  be  exempted.  My  amendment  says
 that  a  private  company  may  be  ex-
 empted  by  the  Central  Government.
 But,  normally  every  private  company
 should  not  be

 left  out,
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 Then  I  have  moved  an  amendment
 to  clause  313.  Here  also  I  go  the
 same  way.

 Then  the  Government  have  moved
 an  amendment  to  sub-clause  (4)  of
 clause  3l6.  Here  also  the  Minister
 and  the  draftsman  should  consider
 what  I  have  suggested.  The  intention
 of  the  Joint  Committee  was  that  there
 should  be  a  definite  time  for  the  re-
 newal,  and  not  when  the  managing
 director  or  the  shareholders  think
 suitable,  It  may  seem  hypothetical
 but  there  is  the  danger  that  if  the
 Managing  director  thinks  that  the
 shareholders  are  not  active  he  can
 get  the  whole  contract  |

 Government  have  moved  an  am-
 endment  to  clause  35  adding  a  pro-
 viso  that  in  some  cases  the  managing
 directors  can  be  appointed  for  more
 than  two  companies.

 Shri  M.  C.  Shah:  Amendment  No.
 66i.

 Shri  EK.  EK.  Basu:  The  reason  given
 by  the  Minister  is  that  there  are  one
 or  two  concerns  like  the  Tatas  where
 more  than  two  companies  are
 managed  by  the  same  man  with  the
 same  office  etc.  The  Joint  Committee
 thought  that,  normally  speaking,  a
 Managing  director  cannot  be  allowed
 ‘to  look  after  more  than  two  compa-
 hies,  without  prejudice  to  the  inter-
 ests  of  those  companies.  They  did  so
 after  much  deliberation  and  after
 hearing  so  many  witnesses.  I
 do  not  understand  why  Gov-
 ernment  comes  forward  with  this
 amendment  today.  Government  have
 given  a  specific  instance.  If  there
 are  one  or  two  such  instances,  here
 and  now,  we  can  make  a  provision
 that  they  may  be  exempted.  But,  if
 this  amendment  is  made,  then  in
 future  you  can  have  a  number  of
 such  instances,

 Mr,  Chairman:  How  can  particu-
 lar  companies  be  exempted  in  the
 Bill?  z

 Shri  है,  EK,  Baga:  You  can  put  in
 some  such  provision  that  in  the  case
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 of  existing  companies  if  the  Govern-
 ment  is  satisfied  that  in  national  in-
 terests  they  should  continue  they
 may  allow  it.  I  am  willing  to  con-
 sider  the  cases  of  existing  companies
 which  may  really  be  run  efficiently;
 it  may  be  necessary  that  in  the  in-
 terests  of  the  nation  there  should  be
 some  exemption.  Government  should
 see  that  there  is  no  concentration  of
 power  in  the  hands  of  a  few.  We
 should  not  rule  it  that  in  future  also
 same  managing  directors  could  be
 appointed  for  more  than  two  compa-
 nies.  We  insist  that  a  managing  dir-
 ector  should  not  be  appointed  for
 more  than  two  years,  We  can  consi-
 der  existing  cases  and  if  the  Central
 Government  is  satisfied  that  exemp-
 tion  should  be  granted,  they  may
 grant  it  to  those  directors.  The  dis-
 cussions  on  this  company  law  have
 been  going  on  so  far  with  a  view  to
 see  that  power  in  the  hands  of  a  few
 is  restricted  and  the  liklihood  of
 their  abuse  is  minimised.  Only  in
 the  case  of  present  companies  the
 exemption  clause  may  be  allowed
 but  not  in  all  cases  in  the  future.

 I  come  to  the  most  relevant  clause
 which  has  been  discussed,  that  is
 clause  292,  regarding  charitable  m-
 stitutions  and  we  have  moved  our
 amendment  to  this  clause.  Before  I
 go  on  with  that,  I  have  also  moved
 an  amendment  to  clause  294  relating
 to  loang  to  directors.  The  proviso
 says  that  if  a  loan  is  repaid  or  a
 proportion  of  it,  there  should  be  a
 proportional  reduction  in  the  penalty,
 that  is,  in  the  imprisonment  or  fine.
 My  amendment  No.  83  reads:

 “Provided  that  if  the  loan  has
 been  repaid  in  full  or  in  part,  the
 court  may  take  into  consideration
 such  repayment  in  passing  any
 sentence  of  imprisonment.”

 I  do  not  want  that  it  should  go  by
 proportion.  We  might  perhaps  have
 a  set  of  directors  who  contravene
 the  provisions  every  year  and  make

 proportional  payment,  In  the  case
 of  such  persons  who  may  have  paid
 off,  they  may  be  given  some  consi-
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 deration  by  the  judging  authority,  in-
 stead  of  having  a  provision  that  the
 punishment  should  be  reduced  in
 proportion  to  the  payment  made.  I
 would  urge  upon  the  House  and  the
 Government  to  consider  this  pomt
 and  accept  my  amendment  which
 also  emphasises  the  case  of  partial
 payment  or  full  payment....

 Shri  N.  C.  Chatterjee:  The  Gov-
 ernment  amendment  says  that  there
 must  be  repayment  in  full,

 Shri  K.  K.  Basu:  The  last  part  of
 the  proviso  says:

 “where  the  loan  has  been  repaid
 in  part,  the  maximum  punish-
 ment  which  may  be  imposed
 under  this  sub-section  by  way
 of  imprisonment  shall  be  propor-
 tionately  reduced.”
 I  say  that  this  is  fantastic.  It  is

 for  the  court  to  judge  what  should
 be  the  punishment  given.  For  in-
 stance,  one  may  be  in  the  habit  of
 taking  loans  and  in  that  case  how
 can  this  only  fact  of  repayment  be
 taken  into  consideration  in  passing
 judgment?  Therefore,  it  should  be
 left  to  the  discretion  of  the  court
 what  to  do.  There  is  no  point  in
 indicating  that  the  punishment  should
 be  reduced  in  such  and  such  ‘a  man-
 ner.

 I  come  to  my  amendment  No.  803
 to  clause  292  which  deals  with  the
 question  of  contribution  to  charities.
 Apart  from  the  fact  that  I  have  re-
 duced  the  amount  from  Rs,  10,000  to
 Rs.  3,000  and  the  percentage  of  ave-
 rage  net  profits  from  three  to  one,  I
 have  moved  this  amendment  in  order
 to  add  a  proviso  which  reads:

 “Provided  that  no  such  contri-
 bution  is  to  be  made  to  an  institu-
 tion  with  which  any  minister  and
 any  political  party  or  its  leader
 is  connected  unless  it  is  passed
 unanimously  in  a  general  meet-
 ing.”

 This  is  a  restriction  on  the  powers
 of  the  board  to  contribute.  I  certainly
 concede  that  there  are  many  good

 +.
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 causes  and  there  are  certain  institu-
 tions  in  our  country  even  today  which
 contribute  to  such  causes,  but  let
 them  come  up  before  a  general  meet-
 ing  before  making  such  a  contribu-
 tion.  Suppose  a  contribution  is  to
 be  made  for  Gandhiji’s  memorial  or
 a  hospital  or  a  university,  I  do  not
 think  it  will  be  refused  in  a  general
 meeting  unless  a  large  percentage  of
 the  citizens  of  India  have  gone  off
 their  heads,  and  nobody  will  say  that
 there  should  be  no  contribution  made
 to  such  a  cause.  But  what  all  is
 sought  to  be  done  is  to  put  a  restric-
 tion  on  the  powers  of  the  board.
 Shri  Somani  said:  Why  do  the  com-
 munists  oppose  it?  It  is  because  the
 Chairman  of  the  Chamber  of  Com-
 merce  in  his  deposition  said  that
 often  the  Ministers  ask  them  for
 contributions  and  they  have  got  to
 be  made,  and  he  said  that  if  Mr.
 Basu  becomes  a  Minister,  he  shall
 have  to  pay.  For  this  purpose,  we
 want  this  proviso  to  be  added.  We
 were  told  that  in  the  last  general
 elections  the  sugar  syndicate  contri-
 buted  Rs.  25,00,000  for  the  Congress
 fund,  which  the  Congress  Party  used
 tor  election  or  other  purposes,  I  am
 not  opposed  to  the  contribution  but
 my  only  point  is  that  it  should  not
 lie  with  the  board  to  decide  it;  it
 should  go  to  the  general  meeting.
 Even  in  the  case  of  contribution  to
 be  made  to  political  parties,  if  the
 majority  of  shareholders  think  that
 that  is  a  very  important  thing,  then
 they  can  unanimously  pass  it  at  a
 general  body  meeting.  Why  should
 a  board  of  six,  seven  or  eight  people
 decide  this?  We  know  fully  well  from
 our  experience  of  Bengal  how  a  great
 gentleman,  during  the  Muslim  League
 Ministry,  made  crores  of  rupees  and
 he  said  in  the  course  of  a  discussion
 that  he  paid  Rs.  -1,00,000  or  so  to  the
 wife  of  a  Government  officer  and  got
 Rs.  20,00,000  contract  for  salt  in
 Bengal.  This  proviso  is  very  import-
 ant,  The  Chairman  of  the  Chamber
 of  Commerce  himself  said  in  his  de-
 position  that  when  the  President’  of
 the  Congress  comes  or  a  Minister
 comes  and  there  is  a  reception
 arranged,  they  are  asked  to  contri-
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 bute  money  for  meeting  the  reception
 expenses  and  it  is  difficult  to  refuse
 it.  My  friend,  Shri  Pande,  wants  to
 increase  the  powers  of  the  board,
 Why  should  the  board’s  powers  be
 increased?  It  is  a  question  of  wait-
 ing  for  some  more  time  till  the  gene-
 ral  meeting  is  called  for  and  if  the
 contribution  is  postponed  by  six
 months  or  so,  it  will  not  very  much
 affect  the  building  of  the  hospital  or
 university  or  similar  causes,  ‘The
 general  body  should  decide  for  them-
 selves  whether  it  is  a  good  cause  and
 if  it  is  a  good  cause,  a  contribution
 will  be  made.  Often  we  are  told  that
 the  contribution  is  made  to  avoid  the
 possibility  of  paying  more  tax,  or  to
 go  down  to  the  next  slab.  I  do  not
 wish  to  go  into  all  these  propositions, but  my  proviso  is  simply  that  no
 contribution  of  that  sort  should  be
 made  without  the  unanimous  appro-
 val  of  the  general  body.  It  is  for  the
 general  meeting  to  make  it  in  spite of  the  association  of  the  Ministers  or
 other  persons  with  that  institution.
 My  point  is  that  five  or  six  persons of  a  board  can  be  influenced  and
 they  may  have  some  axe  to  grind
 and  may  have  something  to  get  from
 ministers  or  persons  high  up.  Why
 should  they  be  allowed  to  decide  this
 question  and  pay  the  money  of  the
 shareholders?  Therefore,  I  hope  the
 House  will  consider  dispassionately this  question.  In  view  of  the  cate-
 gorical  statement  made  by  the  Charr-
 man  of  the  Chamber  of  Commerce
 that  even  Ministers  sometimes  ask
 them  for  contributions  of  money  and
 they  are  not  in  a  position  to  refuse
 to  make  such  contribution,  it  is  ap-
 solutely  necessary  that  some  suen
 provision  as  I  have  suggested  should
 be  incorporated.  Even  now,  in  the
 business  world,  there  are  some  indi-
 viduals  who  will  see  that  the  indus-
 tries  develop

 With  these  words  I  commeng  my
 amendments  for  the  acceptance  of
 the  House.

 Shri  Kamath  (Hoshangabad):  I  rise
 on  a  point  of  order,  that  there  is  no
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 quorum  in  the  House  now.  It  is  a
 violation  of  article  I00  of  the  Consti-
 tution.

 Mr.  Chairman.  But  we  are  acting
 on  a  convention.  नि

 Shri  Kamath:  The  convention  cannot
 override  the  provisions  of  the  Consti-
 tution  and  the  House  cannot  violate
 the  Constitution.

 Mr.  Chairman:  The  point  has  been
 raised  by  you  and  it  will  be  consider-
 ed.

 Shri  Kamath:  It  must  be  settled
 now,

 Mr,  Chairman:  We  are  proceeding
 ou  the  convention  that  the  House  has
 accepted.

 Shri  Kamath:  How  can  we  set  aside
 the  Constitution  by  a  convention  of
 the  House?  How  can  we  criticise  the
 Government  tor  violation  of  the  Con-
 stitution,  if  we  ourselves  do  it?

 Mr.  Chairman:  We  shall  act  accord-
 ing  to  the  convention  accepted  by  the
 whole  House.  This  House  as  a  whole
 is  committed  to  this  convention.  The
 point  that  you  have  raised  may  be
 decided  later  on.  Nobody  can  tell
 today  at  this  time  that  whatever  we
 have  done  till  this  time  without  a

 quorum  is  ultra  vires  the  Constitu-
 tion.

 Shri  Kamtah:  I  maintain  it  is  ultra
 vires  the  Constitution  whatever  may
 be  your  convention.

 Mr.  Chairman:  We  shall  act  accord-
 mg  to  the  convention  that  we  have
 accepted;  it  has  been  accepted  by’  the
 whole  House.

 Shri  Kamath:  But  the  whole  House
 cannot  violate  the  Constitution.  I
 nave  raised  4  point  of  order  and  it
 must  be  settled.

 Mr.  Chairman:  I  have  already  stated
 that  we  shall  go  on  as  we  have  been
 doing  for  some  time  now  according  to
 the  convention  that  the  whole  House
 pas  accepted.  As  regards  the  point  of
 taw  It  shall  be  considered  later  on.
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 Shri  N.  C.  Chatterjee:  It  was  never
 decided  to  violate  the  Constitution.
 Ouring  this  particular  period  we  will
 not  do  any  counting:  that  is  all  the
 understanding.

 Mr.  Chairman:  Between  3  and  2.30
 we  do  not  count.  That  means  that  we
 had  practically  decided  that  during
 this  time,  the  point  of  quorum  would
 not  be  raised.

 Shri  Kamath:  If  a  Member  raised
 the  absence  of  quorum,  how  can  you
 get  out  of  that?  We  are  going  totally
 against  the  Constitution  and  violating
 the  Constitution.  It  is  a  serious
 matter.  We  are  the  Parliament  and
 we  are  the  framers  of  the  Constitu-
 tion.  We  should  not  violate  the  Con-
 stitution.

 Shri  Bhagwat  Jha  Azad  (Purnea
 cum  Santal  Parganas):  Before  the
 hon.  Member  was  elected  to  this
 House,  this  House  approved  this  con-
 vention.

 Shri  Kamath:  This  House  cannot
 approve  of  anything  which  is  against
 the  Constitution.

 Shri  Bhagwat  Jha  Azad:  You  are
 shouting;  you  are  committing  the  same
 mistake  again.  The  other  day  you
 were  shouting  ‘fantastic  nonsense’...

 Mr.  Chairman:  Order,  order.  The
 hon,  Member  need  not  go  into  it.  I
 was  submitting  that  the  House  had
 approved  of  this  convention  and  it  had
 worked  for  so  many  days.  But  if  at
 all  a  point  of  order  is  raised  then  it
 should  be  decided.  The  hon.  Mem-
 ber  has  raised  a  point  of  order  and  it
 will  be  considered  later  on.  You  can-
 not  say  that  all  that  we  have  done  till
 now  in  this  House  after  that  conven-
 tion  was  adopted  is  wrong.

 Shri  Kamath;  Whatever  happens
 against  the  Constitution  is  wrong.

 Shri  M.  0.  Jeshi  (Ratnagiri  South):
 The  hon,  Member  ‘has  raised  a  point
 of  order  and  has  said  that  our  pro-
 ceedings  are  against  the  Constitution
 because  there  is  no  quorum.  When
 the  hon.  Member  had  not  been  elected
 to  this  House,  the  House  had  decided
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 that  during  4  particular  interval  there
 will  be  no  counting.  It  is  an  estab-
 lished  convention,  as  you  said  just
 now.  If  the  hon.  Member  is  not
 satisfied  with  that  convention,  that  is
 not  the  way  in  which  to  break  the
 convention.  He  wants  to  disregard
 the  convention  established  by  the
 House.  If  he  wants  to  call  it  in  ques-
 tion  it  is  not  the  way.  He  has  to
 approach  the  Speaker.

 Shri  Kamath:  Who  is  the  Speaker? Is  not  the  Constitution  supreme?
 Mr.  Chairman:  The  hon.  Member  is

 not  making  any  new  point.
 Shri  Kamath:  May  I  read  out  the

 relevent  article?  Article  l00(3)  says:
 “Until  Parliament  by  law  other-

 wise  provides  the  quorum  to  con-
 stitute  a  meeting  of  either  House
 of  Parliament  shall  be  one-tenth
 of  the  total  number  of  members
 of  the  House.”

 Parliament  by  law  has  not  done  it:
 it  is,  they  say,  done  by  convention.  I
 may  say  that  it  is  unconstitutional  and
 ultra  vires  of  the  Constitution.

 Mr.  Chairman:  I  am  not  denying  the
 provision  in  the  Constitution.  What  I
 am  saying  is  that  we  have  been  follow-
 ing  this  conventton  by  the  unanimous
 decision  of  this  House  in  order  to  faci-
 litate  business.  Let  us  proceed  in  that
 way  and  I  shall  certainly  submit  the
 point  of  order  raised  to  the  Speaker
 and  we  shall  then  decide.  What  is
 the  harm  if  it  is  deferred  by  a  few
 hours?  What  is  the  harm  if  we  con-
 tinue  in  this  way?  We  have  done  so
 for  a  few  months.  What  is  the  harm
 if  we  go  on  in  this  way  for  another
 3-4  hours?

 Shri  M.  5.  Gurupadazwamy  (My-
 sore):  When  we  adopted  ;  this  con-
 vention,  the  Speaker  made  an  obser-
 vation  that  during  this  particular
 time  no  Member  need  raise  the  point
 of  order  or  take  objection  that  there
 is  no  quorum  or  draw  the  attention
 of  the  Chair  to  this  matter.  But  if  a
 Member  ralses  the  point,  it  has  to  be
 decided.
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 Mr,  Chairman:  If  I  accept  your
 argument  it  comes  to  this  that  any
 Member  can  violate  the  decision  of  the
 House.  What  I  am  saying  is  this.  I
 am  not  deciding  the  point  either  this
 way  or  that  way.  It  has  been  so  from
 September,  (1954;  from  that  time  we
 have  been  working  in  this  way  in
 order  to  facilitate  business  because  we
 have  so  much  business  to  transact.
 It  is  for  that  purpose  that  we  have
 adopted  this  convention  with  the  con-
 sent  of  the  whole  House.

 Shri  M.  8S.  Gurupadaswamy:  When
 once  the  Member  draws  the  attention
 of  the  Chair  it  has  to  be  decided.

 Shri  Kamath:  The  quorum  has  to
 be  called.

 Shri  Sadhan  Gupta  (Calcutta  South-
 East):  May  I  make  a  submission  on
 this  point?  We  are  certainly  in  some
 difficulty  because  the  Constitution
 most  clearly  requires  that  the  quorum
 should  be  one-tenth  according  to  arti-
 cle  100(3).  The  Constitution  says
 that  Parliament  may  by  law  provide
 this.  Therefore,  it  would  be  decent,  if
 I  may  say  so,  to  provide  that  and  make
 a  law.  It  would  not  be  very  big;  it
 would  be  a  small  Bill.  It  may  be
 brought  forward  at  any  time  because
 we  should  not  give  the  appearance  of
 wantonly  violating  the  Constitution.

 Shri  N.  C,  Chatterjee:  There  is  no
 question  of  disregarding  the  Consti-
 tution  at  all.  Article  100(4),  says  that
 if  at  any  time  during  a  meeting  of  a
 House  there  is  no  quorum,  it  shall  be
 the  duty  of  the  Chairman  or  the  Spea-
 ker,  or  the  person  acting  as  such  either
 to  adjourn  the  House  or  to  suspend
 the  meeting  until  there  is  a  quorum.
 The  only  thing  that  was  done  is  this.
 The  Speaker  had  suggested  that  this
 power  which  has  been  given  to  every
 Member  should  not  be  brought  into
 operation  during  a  particular  period.
 Tt  was  an  act  of  self-abnegation  on
 the  part  of  every  Member  of  this
 House  to  accept  it.  Of  course  Shri
 Kamath  is  perfectly  within  his  rights
 to  raise  it  and  you  have  got  to  decide
 or  you  can  refer  it  to  the  Speaker.
 That  is  an  important  matter  which

 ‘requires  consideration.
 {
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 An  Hon.  Member:  It  is  a  conven-
 tion,

 Shri  Kamath:  Arbitrary  conven-
 tion,  .

 Shri  Sadhan  Gupta:  The  only  point
 is  this.  We  have  agreed  to  abide  by
 a  certain  convention  but  there  is‘no
 doubt  that  this  convention  goes  con-
 trary  to  the  Constitution.  Article
 100(4)  clearly  enjoins  on  the  Chair-
 man  to  notice  the  presence  or  absence
 of  quorum.  That  is  the  difficulty.  It
 may  be  that  in  substance  there  is  not
 much  damage  done  but  when  the
 Constitution  provides  so  I  think  we
 should  rather  adopt  that  than  give  an
 appearance  of  violating  the  Constitu-
 tion.  Of  course  we  do  not  mean  any
 disrespect  to  the  Constitution  or  any
 wilful  violation.....

 Shri  Asoka  Mehta:  Knowingly.
 Shri  Sadhan  Gupta:  .of  the  Ccn-

 stitution.  It  was  knowingly  done  but
 there  was  no  evil  intention  involved
 in  it—no  mens  rea.  But  there  is  an
 easy  way.  Perhaps  a  Bill  with  two
 or  three  clauses  will  do  and  it  can  be
 passed.

 Mr.  Chairman:  That  is  not  denied.
 Shri  Sadan  Gupta:  I  would  suggest

 tuat  the  Government  should  do  some-
 thing  of  this  kind.

 Mr,  Chairman:  That  can  be  done;
 tuat  can  be  considered  tomorrow,  So,
 I  ask  Shri  Kamath  not  to  press  for  a
 decision  at  once.  I  request  him  to
 press  the  point  of  order  because,  as  I
 said,  a  aecision  will  be  given  by  the
 Speaker  tomorrow.

 Shri  Kamath:  I  am  sorry,  Sir,  I  do
 not  agree.  Every  one  of  us  entered
 this  House  after  taking  an  oath  of
 allegiance  to  the  Constitution  and  we
 are  violating  the  oath  which  we  have
 taken.  We  at  times  criticise  and
 blame  the  Government  for  violating
 the  Constitution.  May  I  ask:  with
 what  face  can  we  charge  the  Govern-
 ment  for  violating  the  Constitution,
 when  we  ourselves......

 Shri  N.  C.  Chatterjee;  We  have  not
 broken  our  oath  of  allegiance  to  the
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 Constitution.  This  igs  a  supreme
 organic  law.  This  ig  all  paramount
 law,  We  can  easily  enact  a  law  if  any
 Member  of  the  House  insists  that  we
 shall  have  no  convention  but  a  iaw.
 We  can  immediately  do  it.

 Mr.  Chairman:  That  has  not  been
 done.  The  Member  has  said  that  he
 wants  a  law  and  not  a  convention  It
 is  by  common  consent.  that  we  are
 proceeding  in  this  way.-

 Shti  N.  C.  Chatterjee:  Not  ‘common
 but  ‘unanimous’.

 Shri  Kamath:  Sir,  I  raised  a  point
 of  order.  If  you  do  not  care  to  decide
 it  then  I  shall  have  no  other  go.........
 I  cannot  but  press  my  point  of  order.
 If  you  do  not  care  to  pay  any  heed  to
 it,  that  is  a  different  matter.

 Shri  C.  0.  Shah:  You  have  already
 given  a  ruling,  Sir,  on  the  point  of
 order.  You  have  said  that  we  shall
 act  according  to  the  convention  ana
 a  definite  ruling  on  the  point  of  oruer
 will  be  given  by  the  Speaker  py
 tomorrow.  That  itself  is  a  ruling  ana
 the  hon.  Member  should  abide  by  It

 Shri  Kamath:  The  rule  is  that  as
 soon  as  a  point  of  order  is  raised  the
 Chair  shall  give  a  decision  on  that.

 An  Hon,  Member:  The  Chair  can
 interpret  that  rule.

 Mr.  Chairman  Now,  |  want  to  know
 whether  Shri  Kamath  agrees  or  not.

 Shri  Kamath:  I  do  not  agree,  Sir,  I
 press  for  a  decision.

 Mr,  Chairman:  The  bell  is  bene
 rung.—Now  there  is  quorum.

 Mr.  Chairman:  The  following  are
 the  amendments  to  clauses  284  to  322
 of  the  Companies  Bill,  which  the  hon.
 Members  have  indicated  to  be  moved
 subject  to  their  being  otherwise  admis-
 sible:

 Clause  No.  Amendments  Nos.

 284  590.

 285  591.

 286  359.  (Govt.)
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 Clause  Amendments  Nos,
 No.
 287  360  (Govt.),  525.
 289  526.
 290  27.
 202  799,  592,  800,  80I,  356,  55i,

 600  (Govt),  802,  888,  468,
 693  (same  as  468),  528,  803,
 869,  55,  553,  357,  554,  555,
 529.

 293  594,  804,  530,  595,  531,  596,
 426,  805.

 204  427,  428,  429,  430,  812,  43i,
 813.

 296  432,  B14.
 298  532,  ‘538,
 299  8l5,  534,  36l  (Govt),  ‘B16.
 30l  86l  (Govt).
 302  535,  Bl.
 303  ‘536,
 308  302  (Govt),  363  (Govt),  537,

 818,  819,  364  (Govt),
 365  (Govt),  820,  366  (Govt).

 309  367  (Govt).
 30  368  (Uovt).
 3I3  433,  82l,  434,  369  (Govt.),

 370  (Govt).
 35  66l  (Govt).
 36  862  (Govt),  863  (Govt)  435,

 864  (Govt).
 ‘SIT  540,  54I.

 Clause  284—  ‘Board  to  meet  once  in
 every  three  months)

 Shri  Tulsidas:  3  beg  to  move.
 Page  ‘148,  line  7—
 after  “every  company”  insert:

 “other  than  an  association  not
 carrying  on  business  for  profit  or
 which  prohibits  the  payment  of
 a  dividend”.

 Clause  285.—(Notice  of  meetings.)
 Shr  Tulsidas;  I  beg.  to  move:
 Page  48—
 after  line  25,  add:

 “(3)  Any  accidental  failure  or
 omission  to  give  notice  as  afore-
 said  to  any  director  shall  not  in-
 validate  the  proceeding  at  the
 meeting.”

 3  SEPTEMBER  955  Companies  Bill  72098

 Clause  286.—(Quorum  for  meetings)
 Shri  Cc  D.  Deshmukh:  I  beg  to  move:
 Page  48—
 for  clause  286,  substitute:

 “286.  Quorum  for  meetings.— f

 (l)  In  this  section—
 (a)  ‘total  strength’  means  the

 total  strength  of  the  Board  of
 directors  of  a

 directors,  if  any,  whose  places
 may  be  vacant  at  the  time;'

 (9)  ‘interested  director’  means
 any  director  whose  presence
 cannot,  by  reason  of  section
 299,  count  for  the  purpose  of

 .  forming  a  quorum  at  a  meet-
 ing  of  the  Board,  at  the  time
 of  any  discussion  or  vote  on
 any  matter;

 (2)  The  quorum  for  a  meeting  of
 the  Board  of  directors  of  a  company
 shall  be  one-third  of  its  total  strength
 (any  fraction  contained  in  that  one-
 third  being  rounded  off  as  one),  or
 two  directors,  whichever  is  higher:

 Provided  that  where  at  any  time  the
 number  of  interested  directors  exceeds
 or  is  equal  to  two-thirds  of  the  tcral
 strength,  the  number  of  the  remaining
 directors,  that  is  to  say,  the  number
 of  the  directors  who  are  not  interest-
 ed,  shall  be  the  quorum  during  such
 time.”

 Clause  287.—(Procedure  where
 meeting  adjourned  etc.)

 Shri  C.  D.  Deshmukh:  I  beg  to  move:
 Pages  48  ang  49—

 (i)  re-number  sub-clauses  (l)  and
 (2)  as  sub-clauses  (2)  and  qd)

 respectively;  and
 (ii)  In  sub-clause  (l)  as  so  re-

 numbered  for  “In  such  a  case”
 substitute:

 “If  a  meeting  of  the  Board  could
 not  be  held  for  want  of  quorum,
 then”
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 Shri  Kamath:  I  beg  to  move:

 Page  l49-—-
 after  line  5,  add:

 9)  If  at  the  adjourned  meet-
 mg  there  is  no  quorum  the  direc-
 tors  present  shall  form  a  quo-
 rum.”
 Clause  289.—(Validity  of  acts  of

 directors.)
 Shr  Kamath:  I  beg  to  move:
 Page  149,  line  20,—

 after  “disqualification”  insert
 “or  lack  of  Central  Government's
 ,approval”.

 Clause  290.—(General  powers  of
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 (3)  Page  150,  line  43—

 omit  “or  give  time  for  the  re-
 payment  of”.
 (4)  Page  50—
 after  line  44,  insert:

 “Provided  that  nothing  said  in
 clause  (br  of  sub-section  (l)  shall
 be  deemed  to  prevent  a  banking
 company  from.  giving  time  to  its
 director  or  directors  for  repay-
 ment  of  a  debt  due  from  him  or
 them.”
 Shri  Altekar:  I  beg  to  move.
 (l)  Page  5l,  line  8—

 द

 I2300 )

 after  “moneys”  insert  “accept  depo-
 Board.)  sits”.

 Shri  Kamath:  I  beg  to  move:  (2)  Page  5l,  line  §—

 Page  149,  lines  37  to  39.—  .

 omit  “or  in  any  regulations  not
 inconsistent  therewith  and  duly
 made’  thereunder,  including  regu-
 lations  made  by  the  company  in
 general  meeting”.

 Clause  292.—(Restrictions  on  powers
 of  Boards)

 Shri  Tulsidas:  I  beg  to  move:

 (l)  Page  150,  line  37—

 after  “public  company”  insert:

 “where  such  public  company  or
 its  subsidiary  is  managed  by  a
 mariaging  agent  or  secretaries
 and  treasurers”.

 (2)  Page  150,  line  38—
 add  at  the  end:

 “In  the  case  of  matters  men-
 tioned  in  clauses  (a),  (b),  (९०)  and
 (d)  below,  and  except  subject  to
 the  condition  that  the  contribu-
 tion,  in  excess  of  the  limit  laid
 down  provided  therein,  shall
 cease  to  be  valid  if  it  is  not
 approved  by  the  company  in  the
 annual  general  meeting  in  which

 “the  accounts  are  laid,  in  the  case
 of  the  matter  mentioned  in  clause
 qe)  below~.

 (i)  after  “borrow  moneys”  insert
 “or  accept  deposits”

 (ii)  line  9,—
 after  “borrowed”  insert  “or  de-

 posits  to  be  accepted”
 (iii}  line  0,—
 after  “borrowed”  insert  “and  de-

 posits  accepted”.
 Shri  C.  D.  Deshmukh:  I  beg  to  move:
 Page  5l—

 (i)  line  15,  omit  “or  agree  to
 contribute”

 (ii)  line  18,  omit  “exceeds  or”
 (iii)  lines  8  to  20,

 for  “when  taken  with  contribu-
 tions  made  or  agreed  to  be  made
 before  the  commencement  of  this
 Act,  exceed  in  any  financial  year”
 substitute  “in  any  financial  year,
 exceed”;  and

 (iy)  after  line  24,  add:

 “Prplanation—Where  8  portion
 of  a  financial  year  of  the  company.
 falls  pefore  the  commencement
 of  this  Act,  and  a  portion  falls
 after  such  commencement,  the
 latter  portion  shall  be  deemed  to
 be  a  financial  year  ‘within  the
 meaning,  and  for  the  purposes,  of
 clause  (e).”
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 Shri  K.  K.  Basu:  I  beg  to  move:
 Page  5l—

 (i)  line  20,  for  “ten  thousand”
 substitute  “three  -thousand”;
 and

 Gi)  line  21,  for  “three  per  cent”
 substitute  “one  per  cent”,

 Shri  Bhagwat  Jha  Azad:  I  beg  to
 move:

 Page  5l,  lines  20  and  2  |
 for  “ten  thousand  rupees  or

 three  per  cent”  substitute:
 “twenty  five  thousand  rupees  or

 five  per  cent.”
 Shri  C.  D.  Pande:  I  beg  to  move:
 Page  5l,  line  2l—

 for  “three  per  cent.”  substitute
 “five  per  cent”.
 Shri  Tulsidas:  I  beg  to  move:
 Page  5l,  line  21—

 for  “three  per  cent.”  substitute
 “five  per  cent”.
 Shri  C.  D.  Pande:  I  beg  to  move
 Page  5l—

 after  line  24,  insert—“or  such
 higher  sum  as  may  have  been
 specified  in  the  articles  of  the
 company  in  this  behalf”.

 Shri  EK.  हु,  Basu:  l  beg  to  move:
 Page  5l,  line  24—
 add  at  the  end:

 “Provided  that  uo  such  contri-
 bution  is  to  be  made  to  an  insti- tution  with  which  any  minister
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 sations  connected  with  political
 activities  from  the  resources  of
 the  company  shall  be  reported
 every  financial  year  to  the  mem-
 bers  of  the  company.”
 Shri  Altekar:  I  beg  to  move:
 {l)  Page  54—
 after  line  24,  insert:

 "(lA)  No  deposits  should  be
 accepted  without  previous  sanc-
 tion  of  the  Registrar  of  Compa-
 mies."

 (2)  Pages  5l  and  52—
 omit  lines  45  to  46  and  |  to  3

 respectively,
 (3)  Page  i52—

 after  line  3,  add:
 “(6)  The  managing  agents,

 director  and  shareholders  sanction-
 ing  deposits  in  excess  of  the  paid
 up  capital  and  free  reserves  of  the
 Company  shall  be  personally

 liable  for  the  excess  received;
 (7)  Every  Company  shall  keep at  its  registered  office  a  register

 of  ,deposits  and  enter  therein;
 (a)  the  names:  of  the  depositors,

 «toe  dates  and  fixed  periods  of
 their  deposits,  their  respec-
 tive  amounts  and  their  rate
 of  imterest,

 (b)  the  interest  paid  and  amount
 Tepaid,  if  any,  to  the  depositor,
 and  the  date  of  payment  and
 repayment.

 (8)  The  register  of  deposits  shall
 be  open  during  business  hours  but
 subject  to  the  reasonable  restrictions
 as  mentioned  in  clause  43  (l),  to
 the  inspection  of  any  member,  charge-

 and  any  politicul  party  or  its
 leader  is  connected  unless  it  is
 Passed  unanimously  in  a  general
 meeting.”  holder  or  depositor  at  the  registered

 aw0ffice  of  the  Company.”
 Shri  M,  8.  ‘Gurupadaswamy:  I  beg  4)  In  the  amenament  proposed  by to  move:  me  printed  as  No.  357,
 Page  5l—  after  the  proposed  sub-clause  (7)
 after  line  34,  udd:  insert:

 “Provided  that  afl  contributions
 made  to  political  parties  or  organi-

 “(TA)  Every  company  shall  keep
 at  its  registered  office  a  register
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 [Shri  Altekar]i
 eof  loans  and  enter  therein  the
 names  of  the  creditors,  the  dates
 and  amounts  of  their  loans,  rate
 of  interest,  and  the  interest  paid
 and  amounts  repaid,  if  any,  by
 the  company  with  the  dates  of
 payment  or  repayment.”

 (5)  In  the  amendment  proposed  by
 me,  printed  as  No.  357,

 for  sub-clause  (8)  substitute,
 “(8)  The  registers  of  deposits

 and  loans  shall  be  open  di
 business  hours  but  subject  to  the
 reasonable  restrictions  as  men-
 tioned  in  section  43  (l),  to  the
 inspection  of  any  member,  charge
 holder,  depositor  or  credito®  at
 the  registered  office  of  the  com-
 pany.”

 Shri  Kamath:  I  beg  to  move:

 Page  52  after  line  3  add:

 “(6)  The  company  and  every
 officer  thereof  who  knowingly  and
 wilfully  contravenes  the  provisions
 of  this  section  shall  be  punishable
 with  fine  which  may  extend  to
 five  thousand  rupees.”

 Clause  293.—(Appointment  gf  sole
 selling  agents  etc.)

 Shri  Tulsidas:  I  beg  to  move:

 Page  152,  lines  9  and  0—

 for  “in  general  meeting  within
 8  period  of  six  months  from  the
 date  on  which”  substitute  “before
 or  at  the  next  annual  general
 meeting  held  after”
 Shri  K.  EK  Basu:  I  beg  to  move:
 Page  152,  line  y—

 after  “in  general  meeting”  insert
 “by  a  special  resolution”.

 Shri  Kamath:  I  beg  to  move:
 Page  152,  after  line  10,  add:

 “Explanation  —'Sole  selling
 agent’  means  an  individual,  firm,
 body  corporate  oor  association
 which  has  the  exclusive  right  to
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 effect  sales  on  behalf  of  the  com-
 pany  in  any  specified  area  or  terri-
 tory.”
 Shri  Tulsidas;  I  beg  to  move.
 Page  152,  line  l2—
 omit  “of  six  months”.
 Shri  Kamath:  I  beg  to  move:  ,
 Page  152,  after  line  15,  add:

 “Provided  that  this  shall  not
 invalidate  prior  acts  of  the  sole
 selling  agent  done  before  such
 disapproval  or  non-approval  with-
 in  the  period  of  six  months  as
 aforesaid.”
 Shri  Tulsidas:  I  beg  to  move:
 Page  152,  line  9—

 for  “in  general  meeting  with  a
 period  of  six  months  from”  sub-
 stitute:

 “at  the  first  annual  general
 meeting  held  after”.
 Shri  K.  P.  Tripathi:  I  beg  to  move:
 Page  152,  line  2-—

 for  “five  years”  substitute  “three
 years”.
 Shri  Tulsidas:  I  beg  to  move:
 Page  ‘152,  after  line  3l,  add:

 “(4)  Nothing  contained  in  this
 section  shall  apply  to  a  public
 company  or  a  private  company,
 which  is  a  subsidiary  of  a  pub-
 lic  company,  which  is  aot  manag-
 ed  by  a  managing  agent  0  secre-
 taries  and  treasurers.”

 Clause  294,-  (Loans  to  directors  etc.)
 Shri  K.  P.  Tripathi:  I  beg  to  move:
 (l)  Page  152,  line  39—

 after  “company”  insert  “or  a
 relative  or  partner  of  such  direc.
 tor”.

 (2)  Page  152,  line  40—

 after  “director”  insert  “his  part-
 ner  or  relative”.
 (3)  Page  ‘152,  line  4l—

 after  “director”
 partner  or  relative”,

 insert  “his
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 (4)  Page  152,  line  42—
 omit  “director  or’.

 -Shri  Sadhan  Gupta:  I  beg  to  move:

 Page  153,  line  2—
 for  “twenty-five  per  cent”  substi-
 tute  “fifteen  per  cent”.  é
 Shri  E.  P.  Tripathi:  I  beg  to  move:
 Page  158,  lines  3'and  4—

 for  “any  such  director,  or  by
 two  or  more  such  directors  toge-
 ther”  substitute  “any  one  or
 more  of  the  persons  mentioned
 in  clauses  (a),  (b)  and  (c);".
 Shri  Sadhan  Gupta:  I  beg  to  move:
 Page  53—
 for  lines  35  to  41,  substitute:

 “Provided  that  if  the  loan  has
 been  repaid  in  full  or  in  part,  the
 Court  may  take  into  consideration
 such  repayment  in  passing  any
 sentence  of  imprisonment”

 Clause  296.—(Board's  sanction  etc.)
 Shri  KE.  P.  Tripathi:  I  peg  to  move:
 Page  154,  lines  7  to  20-—

 for  “a  director  of  the  company,
 a  firm  in  which  he  is  a  partner,
 any  other  partner  in  such  a  firm,
 or  a  private  company  of  which
 the  director  is  a  member  or  direc-
 tor”  substitute:

 “the  persons  mentioned  tm
 clauses  (a)  to  (d)  of  sub-section
 (l)  of  section  294."
 Shri  Sadhan  Gupta:  I  beg  to  move:
 Page  ‘154,  line  20—

 after  “director”  insert  “or  any
 member  or  director  of  the  said
 private  company”.

 Clause  298—(Disclosure  of  interests
 by  director.)

 Shri  Kamath:  I  beg  to  move:
 ()  Page  155,  line  35—

 after  “notice”  insert  “through
 registered  post  letter”.
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 (2)  Page  ‘155,  line  50—
 add  at  the  end:  '

 “subject  to  regulations  govern-
 ing  the  matter  which  may  be
 made  by  the  Board”.

 Clause  299.—(Interested  director  ete.)
 Shri  Sadhan  Gupta:  I  beg  to  move:
 Page  156,  liné  lb—
 add  at  the  end:

 “and  any  dicision  dependent  on
 his  vote  shall  be  void”.

 Shri  Kamath:  I  beg  to  move:
 Page  156,  after  line  ‘16,  add:

 “provided  that  the  vote  of  the
 interested  director  shell  not  in-
 validate  any  resolution  passed  at
 that  meeting  if  it  could  have
 been  carried  by  the  valid  votes
 cast  in  favour  of  the  same.”
 Shri  C.  D.  Deshmukh:  I  beg  to  move:
 Page  ‘156,  line  33—

 after  “as  a  director  thereof”
 insert  “he  having  been  nominated
 as  such  director  by  the  company
 referred  to  in  sub-section  (l).”
 Shri  Sadhan  Gupta:  I  beg  to  move:
 Page  5¢—

 after  line  47  insert  “Provided
 that  the  reasons  for  such  exemp-
 tion  or  modification  shall  be  re-
 corded  in  writing.”

 Clause  30].—(Disclosure  to  members
 etc.)

 Shri  (0.  D.  Deshmukh:  I  beg  to  move:
 Page  158,  after  line  38,  add:

 “  (7)  The  provisions  of  this  sec-
 tion  shall  apply  in  relation  to  any
 resclution  or  proposed  resolution
 ot  the  Board  of  directors  of  a
 company  appointing  a  manager  or
 a  managing  or  whole-time  direc-
 tor,  or  varying  any  previous  cun-
 tract  or  resolution  of  the  company
 telating  to  the  appointment  of  a
 manager  or  a  Managing  or  whole-
 time  director,  as  they  apply  in
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 {Shri  C.  D.  Deshmukh]
 relation  to  any  contract  or  pro- *  posed  contract  for  the  like  pur-
 pose”.

 Clause  302,—  (Register  of  directors
 etc.)

 Shri  Kamath:  I  beg  to  move:

 Page  ‘158,  line  49—

 after  “occupation”  insert  “age,
 educational  and  other  qualifica-
 tions”.
 Shri  Sadhan  Gupta:  I  beg  to  move:
 Page  158,  line  49—

 after  “he  holds”  insert  “and  held
 in  the  past”.

 Clause  303.—(Inspection  of  register.)
 Shri  Kamath:  I  beg  to  mave:
 Page  160,  after  line  16,  insert:

 “(lA)  Any  member  may  take
 extracts  therefrom,  and  may  re-
 quire  copies  thereof  to  the  same
 extent,  in  the  same  manner  and
 on  payment  of  the  same  fee  as
 in  the  case  of  the  register  of  mem-
 bers  of  the  company,  and  the  pro-
 visions  of  section  62  shall  apply
 accordingly”.

 Clause  308.—(Remuneration  of  direc-
 tors.)

 Shri  C.  D.  Deshmukir:  I  beg  to  move:  -

 (l)  Page  162,  line  39—

 for  “including  the  managing
 director”  substitute  “including
 any  managing  or  whole  time
 director”.

 (2)  Page  162,  line  40—

 after  “in  accordance  with”
 insert  “and  subject  to”.

 Shri  Kamath:  I  beg  to  move:

 Page  l62—

 for  lines  44  to  46,  substitute:
 “(2)  Service  directors  may  be

 paid  a  monthly  salary  and  com-
 mission  at  a  specified  percentage
 of  the  net  profits  of  the  company.

 3  SEPTEMBER  955  Companies  Bill  T2708

 Explanation—'Service  director’
 means  a  director  in  the  whole-
 time  employment  of  the  company,
 and  “includes  a  managing  director,
 and  a  manager  or  a  secretary  who
 is  appointed  as  director”.
 Shri  Sadhan  Gupta:  I  beg  to  move:
 q  Page  163,  line  4—

 for  “five”  substitute  “three”.
 (2)  Page  ‘163,  line  6,

 for  “ten”  substitute  “six”.
 Shri  C.  D.  Deshmukh:  I  beg  to  move:
 (l)  Page  163,  lines  0  and  ll—

 omit  “subject  to  the  provisions
 of  section  197".

 (2)  Page  63—

 (i)  line  24,  for  “neither”  sub-
 stitute  “either”;  and  F

 (ii)  line-25,  for  “nor”  substitute
 “or”.
 Shri  Sadhan  Gupta:  I  beg  to  move:
 Page  163,  line  28—

 for  “five  years”  substitute  “three
 years”.
 Shri  0,  D.  Deshmukh:  I  beg  to  move:

 Page  163,  for  lines  32  and  33,  sub-
 stitute:

 “Provided  that  no  renewal  shall
 be  effected  earlier  than  one  year
 from  the  date  on  which  it.  is  to
 come  into  force.”

 Clause  309.—  (Increase  in  remunera-
 tion  to  require  Government  sanc-

 tion.)
 Shri  C.  0,  Deshmukh:  I  beg  to  move:

 Page  163,  lines  44  and  45—

 for  “a  managing  director  or  any
 other  director”  substituie  “any
 director  including  a  managing  or
 whole-time  director”.

 Clanse  30—(Incrense  in  remunera-
 tion  of  managing  director  etc.)

 Shri  0.  D.  Deshmukh:  I  beg  to  move:
 Page  164,  line  9—

 for  “a  managing  director”  sub-
 stitute  “a  -managing  or  whole-

 “time  director”



 t2I09  Companies  Bill

 Clause  33,—(Director  etc.,  not  to
 hold  office  etc.)

 Shri  EK.  P.  Tripathi:  I  beg  to  move.
 Page  164,  lines  40  to  42—

 for  “no  director  of  a  company,
 no  partner  of  such  a  directur,  no
 firm  in  which  such  a  director  is  a
 partner,  no  private  company  of
 which  such  a  director  is  a  direc-
 tor  or  member”  substitute:

 “the  persougs  mentioned  in  clau-
 ses  (a)  to  (d)  of  sub-section  a)
 of  section  294",
 Shri  Sadhan  Gupta:  I  beg  to  move:
 Page  164,  line  42—

 after  “director  or  member”  in-
 sert  “and  no  director  or  member
 of  such  private  company”.
 Shri  N.  P.  Nathwani;  I  beg  to  move:
 Page  165,  line  T—

 for  ‘as  such’  substitute  ‘as  direc-
 tor.
 Shri  C.  D.  Deshmakh:  I  beg  to  move:
 (l)  Page  165,  line  7,  add  at  the

 end:
 “with  effect  from  the  first  day

 on  which  the  contravention  occurs
 und  shall  also  be  liable  to  refund
 to  the  company  any  remuneration
 received  or  the  monetary  equiva-
 lent  of  any  perquisites  or  advan-
 tage  enjoyed  by  him  in  respect
 of  such  office  or  place  of  profit.”
 (2)  Page  165,  for  lines  8  to  14,

 substitute:
 (3)  Any  office  or  place  in  a

 company  shall  be  deemed  to  be  an
 office  or  place  of  profit  under  the
 company  within  the  meaning  of
 sub-section  (l),—

 (a)  in  case  the  office  or  place  is
 held  by  a  director,  if  the  director
 holding  it  obtains  anything  by  way
 ot  remuneration  over  and  above
 the  remuneration  to  which  he  is
 entitled  as  such  director,  whether
 as  salary,  fees,  commission,  per-
 quisites,  the  right  to  occupy  free
 of  rent  any  premises  as  a  place
 of  residence,  or  otherwise;
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 (b)  in  case  the  office  or  place  is
 held  by  an  individual  other  than
 a  director  or  by  any  firm,  private
 company  or  other  body  corporate,
 if  the  indjvidual,  firm,  private
 company  or  body  corporate  hold-
 ing  it  gets  anything  by  way  of
 remuneration  whether  as  salary,
 tees,  commission,  perquisites,  the
 right  to  occupy  free  of  rent  any
 premises  as  a  place  of  residence,
 or  otherwise.”

 Clause  3I5.—(Number  of  companies
 etc.)

 Shri  C.  D.  Deshmukh:  I  beg  to  move:

 Page  165,  after  line  4I,  adds
 “(4)  Notwithstanding  anything

 contained  in  sub-sections  (l)  to
 (3),  the  Central  Government  may,
 by  order,  permit  any  person  to  be
 appointed  as  a  managing  director
 of  more  than  two  companies,  if
 the  Central  Government  as  satis-
 fied  that  it  is  necessary  that  the
 companies  should,  for  their  pro-
 per  working,  function  as  a  single
 unit  and  have  a  common  manag-
 ing  director.”

 Clause  %3I6.—(Managing  director
 etc.)

 Shri  C.  D.  Deshmukh:  I  beg  to  move:
 qd)  Page  165,  line  43—

 omit  “Save  as  provided  in  sub-
 section  (2).”
 (2)  Page  l66—

 omit  lines  l  to  ‘10.
 Shri  N.  P.  Nathwani;  I  beg  to  move:
 Page  66—

 omit  lines  |  to  10.
 Shri  C.  D.  Deshmukh:  I  beg  to  move:
 Page  166,  lines  2]  and  22—

 for  “shall  be  sanctioned  only  in
 the  last  two  years  of  the  existing
 term”  substitute:  .

 “shall  not  be  sanctioned  with
 effect  from  a  date  which  is:  later
 than  two  years  from  the  date  or.
 which  the  sanction  will  come  into
 operation.”
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 Clause  $l7—(Compensation  for  loss
 of  office  etc.)

 Shri  Kamath:  I  beg  to  move:

 (l)  Page  166,  line  29—-

 for  “managing  director  or  a
 director  holding  the  office  of  mana-
 ger,  or”  substitute  “service  direc-
 tor”.

 (2)  Page  167—

 after  line  26,  insert:

 “(4A)  No  such  payment  =  as
 aforesaid  shall  be  made  except  in
 pursuance  of  a  resolution  of  the
 company  in  general  meeting,  of
 which  detailed  notice  has  been
 given.”

 Mr.  Chairman:  All  these  amend-
 ments  are  now  before  the  House  for
 discussion.

 Shri  Bhagwat  Jha  Arad:  I  rise  to
 support  my  amendments  427  to  43]  to
 clause  294,  432  to  clause  296  and  433
 to  clause  313.

 My  point  in  moving  these  amend-
 ‘ments  is  only  one.  I  want  that  the

 relative  of  a  director  should  be  dis-
 qualified  from  taking  a  loan  and  that
 he  should  be  disallowed  from  holding
 any  office  of  profit,  On  this  point
 much  has  been  explained  by  my  friend:
 Shri  Morarka  and  I  need  not  stress
 it.  It  has  been  an  accepted  principle
 on  many  occasions  before  and  I  think
 there  should  be  no  objection  to  accept-
 ing  it  here  also.

 So  far  as  my  amendment  number
 888  to  clause  292  is  concerned  it  is
 very  simple  amendment.  Here  I  wish
 that  so  far  as  charity  is  concerned  it
 should  be  raised  from  3  per  cent.  to
 5  per  cent.  or  Rs.  25,000  whichever
 is  higher.  My  friend  Shri  C.  D.
 Pande  and  Shri  N.  C.  Chatterjee  have
 already  supported  the  raising  of  the
 percentage  from  3  to  5.  I  only  want
 to  add  that  it  should  be  raised  from
 Rs.  10,000  to  Ra.  25,000.  Therefore,  my
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 point  in  moving  this  amendment  is
 that  it  should  be  raised  from  3  to  5  per
 rent.  or  Rs,  25,000  instead  of  Rs.  0.000
 whichever  is  higher.  We  see  in  this
 country  that  charity  is  very  impor-
 tant.  Unless  and  until  institutions
 like  orphanages  are  closed  and  beg-
 gary  is  removed,  charity  is  very
 essential  in  this  country.  I  see  before
 my  eyes  my  friends  whose  houses  and
 properties  have  been  washed  away  by
 floods.  In  Bihar  we  see  floods  everv
 year;  it  is  a  regular  feature  there.

 Therefore,  moved  by  all  these  things
 I  have  tabled  this  amendment  and
 there  is  nothing  like  what  my  friends
 on  the  other  side  said,  wiz.,  there  is
 some  mutive  to  exact  money.  Pro-
 bably,  this  might  be  their  motive.  My
 simple  idea  behind  this  amendment  is
 te  help  the  people  who  are  suffering.
 In  Assam,  Tripura  and  in  Bihar  we
 see  heavy  floods.  It  is  a  regular
 feature  in  our  country  and  before  the
 money  from  Government  goes  to  help
 those  poor  people  who  are  affected  by
 floods  through  the  usual  channels,  it
 is  very  difficult  to  save  them  from
 being  washed  away  from  their  homes.
 Therefore,  it  is  a  simple  suggestion
 that  I  have  made.  I  hope  that  the
 Government  will  accept  amendment
 No,  888  to  clause  292  which  says  that
 the  percentage  of  three  should  be
 increased  to  five  or  to  Rs.  25,000.  That
 5  all.

 2  PM,
 Shri  M,  8.  Gurupadaswamy:  I  con-

 fine  my  remarks  to  the  amendments
 Nos.  525,  526,  527,  529,  530,  ‘531,  532.
 533,  534,  535,  536,  537,  540,  54!
 and  B69.  Many  charitable  Members
 of  the  House  who  spoke  earlier  were
 so  charitably  disposed  to  the  charity
 provision  contained  in  clause  292.  Shri
 C.  D,  Pande  started  by  saying  that  the
 limit  that  is  incorporated  in  sub-
 section  (e)  ts  not  sufficient  and  that
 it  has  to  be  raised  from  three  to  five
 per  cent.  I  want  to  draw  the  atten-
 tion  of  the  House,  and  especially  the
 attention  of  the  Finance  Minister  to
 some  of  the  reasons  which  prompted
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 me  to  move  an  amendment  to  this
 clause.  My  amendment  No.  869  to
 clause  292  reads  as  follows:

 after  line  24,  add:
 “Provided  that  all  contributions

 made  to  political  parties  or  orga-
 nisations  connected  with  political
 activities  from  the  resuurces  of  the
 company  shall  be  reported  on
 every  financial  year  to  the  mem-
 bers  of  the  company.”

 A  cynic  once  said  that  the  art  of
 politics  is  to  get  the  votes  uf  the  poor
 by  the  purse  of  the  rich.  It  is  true
 and  it  is  unfortunate!y  very  true  in
 our  country.  The  sources  of  income
 of  political  parties  in  any  part  of  the
 world  remain  an  enigma  shrouded  in

 a  mystery,  and  in  this  country  it  is
 a  mystery  of  mysteries  and  we  Have
 net  been  able  to  know  how  the  funds
 of  the  political  parties  coine.

 Pandit  D.  N.  Tiwary  (Saran  South):
 It  includes  your  party,

 Shri  M.  s.  Gurupadaswamy:  I  am
 talking  generally  and  wot  making  any
 agpersion  on  any  party.  This  mystery
 should  be  unravelled  and  unearthed.
 In  America  studies  have  been  made
 by  experts  and  research  scholars  in
 this  respect.  In  the  book  entitled  Gov-
 ernment  and  Busi  at  page  34,
 there  is  a  reference  to  this  particular
 matter.  I  shall  read  the  relevant  por-
 tion  to  show  how  political  parties  gain
 funds  for  political  campaigns  and  for
 elections  and  other  activities.

 Mr,  Chairman:  You  are  taking  no
 objection  to  any  donation  to  political
 organisations  and  political  parties
 provided  they  report  it  at  the  end  of
 ‘he  yeur  .

 Shri  M.  S.  Gurupadaswamy:  Yes;
 they  must  be  reportei.

 Shri  Jhunjhunwala  (Bhagalpur  Cen-
 tral):  You  do  not  object  to  their  get-
 ting  the  funds.

 Shri  M.  8.  Gurupadaswamy:  ]  um
 just  saying  that  the  ‘aw  must  enable
 ug  to  know  the  contributions  or  dona-
 tions  made  by  corporations.  That  is

 288  L.S.D.—
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 my  sitnple  point,  and  I  want  to  sub
 stantiate  it.

 Shri  हि,  8.  More:  Is  it  my  friend's
 desire  that  the  political  parties  desir.
 ing  these  contributions  should  be  those
 which  are  registered  or  incorporated
 according  to  certain  procedure,  because,
 when  there  is  a  chance  to  get  some
 contribution,.so  many  mushroom  par-
 ties  would  come  into  existence?

 Shri  M.  8,  Gurupadaswamy:  I  am
 not  saying  that  contribution  is  to  be
 avoided—nor  I  am  pleading  for  contri-
 butions.  I  am  only  saying—and  I  am
 here  only  concerned  with  that  point—
 that  contributions  made  by  companies
 should  be  reported  to  the  members
 and  should  be  known  to  the  public.
 That  is  my  simple  point.  I  shall  now
 read  that  quotation  from  the  book  I
 mentioned.  It  runs  thus:

 “Studies  made  by  Professor
 Louise  Overacker  show  that  in
 recent  national  elections  the  Re-
 publican  party  hag  secured  its
 major  support  from  bankers  and
 manufacturers  of  fron,  steel.  autos,
 trucks,  airplanes,  food  products,
 chemicals,  textiles,  cosmetics  and
 drugs,  paper,  oil,  public  utilities
 and  mining.  Although  the  Demo-
 crats  have  also  received  a  sub-
 stantial  support  irom  various
 banking  and  industria  interests,
 it  has  not  been  as  large  as  that
 secured  by  the  Republicans.  The
 Democratic  party,  in  particular,
 has  had  the  support  of  public
 power  advocates,  contractors,  buil-
 ders,  producers  of  materials  for
 public  works  programmes,  brewers
 and  distillers,  organisations  of  the
 professional  classes,  and  organised
 labour.”

 .
 You  see  that  in  America  and  also

 in  England,  there  has  been  an  unde-
 sirable  alliance  between  finance  capi-
 talists  on  the  one  hand  and  the  politi-
 cal  parties  on  the  other.  There  have
 been  too  many  unholy  contacts  be-
 tween  business  and  politics.  Large
 sums  of  money  are  secretly  given  by
 various  corporations  to  particular
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 [Shri  M.  8.  Gurupadaswamy]
 parties.  Especially  at  the  time  of  elec-
 tion,  money  is  needed  by  all  political
 parties.  If  the  party  is  in  power  then
 the  advantage  is  all  the  more  greater
 and  it  gets  a  lot  of  money.  Even  m  this
 country  we  are  very  familiar  how
 the  position  and  power  of  a  party.
 have  been  a  temptation  for  big  indus-
 trialists.  The  people  who  are  in  power
 persuade  the  big  business  houses;  and
 the  big  companies,  to  donate  and  con-
 tribute  liberally  to  the  election  funds.
 In  Amenca  laws  have  been  framed
 to  prevent  this  thing.  In  America,
 they  have  made  some  provisions  to
 regulate  these  contributions  of  big
 compames,  but  they  have  not  totally
 abolished  it.  However,  they  have
 placed  certain  restrictions  on  these
 contributions.  According  to  the  fede-
 ral  law  in  America,  it  is  legal  for  any
 national  political  committee  to  receive

 ‘more  than  3  million  dollars  in  one
 year.  Of  course,  America  is  a  rich
 country.

 Shri  Rane  (Bhusaval):  Million  or
 billion?

 Shri  M.  8,  Gurupadaswamy:  3  mil-
 lion  doliats.

 Pandit  हू,  C.  Sharma:  (Meerut
 Distt—South):  In  one  year  any  politi-
 cal  party  can  receive  that  amount.

 Shri  0,  D.  Deshmukh;  3  million
 dollars?

 Shri  M.  s.  Gurupadaswamy;  You
 are  copying  down  that  ‘figure!

 Shri  C.  D.  Deshmukh:  Is  it  an  argu-
 ment  for  or  against?

 Shri  Kamath:  Not  a  tip  to  the  Trea-
 sury  benches!

 Shri  M.S.  Gurupadaswamy:  It  is
 illegal  “for  any  corporation  or  labour
 union  to  give  contributions  in  the
 election  of  President,  Vice-President,
 Senators,  and  Representatives.  The
 prohibition  covers  contributions  for
 political  causes,  conventions,  primary
 elections,  and  general  elections”.

 Then,  the  federal  law  lmits  the  ,
 contributions  of  any  person  to  any
 national  political  committee  or  to  any
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 “candidate  to  5,000  dollars  in  any  one
 year.  America’s  is  a  different
 case.  They  have  provided.  very  huge
 limits,  and  it  is  not  possible  for  us  in
 this  country  to  provide  such  limits,
 poor  as  we  are.  Even  though  liberal
 limits  have  been  provided  by  these
 laws,  even  these  limits  have  been
 evaded  by  shrewd  politicians  and
 political  parties.  In  America  all  poli-
 tical  parties  are  expected  to  file  re-
 turns  to  Government  about  their  fin-
 ancial  resources,  expenditure  etc.  Just
 as  any  corporation  or  any  individual
 has  to  do  in  this  country,  just  as  any
 candidate  who  stands  for  the  election
 in  this  country  has  to  file  clection  re-
 turns,  in  the  same  way,  in  America  it
 is  imperative  and  it  is  incumbent  that
 every  political  party  should  file  re-
 turns  regarding  its  expenditure,
 income  and  everything  related  to  it.
 So,  they  are  all  made  known  to  the
 public.  When  the  public  come  to  know
 about  the  sources  of  income  of  politi-
 cal  parties,  then  there  will  hot  be  much
 scope  for  favouritism,  patronage  or
 exploitation  by  a  few  people  secretly;
 everything  will  be  open.  Moreover,
 all  the  parties  will  be  at  similar  advan-
 tage  or  at  similar  disadvantage.  If
 funds  are  given  to  political  parties
 secretly  and  if  they  ure  not  made
 known  to  the  public,  what  will  happen?
 The  party  which  is  in  power  will  be
 having  greater  advantage  In  exploiting
 the  situation.

 Shri  0,  D.  Pande:  The  bon,  Mem-
 ber  hag  just  quoted  from  an  Ameri-
 can  book  that  when  the  Democratic
 Party  was  in  power,  the  Republicans
 got  more  money  than  the  Democrats.
 Therefore,  his.  thesis  will  not  hold
 gooa.

 Shri  M.  s.  Gurupadaswamy:  In  the
 case  of  America,  it  may  be  so;  I  do
 not  join  issues  with  my  friend.  But
 in  the  case  of  India,  what  I  say  is
 perfectly  true.  In  India  the  party  in
 power—now  the  Congress  is  in  power
 —hag  got  better  advantages  to  exploit
 the  capitalists  for  their  own  advantage
 than  the  othér  parties.

 Shri  C.  9,  Pande:  Your  quotation
 does  not  fit  in  here;  that  is  my  point,
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 Shri  M.  8,  Gurupadaswamy:  It  will
 fit  in  this  way.  If  the  sources  of  in-
 come  of  all  the  political  parties  are
 made  known  to  the  public,  then  there
 will  be  no  danger  of  secret  collections.
 That  is  what  I  say.  My  point  is  that’
 whatever  collections  are  made  by
 political  parties,  they  should  be  placed
 before  the  country  in  a  proper  way.

 Pandit  K.  C,  Sharma:  This  does  not
 come  within  the  company  law.

 Shri  M.  S.  Gurupadaswamy:  When
 donations  or  contributions  are  made  to
 political  parties,  those  things  should
 be  brought  before  the  members  of  the
 general  body  in  the  formi  of  a  ‘repre-
 sentation  and  their  sanction  should  be
 taken.  The  Finance  Miuister  gave  the
 other  day  some  figures.  He  said  that
 the  total  net  income  of  all  these  com-
 panies  is  round  about  Rs.  38  crores.

 Shri  C.  D.  Deshmukh:  That  is  the
 income  of  720  companies.

 Shri  S.  Gurupadaswamy;  Yes.
 What  does  the  Bill  provide  here?  It
 provides  a  limit  of  Rs,  10,000  or
 3  per  cent.  Some  of  my  hon.  friends
 want  to  raise  it  to  5  per  cent.  I  say
 that  the  limit  of  3  per  cent.  or
 Rs.  10,000  gives  sufficient  elasticity  for

 the  Board  of  Directors  to  contribute
 money  to  anything,  either  for  charita-
 ble  purposes  or  for  any  other  purpose.
 According  to  the  stutement  of  the
 Finance  Minister,  Rs.  23  crores  is  the
 net  income  of  720  companies.  If  720
 companies  are  allowed  to  give
 Rs.  10,000  each,  it  comes  to  about
 Rs.  15  crores,  If  we  calculate
 3  per  cent.  of  Rs.  38  crores,  it  comes  to
 about  Rs.  l  crore.  Thus,  you  will
 see  that  there  is  sufficient  elasticity
 provided  between  Rs.  l  crore  and
 Rs.  :75  crores,  The  company  can
 give  either  Rs.  l  crore  or  Rs.  }  “15
 crores,  as  they  deem  necessary.  So,
 there  is  sufficient  elasticity  provided
 already  and  my  friends  want  to  in-
 crease  this  elasticity.  L  think  this  is
 very  undesirable,  because,  as  I  said
 before,  at  may  lead  to  misuse  of  com-
 pany  funds  and  exploitation  of  com-
 pany  funds  ‘by.  some  interested  politi-
 cal  parties.  Of  course,  our  friends  are
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 only  talking  of  floods,  temples,  hospi-
 tals  and  the  like,  But  in  this  country
 we  tannot  solve  great  economic  pro-
 blems  by  private  charities.  Let  us  be
 very  clear  about  it.  We  cannot  solve
 the  grave  economic  and  social  pro-
 blems  by  private  donations.  Today  so
 much  money  has  been  given  for  chari-
 ties.  Have  they  in  any  way  taken  the
 nation  one  step  further?  Has  any  pro-
 blem  been  solved  by  these  charities?
 In'  all  these  cases  of  charity,  you  will
 find  lack  of  planning,  lack  of  regula-
 tion  and  lack  of  forethought.  An  in-
 dustrialist  may  want  to  build  a  cat-
 tleshed,  a  temple  or  a’  hospital  in  a
 place  where  they  are  not  necessary.
 Any  charitable  institution  may  be  set
 up  without  considering  whether  that
 charitable  institution  is  desirable  or
 not,  whether  it  is  necessary  or  not,  or
 even  whether  some  other  purpose  is
 more  important  than  that.  So,  you
 will  see  that  private  charities  have
 undermined  our  system  of  planning.
 These  charities  should  not  be  allowed
 to  have  a  free  field.

 Sir,  friends  like  Shri  Somani  have
 been  so  charitable  today

 Mr.  Chairman:  I  want  to  say  just
 one  thing  to  the  hon.  Member.  He
 has  already  taken  on  his  one  amend-
 ment  about  20  minutes.  I  propose  to
 give  him  another  l0  minutes  only.

 Shri  M.  S.  Gurupadaswamy:  My
 friend  Mz,  Somani  said  that  there
 should  be  a  greater  limit  for  giving
 charities.  I  am  really  surprised  why
 such  Members  were  objecting  to  the
 uther  provisions  regarding  restrictions
 un  the  managing  agency  commission
 und  the  like.  They  want  to  increase
 the  limit,  instead  of  restricting  it,
 though  it  is  for  their  own  advantage.
 Therefore,  I  say  that  there  is  no  use
 in  giving  so  much  of  scope  for  com-
 panies  to  give  contributions.  More-
 over,  if  they  give  contributions  or
 make  donations,  it  must  be  brought  to
 the  notice  of  the  members  of  the  gene-
 ral  body.  That  is  my  amendment;  if
 my  amendment  is  accepted,  I  am  sure
 these  anomalies  and  defects  will  be
 removed.

 I  have  another  amendment,  No.  529
 to  clause  292.  Amendment  No.  529
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 imposes  penalties  for  contravention  of
 any  provisions  of  this  section.  It  says:

 after  line  3,  add:

 “(6)  The  company  and  every
 offcer  thereof  who  knowingly  and
 wilfully  contravenes  the  provisions
 of  this  section  shal]  be  punishable
 With  fine  which  may  extend  to
 five  thousand  rupees.”
 ‘We  do  not  find  any  penalty  provid-

 ed  tor  contravention  of  these  provi-
 mons.  I  am  just  filling  up  this  lacuna
 and  suggesting  that  this  penal  pro-
 vision  may  be  incorporated  in  clause
 292.

 Regarding  selling  agent,  I  may  say
 that  clause  293  is  definitely  welcome.
 i  say  that  the  sole  selling  agent,  when-
 ever  he  is  appointed  for  any  area,
 should  be  appointed  with  the  approval
 of  the  company.  Here,  the  provision
 is  that  a  sole  selling  agent  may
 be  appointed,  but  the  approval  of  the
 company  in  a  general  meeting  may  be
 taken  within  a  period  of  six  months.
 That  is,  after  the  appointment  of  a
 particular  body  of  persons  or  person,
 the  approval  of  the  company  may  be
 taken.  That  is,  the  appointment  may
 be  ratified  by  the  company  later  on
 within  six  months.  Better  thing
 would  be  that  sole  selling  agents  should
 be  appointed  with  the  consent  or  with
 ह.  approval  of  the  general  body
 Itself,  because  it  is  a  very  important
 matter.  1  do  not  see  any  difficulty  in
 taking  such  an  approval.  It  may  be
 said  that  it  will  mean  a  lot  of  delay
 and  a  lot  of  difficulty  and  it  is  not
 possible  to  call  for  a  meeting  of  the
 general  body  quite  frequently  and  so
 it  ig  desirable  to  fix  up  a  time  limit
 for  ratification.  I  feel  that  in  cases
 of  soie  selling  agents,  they  are  appoint-
 ed  only  for  a  long  period.  When  they
 are  appointed  for  such  a  period,  it  is
 necessary  for  the  good  of  the  com-
 pany  that  the  general  body  itself
 should  take  the  decision.  Suppose
 the  board  of  directors  appoints  a
 selling  agent  and  the  matter  comes
 before  the  general  body.  The  general
 body  will  be  in  a  difficulty  to  say  ‘No’
 to  the  appointment  of  the  sole  agent
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 as  he  is  already  doing  the  work  of  the
 company.  It  is  very  necessary  that  the
 general  body  should  be  given  the
 power  to  appoint  the  sole  selling
 4gent  and  the  matter  should  not  be
 brought  for  the  purpose  of  ratification
 only.

 Shri  Tulsidas  (Mehsana—West):  I
 have  moved  amendment  No.  590  to
 clause  284.  This  is  a  very  small
 amendment.  My  hon.  friend  Shri
 G.  D,  Somani  has  already  spoken  on
 this  and  I  am  only  repeating  it.  This
 clause  requires  the  directors  to  hold
 meetings  every  three  months.  I  sug-
 gest  that  this  provision  should  not  be
 made  applicable  to  associatians  which
 do  not  carry  on  business  for  profit  or
 which  do  not  distribute  dividends.
 The  financial  and  business  transactions
 of  these  aSsoviations  are  not  large.
 Therefore,  they  should  be  exempted
 from  the  operation  of  this  clause.  This
 is  a  small  amendment.  They  may  not
 be  in  a  position  to  call  a  meeting  once
 i  three  months.  That  is  why  I  have
 put  in  this  amendment  to  give  some
 facilities  to  these  associations  which
 do  nut  make  any  profit.

 Then,  ]  come  to  clause  No.  285.  My
 amendment  is  No.  ‘591,  This  clause
 fails  to  provide  for  the  contingency
 where  a  notice  is,  not  sent  to  a  director
 owing  to  an  accidental  omission.  It
 is  necessary  that  such  an  accidental
 failure  should  not  invalidate  the  pro-
 ceedings  of  a  directors’  meeting.
 Already  a  penalty  is  imposed  if  notice
 of  a  direttors’  meeting  is  not  sent  to
 every  director.  My  point  is  simple.
 In  case  there  is  an  accidental  omission,
 the  directors’  meeting  should  not  be
 considered  as  invalid.  That  fs  a  pro-
 vision"  which  was  there  in  the  original
 Bill.  Notice  of  a  directors’  meeting  is

 _sent  to  every  director.  But,  if  there
 is  any  accidental  omission,  I  request,
 in  view  of  certain  difficulties  to  the
 companies,  the  meeting  should  not  be
 invalidated.

 Then,  I  come  to  clause  292.  The
 amendments  are  592  and  593,  which
 my  hon,  friend  Shri  G.  D,  Somani
 has  already  moved.  I  wish  to  say
 nothing  more  on  this,  that  is  with
 regard  to  the  percentage  of  charity,
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 which  is  sought  to  be  raised  from  3
 tu  5  per  cent.  I  may  only  add  that
 in  the  Income-tax  Act,  they  have  pro-
 vided  that  charity  may  be  given  to  the
 extent  of  5  per  cent.  or  Rs,  |  lakh
 whichever  jis  more  to  institutions
 which  are  approved  and  which  can
 comply  with  the  provisions  of  a  parti-
 cular  section.  In  conformity  with  that
 particular  section,  instead  of  3  per
 cent.,  5  per  cent,  may  be  allowed.  As
 tegards  getting  the  sanction  of  the
 general  meeting,  with  the  approval  of
 the  hon.  Finance  Minister,  a  separate
 amendment  has  now  been  moved  and
 I  hope  that  that  would  be  acceptable
 to  the  Finance  Minister.

 Then,  |  come  to  my  amendment
 No.  80]  to  clause  292.  There  is  a
 certain  lacuna  which  I  would  like  the
 Finance  Minister  to  take  notice
 of.  Clause  294,  which  governs
 loans  to  directors,  does  not  apply
 to  banking  companies.  In  _  this
 business,  overdraft  facilities  are
 given  for  fixéd  periods  and  these  are
 renewed  as  a  matter  of  course.  Under
 the  present  clause,  in  such  a  case  a
 banking  company  is  required  to  call  a
 general  meeting.  The  procedure  is
 costly  and  it  may  not  serve  any  pur-
 pose.'  I  therefore  urge  that  banking
 companies  may  be  exempted  from  the
 operation  of  this  provision  in  clause
 292.  The  question  is,  ‘remit  or  give
 time’.  Under  clause  294  if  a  banking
 company  is  allowed  to  give  loans  to
 the  directors  or  other  persons,  then,  If
 it  has  to  give  time,  it  has  to  call  a
 general  meeting.  This  rovision  is
 inconsistent  with  clause  294.  I  can
 understand  a  case  of  remission.  That
 must  be  there.  Sometimes.  a  banking
 company  may  like  to  give  them  some
 time.  According  to  this  clause  292,
 that  would  not  be  possible.  I  say  this
 only  with  regard  to  a  banking  com-
 pany.  My  amendment  No.  80  is:

 Page  50—
 after  line  44,  insert:

 “Provided  that  nothing  said  in
 clause  (b)  of  sub-section  qa)
 shall  be  deemed  to  prevent  a
 banking  company  from  giving
 tyme  to  its  director  or  directors
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 for  repayment  of  a  debt  due  from him  or  them.”
 Shri  C.  D.  Deshmekh:  The  direc-

 tor  of  a  banking  company?
 Shri  Tulsidas:  Yes,  the  director  of

 a  banking  company:  under  clause  294
 a  director  of  a  company  can  be  given
 a  loan.

 Shri  C.  D.  Deshmukh:  I  thought  the
 hon,  Member  was  referring  to  clause
 292  (9).

 Shri  Tulsidas:  To  clause  292  (l)  (b),
 I  am  suggesting  the  addition  of  a  pro-
 viso  to  the  effect  I  have  read.

 Shri  C.  D.  Deshmukh:  Clause  292
 (l)  (b)  says  that  sanction  of  the  com-
 pany  shall  be  required  and  that  the
 board  shall  not  manage  this  matter.
 if  the  intention  is  that  the  board
 shold  be  able  to  give  time  for  re-
 payment,  then  the  proviso  does  not
 seem  appropriate.  I  would  therefore
 suggest  that  the  wording  should  be
 more  or  less  on  the  following  lines:

 “Nothing  in  this  clause  will  pre-
 vent  the  board  of  directors  from
 giving  time  for  the  repayment  of
 a  loan’  .
 Shri  Tulsidas:  I  ‘am  prepared  to

 ecnange  it.

 Shyi  C.  D.  Deshmukh:  But  I  feel
 that  in  a  matter  like  this  it  would  be
 very  improper  to  give  power  to  the
 board  of  directors.

 Give  time  for  repayment  of  a  debt.
 [hat  is  to  say,  the  board  shall  decide
 the  question  of  repayment  by  a  direc-
 tor.  l  understand  now.  In  substance,
 the  amendment  is  that  the  board  of
 directors  of  a  banking  company  should
 be  enabled  to  give  time  for  the  repay-
 ment  of  a  debt  by  one  of  them  when
 they  have  a  personal  interest  in  it.

 Shri  Tulsidas:  You  are  all
 loans  to  be  given  to  diféttors.

 Shri  C.  D.  Deshmukh:  What  I  meant
 was  that  here  is  a  matter  in  which
 director  is  interested;  here  is  a  matter
 in  which  all  the  board  is  interested,
 because  uf  a  loan  can  be  given  to  one
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 director,  it  can  as  well  be  given  to
 all  the  directors.

 Now  here  we  are  saying  that  the
 board  of  directors  shall  not  transact
 this  type  of  business  without  the
 sanction  of  the  company.  That  seems
 prima  facie  fair  for  any  company.
 The  hon.  Member  says  in  a  banking
 company  you  cannot  wait.  I  under-
 stand  that  if  it  was  a  loan  to  anyone
 else;  but  wheré  it  is  a  loan  to  a
 director,  and  therefore,  it  might  be  a
 loan  to  the  whole  of  the  board  of
 directors  and  they  themselves  decide
 to  give  time  by  this  proviso....

 Shri  Tulsidas:  I  would  like  the  hon.
 Finance  Minister  to  realise  that  in  the
 normal  course  of  business  of  banking,
 there  may  be  overdraft  facilities  given to  a  company.  Now  these  clauses  292
 and  294  go  much  farther.  It  is  not
 merely  the  question  of  a  director.
 The  U.  K.  Act  only  restricts  it  to  a
 director.  Here  we  have  gone  much
 farther—as  Mr.  Chatterjee  has  pointed
 out,  any  body  corporate,  any  firm  in
 which  a  director  is  a  partner  or  a
 member  is  covered  by  this.  My  point is  that  in  the  course  of  business  it
 fnay  sometime  so  happen  that  a  direc-
 tor  may  guarantee  a  loan  of  a  certain
 person;  that  loan  may  be  considered
 to  be  a  loan  to  the  director.  Since  you
 are  allowing  that,  it  would  mean*  that
 even  for  giving  time  to  the  director  for
 repayment  of  that  loan,  the  matter  has
 to  go  to  the  general  meeting.  It  would
 be  difficult  for  a  banking  company  tu
 eall  a  general  meeting  for  this  pur-
 pose.  In  view  of  this  it  is  but  reason-
 able  that  the  amendment  suggested  by me  should  be  accepted  by  Govern-
 ment,

 Shri  C.  D.  Deshmukh:  Sub-clause
 (l)  of  clause  294  does  not  apply  to  a
 banking  company.

 Shri  Tulsidas:  That  is  true.
 Shri  C.  D.  Deshmukh:  If  there  ts  no

 loan  there  is  no  question  of  giving
 time.

 Shri  Tulsidas:  Under  clause  294  a
 banking  company  can  give  loan  to  a
 director,
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 Mr.  Chairman:  Without  sanction  of
 the  Cen‘ral  Government?

 Shri  Tulsidas:  Under  clause  292  you
 cannot  give  time.  No  company  can
 give  time  though  they  can  give  the
 loan.

 Shri  N.  C.  Chatterjee:  Originally  the
 clause  was  “remit  any  loan  or  debt  due
 by  a  director”.  Remission  is  a  serious
 matter.  Hete  it  is  8४  question  of  ex-
 tension,

 Shri  Tulsidas:  I  am  quite  willing  to
 change  my  amendment  on  the  lines
 suggested  by  the  Finance  Minister.

 I  now  come  to  clause  293.  My  hon.
 colleague  Shri  Somani  has  already
 spoken  on  that  and  I  understand  that
 that  clause  is  being  amended.  I  would
 now  request  the  hon,  Finance  Minis-
 ter  to  understand  this  aspect  also.
 Since  he  was  not  here  at  that  time,
 {  am  trying  to  explain  to  him  the
 reason  why  that  particular  amend
 ment  has  been  moved  on  the  sugges-
 tion  ot  Shri  Morarka.  If  you  have  to
 go  to  the  next  annual  general  meet-
 ing  the  selling  agent  may  take  awuy
 the  cummuission,

 Shri  N.  C.  Chatterjee:  Has  the
 Finance  Minister  got  the  amendment?
 I  hope  it  has  peen  placed  before  him.
 Shri  Somani  afd  I  tried  to  draft  some-
 thing  at  the  suggestion  of  the  Deputy-
 Speaker.

 Shri  C.  D.  Deshmukh:  I  understand
 they  moved  the  amendment  and  then
 the  Deputy-Speaker  made  a  sugges-
 tion.  I  have  not  seen  the  amendment
 to  conform  to  that,  But  I  heard  that
 in  the  meanwhile  they  understand’  the
 Position  and  were  not  likely  to  press
 the  amendment.  I  do  not  quite  know
 how  the  situation  s,

 Shri  Tulsidas!  Not  the  amendment
 as  it  was  moved,  but  the  one  changed
 in  a  different  way.

 Shri  N.  C.  Chatterjee:  If  the  Finance
 Minister  will  kindly  follow....

 Shri  U.  D.  Deshmukh:  I  urderstand
 the  implication,  though  T  have  not  seen
 the  amendment.
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 Shri  Kamath:  Shri  Tulsidas  har
 raised  an  interesting  point.  It  breaks
 my  heart  to  see  him  speaking  in  a
 House  without  a  quorum.

 Mr.  Chairman:  The  bell  is  being
 rung.  Now  there  is  quorum.  The
 hon.  Member,  Shn  Tulsidas,  may  con-
 tinue.

 Shri  Tulstdas:  I  would  request  the
 fon,  Finance  Minister  to  consider  ou:
 amendment.

 Shri  0,  D.  Deshmukh:  I|
 geen  the  amendment.

 have  not

 Shri  Tulsidas:  I  would  request  him
 to  see  my  original  amendment  which  ५
 in  my  opinion  much  more  fair.  Because
 Shri  Morarka  raised  a  certain  point.
 Shri  Somani  has  agreed  to  change  the
 amendment.  Under  clause  293  a
 general  meeting  has  to  be  called  with-
 in  six  months.  The  suggestion  was
 that-  this  may  be  ratified  at  the  next.
 annual  general  meeting.  It  may  mean
 a  period  of  eleven  months  or  four
 months,  but  at  the  next  annual
 general  meeting  it  must  be  ratifid,  not
 that  a  special  meeting  may  be  called
 That  was  the  original  amendment.

 Sbri  C.  D.  Deshmukh:  That  is  the
 original  one.  I  still  say  since  you  refer
 to  the  amendment  which  seeks  to
 implement  the  Deputy-Spegker’s  sug-
 gestion,  I  should  like  to  see  the
 amendment  at  any  rate  before  I  agree
 that  the  original  is  preferable.

 Shri  N.  0.  Chatterjee:  I  thought  ४
 was  given  to  Shri  Shah.

 Shri  C.  D.  Deshmukh:  He  took  It*
 back  and  left  us  under  the  impression
 that  he  really  does  not  want  to  press
 the  point.

 Shri  Tulsidas:  I  do  not  think  so.
 He  will  just  come  and  I  am  prepared
 to  hand  it  over  to  him.

 In  regard  to  clauses  292  and  293,  I
 would  like  the  Finance  Minister  to
 consider  one  aspect,  Both
 clauses  appear  only  in  the  Act  in  this
 country.  In  no  Act  of  any  other  coun-
 try  in  the  world  are  these  restrictions
 placed  on  the  directors.  I  have  been
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 pursuing  this  point  all  the  time  and  3
 have  been  trying  to  persuade  the
 Finance  Minister  to  consider  this
 aspect  that  these  two  clauses  are  in
 this  statute  because  we  have  a  parti-
 cular  type  of  system  of  managing
 companies.  What  is  going  to  nappen
 to  those  companies  which  are  not
 managed  by  managing  agents  or  secre-
 taries  and  treasurers?  Are  they  going
 to  have  the  same  restrictions  on  thelr
 board  of  directors?  I  have  moved  two
 amendments,  804  and  805,  stating  that
 these  two  clauses  should  not  be  made
 applicable  to  those  companies  which
 are  not  managed  by  managing  agents
 or  secretaries  and  treasurers.

 Mr.  Chairman:  Five  minutes  more.

 Shri  Tulsidas:  I  must  have  ten
 minutes  more,  I  have  got  important
 amendments.

 Now,  I  come  to  the  other  question
 regarding  clauses  309  and  ‘310.  Again,
 the  same  question  comes  in  and  we
 argued  yesterday  with  regard  to  the
 appointment  of  managing  directors
 with  the  approval  of  the  Government.
 The  matter  has  been  disposed  of  I
 would  have  liked  that  even  this
 should  not  be  applicable  to  those  com~
 panies  which  have  no  managing
 agents  or  secretaries  and  treasurers.
 but  if  it  is  not  to  be  so,  I  would  like
 the  Finance  Minister  to  consider  this
 aspect.  The  Finance  Minister  is  mov-
 ing  amendment  No.  68l  to  clavse  338
 which  is  connected  with  the  remu-
 neration  of  a  manager.  According  to
 his  amendment  No.  688  all  these
 clauses  309,  30  and  3l6  will  be  appli-
 cable  to  clause  388  also.  Take  for
 example  a  banking  company  or  an
 insurance  company  which  is  not_man-
 aged  by  managing  agents  or  secre-
 taries  and  treasurers.  If  the  manager's
 remuneration  has  to  be  increased,  we
 have  to  go  to  the  general  meeting  and
 then  get  the  approval  of  the  Govern-
 ment.  That  will  be  the  implication  of
 his  amendment.  Please  realise  the
 difficulties  of  these  companies  which
 are  not  managed  by  managing  agents
 but  by  managers.  They  will  have  to
 face  these  difficulties  if  any  particular
 remuneration  is  to  be  |  increased.
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 {Shri  Tulsidas]
 Clause  39  is  so  wide  that  any  sort  of
 increase  will  have  to  go  before  the
 general  meeting  and  to  the  Govern.
 ment  for  its  approval.  This  will  mcan
 a  lot  of  difficulty  in  the  working  of
 these  companies.  I  would  like  him  to
 tealise  that  and  consider  whether  this

 spould
 be  made  applicable  to  clause

 Then  Lt  come  to  amendment  No  863
 of  the  Finance  Minister  to  clause  316.
 On  page  i66  sub-clause  (2)  says  that
 sub-section  (l)  shall  not  apply  to  the
 appointment  or  employment  of  a  per-
 son  as  a  technician  or  88  a  consultant,
 unless  he  is  already  qa  managing  agent
 and  so  on.  You  are  removing  this  by
 your  amendment  No.  863.  That  will
 mean  that  a  technician  will  also  come
 under  the  restrictions  of  clause  316,
 and  will  have  the  same  handicap  ag  a
 Managing  director.  There  again  it  is
 going  to  create  a  lot  of  difficulty  in
 the  case  of  companies  which  have
 these  technicians.  We  shall  have  to
 huve  a  general  meeting  and  go  to
 Government  again,

 There  are  about  12,000  public  limit-
 ed  companies,  apart  from  private  com-
 panies,  and  all  these  companies  for
 mandger’s  remuneration,  for  appoint-
 ment  of  manager,  for  five  years’  time,
 for  increase  of  it,  will  have  to  go  to
 Government  and  will  have  to  call  a
 general  meeting.  These  are  all  diffi.
 culties  which  I  believe  should  be
 avoided  as  far  as  at  least  those  com-
 panies  which  are  not  managed  by
 managing  agents  or  secretaries  and
 tresasurers  but  are  managed  and  con-
 trolled  directly  by  directors.  I  hope
 this  difficulty  will  be  reduced  by
 accepting  my  amendments.

 Shri  Jhunjhunwala:  I  have  to  make
 a  few  remarks  on  clauses  292  and
 293.

 So,  far  as  clause  292  is  concerned,  I
 support  the  amendment  moved  by
 Shri  Pande.

 Mr,  Chairman:  I  should  only  reauest
 Members  that  there  is  very  little  time
 left.
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 Shri  ‘Sbunjhunwala: 1  am  finishing
 in  five  or  ten  minutes.

 Shri  M.  D.  Joshi:  I  hope  you  will
 give  us  five  minutes.

 Mr.  Chairman:  That  I
 ertainly,

 Shri  Jhunjhunwala:  If  my  time  is
 taken  up  by  interruption  I  shall

 ‘Anish,

 shall  give,

 I  was  pointing  out  that  I  support
 the  amendment  moved  by  my  friend
 Shri  Pande  that  the  limit  of  3  per
 cent.  or  Rs.  10,000  should  be  increased

 ‘to  5  per  cent.  This  amendment  has
 been  supported  by  Members  [rom
 almost  all  sides  of  the  House,  except
 perhaps  by  my  friends  from  the  PSP
 and  the  Communist  Party,  who  say
 that  they  have  apprehensions  that  this
 Provision  might  be  utilised  for  politi-
 cal  purposes.  But  I  should  like  to
 point  out  to  them  that  this  question
 of  donations  for  political  purposes  has
 arisen  only  now.  For  a  long  time  the
 companies  have  been  giving  donations
 in  the  past  for  bona  fide  charitable
 Proposes  and  very  good  causes.  Even
 now,  they  will  be  giving  donations
 accord'ng  to  their  desire.  So,  there  is
 nothing  new  in  this  provision.

 I  would  also  suggest  that  the  Hmit
 of  3  per*  cent.  provided  here  should
 be  increased  to  5  per  cent.,  so  that
 the  board  of  directors  shall  have
 power  to  give  donations  up  to  that
 percentage.  As  has  been  pointed  out
 by  my  hon.  friend  Shri  N.  C.  Chatter-
 jee,  the  general  body  of  the  share-
 holders  can  always  give  any  amount,
 but  occasions  do  arise,  as  for  instance
 during  floods  etc.,  when  the  board  will
 have  to  take  quick  decisions  and  give
 charity  immediately.  It  is  therefore
 necessary  that  the  limit  should  be
 taised  from  3  to  5  per  cent.

 My  hon,  friend  from  the  PSP  has
 pointed  out  that  this  should  be  report-
 ed  to  the  shareholders.  I  would  like
 to  point  out  to  him  that  this  is
 always  being  done.  If  the  share-
 holders  so  choose,  the  details  of  the
 donations,  charities  etc.  are  placed
 before  them  at  the  annual  general
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 meeting.  So,  there  is  nothing  that
 my  hon.  friend  Shri  M.  Gurupada-
 swamy  need  apprehend.  Further,  if
 the  shareholders  have  any  doubts  atc.
 then  they  are  made  clear  at  the  share-
 holders’  meeting.

 ¥2I29

 Coming  to  clause  293,  my  hon,
 friend  Shri  N.  C.  Chatterjee  has  point-
 ed  out  that  there  has  been  a  great
 misuse  of  the  powers  in  regard  to  the
 appointment  of  sole  selling  agents.  So
 it  is  very  good  that  this  clause  has
 been  put  in  in  this  Bill.  An  amendment
 has  been  moved  to  this  clause  by  my
 hon.  friends  Shri  Tulsidas  and  Shri
 G.  D.  Somani,  saying  that  instead  of
 the  approval  being  obtained  within
 six  months,  it  would  be  sufficient  if
 the  approval  is  obtained  at  the  next
 annual  general  meeting.  Shri  Morarka

 ‘has  already  pointed  out  to  the  House
 how  the  object  behind  clause  293
 would  be  circumvented  if  we  accept
 the  amendment  moved  by  my  hon.
 friends  Shri  Tulsidas  and  Shri  G.  0.
 Somani.  In  one  year  they  will  appoint
 a  particular  person  as  sole  selling
 agent,  and  they  will  get  his  appoint-
 ment  confirmed  at  the  annual  general
 meeting:  if  that  is  not  confirmed.
 then  they  will  appoint  some  other
 person  and  continue  him  for  a  year,
 and  again  they  will  place  the  matter
 before  the  annual  general  meeting.
 Thus,  this  clause  will  be  easily  cir-
 cumvented,  if  we  accept  their  amend-
 ment.

 As  regards  the  selling  agent’s  com-
 mission,  Shri  Morarka  said  that  if  his
 appointment  is  not  approved  by  the
 shareholders  within  six  month,  then
 all  that  the  selling  agent  would  be
 entitled  to  should  be  only  six  months’
 eommission  and  nothing  more;  and  8
 new  selling  agent  would  have  to  be
 appointed.  Immediately,  Shri  G.  D.
 Somani  stood  up  and  said  that  he  was
 agreeable  to  forego  the  commission  in
 case  the  shareholders  do  not  approve
 of  the  appointment  of  the  selling
 agent,  But  I  cannot  understand  who
 would  be  prepared  to  act  as  such  98
 selling  agent.  Which  bona  fide  selling
 agent  would  be  there  who  would
 agree  to  work  on  such  terms,  namely
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 that  for  one  year  he  will  work  without
 any  commission,  and  at  the  end  of  ‘he
 year,  if  the  shareholders  come  and  say
 that  they  do  not  approve  his  appoint-
 ment,  then  he  would  be  prepared  to
 forego  the  commission,  and  so  on,
 unless  he  be  a  binamidar  of  the
 managing  agent  himself?  I  do  not
 know  how  my  hon.  friend  Shri  G.  D.
 Somani  has  stated  like  this  that  he
 would  appoint  somebody  whether  he
 gets  the  commission  or  not,  if  the
 commission  comes,  well  and  good,
 otherwise  he  would  not  mind  it,  etc.
 I  do  not  know  whom  he  has  in  mind
 when  he  says  like  this.  I  do  not
 understand  how  as  a  businessman  he
 can  put  forward  a  proposition  of  this
 nature.

 Shri  M.  D,  Joshi:  I  commend  my
 amendments  Nos.  356,  357,  55i,  552,
 553,  554  and  555  for  the  acceptance
 of,  the  House.  All  these  amendments
 seek  to  protect  the  cause  of  one  much
 neglected  class,  namely  the  class  of
 depositors.  In  the  course  of  the  debate
 on  the  motion  for  reference  of  the
 Bill  to  the  Joint  Committee  I  had
 spoken  at  some  length  with  reference
 to  this  class,  which  has  been  much
 neglected,  and  which  has  suffered
 much.

 The  people  who  save  belong  to  the
 lower  niiddle  classes  and  the  middle
 classes.  So,  their  cause  has  to  be
 protected  before  that  of  any  others.
 This  Bill  is  supposed  to  deal  with
 millionaires  and  multi-millionaires.
 But  what  about  the  class  of  persons
 who  own  only  hundreds  and
 thousands?  It  is  they  who  have
 suffered  most  at  the  hands  of
 bogus  or  mushroom  companies,  and
 at  the  hands  of  company  floaters  who
 have  been  unbusinesslike  and  un-
 scrupulous.  It  is  this  class  of  persons,
 namely  the  depositors,  whom  I  had  in
 mind  when  I  gave  notice  of  -these
 amendments.

 My  first  amendment,  namely  amend-
 ment  No.  356  reads:

 Page  5l,  line  A—

 after  “moneys”  insert
 deposits”,

 accept



 ‘help?
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 [Shri  M.  0,  Joshi]
 Similarly,  my  amendment  No.  435]

 sgads:

 Page  l5l,  (i)  line  &—

 after  “borrow  moneys”  insert  “or
 accept  हम

 (ii)  line  9,  दर्शा  “borrowed”.  insert
 “or  deposits  to  be  accepted”.

 (iii)  line  10,  after  “borrowed”  insert
 “and  deposits  accepted”.

 The  reason  why  I  have  given  these
 amendments  is  this.  The  only  class  of
 persons  who  have  suffered  most  is
 that  of  depositors.  It  may  be  .  said
 that  deposits  are  moneys  borrowed,
 and  therefore  the  depositors  are  credi-
 tors,  aud  hence  these  amendments  are
 net  necessary.  But  I  beg  to  point  out

 ‘that  in  accepting  our  amendment  to
 cihuse  28,  Government  have  accepted
 our  contention  namely  that  there  is  a
 case  for  the  depositors.  I  remember
 that  in  the  general  discussion  the  hon.
 Finance  Minister  had  said  that  there
 is  really  ‘some  case  for  the  depositors,
 and  that  their  case  deserves  sympathy.
 What  I  now  want  is:that  that  sympathy
 should  not  remain  hidden  or  covered?
 but  should  be  made  explicit.

 3  P.M.
 Shri  C.  D.  Deshmukh:  How  will  it

 Shri  M.D.  Joshi:  Tt  will  help  in  this
 way.  Clause  292(d)  says:

 “The  Board  of  directors  of  a
 public  -company,.....shall  not
 borrow  moneys......”
 there  I  would  say

 deposits”
 “or  accept

 “after  the  commencement  of  this
 Act,  where  the  moneys  to  be  bor-

 there  I  would  say  “or  deposits  to
 be  accepted”

 So  that  when  the  question  of  bor-
 rowing  or  loans  comes  for  considera-
 tlon,  the  question  of  depositors  will
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 also  be  there  fer  cansideration.  Other-
 wise,  the  position  of  the  depositors
 becomes  precarious,  In  fact,  the
 position  of  depositors  is  mierely  left
 to  be  understood.  It  is  nowhere  expli-
 citly  stated  except  in,clause  218  where
 80  amendment  has”  been  accepted.
 That  is  one  thing

 Then  by  amendment  No.  552,  |
 want  to  insert  the  following  in  page
 5]  after  line  24:

 “(LA):  No  deposits  should  be
 accepted  without  previous  sanc-
 tion  of  the  Registrar  of  Compa-
 nies”.
 So  that  in  case  seme  promoters  of

 panies  want  to  t  deposits.  tak-
 ing  advantage  of  the  ignorance  of
 depositors,  such  a  predicament  will  be
 averted.

 Then  by  my  amendment  No.  457,  |
 seek  to  add  to  clause  292  sub-clauses
 (6),  7(a)  and  (b)  and  (8),  in  order
 to  make  the  position  clear.  In  sub-
 clause  (6)  which  I  have  proposed
 should  be  added,  I  say  that  the  manag-
 ing  agents,  director  and  shareholders
 sanctioning  deposits  in  excess  of  the
 paid  up  capital  and  free  reserves  af
 the  company  shall  be  personally  liable
 for  the  excess  received.  The  cbject
 of  this  is  perfectly  clear.  Then  a  list
 of  the  names  of  depositors,  together
 with  the  amounts  of  deposit  accepted,
 date  etc.  should  be  maintained.

 Then  another  important  amendmen:
 which  I  am  placing  for  acceptance  is
 No.  553,  to  clause  292.  It  says

 Pages  5]  and  i52—
 omit  lines  45  to  48  and  q  to  3

 respectively”.
 sub-cl:  (5)  of  cla  292  says:

 “No  debt  incurred  by  the  com-
 pany  in  excess  of  the  limit  impos-
 ed  by  clause  (8)  of  sub-section  mM
 shall  be  valid  or  effectual,  unless
 the  lender  proves  that  he
 advanced  ‘the  loan  in  good  faith...”

 That  means  the-onus  of  proving
 that  the  loan  is  advanced.  in  good  faith
 lies,on  the  lender  and  not  on  the
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 borrowing  company.  It  is  very  diffi-
 cult  to  understand  that  an  individual,
 an  ignorant  person;  is  to  prove  his
 bona  fides  and  the  company,  which  is
 in  the.  know,  is  protected.  What  we
 generaly  expect  is  that  the  individual
 is  given  protection  against  the  many,
 the  isolated  is  given  protection  against
 the  united.  But  here  the  united,
 those  who  are  in  the  know,  those  who
 are  wily,  powerful  and  rich  are  given
 protection  against  the  person  who  is
 ignorant,  who  does  not  know  and  who
 is  powerless.  I  fail  to  understand
 fhe  significance  of  this,  Therefore,  |
 propose  that  sub-clause  (5)  should  be
 deleted.

 Shri  C.  0.  Shah:  Whom  does  jt  help?
 Shri  M.  D.  Joshi:  It  helps  the

 depos  tors.
 Mr.  Chairmaa:  If  he  advances  the

 loan  in  good  faith,  it  will  be  treated
 as  valid.

 Shri  M.  D.  Joshi:  It  should  be  taken
 that  he  had  advanced  it  in.  good  faith,
 because  it  is  the  company  that  induces
 the  depositar  to  advance  the  sum.

 Shri  N.  C.  Chatterjee:  It  will  impose
 an  obligation  on  that  person  to  inquire
 whether  that  exceeds  the  subscribed
 capital  plus  the  free  reserves.

 Mr.  Chairman:  The  intention  that
 the  hon.  Member  has  in  ‘mint  seems
 to  me  to  be  that  the  lender,  if  he
 makes  the  advance  in  good  faith,  that
 ls,  after  proper  inquiry,  he  will  be
 protected.

 Shri  C.  C.  Shah:  He  will  not  be  pro-
 -cted.  .

 Shri  M.  D.  Joshi:  He  will  be.
 Shri  C.  0.  Shah:  Ff  it  .is  in  good

 faith.
 Shri  M.  D.  ह... ड  He  has  to  prove

 that  good  faith.  I  say  that  if  a  man
 is  induced  to  make  an  advance  to  the
 company,  the  company  has  to  prove
 that  it  has  taken  the  advance  in  good
 faith;  this  man  should  not  be  asked
 to  prove,  because  he  does  not  know
 that  the  company  is  exceeding  its
 limits.  It  is  impossible  for  the  man
 to  know  true  state  of  things.
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 Mr.  Chairman:  He  will  make
 inquiries  so  far  as  is  possible  for  him.

 Shri  C.  C.  Shah:  ]  would  be  very
 brief.  First  of  all,  I  wish  to  refer  to
 clauses  294,  296  and  3l3.  These  three
 clauses  refer  to  some  of  the  very.
 important  activities  of  directors,
 namely,  giving  of  loans  to  directors,
 making  of  contracts  with  directors
 and  directors  occupying  office  or  place
 of  profit,  There  are  amendments  to.
 these  clauses  by  Shri  EK.  P.  Tripam
 and  they  seek  to  extend  the  principle
 which  we  have  already  adopted  in  the
 case  of  associates  of  managing  agents,
 namely,  they  want  to  add  relatives
 and/or  partners,  I  have  carefully
 studied  those  amendments,  and  it  is
 possible  that  they  are  a  little  too  wide
 than  what  the  situation  permits.  But
 2  redraft  has  been  made  of  these
 amendments  which  seek..to  restrict
 them  only  to  partners  and  relatives
 of  directors.  The  of  it  is  that
 if  thig  prohibits  a  loan  to  a  director,
 it  should  not  be  circumvented  by  the
 loan  being  given  to  hig  son  or  partner.
 The  redraft  seeks  to  add  that  the  loan
 should  not  be  made  either  to  a  direc-
 tor  or  to  his  relative  or  partner.  I submit  that,  with  thet  restriction,
 these  amendments  should  be  accept-

 should  not  be  placed  in  a  _  position
 where  his  interest  conflicts  with  his
 duty;  probably  the  son  may  have  a
 higher  claim  upon  him  than  the  com-
 pany  itself.  Therefore,  he  should  not
 be  placed  in  such  an  awkward  posi-
 tion.  That  is  as  regards  amendments
 to  clauses  294,  296  and  ‘313.

 I  would  like  to  say  a  word  or  two
 on  the  amendment  to  clause  292  by  . Shri  C.  D.  Pande.  He  seeks  to  raise
 the  limit  from  3  per  cent.  to  5  per
 cent.  There  is  another  amendment  by
 Shri  Bhagwat  Jha  Azad  which  seeks
 to  raise  the  limit  from  Rs.  10,000  te
 Rs,  25,000.

 Mr.  Chairman:  So  Shri  K.  P.  Tri.
 pathi’s  amendment  is  acceptable  in  a
 modified  form?

 Shri.C,  C.  Shah:  I  hope  the  Finance
 Minister  will  accept  it.
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 Shri  0.  D.  Deshmukh:  I  shall  say  it
 in  a  moment.

 Shri  C.  C.  Shah:  There  has  been  a
 little  too  much  of  political  considera-
 tion  brought  into  the  discussion  of
 this  clause.  With  all  respect  to  those
 Members  who  have  spoken  about  it,
 I  submit  it  is  a  very  cheap  way  of
 attacking  this  provision.  Let  us  not
 bring  political  considerations  even  in
 charitable  purposes.  I  submit  that
 considering  that  the  present  position
 allows  the  directors  to  go  to  an  un-
 limited  extent  in  giving  donations,  we
 are  putting  a  wholesome  restriction,
 and  it  is  only  the  maximum  limit  to
 which  they  can  go,  There  are  some
 eompanies  to  whom  Rs,  25,000  or
 5  per  cent  of  the  net  profits  will  not  be
 a  very  large  amount.  As  it  is,  in
 these  days  it  is  very  difficult  to  get
 funds  for  charities  and  if  we  can  get
 them  from  companies  which  can  afford
 to  pay,  well  and  good.  Probably  some
 of  them  pay  even  for  purposes  which
 are  not  charitable.  The  word  ‘charity’
 is  defined  in  a  very  limited  sense.  Its
 legal  meaning  is  very  limited,  but
 there  are  certain  other  funds  which,
 though  technically  are  not  charitable,
 are  certainly  for  the  welfare  of  public
 good  or  public  utility.  The  word
 ‘charity’  as  defined  under  the  Income-
 tax  Act,  as  you  know,  is  much  wider
 than  the  technical  legal  meaning  of
 the  term.  Therefore,  I  submit  that
 the  amendment  which  Shri  Bhagwat
 Jha  Azad  has  moved:  will  meet  the
 position  and  I  would  request  the
 Finance  Minister  to  accept  that.

 I  want  only  to  say  one  word  about
 the  amendment  moved  by  Shri  Tulsi-
 das,  No.  80i,  I  should  think  that  there
 is  nothing  wrong  about  that  amend-
 ment.  It  may  be  accepted  because  if,
 under  clause  294  we  exempt  a  banking
 company  from  the  operation.  of  clause
 294,  it  is  but  fair,  I  believe,  that  a
 bankmg  company  may  be  empowered
 to  give  time  to  its  directors  for  repay-
 ment  of  the  loan.  It  is  a  very  small
 matter,  but  it.  may  probably  meet
 many  difficulties.

 Shri  0.  D.  Deshmukh;  I  had  first
 better  deal  with  the  amendments  that
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 I  propose  to  accept.  These  are  the
 amendments  to  clauses  294,  296  qa)
 and  a  similar  one  to  B13.  I  have
 redrafted  and  am  moving  them.

 I  beg  to  move:

 (l)  Page  52—

 (i)  line  39

 after  “holding  company”  add:

 “or  any  partner  or  relative  of
 any  such  director”

 (ii)  line  40,
 after  “such  director”  insert  “or

 relative”.

 (2)  Page  54—

 (i)  lines  7  and  18,

 after  “director  of  the  company”
 insert  “or  his  relative

 (ii)  line  18,
 for  “a  firm  in  which  he  is  a  partner”

 substitute:
 "  firm  in  which  such  a  director

 or  relative  is  partner”.
 (3)  Page  l64—

 (i)  line  0,
 after  “partner”  insert  “or  relative”

 (ii)  line  41,

 after  “such  a  director”  insert  “or
 relative”.

 The  original]  numbers
 amendments  are  427  to  431,
 433  by  Shri  Tripethl..

 Mr.  Chairman:  To  clause  296,  it  is
 432.

 Shri  C.  C,  Shah:  And  to  clause  313,
 it  is  433  and  434.

 Shri  Morarka:  434  is  my  amend-
 ment  to  clause  313,  It  is  a  different
 amendment.

 Mr.  Chairman:  All
 drafted?

 of  these
 432  and

 these  are  re-
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 डाल  M,  rom  Shak:  434,  as  it  is.

 Shri  C.  D.  Deshmukh:  433  in  this
 particular  context—"relative  or  part-
 ner"—and  434  is  also  to  33  but  I
 fave  to  say  that  I  accept  it  separately.
 It  is  not  on  this  point.  That  is  a
 drafting  amendment.

 Mr.  Chairman:  Is  it  a  re-draft?

 Shri  0.  D.  Deshmukh:  It  is  a  redraft
 not  particularly  in  thig  connection  but
 w  the  same  clause.

 Then,  as  regards  clause  292,  I  am
 accepting  amendment  No.  888  of  Shri
 Bhagwat  Jha  Azad.

 In  regard  to  several  amendments
 suggested  by  Shri  Tulsidas,  I  want  to
 make  a  general  point,  He  has  been
 tighting  this  forlorn  battle  for  the  last
 3  months  and  the  general  principles
 he  has  advocated  have  been  considered
 off  and  on.  We  have  regreifully
 to  say  that  we  disagree  in  the  present
 circumstances.  How  things  will  shape
 themselves  in  the  future  we  cannot
 say.  Therefore,  anything  based  on  that
 as  to  say  the  Board  of  directors  should
 have  different  kinds  of  powers  and
 there  is  no  reason  why  certain  restric-
 tions  should  be  placed  on  and  so  on
 and  so  forth  and  a  number  of  amend-
 ments,  flow  from  thig  philosophy.
 This,  I  am  not  prepared  to  accept  for
 the  simple  reason  that  I  have  given
 my  best  thought  to  it  and  it  is  no  use
 appealing  to  me  and  asking  me  _  to
 reconsider  matters  again.  My  mind
 again  reaches  the  same  conclusion.

 There  is  however  one  amendment
 80l,  When  I  ‘:ntervened  in  the  debate
 I  said  that  it  is  true  that  in  the  case
 of  banking  companies  loans  to  direc-
 tors  are  permitted.  Now,  it  seems
 logical  that  after  permitting  this  for
 giving  time  for  repayment  you  should
 not  go  to  a  general  meeting  which
 takes  place  only  once  a  year  or  on
 special  occasions.  I  thought,  there-
 fore,  the  power  should  be  given  to  the
 board  of  directors.  But,  as  I  said  in
 my  intervention,  if  a  loan  can  be
 given  to  one  director  it  is  possible
 that  loans  may  be  given  to  other
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 directors.  Therefore,  I  have  a  great
 deal  of  hesitation  in  agreeing  to  this.
 Also,  there  are  banking  practices  and
 they  have  grown.  An  outstanding  loan
 is  shown  as  having  been  repaid  and
 a  fresh  loan  is  being  made.  Instead
 of  giving  time  for  repayment  the  entry
 is  closed  and  a  fresh  loan  is  shown.
 That  also  takes  place  in  the  case  of
 the  ways  and  means  advances  some-
 times  given  by  the  Reserve  Bank  of
 India  to  State  Governments.  There  is  ,
 no  circumvention  in  this  and  that  is
 a  way  out  of  the  difficulty.

 Mr,  Chairman:  The  same  applies  in
 the  case  of  294.  All  directors  can
 apply  for  the  loan.  When  they  can
 give  the  loan,  what  is  the  harm  in
 giving  some  time  to  repay  the  loan?

 Shri  C.  D,  Deshmakh:  After  all,  the
 directors  are  important  people.  The
 return  of  the  loan  may  be  of  some
 importance  to  the  bank.  If  it  is  one
 director  you  may  say  it  is  nominal,  or
 it  is  not  an  matter.  On
 the  other  hand,  if  large  loans  are

 ‘outstanding  and  if  time  is  given  in  all
 these  cases,  it  may  prove  disconcerting
 or  inconvenient  to  the  bank.

 We  received  representations  in
 regard  to  the  clauses  of  this  Bill  which
 have  a  bearing  on  banking  companies
 irom  the  Bankers’  Association  and
 the  Reserve  Bank  have  studied  by
 and  large  this  matter  in  its  applica-
 tion  to  banking  companies  and  from
 neither  of  them  have  we  received  a
 suggestion  that  we  should  give  the
 power  in  cases  of  this  na‘ure,  There-
 fore,  I  am  hesitant  so  to  speak,
 without  having  either  a  representa-
 tion  from  the  Bat.kers’  Association  or
 from  an  institution  which  is  watching
 over  and  supervising  the  operations

 Shri  N.  C.  Chatterjee:  Can  this
 suggestion  appeal  to  the  hon.  Finance
 Minister?  You  are  allowing  a  bank  to
 advance  loans  to  a  director,  say  for
 6  months  or  9  months  and  when  the
 time  expires  it  will  be  very  hard  to
 compel  them  to  call  a  geneval  meeting.
 Cannot  you  say,  give  time  till  the
 general  meeting?  If  you  want  repay-
 ment  give  time.
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 Shri  C.  C.  Shah:  Even  that  may  be
 too  long.

 Shri  Tulstdas:  May  I  point  out  to
 the  hon.  Minister  that  the  Reserve
 Bank  gets  information  of  the  advances
 made  by  the  companies  to  their  direc-
 ters  and  the  Reserve  Bank  has  got
 enough  powers  to  stop  4  bank  from
 g:ving  loans  or  ask  them  to  recall  the
 loan?  The  Reserve  Bank,  as  he  him-
 self  said  the  other  day,  can  enforce
 the  law  in  such  a  strict  manner  that
 there  is  no  risk  involved  at  all,  and
 in  no  other  country  such  a  law  is
 there.

 Shri  0.  D.  Deshmukh:  [hat  was  so.
 Then  the  Reserve  Bank  should  have
 pointed  out  that  this  is  going  to  be
 an  inconvenience  49  bankers.  I  do  not
 wish  my  statement  to  be  taken  50
 literally  that  the  Reserve  Bank  is
 regulating  the  affairs  of  banks  with
 such  minute  precision.  Obviously,
 lists  go  from  all  banks  and  they  are
 perjodically  examined.  That  is  not
 the  issue  here.  The  issue  here  is
 whether  the  Reserve  Bank  has  been
 informed  by  bankers  that  if  this  res-
 triction  were  to  be  placed—und  this
 ls  a  new  restriction;  it  is  not  as  if
 it  was  there  before—then  the  bankers
 will  find  themselves  in  trouble  in
 regard  to  the  extent  of  time  for
 repayment  of  loans.  This  ig  a  minor
 matter  and  it  is  not  a  matter  of  con-
 troversy.  We  will  make  a  note  of  it.
 I  will  draw  the  atténtion  of  the
 Reserve  Bank  and  the  bankers  to  it.
 As  I  said,  my  pessimistic  forecast  is
 that  there  will  be  some  time  when  we
 will  soon  be  called  upon  to  make
 amendments  to  this  particular  piece

 of  legislation—this  is  purely  on  statis-
 tical  theory  that  a  Bill  of  649  clauses
 and  2  schedules  is  bound  to  disclose
 some  flaw  here  or  there  despite  the
 care  that  we  are  bestowing  on  it.  All
 I  can  promise  hon,  Members  to  do  is
 this,  Supposing  the  Reserve  Bank
 were  to  say,  “Yes,  in  practice  it  is
 diMcult",  then  I  can  undertake  to
 bring  a  small  amending  measure  at
 the  earliest  opportunity.  I  am  not
 Joining  issue  with  him  here  cn  any

 principles.  I  can  understand  that  it
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 might  be  difficult,  but  I  am  net  back-
 ed  by  the  advice  of  the  Reserve  Bank,
 nor  have  I  got  representations  from
 the  bankers’  association.  I  know  that
 the  hon.  Member  is  the  chairman  of
 one  biggest

 from  his  point  of  view,  but  I  am
 cautious  by  nature,  and  before  accept-

 Shri  Fuisides;  Why  not  keep  it
 pending  for  a  few  days  more  as  we
 are  going  to  sit  here  in  any  case?

 Shri  C.  D,  Deshmukh:  If  I  were  to
 ask  the  banks,  “Do  you  experience
 any  difficulty?”  Bo  you.  expect  any
 bank  to  say  “No”?  It  is  like  inviting
 an  amendment,  Let  things  emerge
 for  themselves,  Further  this  is  not
 such  a  very  important  matter.

 Shri  KE.  EK.  Basu:  Ir  it  a  govern-
 mental  promise  or  a  persona]  promise?

 Shri  C.  D,  Deshmukh:  All  promises
 should  be  taken  in  their  context  here.
 Any  government  or  any  successor  may
 say,  “I  am  not  bound  by  it”,  That
 applies  to  anybody.  I  have  no  other
 means  of  giving  an  assurance  except
 by  saying  that  I  have  given  an  assur-
 ance.  If  there  is  any  other  method  that
 the  hon.  Member  knows,  I  should  like
 to  know  of  it.  That  is  all  what  I  am
 going  to  accept—I  am  nearly  going  to
 accept  but  not  quite,  The  rest  of  the
 amendments  I  am  not  accepting.  I  bad
 better  make  it  clear  in  case  I  have  no
 time  to  speak  in  regard  to  them.

 I  should  like  to  take  up  the  small
 question  of  the  period  of  selling
 agency,  There  is  a  certain  amount  of
 confusion  in  the  matter.  We  were
 promised  an  amendment,  then  the

 dment  to  implement  the  sugges
 tion  made  by  the  Deputy-Speaker;  the
 amendment  was  taken  away  by  the
 hon.  Member—he  ig  not  here.  The
 other  hon.  Member  sald  that  he  is
 sure  that  the  Member  will  come  here
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 and  give  the  amendment.  I  do  not
 know  where  I  stand.

 Mr,  Chairman:  On  second  thoughts,
 he  has  taken  it  back.

 Shri  C.  D.  Deshmukh;  He  has  re
 verted  to  the  original  amendment.  We
 are  opposed  to  the  original  amend-
 ment  ag  we  think  it  is  capable  of
 misuse.  It  may  be  that  for  one  or
 two  days  there  may  be  no  agreement,
 and  then  at  the  end  of  the  year  a  fresh
 agreement  may  be  entered  into  and
 in  that  case  no  such  agreement  will
 ever  come  before  the  body  of  share-
 holders.  We  do  not  want  to  take  that
 risk,  All  that  happens  is  that  a  spe-
 cial  meeting  will  have  to  be  called
 for  in  six  months’  time,  and  if  such  3
 meeting  is  called  for,  this  matter  is
 bound  to  come  up  there;  otherwise,
 what  is  the  special  meeting  called  for?
 Therefore,  it  is  a  safer  procedure  and
 that  is  why  I  am  not  able  to  accept
 that  particular  amendment.

 Then  I  come  to  perhaps  the  most
 important  of  these  clauses  and  ‘that  is
 clause  292,  particularly  in  respect  to
 the  power  to  make  donations.  As  one
 Member  said,  it  is  a  pity  to  regard  it.
 purely  fram  the  political  point  of
 view.  There  is  a  danger  here  as  any-
 where  else  of  circumventions  or  mis-
 uses,  but  I  think  that,  that  clause
 ought  to  be  discussed  on  the  merits
 of  it  rather  than  om  the  possibilities
 of  misuse,  because,  after  all,  it  is  +
 minor  matter,  and  it  is  a  matter  of
 the  powers  of  the  directors  vis-a-vis
 the  general  body  of  shareholders.  It

 rbidd
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 to  the  shareholders,  but  within  that
 it  the  affairs  of  a  company  are  to  be
 managed  well,  then  we  need  not  put
 unnecessary  restrictions  on  the  powers
 af  the  board  of  ‘lirectors.

 In  regard  to  the  charities,  analogies
 from  other  couziri2:  d>  nct  help  us
 very  much.  I  think  sponsors  of  most

 causes  would  be  very  gled  if  they  have
 a  maximum  of  three  million  dollars
 or  equivalent  as  charities.  There  is
 another  provision  of  the  law  which  has
 some  bearing  on  ii,  I  think,  and
 that  is  section  58  of  the  Income-tax
 Act.  You  will  remember  that  under
 that  section,  we  have  put  a  limit
 now  to  what  may  be  exempted  in
 the  way  of  donations  to  charities
 either  by  individuals  or  by  com-
 panies.  In  the  case  of  companies,
 it  is  five  per  cent.  of  income,  which
 ig  approximately  the  net  profit,  or
 Rs.  1,00,000,  maximum.  There  is
 that  limit  of  Rs.  1,00,000.  Xou  might
 put  200  per  cent.  of  net  profits;  I
 doubt  whether  there  will  be  any  com-
 pany  which  will  be  prepared  to  give
 it  if  the  advantage  of  ‘ncome-tax
 exemption  is  not  enjoyable.  You  will
 remember  that  an  exemption  in  regard
 to  imcome-tax  ig  there,  not  cn  super-
 tax.  A  company  has  to  pay  super-tax
 no  matter  whatever  donations  it  makes.
 That  is  one  thing.  It  is  only  in  regard
 to  income-tax  which,  I  explained  the
 other  day,  is  prepaid  on  behalf  of
 shareholders.  Roughly  there  is  some
 kind  of  adjustment  in  the  sense  that
 all  the  exemption  in  respect  of  dona-
 tions  is  by  and  Jarge  passed  on  to  the
 shareholders.  If  it  is  not,  then  the

 is  not  as  if  anything  is  fo  en  to,
 the  company.  Tf  it,  articles  of  asso-
 ciation  permit  it,  the  company  can  go
 much  beyond  this.  I  approve  of  the
 sentiment  which  was  expressed  the
 other  day  by  one  hon.  Member  that
 the  key  to  this  Bill  is  strengthening
 the  board  of  directors  within  reason
 that  is  to  say,  certainly  not  to  give
 them  unlimited  powers  but  make  them
 the  real  masters  in  this  whole  house  —~>
 of  companies  and  not  the  managing
 director,  not  the  secretaries  and
 ‘reasurers  and  not  the  manager.  Cer-
 tajnly  some  matters  have  to  be  left

 shareholders  will  complain,  who  are
 the  masters  in  the  situation.  There-
 fore,  in  practice,  I  do  not  think  that
 donations  will  exceed  this  maximum
 of  Rs.  ‘1,00,000,  which  now  gives  you
 an  idea  of  the  size  of  ‘his  problem.
 I  also  believe  that  small  companies  are
 not  in  the  habit,  of  distributing  such
 large  sums.  Therefore,  the  wer  limit
 is  not  of  amy  importance  In  addition  to
 the  Rs.  10,000  or  Rs.  3,000  which  might
 be  greater.  If  you  take  a  company
 with  Rs.  -10,00,000,  its  net  orofit  will
 be  about  Rs.  1,00,000,  and  5  per  cent.
 of  Rs,  1,00,000  will  be  Rs  5,000,  They
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 [Shri  C.  D.  Deshmukh]
 are  not  likely  to  give  Rs.  25000.  You
 might  put  any  kind  of  limits.
 Rs,  "10.000  and  five  per  cent.  of  net
 profits  having  regard  to  पार  range  of
 capitals  of  companies  are  somewhat
 inconsistent.  Rs.  10,000  is  too  small  a
 figure.  Therefore,  ]  do  not  mind  if  it
 is  raised  to  Rs.  25,000,  I  am  sure  that
 that  will  not  be  the  signal  to  small
 fellows  of  Rs.  5  lakhs  or  Rs,  0  lakh:
 capital  immediately  to  give  away  25
 or  30  per  cent,  of  their  net  profits.  I
 should  be  very  much  surprised  if  the
 shareholders  preserved  their  equani-
 mity  in  such  circumstances,  There-
 fore,  we  are  practically  confined  to
 the  bigger  fellows  or  bigger  units
 with  a  capital  of  Rs.  50  or  Rs,  70
 lakhs  or  one  crore  and  so  on  and  so
 forth.  I  presume  even  from  the
 political  sphere  it  is  that  kind  of  thing
 that  some  hon.  Members  have  in
 mind.  There  it  does  not  make  any
 difference.  As  soon  az  you  reach  Rs.
 50  lakhs  you  are  over  the  Rs.  25,000
 limit  and  we  are  only  concerned  with
 the  application  of  the  percentage.  I
 do  not  think  it  is  worthwhile  findins
 whether  it  is  three  or  five  per  cent.
 If  it  was  three  and  thirty  per  cent.  one
 might  say  that  very  big  point  of  prin-
 ciple  is  involved.  This  is  a  new  res-
 triction.  In  the  old  days  the  direc-
 tors  had  complete  powers  as  one  hon.
 Member—I  think  Shri  Jhunjhun-
 wala—pointed  out.  It  is  the  imvari-
 able  practice  of  directors  to  give
 lists  of  the  donations  that  they  have
 made  to  the  shareholders  and  I
 believe  that  he  is  correct  in  sugges*-
 ing  that.  That  being  so,  the  spirit  of
 Shri  Gurupadaswamy's  amendment  is-
 secured  without  accepting  it.  One
 may  say  that  the  practice  will  conti-
 nue  to  be  so  and  it  only  causes  a  cer-
 tain  amount  of  confusion  to  the  direc-
 tors.  So  I  do  not  think  that  any
 great  point  of  principle  is  mvolved
 here  and  that  is  my  reason  for
 accepting  this  change  from  Rs,  10
 thousand  to  Rs.  25  thousand  and
 from  3  to  5  per  cent.

 In  addition,  we  have  a!rency  given
 one  amendment  in  regard  to  clause
 292  about  which  I  think  my  colleague
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 “has  spoken  because  that  wa:  cumula-
 tive  and  it  was  rather  unfortunate  to
 add  all  the  provisions.  The  intention
 was  only  for  that  financial  year.  It
 is  apt  to  be  misunderstood.  We  are
 Pressing  the  omission  of  those  parti-
 cular  words  “or  agree  to  contribute”.
 That  is  with  regard  to  ‘he  principal
 point  In  clause  292.

 I  would  now  like  to  refer  to  this
 question  of  deposits  because  I  can  see

 “that  certain  hon.  Members  on  this
 side  of  the  House  felt  very  keenly
 about  it.  It  is  a  fact  that  a  !arge  num-
 ber  of  depositors  have  been  ruined  by
 mushroom  companies  or  the  promoters
 of  such  companies  and  have  lost  a
 gteat  deal  of  their  accumulated  earn-
 ings  of  money  or  savings,  particularly
 from  that  part  of  the  country  which
 is  represented  by  one  or  two  speakers
 here.  We  have  accepted  one  amend.
 ment.  If  it  had  been  possible,  I  would
 have  liked  to  do  something  about  it
 but  I  really  cannot  see  that  any  of
 these  amendments  are  oprectical.  I
 made  enquiries  again  of  the  draughts-
 man;  ‘money  borrowed’  wi'l  cover
 deposits.  Therefore,  that  limitation
 will  apply.  I  think  registrar's
 approval  very  impractical;  every
 time  a  man  wants  to  deposit  in  a
 company  he  has  to  go  to  the  regis-
 trar,  that  is  not  the  kind  of  spoon.
 feeding  that  we  are  attempting  in
 this  Bill

 An  hon.  Member  is  suggesting  the
 omission  of  a  very  important  proviso;

 -that  proviso  applies  to  everyhoay;  not
 only  to  depositors.  I  cannot  ree  that
 there  is  any  real  difficulty.  Someone
 may  say:  I  wanted  to  invest  my  money;
 somebody  came  and  asked  me  whether
 I  would  deposit  and  sald  that  it  would
 carry  so  much  interest;  I  mace  enqut-
 ries  and  so  on;  because  no  one  is
 supposed  to  >be  ignorant  of  law  and
 the  new  law  will  be  known.  [If  it  ts
 not  known  I  would  request  hin.  Mem-
 bers  who  had  taken  so  much  interest
 in  the  matter  to  make  it  known  in
 that  particular  area  where  this  pre-
 vails  so  that  the  depositors  who  have
 been  once  bitten  will  be  twice  shy
 and  will  be  altered
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 Shri  M.  D.  Joshi:  I  belong  to  the
 same  area  ag  the  Finance  Minister.

 Shri  0,  D.  Deshmukh:  I  can  promise
 my  assistance  also  in  alerting  them.
 But  the  people  in  my  district  are
 more  cautious.  It  is  elsewhere  I
 think  that  they  are  not  so.  What  I
 have  said  is  that  the  real  and  proper
 thing  is  co  educate  depositors  and  not
 to  put  these  impossible  restrictions
 which  have  other  purposes,  It  should
 be  easy  for  a  person  to  prove  his  good
 faith  and  to  say  that  he  made
 enquiries  whether  the  total  limit  had
 not  been  exceeded;  that  is  all  that  he
 has  to  do.  I  do  not  think  that  it  is
 too  heavy  an  onus  of  proof  to  dis-
 charge.  Therefore,  I  would  advise
 him  not  to  press  this  amendment  but
 to  concentrate  attention  and  energy
 on  educating  the  depositors,

 Mr,  Chairman:  I  think  some  rule
 may  be  made  that  before  a  deposit  is
 made  any  prospective  depositor  may
 ask  for  certain  information.

 Shri  8.  S.  More:  May  I  ask  8  ques-
 tion?  It  is  very  difficult  to  get  the
 implication  of  the  clauses  which  con-
 trol  the  companies  before  they  invite
 deposits  so  that  the  necessary  scrutiny
 could  be  undertaken  by  ‘he  Govern-
 ment  for  the  protection  of  depositors.
 It  may  be  the  terms  are  available  as
 far  as  interests  are  concerned,  Widows
 for  whom  the  Finance  Minister  usually
 speaks,  orphans  and  pensioners  are
 induced  to  part  with  thelr  accumula-
 tions  to  their  eternal  grief.

 Shri  0.  D.  Deshmukh:  |  shall  bear
 in  mind  the  suggestion  that  you  are

 e  kind  of  rule  or  regula-
 tlon  to  be  inserted  80  that  it  could

 help  in  cautioning  the  depositors.  But
 ]  am  quite  convinced  that  finally  it  is
 the  education  of  the  depositors  which
 ig  going  to  bring  about  in  improve-
 ment.  For  mstance,  in  another  place,
 depositors  are  doing  very  well  with
 yextile  mills  and  so  on.  They  are  not
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 remedy.  Therefore,  I  do  not  think  that
 it.  will  help  to  accept  the  amendments
 as  they  stand  here.  That  disposes  of
 some  of  the  important  points  that
 were  raised  today.

 Then  I  come  to  285.  There  is  an
 amendment  No.  59l  which  I  am  not
 accepting  because  it  is  one  of  the
 things  which  were  studied  by  the
 Joint  Committee  and  they  deliberately
 omitted  it,  It  is  one  of  the  mstances
 where  we  cannot  re-apply  our
 minds  to  the  same  arguments.

 Shri  Tulsidas:  What  about  amend-
 ment  No,  590.

 Shri  0,  D.  Deshmukh:  I  am  speaking
 on  clause  285  at  present.  That  is
 another  amendment  about  association.
 So,  in  clause  285,  that  is  my  reason
 for  not  accepting  the  amendment,
 namely,  the  Joint  Committee  had
 carefully  considered  it.  The  hon.
 Member  referred  to  amendment  590.
 Here  I  really  cannot  see  why  at  least
 at  intervals  of  three  months,  a  meeting
 could  not  be  called  even  if  it  is  a
 company  not  carrying  on  business  for
 profit,  In  our  view  the  interval  of
 three  months  prescribed  in  the  clause
 is  reasonably  long  and  I  am  not  aware
 of  any  instance  where  this  has  caused
 hardship.

 Then  there  are  various  other  amend-
 ments  to  clause  292  in  connection  with
 that  matter,  but  since  I  am  accepting
 amendment  No.  888  by  implication  I
 am  rejecting  the  other  amendments.
 I  have  given  my  reasons  why  we  should
 consider  that  matter  in  a  straightfor-
 ward  kind  of  way.  #

 Then  I  come  to  amendments  to
 clause  293.  The  object  was  to  provide
 for  appointment  of  sole  selling  agents.
 I  have  spoken  about  it  already  and  I
 am  not  accepting  those  amendments.

 Regarding  amendment  number  83
 to  clause  294  it  seeks  to  provide  that
 if  the  loan  has  been  repaid  in  full  or
 in  part,  the  court  may  take  into  con-
 sideration  such  repayment  in  passing

 suffering  any  kind  of  losses  and  treated
 well.  (An  Hon.  Member:  Ahmedabad).
 May  be  the  promotors  there  are  better
 used  to  the  ethics  of  business  but  it
 ia  equally  true  that  the  depositors  are
 more  wide  awake  and  that  is  the

 any  sentence  of  imprisonment.  My
 reason  for  opposing  it  is  that  there  is
 no  good  reason  for  providing  for
 imprisonment  when,  after  all,  the
 loan  hag  been  repaid  in  full.
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 Shri  K.  K.  Basu:  Provision  for
 ‘imprisonment’  is  already  there  in
 clause  2o4,

 Shri  C.  D,  Deshmukh;  It  fs  said
 here:  “Provided  that  if  the  loan  has
 been  repaid........the  court  may  take
 into  consideration  such  repayment  m
 passing  any  sentence  of  imprisonment”,
 We  say  that  there  should  be  no  impri-
 sonment  if  the  debt  has  been  repaid.

 Then  again,  I  am  opposing  amend-
 ment  No.  804  to  clause  293  seeking  to
 insert  the  words  “by  a  special  resolu-
 tion”  after  the  words  “in  general
 meeting”  in  line  9.  I  am  opposing  it
 for  the  same  reason  that  we  fully  dis-
 cussed  this  matter  in  the  Joint  Com-
 mittee,  the  same  sort  of  arguments
 had  been  advanced  there  and  there  are
 no  fresh  arguments  that  have  been
 advanced  here.

 Similarly,  with  regard  to  amendment
 No.  Bl4  to  clause  296,  we  do  not  con-
 sider  it  necessary  to  extend  the  scope
 of  this  clause  to  any  member  or  direc-
 tor  of  a  private  company  because  there
 is  no  reason  to  assume  the  same
 Hentity  of  interest  between  members
 and  directors  of  a  private  company  as
 May  De  assumed  to  exist  between  the
 partners  of  a  firm.

 Then  with  regard  to  clause  299,  we
 do  not  think  it  is  necessary  to  render
 the  entire  decision  void  because  even
 if  the  vote  of  an  interested  director
 were  to  be  ignored  the  decision  might
 well  have  been  taken  by  the  other
 un-interested  dfPectors.

 Then  there  is  another  amendment
 No.  B16.  I  am  opposing  this  in  as
 much  as  the  notification  itself  may  be
 expected  to  disclose  the  reasons  for
 the  exemptions  and  modifications.

 There  ig  one  amendment  in  regard
 to  a  Government  amendment  to  clause
 308.  The  suggestion  was  that  it
 should  be  replaced  by  the  original
 provision  as  approved  by  the  Joint
 Committee,  but  we  believe  that  our
 amendment  would  secure  that  the
 company  would  be  unable  to  renew
 the  remuneration  eariler  than  the
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 last  year  of  the  term  of  appoint-
 ment.  There  is  no  subsiantial  diffe-
 rence  in  the  words  used  in  the  Gov-

 ‘ernment  amendment  which  is  intend-
 ed  to  make  the  intention  clear  and  to
 avoid  any  circumvention.

 Then  there  was  some  mild  objection
 by  him  to  our  amendment  No.  661
 to  clause  3l5.  He  wants  us  to  exer-
 cise  these  powers  cautiously.  We
 shall  bear  his  observations  in  mind.

 About  amendment  No.  434  to  clause
 33  I  have  already  explained.  We
 have  similar  wording  as  we  have  in
 clause  3l6  and  the  reason  is  the  same.
 We  want  to  fix  the  pivotal  point  of
 time  for  the  renewal  of  these  things.

 Shri  N.  C.  Chatterjee:  With  regard
 to  clause  36  may  we  know  why  the
 hon.  Minister  has  deleted  sub-clause
 (2)?  Shri  Tulsidas  raised  that  point.
 You  may  remember  that  the  old  clause
 293  was  in  conformity  with  the  recom.
 mendation  of  the  Bhabha  Committee
 and  according  to  the  recommendation
 of  the  Bhabha  Committee  we  had
 these  sub-clauses  (l),  (2)  and  so  on,
 Sub-clause  (2)  was  unanimously  adopt-
 ed  by  the  Joint  Committee.

 Shri  Morarka:  The  provision  which
 was  recommended  by  the  Bhabha  Com-
 mittee  and  accepted  by  the  Joint  Com-
 mittee  ig  already  embodied  in  clause
 293  of  the  Bill.

 Shri  N.  C.  Chatterjee:  May  I  know
 whether  this  is  redundant?

 Shri  C.  D.  Deshmukh:  It  has  become
 an  anachronism  now  ag  no  reference
 occurs  in  sub-clause  (l)  ag  altered  by
 the  Joint  Committee.  That  is  why  we
 have  omitted  it  here  and  the  necessary
 provision  has  been  included  in  clause
 293.  That,  in  our  opinion,  is  sufficient.

 Shri  N.  C.  Chatterjee:  Therefore,  I
 take  it  that  the  Bhabha  Committee's
 recommendation  stands?

 Shri  C.  D.  Deshmukh:  It  is  only  a
 change  in  drafting.

 Shri  K,  EK  Basu:  May  I  ask  whether
 with  the  new  amendment  No,  359  to
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 clause  286  Government  is  accepting
 this  position  that  if  out  of  8  directors
 97  are  interested  directors,  one  will
 form  the  quorum?

 Shri  तर,  C.  Shah:  That  cannot  be
 helped.

 Sbri  0,  0,  Deshmukh:  That  is  right.

 Shri  C.  Cc  Shah:  In  rare  cases  it
 may  be  80.

 Mr.  Chairman:  Order,  order,  Now  I
 will  put  the  clauses  to  the  vote  of  the
 House.  I  take  it  that  no  hon.  Member
 is  pressing  his  amendment  to  this
 clause.

 The  question  is:

 “That  clause  284  stand  part  of
 the  Bill.”

 The  motion  was  adopted.
 Clause  284  was  added  to  the  Bill.

 Mr.  Chairman:  There  is  only  one
 amendment  to  clause  285  and  I  take
 it  that  it  is  mot  being  pressed

 The  question  is:
 “That  clause  285  stand  part  of

 Bill.”
 The  motion  was  adopted.

 Clause  285  was  added  to  the  Bill.

 Mr.  Chairman:  Clause  286.  The
 question  is:

 Page  48—
 for  clause  286,  substitute:

 “286.  Quorum  for  meetings,—

 (l)  In  this  section—

 (a)  “total  strength”  means  the
 total  strength  of  the  Board  of
 directors  of  a  company  as  deter-
 mined  in  pursuance  of  this  Act,
 after  deducting  therefrom  the  num-
 ber  of  the  directors,  if  any,  whose
 places  may  be  vacant  at  the  time;

 (b)  “interested  director”  means
 any  director  whose  presence  can-
 not,  by  reason  of  section  289,  count
 for  the  purpose  of  forming  a  quo-
 rum  at  a  meetin  gof  the  Board,  at
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 the  time  of  any  discussion  ar  vote
 on  any  matter;~

 (2)  The  quorum  for  a  meeting  of
 the  Board  of  directors  of  a  company
 shall  be  one-third  of  its  total  strength
 (any  fraction  contained  in  that  one-
 third  being  rounded  off  as  one),  oF
 two  directors,  whichever  is  higher:

 Provided  that  where  at  any  time
 the  number  of  interested  directors
 exceeds  or  is  equal  to  two-thirds
 of  the  total  strength,  the  number
 of  the  remaining  directors,  that  is
 to  say,  the  number  of  the  directors
 who  are  not  interested,  shall  be
 the  quorum  during  such  time.”

 The  motion  was  adopted.

 Mr.  Chairman:  The  question  is:

 “That  clause  286,  as  amended,
 stand  part  of  the  Bill”

 The  motion  was  adopted.

 Clause  286,  as  amended,  was  added  to
 the  Bill.

 Mr.  Chairman:  Clause  287.  The
 question  is:

 Pages  48  and  49—
 (i)  re-number  sub-clause  (l)  and

 (2)  as  sub-clause  (2)  and
 (l)  respectively;  and

 (ii)  In  sub-clause  (I)
 numbered.

 for  “in  such  a  case”  substitute
 “Tf  a  meeting  of  the  Board  could
 not  be  held  for  want  of  quorum,

 The  motion  was  adopted.
 «+  Mr.  Chairman:  I  take  it  that  otber

 amendment  to  this  clause  is  not  being
 pressed.

 The  question  is:
 “That  clause  287,  as  amended,

 stand  part  of  the  Bill”.

 The  motion  was  adopted.

 Clause  287,  as  amended,  was  added  to
 the  Bill.

 a3  80  Fe-
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 Mr.  Chairman:  The  question  is:

 “That  Clause  288  stand  part  of
 the  Bill.”

 The  motion  was  adopted.

 Clause  288  was  added  to  the  Bill.

 Mr,  Chairman:  There  is  une  amend-
 ment  to  clause  289  and  I  think  it  is
 not  being  pressed.

 The  question  is:
 “That  clause  289  stand  part  of

 the  Bill.”
 The  motion  was  adopted.

 Clause  289  was  added  to  the  Bill.
 Mr.  Chairman:  In  clause  290  also

 there  is  one  amendment.  I  take  it
 that  it  is  not  being  pressed.

 The  question  is:
 “That  clause  290  stand  part  of

 the  Bill”
 The  motion  was  adopted.

 Clause  290  was  added  to  the  Bill.

 Mr,  Chairman:  The  question  is:
 “That  clause  29l  stand  part  of

 the  Bill.”

 The  motion  was  adopted.
 Clause  29  was  added  to  the  Bill.

 ‘Mr,  Chairman:  I  now  come  to  clause
 292.  There  is  government  amendment
 No,  660.

 The  question  is:

 Page  5l—

 (i)  line  15,  omit  “or
 contribute”;

 (ii)  line  18,  omit  “exceeds  or”

 (iii)  lines  8  to  20—

 for  “when  teken  with  contribu-
 tions  made  or  agreed  to  be  made
 before  the  commencement  of  this
 Act,  exceed  in  any  financial  year”,
 substitute  “in  any  financial  year,
 exceed”;  and

 agree  to
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 (iv)  after  line  24,  add:
 “Explanation—Where  a  portion

 of  a  financial  year  of  the  company
 falles  before  the  commencement
 of  this  Act,  and  a  portion  falls
 after  such  commencement,  the
 latter  portion  shall  be  deemed  to
 be  a  financial  year  within  the
 meaning,  and  for  the  purposes,  of
 clause  (e).”

 The  motion  was  adopted.
 Mr.  Chairman:  Now  amendment

 No,  888.
 The  question  is:

 Page  5l,  lines  20  and  21—

 for  “ten  thousand  rupees  or
 three  per  cent”  substitute
 “twenty-five  thousand  rupees  or
 five  per  cent”.

 The  motion  was  adopted.

 Shri  Tulsidas:  I  want  my  amendment
 No,  80l  to  be  put  to  vote.

 Mr,  Chairman:  The  question  is:

 Page  150,  after  line  44,  insert:

 "Provided  that  nothing  said  in
 clause  (b)}.of  sub-section  (l)  shall
 be  deemed  to  prevent  a  banking
 company  from  giving  time  to  its
 director  or  directors  for  repayment
 of  a  debt  due  from  him  or  them.”

 The  motion  was  negatived.
 Mr,  Chairman:  Now  amendment

 No,  803,

 Shri  M.  8,  Gurupadaswamy:  Before
 you  put  this  amendment,  may  I  sug-
 gest  that  my  amendment  No.  869  may
 also  be  put  along  with  it?

 Mr.  Chairman:  Yes.
 The  question  is:
 (l)  Page  5l,  line  24—

 add  at  the  end:
 “Provided  that  no  such  contri-

 bution  is  to  be  made  to  an  institu-
 tion  with  which  any  minister  and
 any  political  party  or  its  leader
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 is  connected  unless  it  is  passed
 unanimously  in  a  general  meet-
 ing.”

 (2)  Page  5l,  after  line  24  add:
 “Provided  that  all  contributions

 made  to  political  parties  or  orga-
 nisations  connected  with  political
 activities  from  the  resources  of  the
 company  shall  be  reported  every
 financial  year  to  the  members  of
 the  company”.

 Those  in  favour  of  the  motion  will
 say  ‘Aye’.

 Some  Hon.  Members:  Aye.
 Mr.  Chairman:  Those  againts  the

 motion  will  say  ‘No’.
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 Several  Hon,  Members:  No.
 Mr.  Chairman:  The  ‘Noes’  have  it.
 Several  Hon.  Members:  The  ‘Ayes’

 have  it.
 Shri  K.  K.  Basu:  It  is  a  very  impor-

 tant  matter.  Some  political  parties
 have  collected  Rs,  2  crores.  It  is
 very  important  that  the  country  should
 know  what  the  real  state  of  affairs  is.
 At  least  you  come  from  the  same
 State  from  which  I  come.  Therefore,
 I  request  that  a  division  may  be
 allowed.

 Mr.  Chairman:  Very  well;  I  grant
 division.

 The  Lok  Sabha  divided:  Ayes  a;
 Noes  86,

 Division  No.  4]  AYES  la  p.  m.
 Achalu,  Shri  Gupte,  Shri  Sadhan  Nanadas,  Shri
 Basu,  Shri  K.  K.  Gurupadaswamy,  Shri  M.  s  Raghavacheri,  Shri
 Biren  Dutt,  Shri  Kamath,  Shri  Randaman  Singh,  Shei
 Chakravartty,  Shrimati  Renu  Krishnaswamy,  Dr.  Reddi,  Shri  Ramachandra
 Chatterjes,  Sori  Tushar  Mehta,  Shri  Asoka  Reddi,  Shri  Eswara
 Chowdhury,  Shri  N.  8.  More,  Shri  5.  5.  Reddy,  Shri  RK.  Ny.  ' Gopalan,  Shri  A.  K.  Mukerjec,  Shri  H.  mn  Swami,  Shri  Sivemurthi

 NOES
 Ansari,  Dr.  Dube,  Shri  Mulchand  Morarka,  Shri
 Agad,  Shri  Bhagwat Jha  Gendhi,  Shri  स्लिएकरट  More;  Shri  K.  L.
 Barupal, Shri  P.  L.  Gandhi,  Sbri  M.  M.  Pande,  Shri  C,  D.
 Bhagat,  Shri  8.  R.  Ganga  Devi,  Shrimati  Parekh,  Dr.  J.  by.
 Bhakt  Darthan,  Shri  Ganpati  Rem,  Shri  Parikh,  Shri  S.  G,
 Bhargava,  Pandit  Thakur  Dess  Gopi  Ram,  Shri  Pataskar,  Shri
 Bhatkar,  Shri  Gounder,  Shri  K.  P.  Patel,  Shri  8.  K.
 Bhatt,  Shri  C.  Heda,  Shri  Pawar,  Shri  V,  P.
 Bidari,  Shri  Jegiiven  Rar,  Shri  Rachiah,  Shri  N.
 Birbal  Singh,  Shri  Jatav-vir,  Dr.  Reghuremaiah,  Shri
 Bogawat,  Shri  Jayashri,  Shrimati  Ramanand  Shashtri,  Swami
 Brajeahwar  Presad,  Shri  Jhunjhunwala,  Shri  Ramaswamy,  Shri  P.
 Chatterjee,  Dr.  Susilranjan  Joshi,  Shri  Jethalal  Ramarwany,  Shri  3.  प्र.
 Chaturvedi,  Shri  Joshi,  Shri  M.  0.  Rane,  Shri
 ‘Chaudhary,  Shri  Ga  L.  Kasliwal,  Shri  Reddy,  Shri  Janardhae
 Das,  Shri  8.  हम  Rureel,  Shri  8.  N.  Roy,  Shri  Biswa  Nath
 Dus,  Shri  N.  T.  Lallenji,  Shri  Sabu,  Shri  Rameshwar
 Dai,  Shri  Ram  Dhani  Lotan  Ram,  Shri  Samanta,  Sh.  5.  C,
 Das,  चल  se  N.  Malvia,  Shri  8.  N.  Satish  Chandra,  Shri
 Datar,  Shri  Mandal,  Dr.  P.  Sewal,  Shri  A.  R.
 Deshroukh,  Shri  C.  D,  Masuodi,  Maulana  Shah,  Shri  C.  C.
 Dholakia,  Shri  Musuriya  Din,  Shri  Shah,  Shri  R.  N.
 Dhusiya,  Shri  Mehta,  Shri  Balwant  Sinha  Shah,  Shri  Raichand  bhai
 Digambar  Singh,  Shri  Mishra,  Shri  L.  N.
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 NOES—contd.

 Sharma,  R.  C.  Sinha,  Dr.  Ss.  N.  Thimmaiah,  Shri
 Siddananjappa,  Shri
 Singh,  Shri  D.  N.
 Singh,  Shri  D.  P.
 Singh,  Shri  Babunath

 Sinha,  Shri  Jhulan
 Sinha,  Shri  Satya  Narayan
 Suresh  Chandra,  Dr.
 Suriya  Prashad,  Shri

 Tiwary,  Pandit  0.  N.
 Upadhyaya,  Shri  Shiva  Dayal

 Vaishnav,  Shri  H.  5.
 Waishya,  Shri  M.  Be

 The  motion  was  negatived.
 Mr.  Chairman:  I  take  it  the  other

 amendments  are  not  pressed,  The
 question  is:

 “That  clause  292,  as  amended,
 stand  part  of  the  Bill”

 The.  motion  was  adopted.
 Clouse  292,  ag  amended,  was  added  to

 the  Bill
 Shri  Sadhan  Gupta:  I  heard  you  say

 that  when  we  do  not  press  a  particular
 amendment,  it  would  be  deemed  to
 have  been  withdrawn.  Now,  I  do  not
 know  how  the  disposal  of  our  amend-
 ments  will  be  shown  in  the  records.

 Mr.  Chairman:  That  will  be  treated
 as  having  been  withdrawn  with  the
 permission  of  the  House,

 Shri  Sadhan  Gupta;  There  is  this
 difficuity  here.  First  of  all,  we  must
 have  the  leave  of  the  House  to  with-
 draw  it.  Secondly,  it  is  one  thing  not
 to  press  an  amendment  and  quite
 another  thing  to  withdraw  it.

 Mr.  Chairman:  This  procedure  is
 adopted  in  order  to  economise  time,
 because  there  are  so  many  amend-
 ments.

 Shri  Sadhan  Gupta:  I  say  that  all
 of  them  be  put  together,  because  we
 do  not  want  it  to  be  put  on  record
 that  we  have  withdrawn’  the  amend-
 ments,

 Mr,  Chairman:  On  record  it  will  be
 written  in  the  correct  manner.

 Shri  K.  EK.  Basu:  We  do  not  want  it
 to  be  put  on  record  that  we  have  with-
 drawn  the  amendment.  We  do  not
 Press  it.  All  such  amendments  can  be
 lumped  together  and  put.  betoré  the
 House,

 Shri  8.  8.  More:  What  alt  you  are
 saying  now  is  going  on  record.

 Mr.  Chairman;  These  amendments
 have  been  taken  as  moved.  Therefore,
 they  have  either  to  be  withdrawn  or
 treated  ag  not  pressed,  and  that  is  how
 the  disposal  will  be  shown  in  the  re.
 cords.

 Shri  Sadhan  Gupta:  In  the  case  of
 other  Bills,  all  amendments  that  were
 not  pressed  to  vote  specifically  were
 put  in  a  lump  to  the  House  and  a  voice
 vote  was  taken  on  that  motion.  That
 is  better.  There  are  so  many  amend-
 ments  regarding  which  we  do  not  want
 to  go  on  record  as  having  been  with-
 drawn.  a

 Shri  s.  8,  More:  Our  Rules  of  Pro-
 cedure  do  not  recognise  any  amend-
 ment  as  not  pressed  formally.  Either
 an  amendment  is  not  moved  at  all  or
 an  amendment  is  withdrawn  with  the
 permission  of  the  House  or  negatived.
 There  is  no  third  way,  a  sort  of  a
 short-cut  which  will  please,  both  sides.
 But,  that  sort  of  a  thing  is  not  permit-
 ted  under  the  Rules.  Therefore,  I
 would  request,  for  the  purpose  of
 abiding  by  the  purity  of  the  rules,
 that  they  may  be  put  to  the  House
 for  permission  to  be  withdrawn.

 Shrimati  Rena  Chakravartty:  Shri
 8S.  S.  More  has  put  the  position  ocrrect-
 ly.  The  amendment  has  been  moved.
 It  has  to  be  put  to  the  House  and
 either  voted  for  or  against.

 Shri  8,  8,  More:  But,  some  commu.
 nist  friends  were  saying  that  they  do
 not  press.

 Mr.  Chairman:  What  I  suggested
 was,  all  these  amendments  have  already
 been  moved  or  taken  as  moved,  There-
 fore,  as  Shri  8.  8,  More  has  said,  they
 must  be  withdrawn  with  the  permis-
 sion  of  the  House.  The  record  will

 be  as  if  they  are  withdrawn  with  the
 permission  of  the  House.
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 Shri  K.  K.  Basu:  That  is  the  point.
 We  do  not  want  it  to  go  on  record
 that  any  amendment  which  we  have
 Moved  has  been  withdrawn.  They  may
 be  put  together  and  the  vote  taken,
 yes  or  no.

 Pandit  Thakur  Das  Bhargava:  The
 Tule  Is  as  Shri  8,  S.  More  has  been
 Pleased  to  tell  us.  But,  to  economtse
 time,  our  Deputy-Speaker  has  been
 doing  like  this:  the  amendments  which
 were  not  pressed  were  taken  as.  nega-
 tived,  not  withdrawn.  If  they  are
 withdrawn,  they  must  be  withdrawn
 with  the  leave  of  the  House.  We  record
 them  as  negatived.  There  is  no  harm
 in  that.  We  do  it  for  economy  of  time.

 Shri  K.  K,  Basu:  We  have  no  objec-
 tlon  to  that.  We  do  not  want  ft  to
 be  said  that  we  have  withdrawn.

 Pandit  Thakur  Das  Bhargava:  They
 are  not  withdrawn.

 Mr.  Chairman:  All  right.  We  will
 take  them  as  negatived  by  the  House
 after  I  put  them.  Do  you  want  to
 put  clause  292  again?  From  clause  293
 we  follow  this  procedure.

 Shri  EK,  K.  Basu:  Unless  =:  Member
 specifically  presses  any  amendment,
 you  will  make  this  formula:

 All  the  amendments  put  and  nega-
 tived.  That  is  the  usual  practice.

 Mr.  Chairman:  All  right.  Clause
 293.  I  shall  not  put  all  the  amend-
 ments  to  vote.

 The  question  is:

 Page  152,  lines  9  and  0—

 for  “in  general  meeting  within
 a  period  of  six  months  from  the
 date  on  which",  substitute  “before
 or  at  the  next  annual  general
 meeting  held  after”.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:
 Page  152,  line  9—

 after  “in  general  meeting”  insert
 “by  a  special  resolution”.

 The  motion  was  negatived.

 3  SEPTEMBER  955  Companies  Bill  12158

 Mr.  Chairman:  The  question  is:
 Page  152,  after  line  10,  add:

 “Explanation  —'Sole  selling
 agent’  means  an  individual,  firm,
 body  corporate  or  association
 which  has  the  exclusive  right  to
 effect  sales  on  behalf  of  the  com-
 pany  in  any  specified  area  or
 territory.”

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 Page  152,  line  2—.

 omit  “of  six  months.”

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 Page  152,  after  line  15,  add:
 “Provided  that  this  shall  not

 invalidate  prior  acts  of  the  sole
 selling  agent  done  before  such  dis-
 approval  or  non-approval  within
 the  period  of  six  months  as  afore-
 said.”

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:
 Page  152,  line  9—

 for  “in  general  meeting  with  a
 period  of  six  months  from”  sub-
 stitute  “at  the  first  annual  general
 meeting  held  after.”

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 Page  ‘152,  line  29—

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 Page  152,  after  line  3l,  add:

 “(4)  Nothing  contained  in  this
 section  shall  apply  to  a  public
 company  or  a  private  company,
 which  is  a  subsidiary  of  a  public
 company,  which  is  not  managed
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 [Mr.  Chairman]
 by  a  managing  agent  or  secre-
 taries  and  treasurers.”

 .

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:
 “That  clause  293  stand  part  of

 the  Bill”

 The  motion  was  adopted.
 Clause  293  was  added  to  the  BilL
 Mr.  Chairman:  Clause  294,  I  am

 butting  Government  drafted  amend-
 t.

 The  question  is:
 Page  52—

 (i)  line  39,  after  “holding  com-
 pany”  add:  “or  any  partner
 or  relative  of  any  such
 director”.

 (ii)  line  40,  after  “such  direc-
 tor”  insert  “or  relative”

 The  motion  was  adopted.

 Mr.  Chairman:  I  shall  now  put  all
 the  other  amendments  to  vote.

 The  question  is:
 Page  152,  line  39—

 after  “company”  insert  “or  a
 relative  or  partner  of  such  direc-
 tor”.

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 Page  152,  line  40—

 after  “director”  insert  “his
 partner  or  relative”.

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 Page  152,  line  4I—
 after  “director”

 partner  or  relative”.
 insert  “his

 The  motion  was  negatived.
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 Mr.  Chairman:  The  question  is:

 Page  152,  line  42—
 omit  “director  or”.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 Page  153,  line  2—

 for  “twenty-five  per  cent.”
 substitute  “fifteen  per  cent”.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 Page  153,  lines  3  and  4—

 for  “any  such  director,  or  by
 two  or  more  such  directors
 together”  substitute  “any  one  or
 more  of  the  persons  mentioned  in
 clauses  (a),  (b)  and  (c);”.

 The  motion  was  negatived.
 Mr,  Chairman:  The  question  is:

 Page  153,  for  lines  35  to  41,  substi-
 tute:

 “Provided  that  if  the  loan  has
 been  repaid  in  full  or  in  part,  the
 Court  may  take  into  consideration
 such  repayment  in  passing  any
 sentence  of  imprisonment”.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 “That  clause  294,  as  amended,
 stand  part  of  the  Bill”.

 The.  motion  was  adopted.
 Clause  204,  हम  amended,  was  added  to

 the  Bill.  .
 Mr.  Chairman:  The  question  is:

 “That  clause  295  stand  part  of
 the  Bill.”

 The  motion  was  adopted.

 Clause  295,  धापा  added  to  the  Bill

 Mr.  Chairman:  (Clause  296.  I  shall
 put  Government  drafted  amendment
 first.
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 The  question  is:

 Page  54—
 (i)  lines  77  and  18,

 after  “director  of  the  company”
 insert  “or  his  relative”.
 (ii)  line  ‘18,

 for  “a  firm  in  which  he  is  a
 partner"  substitute:

 “a  firm  in  which  such  a  director
 or  relative  is  partner”.

 the  motion  was  adopted.

 Mr.  Chairman:  Now  other  amend-
 ments.

 The  question  is:

 Page  ‘154,  lines  7  to  20—

 for  “a  director  of  the  company,
 a  firm  in  which  he  is  a  partner,
 any  other  partner  in  such  a  firm,
 or  a  private  company  of  which  the
 director  is  a  member  or  director”
 substitute  “the  persons  mentioned
 in  clauses  (a)  to  (d)  of  sub-
 section  (l)  of  section  294”.

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 Page  154,  line  20,
 after  “director”  insert  “or  any

 member  or  director  of  the  said
 private  company”.

 The  motion  was  negatived.

 Mr,  Chairman:  The  question  is:
 “That  clause  296,  as  amended,

 stand  part  of  the  Bill.”

 The  motion  was  adopted

 Clause  296  as  amended,  was  added  to
 the  Bill.

 Mr.  Chairman:  The  question  is:

 “That  clause  297  stand  part  of
 the  Bill.”  .

 The  motion  was  adopted.

 Clause  297  was  added  to  the  Bill.

 3  SEPTEMBER  955  Companies  Bill  I2I62

 Mr.  Chairman:  Clause  298.  The  ques-
 tion  is:

 Page  ‘155,  line  35,
 after  “notice”  insert  “through

 registered  post  letter”.

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 Page  ‘155,  line  50,
 दत  at  the  end:

 “subject  to  regulations  govern-
 ing  the  matter  which  may  be
 made  by  the  Board”.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 “That  clause  298  stand  part  of
 the  Bill.”

 The  motion  was  adopted.
 Clause  298  was  added  to  the  Bill,
 Mr.  Chairman:  Clause  299.  Govern-

 ment  amendment  No.  36l.

 The  question  is:

 Page  156,  line  33—

 after  “as  a  director  thereof”
 insert:

 “he  having  been  nominated  as
 such  director  by  the  company
 referred  to  in  sub-section  a.

 The  tion  was  adopt
 Mr.  Chairman:  The  question  is:

 Page  156,  line  16—

 add  at  the  end:
 “snd  any  decision  dependent  on

 his  vote  shall  be  void”.
 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 Page  156,  after  line  16,  केत:

 “provided  that  the  vote  of  the
 interested  director  shall  not  in-
 validate  any  resolution  passed  at
 that  meeting  if  it  could  have
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 {Mr.  Chairman]
 been  carried  by  the  valid  votes
 cast  in  favour  of  the  same”,

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:
 Page  156,  after  line  47,  insert:

 “Provided  that  the  reasons  for
 such  exemption  or  modification
 shall  be  recorded  in  writing”.

 The  motion  was  negatived,
 Mr.  Chairman:  The  question  is:

 “That  clause  299,  as  amended,
 stand  part  of  the  Bill”

 The  motion  was  adopted.

 Clause  299,  as  amended,  was  added
 to  the  Bill.

 Mr.  Chairman:  The  question  is:
 “That  clause  300  stand  part  of

 the  Bill”

 ,  The  motion  was  adopted.
 Clause  300  was  added  to  the  Bill.
 Mr.  Chairman:  Clause  30l.  Govern.
 ment  amendment  86l.
 The  question  is:

 Page  158,  after  line  38  add:

 “(7)  The  provisions  of  this  sec-
 tion  shall  apply  in  rela-
 tion  to  any  resolution  or
 proposed  resolution  of
 the  Board  of  directors  of
 aAcompany  appointing  a
 manager  or  a  managing

 .or  whole-time  director,
 or  varying  any  previous
 contract  or  resolution  of
 the  company  relating  to
 the  appointment  of  a
 manager  or  a  managing
 or  whole-time  director,
 as  they  apply  in  relation
 to  any  contract  or  propos-
 ed  contract  for  the  like
 purpose”.

 The  motion  was  adopted.
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 Mr.  Chairman:  The  question  is:
 “That  clause  301,  as  amended,

 stand  part  of  the  Bill.”
 The  motion  was  adopted.

 Clause  30l,  as  amended,  was  added  to
 the  Bill.

 Mr.  Chairman:  Clause  302.  The
 question  is:

 Page  ‘158,  line  49—
 after  “occupation”  insert  “age,

 educational  and  other  qualifica-
 tions”.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 Page  158,  line  49,  after  “he
 holds”  insert  “and  held  in  the
 past”.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 “That  clause  302  stand  part  of
 the  Bill”

 The  motion  was  adopted.
 Clause  302  was  added  to  the  Bilt.
 Mr,  Chairman:  Clause  303.  Amend-

 ment  No.  536.
 The  question  is:

 Page  l60,  after  line  46  insert:
 “(lA)  Any  member  may  take

 extracts  therefrom,  and
 may  require  copies  there-
 of  to  the  same  extent,  in
 the  same  manner  and  ‘on
 payment  of  the  same  fee
 as  in  the  case  of  the
 register  of  members  of
 the  company,  and  the
 provisions  of  section  62
 shall  apply  accordingly”.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 “That  clause  303  stand  part  of
 the  Bill.”

 The  motion  was  adopted.

 Clause  303  was  added  to  the  BM.
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 Mr.  Chairman:  The  question  is:
 “That  clauses  304  to  307  stand

 part  of  the  Bill”

 The  motion  was  adopted.
 Clauses  304  to  307  were  added  to  the

 Bill.
 Mr.  Chairman:  Clause  308.  I  am

 putting  Government  amendments.
 The  question  is:
 Page  ‘162,  line  39—

 for  “including  the  managing
 director”  substitute:  “jncluding
 any  managing  or  whole-time
 director”.

 The  motion  was  adopted.
 Mr.  Chairman:  The  question  is:
 Page  162,  line  40—

 after  “in  accordance  with"
 insert  “and  subject  to”.

 The  motion  was  adopted.

 Mr.  Chairman:  The  question  is:
 Page  163,  lines  0  and  —

 omit  “subject  to  the  provisions
 of  section  197”,

 The  motion  was  adopted.

 Mr.  Chairman:  The  question  is:

 Page  63—
 (i)  line  4,  for  “neither”

 substitute  “either’;  and
 (ii)  line  25,  for  “nor”  substitute

 “or”,
 The  motion  was  adopted.

 Mr.  Chairman:  The  question  ts:

 Page  63—

 for  lines  32  and  33,  substitute:
 “Provided  that  no  renewal

 shall  be  effected  earlier  than  one
 year  from  the  date  on  which  it  is
 to  come  into  force.”

 The  motion  was  adopted.

 Mr.  Chairman:  Now  other  amend-
 ments.  The  question  is:

 Page  62—
 for  lines  44  to  46,  substitute:

 “(2)  Service  directors  may  be
 paid  a  monthly  salary  and  com-
 mission  at  a  specified  percentage
 of  the  net  profits  of  the  company.

 Explanation.—'Service  director’
 Means  a  director  in  the  whole-
 time  employment  of  the  company,
 and  includes  a  managing  director,
 and  a  manager  or  a  secretary  who
 is  appointed  as  director.”

 The  motion  was  negatived.
 Mr,  Chairman:  The  question  is:
 Page  163,  line  4—

 for  “five”  substitute  “three”.
 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:
 Page  163,  line  6—

 for  “ten”  substitute  “six”.
 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 Page  163,  line  29—

 for  “five  years”  substitute
 “three  years”.

 The  motion  was  negatived.
 Mr,  Chairman:  The  question  is:

 “That  clause  308,  as  amended,
 stand  part  of  the  Bill”.

 The  motion  was  adopted.
 Clause  308,  as  amended,  was  added  to

 the  Bill,
 Mr.  Chairman:  Clause  309,  The

 question  is:
 Page  163,  lines  44  and  45—

 for  “a  managing  director  or  any
 other  director”  substitute  “any
 director  including  a  managing  or
 whole-time  director.”

 The  motion  was  adopted.
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 Mr.  Chairman:  The  question  is:
 “That  clause  309,  as  amended,

 stand  part  of  the  Bill”
 The  motion  was  adopted.

 Clause  309,  as  amended,  was  added  to
 the  Bill.

 Mr.  Chairman:  Clause  3l0.  The
 question  is:

 Page  164,  line  9—
 for  “a  managing  director”

 substitute  “a  managing  or  whole-
 time  director”.

 The  tion  was  adop
 Mr.  Chairman:  The  question  is:

 “That  clause  3l0,  as  amended, stand  part  of  the  Bill”.
 The  motion  was  adopted.

 Clause  310,  as  amended,  *was  added
 to  the  Bill.

 Mr.  Chairman:  The  question  is:
 “That  Clauses  3ll  and  32  stand

 part  of  the  Bill.”
 The  motion  was  adopted.

 Clauses  37  and  872  were  added  to
 the  Bill.

 Mr.  Chairman:  Clause  313.
 Shri  M.  C.  Shah:  We  have  accepted 434,  and  instead  of  433,  we  have  mov-

 ed  that  in  an  amended  form.
 Mr.  Chairman:  The  question  is:
 Page  64—

 (i)  line  40,  after  “partner”
 insert  “or  relative”;  and

 (ii)  line  4i,  after  “such  a
 director”  insert  “or  relative”.

 The  motion  was  adopted.
 Mr.  Chairman:  The  question  is:
 Page  165,  line  7,  add  at  the  end:

 “with  effect  from  the  first  day
 on  which  the  contravention  occurs
 and  shall  also  be  liable  to  refund
 to  the  company  any  remuneration
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 received  or  the  monetary  equi-
 valent  of  any  perquisites  or  ad-
 vantage  enjoyed  by  him  in  respect
 of  such  office  or  place  of  profit”.

 The  motion  was  adopted.
 Mr.  Chairman:  The  question  is:
 Page  65—
 for  lines  8  to  14,  substitute:
 “(3)  Any  office  or  place  in  a  com-

 pany  shall  be  deemed  to  be  an  office
 or  place  of  profit  under  the  company within  the  meaning  of  sub-section
 q),—

 (a)  in  case  the  office  or  place
 is  held  by-  a  director,  if  the
 director  holding  it  obtains  any-
 thing  by  way  of  remuneration
 over  and  above  the  remuneration
 to  which  he  is  entitled  as  such
 director,  whether  as  salary,  fees,
 commission,  Perquisites,  the  right
 to  occupy  free  of  rent  any  pre-
 mises  as  a  place  of  residence,  or

 ;
 (b)  in  case  the  office  or  place  is

 held  by  an  individual  other  than
 a  director  or  by  any  firm,  private
 company  or  other  body  corporate,
 if  the  individual,  firm,  private
 company  or  body  corporate  hold-
 ing  it  gets  anything  by  way  of
 remuneration  whether  as  salary,
 fees,  commission,  perquisites,  the
 right  to  occupy  free  of  rent  any
 premises  as  a  place  of  residence,
 or  otherwise.”

 The  motion  wag  adopted.
 Mr.  Chairman:  The  question  is:
 Page  ‘165,  line  7—

 for  “as  such”  substitute  “as
 director”.

 The  motion  was  adopted,
 Mr.  Chairman:  The  question  is:
 Page  164,  lines  40  to  42—

 for  “no  director  of  a  company, no  partner  of  such  a  director,  no
 firm  in  which  such  a  director  is  a
 Partner,  no  private  company  of

 “In  view  of  the  amendment  to  Clause  3l0  adopted  by  the  House,  the
 words  “or  whole  time”  were  inserted  in  line  2  before  the  word  “director”, as  patent  error  under  the  direction  of  the  Speaker.
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 which  such  a  director  is  a  director  Clause  315,  as  amended,  was  added  to
 or  member”  substitute:

 “the  persons  mentioned  in
 clauses  (a)  to  (d)  of  sub-section
 (l)  of  section  294”.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 Page  164,  line  42—

 after  “director  or  member”
 insert:

 “and  no  director  or  member  of
 such  private  company”.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 “That  clause  313,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.
 Clause  313,  as  amended,  was  added  to

 the  Bill..
 Mr.  Chairman:  The  question  is:

 “That  clause  3]4  stand  part  of
 the  Bill”

 The  motion  was  adopted.
 Clause  34  was  added  to  the  Bill.

 Mr.  Chairman:  Clause  3l5.  The  ques-
 tion  is:

 Page  65—
 after  line  41,  add;

 “(4)  Notwithstanding  anything
 contained  in  sub-sections  (l)  to
 (8),  the  Central  Government  may,

 by  order,  permit  any  person  to
 be  appointed  as  a  managing
 director  of  more  than  two  com-
 panies,  if  the  Central  Govern-
 ment  is  satisfied  that  it  is  neces-
 sary  that  the  companies  should,
 for  their  proper  working,  func-
 tion  as  a  single  unit  and  have  a
 common  managing  director.”

 The  motion  was  adopted.
 Mr.  Chairman:  The  question  is:

 “That  clause  315,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.

 the  Bill.
 Mr.  Chairman:  Clause  316.  The

 question  is:

 Page  165,  line  3B
 omit  “Save  as  provided  in  sub-

 section  (ay,

 The  motion  was  adopted.
 Mr.  Chairman:  The  question  is:

 Page  66—
 omit  Tines  l  to  10,

 The  motion  was  adopted.

 Mr.  Chairman:  The  question  is:
 Page  66  lines  2]  and  22—

 for  “shall  be  sanctioned  only  in
 the  last  two  years  of  the  existing
 term”  substitute:

 “shall  not  be  sanctioned  with
 effect  from  a  date  which  is  later
 than  two  years  from  the  date  on
 which  the  sanction  will  come  into
 operation.”

 The  motion  was  adopted.
 Mr.  Chairman:  The  question  is:
 Page  l66—

 omit  lines  4  to  10.
 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:
 “That  clause  3l6,  as  amended,

 stand  part  of  the  Bill”

 The  motion  was  adopted.

 Clause  ‘316,  as  amended,  was  added  to
 the  Bill,

 Mr.  Chairman:  The  question  is:

 Page  166,  line  29—

 for  “managing  director  or  a
 director  holding  the  office  of
 manager,  or”  substitute  “service
 director”.

 The  motion  was  negatived.
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 Mr.  Chairman:  The  question  is:

 Page  67—

 after  line  26,  insert:

 “(4A)  No  such  payment  as
 aforesaid  shall  be  made  except  in
 pursuance  of  a  resolution  of  the
 company  in  general  meeting,  of
 which  detailed  notice  has  been
 given”.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 “That  clause  317  stand  part  of
 the  Bill”

 The  motion  was  adopted.
 Clause  3I7*  was  added  to  the  Bill.

 Mr.  Chairman:  The  question  is:
 “That  clauses  3l8  to  322  stand

 part  of  the  Bill.”

 The  motion  was  adopted.
 Glauses  3i8  to  322  were  added  to  the

 Bill.

 Clauses  323  to  367
 Mr.  Chairman:  Now,  we  begin  the

 next  group  of  clauses.  Is  there  any
 suggestion  about  the  time  to  be  allot-
 ted?

 Shri  Asoka  Mehta:  I  would  like  it
 to  be  in  two  groups,  I  suggest  we
 take  up  from  323  to  367  and  allot  8
 hours  for  it,  and  then  from  368  to  388
 and  allot  34  hours  for  it.

 Mr.  Chairman:  The  proposal  is  that
 clauses  323  to  367  may  be  taken  up.

 Shri  M.  0.  Shah:  Why  not  have  up
 to  3777,  That  will  be  all  right  because
 that  concerns  managing  agents,  and
 then  will  come  the  secretaries  and
 treasurers  and  managers.  For  them
 you  can  have  3  or  34  hours.

 Mr.  Chairman:  Is  it  acceptable?
 Shri  Asoka  Mehta:  No,  no.  This

 proposal  was  made  after  consulting
 the  members  on  this  side  and  on  that
 side,  and  it  was  more  or  less  agreed
 to.  I  had  consulted  Shri  Shah  on  that
 side.
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 Shri  s.  8.  More:  He  consulted  the
 wrong  Shah.

 Mr.  Chairman:  Let  them  have  their
 choice.  I  repeat  again  that  the  House
 will  now  take  up  clauses  323  to  367
 and  8  hours  will  be  devoted  to  that.
 After  that  clauses  368  to  388  will  be
 taken  up,  and  34  hours  will  be  devot-
 ed  to  that.  Hon.  Members  who  wish
 to  move  their  amendments  to  clauses
 323  to  367  will  kindly  hand  over  the
 number  of  their  amendments,  specify-
 ing  the  clauses  to  which  they  relate,
 to  the  Secretary  at  the  Table  within
 if  minutes.

 Shri  Kamath:  On  a  point  of  order.
 I  would  like  to  invite  your  attention
 to  rule  389  of  the  Rules  of  Procedure
 and  Conduct  of  Business.  This  point
 arises  out  of  the  oral  instructions
 which  you  have  just  given  to  Mem-
 bers  saying  that  Members  who  wish
 to  move  their  amendments  to  this
 group  of  clauses  should  pass  on  the
 chits  within  fifteen  minutes.  The  busi-
 ness  of  the  House—in  this  particular
 case,  the  business  relating  to  clauses
 323  to  367—will  continue  today  and
 also  on  Monday.  And  amendments  to
 these  clauses  can  be  given  any  time
 during  the  pendency  of  the  discussion
 of  these  clauses.  I  have  given  notice
 of  certain  amendments  only  today,
 and  they  will  be  circulated  to  hon.
 Members  only  on  Monday  morning.
 But  the  business  being  what  it  is,  it
 will  continue  on  Monday  also.  So,
 those  amendments  of  mine  should  not
 be  barred  if  they  come  on  Monday
 morning.

 Shri  K.  K.  Basu:  You  can  send  the
 chit  in  advance.

 Mr.  Chairman:  If  they  come  on,  we
 shall  certainly  include  them.

 Shri  Kamath:  I  have  not  got  the
 numbers  of  those  amendments.

 Mr.  Chairman:  The  hon.  Member
 can  give  the  reference  to  those  amend-
 ments,  and  they  can  be  included.

 Pandit  Thakur  Das  Bhargava:  The
 hon.  Member's  only  point  seems  to  be
 that  he  has  not  yet  received  the
 numbers  of  those  amendments,  and  he

 *In  the  proviso  to  Sub-clause  (4)  of  clause  317,
 “premium”,  was  substituted  by  the  word  “Premiums”,

 under  the  direction  of  the  Speaker.

 line  25,  the  word
 as  patent  error
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 hopes  to  receive  them  only  on  Monday
 morning.  But  he  has  given  notice  of
 those  amendments  today.  So,  accord-
 ing  to  the  rules,  he  is  within  his  right
 to  move  those  amendments.

 Shri  Kamath:  I  have  not  got  copi
 of  those  amendments  or  their  numbers
 now.  My  point  is  that  the  fact  that  I
 have  not  conformed  to  the  chit  system
 may  not  be  a  bar  to  the  inclusion  of
 my  amendments.

 Shri  8.  S.  More:  The  chit  is  only  for’
 our  convenience,  it  does  not  form  part
 of  the  rules.

 Shri  Kamath:  In  this  particular  case,
 it  is  not  to  my  convenience.

 Shri  C.  D.  Deshmukh:  I  have  a
 number  of  amendments  to  these
 clauses.  I  do  not  know  whether  it  is
 necessary  for  me  to  read  out  the  num-
 bers,  because  they  will  be  in  the
 order  paper  which  will  be  circulated.
 In  that  case,  I  hope  you  will  take
 them  as  moved.  I  shall  make  obser-
 vations  only  in  regard  to  those  which
 are  not  purely  of  a  drafting  nature  or
 elarificatory  or  self-explanatory,  and
 these  are  very  few.

 The  first  one  relates  to  clause  324
 and  that  is  amendment  No.  470.  This
 clause  provides  for  the  termination  of
 the  managing  agency  of  a  company

 hich  is  acting  as  the  managing
 agent  of  another  managing  agency
 This  amendment  reads:

 Page  7l,  after  line  36,  add:
 “(4)  Where  a  company  having

 a  managing  agent  is  itself  acting
 at  the  commencement  of  this  Act
 as  a  managing  agent  of  any  other
 company,  the  term  of  office  of  the
 company  first  mentioned  as
 managing  agent  of  the  other
 company  shall,  if  it  does  not
 expire  earlier  in  accordance  with
 the  provisions  applicable  thereto
 immediately  before  such  com-
 mencement  including  any  provi-
 sions  contained  in  the  Indian
 Companies  Act,  993  (VII  of
 9I3),  expire  on  the  l5th  day  of
 August  1956."
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 In  other  words,  it  is  the  earlier
 termination  of  a  particular  kind  of
 managing  agency,  ie.  where  it  is  the
 managing  agency  of  a.  managing
 agency;  we  do  not  see  why  the
 extended  period  should  be  giv  to
 this  kind  of  managing  agency.

 The  next  amendment  is  to  clause
 330,  and  that  is  amendment  No.  472.
 We  consider  that  it  is  not  desirable
 that  remuneration  on  the  existing
 scale  should  continue  for  a  period
 which  may  be  as  long  as  twelve
 months  from  the  commencement  of
 this  Act.  Therefore,  we  want  to  omit
 the  proviso.  The  result  will  be  that
 the  provisions  regarding  remuneration
 will  come  into  force  immediately  this
 Bill  is  brought  into  operation.  That
 will  involve  a  certain  amount  of
 calculation  of  the  net  profit  as  defined
 under  the  old  Act,  and  the  net  profit
 as  defined  under  the  new  Act,  and  the
 application  of  different  percentages.
 But  we  do  not  think  that  this  will
 present  any  material  difference.  The
 advantage  is  that  the  new  and  reduc-
 ed  remuneration  will  come  into  force
 at  the  earliest  moment  possible.

 My  next  amendment  is  to  clause
 345,  and  that  is  amendment  No.  664.
 Under  clause  345  as  framed  by  the
 Joint  Committee,  any  change  in  the
 ownership  of  the  shares  in  a  manag-
 ing  agency  corporation,  however
 small,  will  constitute  a  change  in  its
 constitution.  And  this,  we  feel,
 is  likely  to  have  far-reaching  con-
 sequences.  It  is  possible  that  a
 change  in  the  ownership  of  a
 few  shares  may  take  place  without
 the  managing  agent  knowing  anything
 about  it.  It  would  thus  become  pos-
 sible  for  a  shareholder  to  bring  about
 the  termination  of  the  managing
 agency  agreement  by  transferring  the
 shares  and  keeping  the  transfers  secret
 for  a  period  of  six  months.  Even  if
 the  managing  agency  corporation  has
 a  right  to  refuse  to  register  the  trans-
 fer  under  its  articles  of  association,
 clause  345  might  still  apply.

 Sbri  Kamath:  On  a  point  of  order.
 It  is  a  pity  that  the  Minister’s  own
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 [Shri  Kamath  ]
 party  is  not  interested  in  listening  to
 him.  There  is  no  quorum  in  the
 House.

 Shri  K.  K.  Basu:  Have  some  more
 hearing  Ministers.

 Mr,  Chairman:  The  bell  is  being
 rung—Now  there  is  quorum.  The
 hon.  Minister  may  continue.

 Shri  C.  D.  Deshmukh:  I  was  saying
 that  even  if  the  managing  agency
 corporation  has  a  right  to  refuse  to
 register  the  transfer  under  its  articles,
 elause  345  might  still  apply.  The
 Central  Government  have  been  given
 power  to  extend  the  time-limit  of  six
 months  in  such  cases.  But  it  may  be
 that  the  fact  of  transfer  comes  to
 notice  only  after  those  six  months,
 and  as  soon  as  the  six  months  expire,
 there  will  be  an  automatic  termina-
 tion  of  the  managing  agency,  and  the
 power  of  the  Central  Government  to
 extend  time  will  not  serve  the
 purpose.

 It  has  been  made  clear  that  Govern-
 ment  may  give  retrospective  effect  to
 any  extension  of  time  granted  by  or
 under  this  section.  This  will  avoid
 hardship  in  cases  where  the  omission
 to  obtain  the  approval  of  the  Central
 Government  within  six  months  of  the
 change  is  due  to  valid  reasons  and  is

 tirely  bona  fide.
 Then  there  is  an  amendment  to

 clause  35l,  No.  669.  This  is  intended
 to  make  it  clear  that  the  overall  limit
 of  ll  per  cent.  also  may  be  exceeded
 where  a  special  resolution  of  the  com-
 pany  and  the  approval  of  the  Central
 Government,  which  can  be  obtained
 only  if  the  resolution  is  in  the  public
 interest,  have  been  secured.

 The  next  important  amendment  is  to
 clause  352,  No.  670.  We  feel  sub-
 clause  (l)  is  unnecessary  and  that  its
 retention  might  lead  to  difficulties
 in  interpretation.  It  is  really  to  pre-
 vent  any  misunderstanding.  From
 the  drafting  point  of  view,  there  may
 be  a  view  that  it  does  not  make  any
 difference  whether  this  is  removed  or
 not.  But  we  think  that  we  should
 favour  a  draft  which  is  orderly  from
 the  drafting  point  of  view  and  logic.
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 The  last  amendment,  No.  677,  is  to
 clause  360.  The  object  is  to  bring  the
 position  in  respect  of  the  managing
 agent  or  associate  into  line  with  that
 in  clause  296(2)  which  applies  to
 directors.  As  in  the  case  of  directors,

 a  managing  agent  or  associate  may
 enter  into  contracts  for  the  sale  or
 supply  of  property  etc.  in  which  he
 regularly  trades  up  to  a  maximum  of
 Rs.  5000.  The  clause,  as  it  stands  now,
 is  applicable  to  future  contracts.  That
 is  all  I  have  to  say.

 Shri  Sadhan  Gupta:  This  group  is
 concerned  with  various  aspects  of  the
 managing  agency  system,  and  some  of
 the  most  important  aspects  of  the
 managing  agency  system.  It  is  un-
 fortunate  that  the  Joint  Committee
 has  not  found  its  way  to  abolish  this
 system  totally.  Of  course,  I  repeat
 what  I  said  in  my  first  reading  speech,
 that  by  abolishing  the  managing
 agencies  you  won't  cure  every  abuse
 of  capitalism.  That  is  an  impos-
 sibility.  But  it  is  also  a  fact  that  the
 managing  agency  system  has  heen
 responsible  for  some  of  the  major
 abuses,  and  that  is  why,  the  whole
 country  had  wanted  its  abolition.  We
 have  seen  from  the  speeches  made
 during  the  first  reading  that  practical-
 ly  the  entire  House  is  for  abolition  of
 the  managing  agency  system.

 Pandit  Thakur  Das  Bhargava:  Ques-
 tion.

 Shri  Sadhan  Gupta:  There  is  no
 question  about  it,  because  the  speeches
 had  reflected  that  practically  almost
 the  whole  House  was  opposing  the
 managing  agency  system.

 Pandit  Thakur  Das  Bhargava:  Ques-
 tion.

 Shri  Sadhan  Gupta:  You  can  refer
 to  the  proceedings  and  see  how  many
 Members  spoke  for  and  how  many
 against  the  system.  But  we  have  a
 democracy  where  the  views  of  the
 Members—whatever  the  views  are—
 are  not  reflected;  it  is  the  smart  crack
 of  the  whip  that  determines  the
 character.  That  is.my  first  grievance
 on  principle  against  this  group  of
 clauses.  I  am  opposed  to  the  whole
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 group.  But  if  you  retain  this  group,
 you  have  to  make  certain  modifications
 in  it  in  order  to  tighten  up  the  strings
 with  a  view  to  prevent  the  managing
 agents  from  doing  mischief.

 Now,  here  the  great  difficulty  is
 that  the  Finance  Minister  seems  to  be
 constitutionally  incapable  of  uprooting
 the  abuses  of  the  managing  agency
 system.  One  of  the  greatest  abuses
 has  been  that  the  managing  agency
 system  has  enabled  concentration  of
 wealth  in  a  few  hands  by  concentra-
 tion  of  economic  power.  From  the
 observations  made  by  the  Finance
 Minister,  we  were  almost  alarmed  to
 observe  that  he  was  not  very  mucb
 worried  about  this  aspect  in  our
 economic  life  at  all.  When  the  ques-
 tion  was  raised  that  nine  families
 monopolised  600  directorships,  he
 tried  to  explain  it  away  on  the
 astounding  thesis  that  it  reflected  the
 business  talent  in  the  community—it
 reflected  the  dearth  of  the  business
 talent  in  the  community.  Now,  Sir,
 we  do  not  take  that  view.  The  fact
 that  nine  families  monopolise  80
 many  directorships  only  indicates
 that  there  is  a  concentration  of  power,
 and  it  is  not  necessarily  deserved  in
 every  case.  Now,  with  this  outlook,
 he  cannot  be  expected  to  be  more
 sympa.hetic  to  the  demand  of  the
 country  for  ending  the  system,  because
 the  managing  agency  system,  in  its
 aspect  of  concentration  of  economic
 power,  is  not  very  objectionable  to
 him;  and  so  he  is  trying  to  cure  it  of
 certain  abuses  only.  But  once  you
 allow  concentration  of  economic
 power  to  be  there,  you  cannot  pre-
 vent  many  of  the  abuses.  That  is
 why  a  strange  theory  has  been  pro-
 pounded  that  the  managing  agency
 system  has  been  beneficial  to  this
 country,  and  we  should  mend,  and  not
 end,  this  system.  When  we  were  in
 schools,  we  had  to  read  a  book—I  do
 not  know  whether  you  also  did  so-
 called  England’s  Work  in  India.  There
 we  were  told  what  educational  work
 the  British  Government  had  done,
 what  material  progress  the  British
 Government  had  given  us.  It  was  all
 a  document  with  facts  mentioned—so
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 many  Universities  established,  so
 many  colieges  established,  so  many
 schools  established,  so  much  economic
 progress  achieved  and  all  what.  Now,
 what  was  not  Men.oned  there  was
 that  for  200  years  of  British  rule,  we
 had  only  6  per  cent,  literacy,  that  for
 200  years  of  British  rule,  we  had  90
 per  cent.  of  our  popula.ion  depending
 on  agriculture  and  so  forth.  In  the
 very  same  way,  it  is  being  sought  to
 be  proved  that  the  managing  agency
 system  has  con.ributed  a  great  deal  to
 our  industrialisation.  The  extent  of
 our  induscrialisation  has  been  pointed
 out  and  it  is  said,  ‘Look,  what  the
 managing  agencies  have  done’.  I,  Su,
 look  at  it  from  quite  another  angie.
 What  would  have  happened  without
 the  managing  agency?  Owlng  io  te
 presence  of  the  inanaging  agency
 system,  we  have  been  robbed  of  a
 heaithy  capital  market.  The  capial
 market  is  a  perverced  market  today.
 ‘Lhe  siream  of  private  enterprise  today
 is  a  very  muddy  stream  owing  to  the
 nefarious  activities  of  the  managing
 agency  system.  Our  industry  has
 grown  in  this  context  and  we  have  not
 to  judge  the  contribution  of  the  man-
 aging  agency  system  by  reference  to
 how  much  we  have  been  able  to
 achieve,  but  by  reference  to  how  much
 we  have  not  been  able  to  achieve.
 We  have  seen  how  foreign  managing
 agents  have  stifled  our  indusiries.
 There  was,  once  a  time,  not  very  long
 ago,  when  every  Indian  businessman
 was  up  against  the  managing  agency
 system,  because  the  foreign  managing
 agents  would  not  let  them  compete,
 would  shut  them  out  of  business.  But
 they  do  not  do  it  now  because  today
 they  have  got  some  share  in  the
 foreign  managing  agency  sys‘em  in  the
 country.  But  simply  by  giving  Indian
 big  business  a  little  or  even  a  sizeable
 share  in  their  ventures,  the  basic
 character  of  the  managing  agency
 system  does  not  alter.  It  remains  the
 same  thing,  an  objectionable  thing
 which  is  full  of  abuses  and  from  which
 abuses  will  be  very  difficult  to  remove.

 That,  is  why  we  want  to  abolish  this
 system,  altogether.  Therefore,  we
 have  proposed  amendments,  Nos,  893
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 {Shri  Sadhan  Gupta]
 and  895.  In  amendment  No.  893,  we
 Propose  that  the  managing  agencies
 shoud  be  altogether  abousned  witnout
 any  reservauon.  That  we  do  by
 proposing  a  substitute  clause  for  clause
 223.  We  say:

 “Every  managing  agent  shall
 cease  to  funcuon  as  sucn  on  dist
 December,  iyou,  uniess  he  ceases
 80  tO  IunCcuION  at  an  eartier  da.e.”
 We  have  an  alternauve  ciause  aisu

 to  this  ४0  oraer  to  Mase  the  provisiuun
 a  littie  more  liberal’  ‘Ina.  is  ५0  say,
 if  tne  Government:  3s  not  at  au  reauy
 to  cOUunLeMance  the  abowwon  of  une
 managing  agency  sys.em,  we  say  Wat
 all  Managing  agencies  Wil  go  ouL  un-
 less  the  Cenurai  Government  maxes
 &n  eXCep.lon  im  the  case  Of  some  paru-
 cwar  mwausiry.  That  we  nave  sougn
 to  ao  by’  aaaing  &  tur.ber  provao  w
 the  subsuute  cause  whucn  4  just  reag
 out  lt  reads:

 “Provided,  however,  that  the
 Cen.rai  Government  may,  by
 Noultication  in  the  Utticiai  Gazette,
 permit  the  conunuawuon  of  manag-
 ing  agents,  Woolly  or  in  part,  in
 sucD  class  or  descrip.on  of  indus-
 try  or  busimess  as  may  be  speci-
 fied  in  the  notification:  _

 Provided  further  “that  the
 reasons  for  the  granting  of  such
 Permussion  shall  be  recoraed  in
 writing  in  the  said  notification.”
 The  scheme,  therefore,  is  that  -by

 the  3lst  December,  ‘1958,  all  managing
 agencies  must  go.  That  is  what  we
 would  like.  But,  if  you  are  no.  pre-
 pared  to  go  so  far,  we  can  provide
 that  the  Central  Government  may
 permit  the  managing  agents  to  remain
 in  some  indus:ries.  The  scheme  is
 just  the  reverse  of  what  is  in  the  Bill,
 that  is,  the  managing  agency  will
 generally  remain  but  the  Central
 Government  may  prevent  it  in  certain
 industries.  We  say  that  it  must
 generally  go  but  the  Central  Govern-
 ment  may  permit  it  in  some  indus-
 tries.

 There  is  a  great  thing  in  favour  of
 our  scheme.  It  is  this.  It  is  the
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 Central  Government  that  will  have
 to  take  the  responsibility  for  permit-
 ting  the  continuation  of  managing
 agencies  in  particular  industries  and
 it  is  the  Central  Government  which
 will  face  criticism  for  doing  so  and  it
 fs  ultimately  the  Houses  of  Parlia-
 ment  that  will  voice  their  opinion  on
 the  excep‘ions  made  by  the  Central
 Government.  That  would  operate  as
 some  kind  of  check  on  the  Central
 Government  in  respect  of  giving  indis-
 criminate  permission  to  managing
 agencies.  We,  therefore,  recommend
 this  scheme  to  the  acceptance  of  the
 House  and  we  would  again  appeal  to
 the  Finance  Minister  to  respect  the
 opinion  of  the  country  and  to  respect
 the  opinion  of  the  great  majority  of
 this  House—though  it  may  not  be
 expressed  in  voting,  it  was  expressed
 in  the  speeches.  I  appeal  to  the  Fin-
 ance  Minister  to  respect  the  opinion  of
 practically  the  whole  House.

 The  next  important  principle  which
 we  seek  to  introduce  in  this  matter
 by  way  of  tightening  up  the  provi-
 sions  regarding  managing  agency  is
 the  imposing  of  a  limitation  on  a
 number-cum-size  basis.  I  had  sought
 to  impose  some  limitation  regarding
 the  directorships;  but,  in  the  case  of
 the  managing  agency  system  it  is  even
 more  important.  This  particular  pro-
 vision  I  have  sought  to  introduce  by
 my  amendment  No.  909  to  clause  33l
 which  says:

 Page  173,  after  line  30  insert:
 “Provided  that  if  any  person

 holds  office  at  the  same  time  as
 the  managing  agent  of  more  than
 one  company,  the  number  of  the
 companies  shall  be  such  that  the
 block  capital  of  such  companies
 shall  not  in  the  aggregate  exceed
 five  crores  of  rupees.”
 Then  there  is  an  amendment  to

 raise  this  Rs.  5  crores  to  Rs.  0  crores,
 because  Government  may  not  accept
 Rs.  5  crores.  in  the  case  of  direc-
 torships,  so  also  in  the  case  of  manag-
 ing  agency  the  principle  is  that  you
 should  not  allow  too  much  concentra-
 tion  of  wealth  in  a  few  hands  or  the
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 concentration  of  economic  power.  If
 the  managing  agents  are  allowed  to
 manage  20  companies  they  may  be
 20  companies  of  20  industries  for  the
 matter  of  that.  It  may  be  that  in  that
 way  they  will  have  a  control  of  subs-
 tantial  sectors  in  many  industries  or
 it  may  be  that  they  control  20  big
 companies  in  the  same  industry  and
 that  way  also  they  may  exert  consi-
 derable  influence  in  that  industry.  I
 am  sorry,  it  is  ten  companies  and  not
 20.  Even  ten  companies  may  be  very
 big.  What  we  propose  is  to  reduce
 the  number  from  70  to  5.  Even  that
 is  not  enough,  because  the  5  com-
 panies  may  be  such  companies  that
 they  might  together  control  a  sector
 of  the  whole  industry.  Therefore,  we
 also  propose  to  limit  the  size  of  the
 companies.  That  is  our  scheme.

 Shri  Kamath:  Quorum  has  again
 disappeared,  Sir,  Mr.  Gupta  is  not
 going  to  speak  to  empty  benches.

 Mr.  Chairman:  The  bell  is  being
 rung.

 Now  there  is  quorum.  Shri  Gupta
 may  continue.

 Shri  Sadhan  Gupta:  I  was  submit-
 ting  that  even  if  you  reduce  the
 number  of  companies  to  5,  as  we  have
 proposed,  the  danger  is  there  that
 even  those  5  companies  may  be  such
 big  concerns  that  they  may  together
 control  a  substantial  sector  of  the
 industry.  Therefore,  a  limitation  with
 respect  to  the  size  of  the  companies
 has  also  to  be  imposed.  As  I  said  on
 the  last  occasion,  we  cannot  obviously
 limit  the  size  of  one  company  which
 the  managing  agent  will  manage  for
 the  good  reason  that  it  may  be  econo-
 mic  for  business  to  increase  the  size
 of  one  particular  company.  But  we
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 can  at  least  provide  that  when  the
 Managing  agent  manages  more  com-
 panies  than  one  then  a  certain  limita-
 tion  by  size  of  the  companies  should
 be  there.  Even  in  respect  of  one,
 there  is  a  danger,  as  I  pointed  out,  of
 companies  engaging  in  ventures  which
 are  not  strictly  theirs.  For  example,  I
 know  of  one  cotton  mill  which  is  try-
 ing  to  establish  a  soda  ash  factory;
 I  know  of  another  cotton  mill  which
 has  established  a  sugar  factory;  an-
 other  cotton  or  sugar  mill  has  estab-
 lished  a  paper  mill.  That  is  really
 engaging  in  different  ventures  and
 doing  the  work  of.-different  companies
 under  the  garb  of  engaging  in  the
 business  of  one  company.  This  kind
 of  thing  should  be  discouraged,  and  if
 it  assumes  alarming  proportions  as  a
 result  of  restrictions  on  managing
 agents,  then  the  Government  will
 have  to  step  in  and  we  will  have  to

 aa!
 in  and  find  out  adequate  remedies

 or  it.

 5  pam.

 Mr.  Chairman:  How  much  time  will
 the  hon.  Member  take  further?

 Shri  Sadhan  Gupta:  I  will  take
 some  more  time  and  I  will  continue
 on  Monday.

 Mr.  Chairman:  He  may  continue  on
 Monday.

 The  list  of  amendments  indicated  by Members  to  this  group  of  clauses  has
 been  received.  The  list  will  be  cir-
 culated  to  members  and  it  is  no  use
 reading  out  the  numbers  now.

 The  Lok  Sabha  then  adjourned  ti
 Eleven  of  the  Clock  on  Monday, the  5th  September,  1955.
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 CHETTIAR,  SHRI

 Companies  Bill—-
 Motion  to  consider  as  reported  by  Joint

 Committee.  loaty—-74,  f05  0
 Consideration  of  clauses.  ‘1005,  ‘11006,

 ¥I007,  LIOFI,  ‘11036,  I!046.  I!050—53,

 T.  Ss.  A.—

 11285,  T287—9I,  11296,  £302.
 11559)  2I602—08,  TI6I6—I9,  I9694.
 TI854,  -L8738.

 CHOWDHURY.  SHRI  N.  B.—
 Motion  for  Adjournment— Demonstrations  against  Portuguese  atro-

 cities.  10369,
 CODE  OF  CIVIL

 AMENDMENT)  BILL,  I955—
 See  under  ‘‘Billfs)’’.

 COFFEE  BOARD—
 Motion  re,  election

 oT.
 COFFEE  RULES,  i955—

 Laid  onthe  Table.  t0904.
 COMMITTEE  (S),  PARLIAMENTARY—

 Business  Advisory  Committee—
 Presentation  of  Twenry-third

 port.  i049) Motion  re.
 106 42-43.  ५, Committee  on  Private  Members’  Bills  and

 Resolutions—
 Motion  re  Twenty-fourth  Report.  10583.
 Presentation  of  Thirty-fourth  Report.

 of  Thirty-Fifth

 PROCEDURE

 to  ——,  —  Taggé"

 Re-
 7

 Twenty-third  Report.

 Report Tl
 ‘Motion  re.  Thirty-fifth  Report.  r402—

 os, Public  Accounts  Committee—
 Presentation  of  Thirteenth

 TI620.
 COMPANIES  RBILL—

 See  under  “Bill(s)".
 COMPENSATION—

 Displaced  Persons  Compensation Rehabilitation  Rules—
 Laid  on  the  Teble.  1819.

 Report.

 and

 DABHI,  SHRI—
 Motion  re  Report  of  Press  Commission.

 30§39-40,  Tobos,,  I08II,  0832-37,
 DAS,  DR.  M.  M.—

 Advanced  Age  Marriage  Restraint
 (by

 Shri  D.  C.  Sharma)—
 ation  to  consider,  I2058.

 Funeral  Reforms  Bill  (by  Snri  Telkikar)— Motion  to  circulate.  ‘12043. Prevention  of  Juvenile  Vagrancy  and  Bep-
 ging  Bill  (by  Shri  M,  Dwivedi}— Motion  to  consider,  ioGga,  Ligsq---

 98,  I2007.

 ‘Bit

 DAS,  SHRI-B.  C—
 Abducted  Persons  (Recovery  and  Resto~

 ration)  Continuance  Bill— Motion  to  consider.  I0949—55.
 DAS,  SHRI  B.  K.—

 Half-an-hour  Discussion
 of  Railways.  11752-53.,

 DAS,  SHRI  SARANGADHAR—
 Companies  Bill—

 Motion  to  consider  as  reported  by  Joint
 ittee.  3I—38 Motion  re  Report  Press  Commission,

 I0732-37,  ‘10886.
 Question  of  Privilege,  1463-64.

 DATAR,  SHRI—
 Prevention  of  Juvenile  Vagrancy  and  Beg- ging  Bill  (by  छात्रा  M.  L.  Dwivedi}— Motion  to  consider.  I0632,  II998— i2005.  OTT,
 Titles  and  Gifts

 (Penalty  for  Acceptance)  Bill  [by  Shr C.  R.  Narasimhanj— Motion  to  considér,  30673—2I.
 DELHI  JOINT  WATER  AND  SEWAGE BOARD  (AMENDMENT)  BILL,  955—

 See  under  “Billis)’'.
 DESAI,  SHRI  KHANDUBHAI—

 Companies  Bill—
 Consideration  of  clauses.

 Mines  rules,  955—Laid
 I473. Notification  making  cenain  amendments to  the  Mysore  Gold  Mines  Regulation, 79§3—Laid  on  the  Table.  ‘11473. R

 Por
 of  Bank  Award  Commission—

 id  on  the  Table.  10778. on  the  Work  of  the  Central  Silk —Laid  on  the  Table.  ‘T1472-

 re  regrouping
 .

 TI3I0, on  the  Table,

 Re

 73.
 ions  of  Bank: Award  Commission.  40778—82.

 DESHMUKH,  SHRI  C.  D.—
 Companies  Bill—

 Motion  to  consider  as  reported  by  Join, Committee.  ‘10203,  02  Jo,  To2zr7t lO22I,  I0222,  §039]-92.  I0397,  10458), Ing60,  T0494,  lo4g7—I0537,
 Consideration  of  clauses.  £3003,  I  ‘too7- WO,  L073.  TlOl4,  902I,  ‘11030,

 ‘11031.  ‘11033,  Tloa4.  ‘1037,  r038-
 39.  1039-40,  IfO4I.  I042,  T0439,
 1104-455  ‘11046,  ‘L092,  ‘11093,
 TI094.  [f09§,  ETI06,]%2c—33,  I234,
 IT942,  LLI50,  ITI§2—§4,.  L6n6g.  [T770,
 THIZL,  FLI72-73,  [I250-5I,  256—60,
 TI268—7  f,  T280,  181.  rr2k2,  i285,

 re  recom

 4I294,  17300.  =  ‘1307,  1303-04,
 I3304—0§,  3I305-06,  Fi309,  I3T0,
 TI3I7;  23  1B,  ‘11322,  ‘113235
 113475  II35I—§4,  TH3S6,,  I9358,
 t7965.  9367—6B,  3236¢,  L4370,
 TI37;  ‘LISF2y  ‘1137692,
 11394,  11396,  ‘11483---85  L496.
 IT§29-—-42,  TI§45-46,  TI55I—$5,

 from  Foreign  States’
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 DESHMUKH,  SHRI  C.  D.—conrd.
 Companies  Bill—contd.

 Consideration  of  clauses—contd.
 11596-97,,  TIGO0-0I.,  I9638,  I9639,
 li64%,  11649,  It65c—652,  ‘11655.
 11656,  I669,  11670,  LI688—lI7II,
 LI7I6,  173537)  11737-38,  11739,
 TIT,  ‘11743,  I744,  17455  11746,
 11846,  11860,  II86I,  11865,  11907,
 TI908,  LIgIL,  I973,  TI92],
 T3922-23,  1924),  [I929.  II936,  II94I-
 Th  TI972.  ‘119735  ‘T1974,  11978,
 I2098,  I2I00,  12 106-07.  2  I08.
 Izlog9—I0,  I2I§.  I2II7,  .  42122-23.
 I22g,  I2I2§,  I2I3I,  2935-36,I237-
 49,  ‘1217374.  ‘12175—-76.,

 DESHPANDE.  SHRI  5.  H.—
 Motion  re  Report  of  Press  Commission.

 10843-44.,

 DESHPANDE,  SHRI  V.  G.—
 Abducted  Persons  (Recovery  and  Restora-

 tion)  Continuance  Bill—
 Motion  to  consider.  Togo8,  I0909,

 TogI8,  10987-90.
 Companies  Bil—

 Motion  to  consider  as  reported  by  Joint
 Committee.  10335.  035I—6I.

 Consideration  of  clauses.  II084.
 Motion  re  Report  of  Press  Commission.

 ‘10739.
 DEVELOPMENT  COUNCILS—

 Reports  of  —{i)  for  Heavy  Chemi-
 cals  (Acids  and  Fertilisers)  for  the
 year  1954-553,  (ii)  for  Internal  Com-
 bustion  Engines  and  Power-driven

 —
 for  the  year  1954-555  (iii)

 for  Bicycles  for  the  year  1954-55,  and
 (iv)  for  Sugar  for  the  year  I954-55—
 Laid  on  the  Table,  t0903.

 DHULEKAR,  SHRI—
 Motion  re  termination  of  suspension  of

 a  Member.  1467-68.

 DISPLACED  PERSONS  COMPENSA-
 TION  AND  REHABILITATION
 RULE  (S}—
 —Lad  on  the  Table.  ror49.

 DIVISION(S)—
 Companies  Bii—

 iderati  of  (Negatived)
 i983—  86,  I253——56.  Cotiesilia Motion  re  Report  of  Press  ssion

 Amend  .  motion  nega- (  to
 tived).,  10899-902.

 DUBE,  SHRI  MULCHAND—
 Companies  Bill—

 Consideration  of  clauses.  11679—82,
 DURGAH  KHAWAJA  SAHIB  BILL,

 955—
 See  under  “Bill(s)*.

 DWIVEDI,  SHRI  M.  L—
 Prevention  of  Juvenile  Vagrancy  and

 Bill  (by  _—
 Boagne  to  consider.  10623—36,  11996,

 12000,  I2002,  I2003,  I2005—I2. Motion to  withdraw.  ‘12012.

 E
 ELECTION(S)  TO  COMMITTEE(S)}—

 to  Coffee  Board.

 EMPLOYEES’  STATE
 CORPORATION—
 Revised  Estimates  for  the  year  “55

 and  Budget  Estimates  for  ane
 ;

 1955-56  of  Laid  on  the  Ti bie.
 IT609.

 ENGINE(S)}—
 Report  of  the  Development  Council  for

 tetera  |  a  rt
 —and  Power

 riven  sa
 or  the  year  7954-55—

 Laid  on  the  Table.  os
 ४

 ENGINEER'S  STEEL  FILE  INDUSTRY—

 Rene
 of  Tariff  Commission  on

 on  the  Table.  10641-42.
 F

 FERTILIZER(S}—
 Report  of  the  Development  Council  fer

 Heavy  Chemicals  (Acids  and——)  for

 INSURANCE

 the  year  ended  the  3tst  March  955—
 Laid  on  the  Table.  10903.

 FLOOD(S)—
 Statement  re-—  situation—  Laid  on

 the  Table.  0373—78.
 FOREIGN  POSSESSION(S)—

 See  “Porruguese  Possession(s)””.
 FUNERAL  REFORMS  BILL  (BY  SHRI

 TELKIKAR)—
 See  under  “Bill(s)’’.

 G

 GADGIL,  SHRI—
 Companies  Bill—

 Motion  to  consider  as  reported  by  Joint
 Committee.  303$87—20402,  I05!9,
 I0§2I,  ‘10522,  ‘10523.

 Consideration  of  clauses.  ‘1285,  ‘11286,
 I4293,  II29§,  1298,  1306-07,  ‘AISSS».
 ‘T1575  TI577,  11580,  ‘11588;  E592,
 TL632—37s  11930,  ‘11975.

 Motion  re  Report  of  Press  Commission.
 ‘10788,  I07%9—T0800,  ‘10886,  roB94.

 GANDHI,  SHRI  V.  B.—
 Companies  Bill—

 Motion  to  consi
 Committee.

 der  as  reported  by  Joimt
 30I98,  1027484.
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 GANDHI,  SHRI  द  B.—  Contd.
 Public  Accounts  Committee—

 Presentation  of  Thirteenth  Report.
 LI6I0.

 GIDWANI,  SHRI—
 Advanced  Age  Marriage  Restraint  Bili

 (by  Shri  D.  C.  Sharmay—
 Motion  to  consider.  ‘12032,

 ‘12040.
 Prevention

 Begsi
 of  Juvenile

 bay  ered
 and

 gging  Bill  (by  Shri M.  L.  ivedi}—
 Motion  to  consider.  2200I.

 12038,

 GIRI,  SHRI  V.V—
 Motion  re  Report  of  Press  Commission.

 10$43-50.
 GOA—

 See  “Portuguese  Possession(s)"’.

 GOPALAN,  SHRI  A.  K.—
 Business  of  the  House.  ‘1776.
 Compenies  Bill—

 Consideration  of  clauses.  1381.
 Motor  Transport  Labour  Bill  (by  ——)—

 Motion  for  leave  to  introduce,  1987.
 Resolution  re  State  Monopoly  of  Foreign

 Trade.  :g406—II4I6,  ‘11420.
 GOVERNMENT  ASSURANCES—

 See  “Assurance(s),  Government”,
 GOVERNMENT  PROMISES  (EVIC-

 TION)  AMENDMENT  BILL—
 See  under  “Bill(s)”’.

 GUBA,  SHRI  4.C.—
 Notification  unucr  Central  Excises  and

 Salt  Act,  I944—Laid  on  the  Table.
 II609.

 Notifications  under  Sea  Customs  Act—
 Laid  on  the  Table.  ‘11473

 Revised  Estimates  for  the  year  T9S$4-55
 and  Budget  Estimates  for  the  year
 955-560f  Employees’  State  Insu-
 rance  Corporaion—Laid  on  the
 Tuble.  7609

 GUPTA,  SHRI  SADHAN—
 Companies  Bill—

 Consideration  of  cla  11278-83,
 11g85—93,  1543-445,  7  1597-98,  II599-
 600,  )60I,  ‘11654,  I7660-—69,  7740५
 ‘T1742  ‘TI7435  77445  I7745,  ‘11746,
 TIBOI,  LL832—39,  TIBGG-GOO,  TIGOTs
 7I902,  II903,  1909,  II948,  TI97O.
 TIQSI,  120943  72095,  T205,  T2I06,
 I2I07,  I2T08,  ‘12109,  .  ‘1Z1SS§.  I2756,
 1217682.

 Half-an-hour  Discussion  re  regrouping
 of  Railways.  ‘1I753-

 Motion  re.  Report  of  Press
 ‘1O822-32,  LOBK6.

 Commission.

 GURUPADASWAMY,  SHRI  M.  s—
 Business of  the  House.  036I.  fem Attention  to  Matter(s)  of  Ung  tnt

 Public  Importance—
 Railway  accident  near  Murshiaabad

 TI475,  ILG77-
 Compar  ies  Bill—

 Motion  to  consider  as  reported  by  Joint
 Committee.  ‘10163,  ‘TOIF9,  10314—  th
 I¢458,  10460,  TO464,  T0500,

 Consideration  of  Clauses.  10375  70425
 II043,  ‘11045,  II984,  11193-—=201
 ‘11354—59s  .  ‘115325  7533»  115695
 S72.  ‘11594  11596,  TIGOI,  It

 te 60,  II677,  II7I5,  II8S4.  TIB5S»
 TI9I0,  I398I,  12062,  12093,  2094७
 I2ZIOI-O2,  I22]2-26,  7252«

 Motion  re.  report  of  Press  Commission.
 0§50-5I,  I0690—I0700,  I0750,  r0858,
 TOBg4,  70898.

 Question of  Privilege.  11465.
 Resolu  re  State  Monopoly  of  Foreign

 Trade.  49
 है  हम  Goa  Si  T02§2-

 Suspension  of  a  Member.  ‘113335  3345
 (11335+

 Titles  and  Gifts  from  ie 4
 Stites

 (Penalty  _  for
 =

 it  =  [by
 Shri  C.  R.  Narasimhan}—
 Motion  to  consider.  :062I-3,  T06I5,

 I0658,  I0622.

 HALF-AN-HOUR  DISCUSSION(S)}—
 re  regrouping of  Railways.
 1174760.

 HEAVY  CHEMICALS—
 See  “Chemical(s),  Heavy”

 HINDU  SUCCESSION  BILL,  :954—
 See  under  “Bill(s)”.

 INDIAN  AIR  LINES  CORPORA  TION—

 Report  of  —Laid  on  the
 Table.  ‘TO149.

 INDIAN  ARMS  ACT—
 Presentation of  petition.  ‘10495.

 INDIAN  COINAGE  (AMENDMENT)
 BILL—

 Sev  under  a  Bills)”.
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 INDIAN  LABOUR  CONFERENCE—
 Summary  of  proceedings  of  the  Four-
 “teenth  Session  of  the  —Laid

 the  Table.  T1895.
 INDIAN  TARIFF  (AMENDMENT)  BILL’

 1955—
 See  under  “Bill(s}’.

 INDUSTRIAL,  AND  STATE‘  FINAN-
 CIAL  CORPORATIONS  (AMEND-
 MENT)  BILL,  I955—
 See  under  “Bill(s)”.

 INDUSTRIAL  DISPUTES  (APPELLATE
 TRIBUNAL)  AMENDMENT  BILL,
 i955—
 See  under  “‘Bili(s)".

 INDUSTRY(IES)}—
 Report  of  Tariff  Commission  on  contiz

 nuance  of  protection  to  Machine
 screw—-ete,—Laid  on  the  Table,  1T761-

 baa?  cash
 of  Development  Council—{i)  for

 wy  Chemicals  (Acids  and  Fertilizers)
 for  the  year  ‘1954-555  Gi)  for
 Internal  Combustion  Engines  and
 Power-driven  Pumps  for  the  year
 I984-55;  (iii)  for  Bicycles  for  the
 year  ‘1954-55.  and  (iv)  for  Sugar  for  the
 year  I954-§5—-Laid  on  the  Table.  t0903.

 INTERNAL  COMBUSTION  ENGINES—
 Report  of  the  Development  Council  fot

 and  Power-D)  riven  Pumps  fot
 the  year  954-55—Laid  on  the  Table-
 T0903.

 QBAL  SINGH,  SARDAR—
 Abducted  Persons  (Recovery  and  Res”

 toration)  Continuance  Bill—
 Motion  i0  consider.  I0929—37.

 Companies  Bill—
 Motion  to  consider  as  reported  by  Joint

 Committee.  I0468—78.
 TYYUNNI,  SHRI  C.  R.—

 Companies  Bill—
 Consideration  of  c.auses,  ‘150003,

 Ti904-05,  TI9TT,  II932,  II940,
 ‘13941,  I942,  1975.  f  I976.

 J

 JAIPAL  SINGH,  SHRI—
 Advanced  Age  Marriage  Restraint  Bill

 (by  Shri  D.  C.  Sharma)—
 Motion  to  consider.  ‘12031,  12036.

 Companies  Bill—
 Considerat  on  of  clauses.  9§70.

 ‘Funeral  Reforms  Bill  (by  Shri  Telkikar)—
 Motion  to  circulate.  ‘12047.

 Motion  ~  Report  of  Press  Commission.
 408  L4-22,  10866,  TOR7O-775,  io875,  T0893.

 -  ee

 |
 |  JAYASHRI.  SHRIMATI—

 Prevention  of  Juvenile  Vagiancy  and
 Begging  Bill  (by  Shri  M.L.  Dwivedi}—
 Motion  to  consider.  [79¢90—92.

 JHUNJHUNWALA,  SHRI—
 Companies  Bill—

 Consideration  of  clauses.
 LI973,  LI74-75,  11224,  ‘12330

 PLLIS=37*
 11256"

 I4257,  TI303.  ताउ नाद,  3335~——38"
 I52I——23.  ATT45»  LI78I—84,  TI8O6,
 I3807,  [27I3,  I227—30.

 Punish  for  Adul  ion  =  of,  Food-
 stuffs  Bill  (by  ——}—
 Motion  for  leave  to  introduce.  r  1987.

 JOSHI.  SHRI  M.  D.—
 Companies  Bill—

 Considerati  of  clau  +12092-93.
 230-——33,  १245«

 Motion  re  Report  of  Press  Commission-
 IOB  LI,  ‘10820,  0837—43-

 JOSHI,  SHRIMATI  SUBHADRA—
 Abducted  Persons  (Recovery  and  Restora-

 tion)  Continuance  Bill—
 Motion  to  consider,  !0970—79.

 K

 KAMATH,  SHRI—
 Companics  Bill—

 Motion  to  consider  as  reported  by  Joint
 Committee.  10348.

 Consideration  of  clauses.  11099,  ITI02,
 LIISi,  TlI9,  2273-I4.  TIZ2§.  Li2Z29,
 ‘112345,  ‘11235,  11267,  i3268,  LI277.
 11283,  I2090-9I,  I2092,  12093,  I20945
 12095.  12096,  12099,  I203  D4
 12105-06,  ‘1207-08,  I2IIf  I2295,
 ‘12125,  I2372,  ‘12173,  I2974-75.  2  Wh.

 Motion  for  Adjourrment—
 Policy  of  Government  towards  freedom

 movement  in-Goa,  I0T42.
 Motion  re.  Report  of  Press  Commission

 10566,  lo769—76,  lo783—89.  ‘10790.
 I0866.  T0869,  T0882,  ro884,  I0886,
 10887;  I9889,  10890,  loBgi,  I0894,
 T0896.

 Personal  explanation  by  —-—.  ‘12051.
 Report  of  Bank  Award  Commission—

 Laid  on  the  Table.  10778.
 Statement  re  Goa  situation.  ‘Toz52.

 -Suspension  of  a  Member.  ‘113295  1133,
 733T,

 Titles  and  Gifts  from  Foreign  States
 (Pena  for  Acceptance)  Bill  (by  Shri
 C.  R.  Narasimhan}—
 Motion  to  consider.
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 KANUNGO,  SHRI—  |  KRISHNASWAMI,  DR—

 Motion  re.  election  to  Coffee  Board.  Companies  Bill—
 I0496-97.  |  Motion  to  consider  as  reported  by  Joint

 Motion  re.  election  to  Rubber  Board,  =  Committee.  I0224-40,  I0242.
 10496.  1  Consideration  of  clauses,  .  [I04,  TI37-

 KARMARKAR,  SHRI—  6.  डाई,  ITj7I-B2.  £5593.  TI5965
 ‘11826,  11827,  ‘11828.

 Motion  re  Report  of  Press  Commission- Report  of  Tariff  Commission  on  conti-
 nuance  of  Proection  ta  Machine

 {

 Se  id  i
 rae,  =a

 etc.—Laid  on  the  10856-65.  वि
 Resolution  re.  State  Monopoly  of  Foreign  L

 Trade.  I460.  a  c
 KESKAR,  DR.—  i  LABOUR  CONFERENCE—

 Correction  of  |  Answer  to  Starred  Ques-  :  $
 nia

 ¢
 eo  2  =  iad tion  No,  25§6.  10495-96.

 Motion  re.  Report  of  Press  Commission.
 30$32-38,  10573,  I066I,  10662,  10683,

 Laid  on  the  Table.  ri895.
 LAKSHMAYYA,  SHRI—

 I0688,  10695.  10697,  7०722  10833,  Motion  re.  Report  of  Press  Commission
 J0834,  T0845,  T0865-69.  |  I0856.

 |  LAND  CUSTOMS  (AMENDMENT)  BILL
 KRIPALANI,  ACHARYA—  i  3955—

 Motion  re,  Report  of  Press  Commission.  |  See  under  “Bill  (s)"*.
 i0§§2-68,  1o842.  1O864.  I0R73,  IOB75,  |
 I0878,  10889,  I089I.  '  LINGAM  SHRI  N.  M.—

 Motion  re.  termination  of  suspension  |  Calling  Actention  to  Marter  of  Urgen
 ot  a  Member.  11466-67,  1468-69.  Public  Importance—B.C.G,  —  Vaccina-

 Titles  and  Gifts  from  Foreign  States  |  tion  Compaign.  I67I.
 (Penalty  for  Acceptance)  Bill[by  Shri  i
 Cc.  R.  Narasimhan}—
 Motion  to  consider.  10598.  |  M

 KRIPALANI,  SHRIMATI  SUCHETA—  MACHINE-SCREW  INDUSTRY—
 Abducted  Persons  (Recovery  and  Res-  R  of  Tariff  C  a

 toration)  Continuance  Bill—  aan  of  ive  to  eee  il
 Motion  to  consider.  TOQI7,.  I09I8-I9,  ij  Laid  on  the  Table.  I76I,

 ‘10922-29.  |  MAJITHIA,  SARDAR—
 Motion  for  Adjournment—  i o  a  i  Amendments  to  Reserve  and  Auxiliary

 Demonstrations  against  Portuguese  |  Air  Forces  Act  Rules—Laid  on  the
 atrocities.  10370.  i  Table.  ‘10777.

 KRISHNA  CHANDRA,  SHRI—  |  MASCARENE,  KUMARI  ANNIE—
 Companies  Bill—  Titles  and  Gifts  from  Foreign  Strares

 Motion  to  consider  as  reported  by  Joint
 Commitee.  10284-96.

 Consideration  of  clauses.  11738,  I74,
 i742,  743  T744.  ‘11904,  Tr908,

 TI909,  LI9T0,  LIQIT,  I93.
 KRISHNAMACHARI,  SHRI  पर.  T.—

 (Penalty  for  Acceptance)  Bill  (by  Shir
 Cc.  R,  Narasimhan}—
 Motion  to  consider.  T0604-07,

 MATTERS
 OF  URGENT  PUBLIC

 IMPO:  NCE,  CALLING  ATTEN-
 Coffee  Rules,  i955—Laid  on  the  Table.  TION  TO—
 il  See  “Calling  Attention  to  Matter{s)  of

 Companies  Bill-—
 |  Urgent  Public  Importance  Ls

 id  by  Joint
 arco  Teal fi

 lla  MATTHEN,  SHRI—
 Reports  of  Development  Council—{i)  for  Companies  Bill—

 eavy  Chemicals  (Acids  and  Ferti-  Motion  to  consider  as  reported  by  Joint
 lizers)  for  the  Year  i9s4-59;  (ii)  for  |  Committee.  ‘1OIS7,  ‘10162,  ‘10166,
 Internal  Combustion  f  a  and  ‘10168,  0§26.
 Power-driven  Pumps  for  the  year  ane,
 i954-55;  (iii)  for  Bicycles  for  the  year  Motion  for

 Adjournment
 i954-$5  and  (iv)  for  Sugar  for  the  year  Demonstrations  against  Portuguese  atroci-
 I954-§5.--Laid  on  the  Table.  10903.  ties.  10367.

 Rubber  Rules,  t955  Laid  on  the  Table.  en
 re.  Report  of  Press  Commission

 ‘TOBS5. ‘To904.,
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 MEHTA,  SHRI  ASOKA-=
 Companies  Bill—

 Consideration  of  clauses.  11000,  II02I,
 ‘11059,  11080-89,  .  ‘11128,  220I-05,
 ‘11210,  ILg8l,  ‘11495.  I7§00,  II503-

 08,  ‘11569,  ‘11§82-93,  ‘11625,  11636,
 116415,  ‘11651,  I4652,  11654,  II658,
 ‘116595  11678,  I9690,  T705,  Ir706,
 11826-27,  ‘11829,  11839-505,  T888 ,
 ‘TIBQL, ५  I7892,  11893,  TI9@O,  TI9I4,
 12064,  I2077,  12095,  IZI7I.

 Motion  re  Repert  of  Press  Commission.
 I0557,  10558.

 MEHTA,  SHRI  J.  R—
 ‘Companies  Bill—.

 ‘Motion  to  consider  as  reported  by
 Joint  Committee.  10456-b3-

 Consideration  of  Clauses.  IE773-76
 MEMBER  (5)  OF  PARLIAMENT—

 Motion  re  termination  of  suspension  of
 a  Member.  i466-72.
 Suspension  of  a  Mermtrr,  ‘11329-35-

 MENON,  SHRI  DAMODARA--
 Motion  re.  Report  of  P  ess  Commission

 T085I-55,  10884.
 MESSAGE  ©  FROM  RAJYA  SABHA—

 ——  agreeing  without  amendment  to
 the  Abducted  Fersons  (Recovery  and
 Restoration)  ‘Continuance  Bill,  19553,

 as  by  Lok  Sabha,  11895-96.
 Gee
 agreeing

 without  amendment  to
 Water  and  Sewage

 Board  (Amendment)  Bill,  r955,  88

 the  Durgah  Khawaja  Saheb  Bill,

 Coinage  (Amendmen
 Bill,  r95s.  28  passed  by  Lok  Sabha.
 ‘T1610.  —— agrecin  thou  amendment  to
 the  Industrial  and  State  Financial,
 Corporations  (Amendment)  _  Bill,
 i955,  as  passed  by  the  Lok  Sabha.
 11328.

 —s  agreeing  without  amendment  to
 the  Industrial  Disputes,  Appelare Pribunal)  Amendinent  os  1955, 2  »

 ७४  Lok  Sabha.  ‘11762.
 958

 without  amendment.  to
 the  Land  Customs  (Amendment
 Bill,  ‘1985s  a5  passed  by  Lok  Sabha,
 iW

 240  xing  without  amendment  to
 the  Prisoners  (Auendence  —  in  Courts}
 Bill,  1955)  28  passed  by  Lok  Sabha.
 ‘T14T4s

 agreeing  without  amendment  to
 the  State  Bankof  India  (Amendment)
 Bill,  r955,  35  passed  by  Lok  Sabha,
 11474-75- concurring  in  the  recommendation
 Sf  Lok  Sabha  to  _  instruct  the  Joint
 Committee  on  Hindu  Succession  Bill,
 954  to  report on  or  before  the  th

 September,  95  7०५०  Cr
 1955  ‘10249.

 M  SSAGE  छा  FROM  RAJYA
 SABHA-  contd.

 concurring  in  the  recommendation
 of  Lok  Sabha  to  join  the  Joint_Cerr-
 mittee  of  the  Houses  on  the  Code  cf
 Civil  Procedure  (Amendment)  Bill,
 I9§5.  ‘10372-73-

 —_—  forwarding
 to  Lok  Sabha  the

 Abolition  of  Whipping  Bill,  ‘1955,  #5
 passed  by  Rajya  Sabha.  ‘W474-75-

 ——  forwarding  to  Lok  Sabha  the  Nego-
 tiable  =  Instruments  (Amendment)

 a
 ‘19553  35  passed  by  Rajya  Sabha.

 ‘10041

 ane
 the  Indian  Tariff (Am  end-

 ment) pa
 Bill,  19553  without  recom~

 on.  ‘10494.
 returning  with  amendment

 the  Spirituous  Preparations  (Inter-
 State  Trade  and  Commerce)  Control
 Bill,  19555  as  passed  by  Lok  Sabha.
 T2O4y-50.

 MINES  RULES,  1955
 Laid  on  the  Table,  T1473.

 MISHRA,  PANDIT  S.  C.—
 Companies  Bill—

 Motion  to  consider  as  reported  by
 Joint  Committee.  ro4T6.

 MISHRA,  SHRI  L.  N.—-
 Resolution  re.  State  Monopoly  of  Fereign

 ‘Trade.  1435-41.
 MISHRA,  SHRI  LOKENATH—

 Motion  re.  Report of  Press  Commitsien.
 FO724-32

 MISHRA,  SHRI  M.  P.—
 Motion  re.  Report  of  Press  Commission’

 TOTI7-24,  ‘10895.
 MOHIUDDIN,  SHRI-—

 Committee  on  Private  Members’  Fills  and
 Resolutions—
 Motion  re.  Thirty-fifth  Report.  ‘11405e

 Companies  Bill~—
 Motion  to  consider  as  reported  by  Joint

 Committee,  10303-04..

 MORARKA,  SHRI—
 Companies  Bill—

 Consideration  of  clauses.  IILT7-T9>
 1127-775,  I4287,  ‘11300,  I6I9-29,
 11718,  rr868-8i,  IT954,  Ti956,
 I964,  12056,  12072-78,  12136,
 i2548.

 MORE,  SHRI  5S.  5.—
 Abducted  Persons  (Recovery  and  Res-

 toration)  Continuance  Bill—
 Motion  to  consider.  ‘10914,  TO9T§.
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 MORE,  SHRI  S.  S.—conid.
 Companies  Bill—

 Motion  to  consider  as  reported  by  Joint
 Committee.  t0259,  ‘10279,  ‘10281,
 10303,  ‘10317,  10393,  10394,  10395,
 T0400.

 10998-99,
 TI00I,  2I002,  TI005,  Tl0I2,  II020.
 +11057-58  I0§9,  ‘W077,  }T090,  I7098,

 Considerati  of  claw

 11099,  TITOQ-I5,  ‘11123,  TN25+
 ‘11126,  ‘TLT29,  +11166-68,  T1180,
 II8t,  11182,  ‘1218-19,  11282,
 11283,  ‘11284,  ‘N31,  ‘11486,  11488,
 ‘11523,  ‘TI§28,  ‘TS§27,  TI807,  11827,
 11876,  (11921,  ‘11923,  II944,  I946,
 11953,  TI96I,  I2058,  I206%,  I2TI4,
 T2I4§,  I2055,329§6,  I2I72,  §2973.

 Motion  re.  Report  of  Press  {Commission’
 I0697,  10728,  I0788,  ‘1081s,  I082I,

 TT
 pension  of  a  Membe

 MOTION(S}—
 re,  Report  of  Press

 (Substitute  motion  adopted).
 10643-776,,  l0782-902.

 —re.  termination  of
 a  Member.  (Adopted).

 MOTION(S)  FOR  ADJOURNMENT—

 $  TE337.

 Commission
 0§32-83,

 suspension  of
 ‘11466-72.

 D  rations  Portuguese
 atrocities,  (Disallowed).  10367-72.,

 Policy  of  Government  towards  freedom
 movement  in  Goa.  (Disallowed).
 IOI  4I-49.

 MOTOR  TRANSPORT  LABOUR  BILL
 (BY  SHRI  A.  K.  GOPALAN)—

 See  under  *  Bill(s)"’.
 MUKERJEE,  SHRI  H.  N.—

 Companies  Bill—
 Consideration  of  clauses.  ‘LIg7i.
 Hali-an-hour  Discussion  re.  regrouping of  Railways.  :747-§2.
 Motion  for  Adjournment—

 Demonstrations  against  Portuguese  atro-
 ces.  10368-70.

 Moiin  re.  Report  of  Press
 sicn.  I0§98-39,  10652-67.

 Statement  re.  Goa  situation.
 MURSHIDABAD—

 Calling  Attention  to  Matter  of  Urgent Public  Importance—
 Railway  accident  near

 MURTHY,  SHRI  B,  S.—
 Motion  re.  Report  of  Press  Commission.

 I0833,  ‘10856.
 MYSORE  GOLD  MINES

 TIONS,  1952—
 Notification  m  certain  amendment

 vo  the  Laid  on  the  Table.  ‘1473,

 Commis-

 10253.

 I475-77.

 REGULA-

 |

 |
 |
 |

 Ir

 N

 NAIR,  SHRI  C.  K.—
 Abducted  Persons  (Recovery  and  Res-

 toration)  Continuance  Bill—
 Motion  ६0०  consider.  09I7.

 NANDA,  SHRI—
 Statement  re.  Flood  Situation—Laid  on

 the  Table.  10373-76),  290377.
 NARASIMHAN,  SHRI  C.  R—

 Titles  and  Gifts  from  Foreign  States
 (Penalty  for  Acceptance)  Bill  [by

 Motion  to  consider.  ‘10584-94,,  70595
 I062I-23.

 NATESAN,  SHRI—
 Companies  Bill—

 Motion  to  consider  as  reported  by  Jism
 Committee,  ‘10§22.

 Motion  re.  Report  of  Press  Commission.
 10667-80,,  I07I6,  L085§.

 NATHWANI,  SHRI  N.  P.—
 Companies  Bill—

 Conside
 II296,
 TI497,
 II894,
 11906,

 1106 5-685,
 +11339-42,,  11396,

 +11856-68,
 tation  of  cl

 3930I-C2,
 lI74I,  LI7B4-88

 TI90I,  ‘11902-03,  T1904,
 +11907-08,,  II9I3-I4,  T:9I6,

 II9QL7,  II972,  I9973,  I9974,  IL977,
 IZI09,  ‘12110

 NAYAR,  SHRI  ५.  P.—
 Companies  Bill

 Motion  to  consider  as  reported  by  Joint
 Committee,  r049I,  I0492.

 Consideration  of  clauses.  ‘11243,  11248
 Resolution  re.  State  Monopoly  of  —  Fore-

 ign  Trade.  ‘11416,  I:426,  (11430,
 II434.  + 11451-58,

 NEGOTIABLE  INSTRUMENTS
 (AMENDMENT:  ‘BILL,  955  (AS
 PASSED  BY  RAJYA  SABHA}—
 See  under  re  Billis}**.

 NEHRU,  SHRI  JAWAHARLAL—
 Motion  (s)  fer  Adjournmment—-

 D  rations
 atrocities,  037I.

 Policy  of  Government  towards  freedom
 movement  in  Goa.  ‘TO143-48,,  roT49.

 Statement  on  Goa,  1037-78.
 Statement  re.  Goa  situation.  10249-52.,
 Statement  re.  North  East  Frontier  Agency

 30378-Fo.
 Suspension  ofa  Member.  ‘11335.

 NEHRU,  SHRIMATI  SHIVRAJVATI—
 Abducted  Persons  (Recovery  and  Res-

 toration)  Continuance  Bill—
 Motion  to  consider.  ‘10955-57.

 ea  Port  eu
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 U,  SHRIMATI
 VATI—contd
 Advanced  Age  Marriage  Restraint

 (by  Shri  D.  C.  Sharma
 Motion  to  consider.  12022-26,

 Prevention  of  Juvenile  Vegrancy  and
 Begging  ill  (by  Shri  M.  L.  Dwi-
 vedi
 Motion  to  consider.

 -NEVATIA,  SHRI—
 Companies  Bill—

 Motion  to  consider  as  reported  by  Joint
 Committee.  10206-12.

 RTH  EAST  FRONTIER  AGENCY—
 Statement  re.—

 NOTIFICATION(S)}—

 SHIVRA/

 Bill

 TI992-93.

 10378-80.

 making  certain  amendments  to
 the  Mysore  Gold  Mines  Regulations:
 3953—Laid  on  the  Table.  ‘T1473.

 under  Central  Excises  and  Salt
 Act,  .944—Laid  on  the  Table.
 11609.

 under  Sea  Customs  Act—Laid  on
 the  Table.  10777  ‘T1473.

 P

 PANDE,  5HRI  C.  D.—
 Companies  Bill—

 Consideration  of  clauses.  I2i22,  II826,
 II829,  11830,  11858,  Ir873,  I:876,
 ‘T1959,  ‘LIQTSs  12057-61,  I220I,
 I2746,

 P  APER(S)  LAID  ON  THE  TABLE—
 Abolition  of  Whipping  Bill  (as  passed

 by  Rajya  Sabha).  ‘LIg75.
 Amendments  to  Reserve  and  Auxiliary

 Air  Forces  Act  Rules.  10777.
 Annual  Report  of  Indian  Air  Lines

 Corporation.  ‘TO149.
 Coffee  Rules,  1955  ‘10904.
 Displaced  Persons  Compensation  and

 Rehabilitation  Rules.  ‘TOI49.
 Mines  rules,  ‘1955.  ‘11473.
 Negotiable  Instruments  (Amendment)

 ill,  955  (as  passed  by  Rajya  Sabha)

 Notification  making  certain  amendments
 to  the  Mysore  Gold  Mines  Regula-
 tions,  ‘1953.  77473

 Notification  under  Central  Excises  and
 Salt  Act,  ‘1944.  ‘11609.

 Notifications  under  Sea  Customs  Act.
 10777)  11473.

 Report  of  Bank  Award  Commission
 10778.

 PAPER(S)  LAID  ON  THE  TABLE—conid™
 Report  of  Tariff  Commission  on  Conti-

 nuance  of  protection  to  Machine  Screw
 Industry  ete.  7767

 Report  of  ‘Tariff  Com  jon  on  Engi  |
 Steel  File  Industry.  10641-42.

 Report  on  the  work  of  the  Central  Silk
 Board.  ‘11472-73.

 Reports  of  Development  Council—)  for
 Heavy  Chemicals  (Acids  and  Fertilisers) for  the  year  ‘1954-55,  ;  (i)  for  Internal
 Combustion  b)  sines  and  Power-driven
 Pumps  for  the  year  1954-553  हा)
 for  Bicycles  for  the  year  1954-55  and
 tie)  for  Sugar  for  the  year  195g-55-
 T0903.

 Revised  Estimates  for  the  year  1954-55,
 and  Budget  Estimates  for  the  year
 1955-56,  of  the  Employees’  State  Insu-
 rance  Gorporations.  1609.

 Rubber  Rules,  ‘1955.  707०4
 Spirituous  Preparaticns  (Inter-State  Trade

 Commerce}  Control  Bill,  955— as  amended  by  Rajya  Sabha.  “12080,
 Statement  correcting  the  reply  given  to

 Starred  Question  No.  $i3  re.  export-
 of  Dakota  aircraft  to  Afghanistan.
 11896.

 Statement  re.  flood  situation.  ‘10373-
 Proce  f  the  Four-

 teenth  Session  of  the  Indian  Labour
 Conference.  2895

 Ss

 Supplementary  statements  Nos.  XXXII
 XXX  XXIV,  XIX,  XIII,
 IX  and  V  showing  action  taken  by  Go-
 vernment  on  various  assurances  etc.
 given  during  the  Second  Sessior.  7952५
 Third  Session,  9§3,  Fourth  Sessions
 19535  Fith  Session,  1953.  Sixth  Session,
 i984,  Seventh  Session  ‘1954s  Eighth
 Session,  95q  and  Ninth  Session,  i955
 respectively.  11327-28.

 PARLIAMENT,  MEMBERS  OF---
 See  “Members  of  Parliament”.

 Ey

 PARLIAMENTARY  COMMITTEE(S;—
 See  “Committee(s),  Partiamentary"’.

 PATASKAR,  SHRI—
 Advanced  Age  Marriage  Restraint  Bilt

 {by  Shri  D,  C.  Sharma}
 Motion  to  consider.  12026,  (120273.

 I203I-3§,  12038.
 Companies  Bill—

 Motion  to  consider  35  reported  by
 Joint  Committee.
 Consideration  of  ch

 I79073,  TI974.

 i0306,  0393.
 113855  7796



 Indian  Arms  Act  oT
 Presentation  of  oe  049§.

 PORTUGUESE  POSSESSION(S)
 Mation(s}  for  Adjournment-—

 Moanstrations  against  Portuguese atrocities.  (10367-72.
 Policy  of  Government  towards  freedom

 movement  in  Goa.  ‘LO1g1-49.
 Statement  on  Goa,  10377-78. Sturement  ore  Goa  Situation.  L0249-

 $3.

 POWER  DRIVEN  PUMPS---
 Report  of  the  Development  Council

 fer  Internal  Combustion  Engines and  for  the  year  :954-55—Laid  on
 the  Table.  —  10903.

 PRESIDENTS  ASSENT  TO  BILLS—
 Code  of  Criminal  Procedure  (Amend- ment!  Bill,  r954.  ‘10149.
 Initian  Tariff  (Amendment)  Bill.  1955.

 Tig73-74-

 “PRESS  COMMISSION.
 Motion  re  Report  of  -—---.  10532-83,

 19643-776.
 PREVENTION  OF  JUVENILE  VAGRAN-

 cY  AND  BEGGING  BILL  (BY  SHRI
 M.  L.  DWIVEDI)—-
 See  under  “Bill’s)"’.

 PRISONERS  (ATTENDANCE  IN
 COURTS)  BILL,  ‘1955
 See  under  “Bill  sy

 PRIVATE  MEMBERS’  BILLS  AND
 RESOLUTIONS,  COMMITTEE  ON--
 See  “Conrnittee(s},  Parliamentary”’.

 PRIVILEGE,  QUESTION  OF—
 See  “Question  of  Privilege”.

 PROTECTION  TO:  INDUSTRIES

 Report  of  Tariff  Commission  07  con-
 tinuance  of  Protection  to  Machine
 Screw  Industry  etc.—Laid  on  the
 Table.  11761.

 PUBLIC  ACCOUNTS  COMMITTEE—
 See  under  ‘Co’

 PUNISHMENT  FOR  ADULTERATION
 OF  FOODSTUFFS  BILL  (BY  SHRI
 JHUNJHUNWALA)
 See  unger  ‘*Bill(s)”’.

 Parti  om tees,  Par!  ary

 I3

 Resolution  re  State  Monopoly  of  Foreign T  ade.  ‘TI417,  ‘114335,  11455.
 Suspension  of  a  Member.  14333.
 Titles  and

 i
 Gifts  from  Foreign  States

 (Penalty  for  Acceptance)  Bill  {by  Shri
 C.  R,  Narasimhan]-~ Motion  to  consider.  Tgfol-04.

 Q

 QUESTION(S)  AND  ANSWER(S)}—
 Correction  of  amswer  to  Starred

 Question  ‘No.  1156,  10495-9f.
 Statement  correcting  the  reply  given  to

 Starred  Question  No.  SIZ  re  export of  Dakota  Aircraft  to  Afghanistan —Laid  on  the  Table.  11896.

 QUESTION  OF  PRIVILEGE—
 Question  of  Privilege.  1463-66.

 RAGHAVACHARI,  SHRI—
 Advanced  Age  Marriage  Restraint  Bill

 (by  Shri  9.  C.  Sharma}—
 Motion  to  consider.  ‘12016,  I2026,

 I2028-3I.
 Companies  Bill---

 Motion  vo  consider  as  reported  by
 Joint  Committee.  ‘015i.

 Consideration  of  clauses.
 RAGHAVAIAH,  SHRI—

 Companies  Bill—
 Consideration  of  clauses.  ‘T1250.

 I2069.

 RAGHUNATH  SINGH,  SHRI—
 Half-an-hour  Discussion  re  regrouping

 of  Railways.  749.
 Motion  re  Report  of  Press.  Commission.

 I08i0,  0844-5I.
 Resolution  re  State  Monopoly  of  Foreign

 Trade.  rr452-

 RAGHURAMAIAH,  SHRI—-
 Government  Premises  (Eviction)  Amend-

 ment  Bill—
 Presentation  of  the  Report  of  Select

 Committee.  Tr6T0.
 Motion  re  Report  of  Press.  Commission
 T0540,  t0568-75.

 ion  re  State  Monopoly  of
 Trade,  i6427-E3,  I74$I,  I7452,  184-535,
 TI457.
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 RAILWAY  ACCIDENT(S)}—

 Calling  Attention  to  Matter  of  urgent
 Public  Importance—

 mear  Murshidabad.  i:475-77.

 RAILWAYS,  REGROUPING  OF--
 Half-an-hour  Discussion  re  --—.  1747-600

 RAJ  BAHADUR,  SHRI—
 Statement  correctirg  the  reply  given  to

 Starred  Question  No.  ‘813  re  export of  Dakota  aircraft  to  Pakistar—Laid
 on  the  Table.  11896,

 RAJYA  SABHA--
 Message  from  agreeirg  without

 amendment  to  the  Abducted  Persors
 (Recovery  and  Restoration)  Conti-
 nuance  Bill,  1955,  as  passed  by  Lok Sabha.  1895-96.

 Message  from  agrecing  withour
 amendment  to  the  Delhi  Joint  Water and  Swage  Board  (Amendment)  Bill, ‘1985,  as  passed  by  Lok  Sabha.  TI8Q5

 Message  from  agreeing  without amendment  to  the  Durgah  Khawaja Saheb  Bill,  i955,  as  passed  by  Lok Sabha.  0782 ie
 Message  from  agreeing  without amendment  to  the  Indian  Coinage (Amendmert)  Bill.  ‘1955,  as  passed by  Lok  Sabha.  r2620.
 Message  from  agreeing  without amendment  t0  the  Industrial  and  State Financiai  Corporations  (Amendment)

 Bill,  Picsad
 as  passed  by  Lok  Sabha.

 I7328.
 Message  from  agrering  without

 amendment_to  the  Industrial  Dispur.s
 (Appellate  Tritunal)  Amendment  Bill,
 1955),  as  passed  by  Lok  Sabha.  ‘11762,

 Message  from  agreing  without ment  the  Land  Customs fAmendm-nt)  Bill,  1955;  as  passed by  Lok  Sabha.  rr4>4.
 Message  from  agreting  without

 amendment  to  the  Prisoners  (Atten- dance  in  Courts)  Bill,  ‘1955,  as  passed by  Lok  Sabha.  T1474.
 Message  from  agreeing  without amendment  to  the  Srate  Bank  of  India

 (Amendment)  Bill,  r9s5.  as  pessed  by Lok  Sabha.  TN474-75-
 Message  from  concurring  in  the  कह commendation  of  Lok  Sabha.  to  ins- truct  the  Joint  Committee  on  Hindu Succession  Bill,  7954  to  report  on or  before  the  9th  September  ross. I06249.
 Message  from  concurring  in  the

 recommendation  ye  ries
 to  join  the

 Procedure

 to

 |
 {

 RAJYA  SABHA—contd.
 \ Message  from  forwarding  to  Lok’ Sabha  the  Abolition  of  Whipping  Bill,

 1955) 8s, ४५  passed  by  Rajya  Sabha.  ‘T474-75+
 Message  from

 Sabha  the  Neg  nstrui
 (Amendment)  Bill,  r9s<.  ac  passed  by
 Rajya  Sabha.  ‘10641.

 Message  from  revurning  tre  Indian Tariff  (Amendment)  Bill,  1955,  without
 recommendation.  10494.

 Message  from  returning  with  amend-
 ment  the  Sprituous  Preparation  (In ter-Statc  Trade  and  Commerce)  Con trol  Bill.  r955,  as  passed  by  Lok  Sabla
 12049-50.

 RAM  SUBHAG  SINGH,  DR.—
 Motion  for  Adjournment—

 Policy  of  Government  tewards  freedon
 movement  in  Goa.  I0T4q.

 RAMASWAMY,  SHRI  S.  V.—
 Companies  Bill—

 Consideration  of  cla  Tl004.  Tro0os TIO44,  TIO45s  TI098,  I989-92,  ITI92 I478-79,  ‘1602,  I97I6-23.
 Motion  re  Report  of  Press  Commissio...

 10839.
 RAMNARAYAN  SINGH,  BABU—

 Motion  re  Report  of  Press  Commission.
 TO790,  TO8IT3,  T0869.

 RANE,  SHRI—
 Companies  Bil—

 Consideration  ot  clauses.  ‘11037,  770435 Il0g4,  ‘TIO47s  ‘112505  ‘T1909,  II9T0,
 TIQI2-£3,  I2II5.

 fends
 to  Lok

 Titles  and  Gifts  from  Foreign  States
 (Penalty  for  Acceptance)  Bill  (by  Shri Cc.  R.  Narasimhan)—
 Motion  to  consider.

 RAO,  DR.  RAMA—
 10587,

 Motion  for  Adjournment—  ‘
 Demonstrati  agai  Portuguese  ? atrocities.  10371.  *

 Prevention  of  Juvenile  —  Vagrancy  and  4
 Begaring  Bill  (by  Shri  M.  L.  Dwivedi}— Motion  to  consider.  10637-40,  1988-90,

 4 Fi i
 ‘T2004.

 Suspension  of  a  Member.  11533.  I3334.
 Titles  he  wr  from

 oon
 Stares  .

 (Penal  ‘or  Acceptance)  (by  Shri  |
 Cc.  e  Norasirahan)n

 "en
 i

 Motion  to  consider.  10615.
 RAO,  SHRI  GOPALA—  ‘

 Companies  Bill-—  ब
 Motion  to  consider  as  reported  by  * Joint  Committee.  ‘10448-56.,  at ‘  :
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 1A0,  SHRI.  T.  B.  VITTAL—
 Motion:  re  Report  of  Press  Commission.

 10803.  ‘10897,  10899.
 Resolution  re  State  Monopoly  of  Foreign Trade.  ‘11420,  I342I.

 tAY,  SHRI  8.  K.—
 Companies  Bill—

 Motion  to  consider  as  reported  by
 Joint  Committee.  1362-66,  1382-87.

 EDDI,  SHRI  RAMACHANDRA—
 Committee  on  Private  Members’ and  Resolutions—

 Motion  re  Thirty-fifth  Report.  ‘11403,

 Bills

 LI405.
 Companies  Bill—

 Motion  to  consider  as  reported  by Joint  Committee.  10342-51,
 Consideration  of  clauses.  ‘Troq9;  ‘T1050, TII93,  LI22-23,  ‘11726-28,  I3883, II907,  TIQIO,  TIQTI,  IT9TZ,  TI9T3.

 Motion  for  Adjournmeu— Demonstrations  against  Portuguese atrocities.  ‘10372.
 Resolution  re  State  Monopoly  of  Foreign Trade.  ‘T1416,  +11446-51.

 ‘EDDY,  SHRI  tVISWANATHA—
 Companies  Bill—

 Motion  to  consider  as  reported  by  Joint Committee.  ‘TO402-09,
 Indian  Arms  Act—

 Presentation  of  petition.  10495.

 EGROUPING  OF  RAILWAYS—
 See  ‘Railways,  Regrouping  of”.

 EPORT(S)—
 ‘Annual  of  Indian  Air  Lines  Cor- {  poration—Laid  on  the  Table.  I0249.
 Business  Advisory  Committee—

 Presentation  of  Twenty-third  —,
 T0495.

 Motion  re  Twenty-third  ——.  ‘10642- 43.
 Committee  on  Private  Members’  Biils ‘and  lutions—

 Motion  re  Twenty-fourth  —~—,  10583. Presentation  of  Thirty-tourth  Repert. Ta249.
 Presentation  of  Thirty-fifth  —-—, Tl049,

 Motion  re  Thirty-fifth  —,  TIg02-05,
 .Motion  re  of  Press  Commissicr 90§32-83.  I0643-I0776,
 Public  Accounts  Committes—

 Presentation  of  Thirteenth LI6to.

 |

 |

 |
 |

 |
 | i

 5
 REPORT(S)-—coned.

 of  Bank  Award  Commission~
 Laid  on  the  Table,  .  10778.

 of  Development  Ccuncil—ti}  tc:
 Heavy  Chemicals  (Acids  and  Ferti-
 lizers)  for  the  year  ‘1954-555  (ii)  ter Internal  Combustion  Engines  and! Power  driven  for  the  =  yeari
 1954-5sxiiicr sili  Icr  Bicycles  for  the  year  79544 55  and  (:\)  for  Sugar  for  th®  year  i954-
 ss—Laid  on  the  Table.  10903.  |

 of  Tariff  Commissien  on  ccnti-
 nuance  of  protection  to  Machine  Screw:
 Industry  etc.—Laid  eon  the  Trkles
 TI764.

 of  Tariff  Commission  on  Engi- neers’  Steel  File  Industry—Laid  on
 the  Table.  1064,  I-42.

 on  the  work  of  the  Central  Silk
 Board---Laid  on  the  Table.  1472-73.

 and  Auxiliary  Air  Forces  Act Reserve Rules  Amendments  to-—-Laid
 on  the  Table.  ‘10777.

 RESOLUTION(S}—
 re  State  monopoly  of  foreign  trade.

 ‘11406-62,
 RUBBER  BOARD—

 Motion  re  election  to  ——.  10496.
 RUBBER  RULES,  1955--

 Lad  on  the  Table.  ogy.

 SAIGAL,  SARDAR  A.  S.-—-
 Advanced  Age  Marriage  Restraint  Bil?

 {by  Shri  D  C.  Sharma)—
 Motion  to  consider,  ‘12027,  ‘12028,

 Motion  re  Report  of  Press  Commission.
 To8o9.

 SAKSENA,  SHRI  MOHANLAL—
 Companies  Bill—

 Motion  to  consider  as  reported  by
 Joint  Committee.  TUt67.

 SAKSENA,  SHRI  Ss.  L.—
 Companies  Bill—

 Motion  to  consid.r  as  reported  by
 Joint  Committee.  Fo4g2I-3,

 Starement:  re  flood  situation,  ‘10377.
 SAMANTA,  SHRI  Ss.  C.-—

 Titles  and  Gifts  from  orsign  Stat  s
 Bill  [by
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 SEA  CUSTOMS  ACT—
 Notifications  under  ——,  Laid  on

 the  Table.  ‘10777.  ‘11473.

 SEN.  SHRIMAT!  SUSHAMA—

 i,  «Abducted  Persons  (Recovery  and  Res-
 toration)  _  Continuance  Bill—
 Motion  to

 4h
 Advanced  Age  Marriage  Restraint  Bill.

 (by  Shri  D.  C.  Sharna}—

 consider.  T09-I0,  I0937-

 Motion  to  consider.  ‘12020,  293T,
 “Companies  Bill—

 Consideration  of  clauses,  ‘12972.
 Prevention  of  Juvenile  Vagrancy  and  ‘Begg-

 ing  Bill  (by  Shri  M.  L,  Dwivedi}—
 Motion  ro  consider.  £993-94,  TI995?

 Liggg.

 SHAH.  SHRI  C.  C—
 Companies  Bill—

 Mation
 Joint
 tos2i,

 to  consider  as  reported  by
 Committee.  10198,  I0509,
 I0§22.  053I.

 Consideration  of  clauses.  =  [I00T-02,
 II03I,  ‘11032,  [I040,  TfO42,  TI043.
 11053-65,  LI076.  LI077,  ITi27,  (T33.
 I2I42.  ‘TEZ05,  LI29I-300.  1308,  II355
 TI3%6,  fI3ZTB.  LT9IQ.  £9343.  TI547-
 11348,  I6363,  ‘11372.  ‘11373-  11378.
 11384.  ‘113945,  LI48I.  34497-§00.
 T1580,  ‘11677,  LI69  I.  Tz IO,
 1788-97,  [I826,  Tis27.  FIB2E.  I  +1830,
 IT898,  ‘11925-31,  TI9f2,  LI96H,  TI974.
 II975,  12096,  I233,  I2334-35-.  I2736.
 I2939,  I2749.  =

 Motion  re  Report  of  Press  Commission.
 105%0-89.

 SHAH.  SHRI  M.  C.—
 Companies  Bili—

 Motion  to  consider  as  reported  by
 Joint  Committee,  I0ts4.  19293-
 OF.  (19922  fOgIl.  T04I2.  “t047},
 tog  cco

 Consideration  of  ‘lau  T0979.
 ILI§S,  TL64.  T2966,TI84,  ILI85,  [£20§.
 TT275-22,  ‘11233,  1236,  11239  T2493,
 Tizg7,  Ti248.  £7347-48,  TIf  IB,  TI5  19.
 556.t4664  09967,TI568.  I972T.7I797-
 B07,  1827.  (I83-32,  TI8Bq..  L885.
 ‘11929,  TI964.  LI9R6,  TIg87.  T2095 I-
 $7,  12083-85.  I2086,  ‘121375,  ARTS9.
 12167,  I2I7%

 SHARM‘4,  PANDIT  K.  C.—
 Abducted  Persons  (Recovery  and  Res-

 toration)  Continuance  Bill—
 Motion  to  consider,  ‘T0924.

 SHARMA,  PANDIT  K.C.—comd.
 ! Advanced  Ag:  Marriage  Restraint  Bill  (by

 Shri  D.  C.  Sharma}—
 Motion  to  consider.

 Companies  Bill—
 Motion  to  consider  as  reported  by

 i0lg.  ‘12023,

 Joint  Committee.  ioTs§g,  Loz2,
 T0240-48,  10253-59.

 Consideration  of  clauses,  155%,  TE559°
 T1733.  LI795.  TIgol,  Ti943.  12  0T5-
 T207.

 Motion  re  Report  of  Press  Commission,
 fo8s6.  T8655.

 SHARMA,  SHRI  D.  C.—
 Abducted  Persons  (Recovery  and  Res-

 toration)  Continuance  Bill—
 Motion  to  consider,  [og2t.

 Advanced  Age  Marriage  Restraint  Bill

 Motioa  to  consider.
 ‘12036-42.

 Motion  re  Report  of  Press  Commission,
 0§39,  0754-69.

 Resolution  re  State  Monopoly  of  Foreign
 Trade,  542I.  .

 Titles  and  Gifts  from  Foreign  States
 (Penalty  for  Acceptance)  Bill  [by  Shri
 Cc.  R.  Narasimhan}—
 Motion  to  consider.

 T2072-T8.  12035)

 I0§97-060!.

 SHARMA,  SHRI  NAND  LAL—
 Abducted  Persons  (Recovery

 toration)  Continuance  Bill—
 Motion  to  consider.  id9t0,  ‘toga,

 and  Res-

 Too44,  10979-86,,  10993..  ‘10994,

 SHASTRI,  SHRI  ALGU  RAI—  ©

 Companies  .
 Motion  to  consider  as  reported.  by

 Joins  Committee.  “T0222.
 Prevention  of  Juvenile  “Vagrancy  and

 Begging  Bill  (by  Shri  M.  L.  Dwivedi}—
 Motion  to  consider.  ‘12002.  72004

 i2007,  ‘12008.  12011,

 SHASTRI,  SHRI  L.  B.—
 {alf-an-hour  Discussion  re  regrouping: +  of  Railways.  1753-60.

 SINGH,  SHRI  T.  N.—
 Companies  Bill,  Bet
 "Motion  to  Gonsider  as  reported  by

 Joint  Gommittee,  ‘10202,  ‘ror,
 TozI§,  T0409-2I.

 Consideration  of  claves.  ‘11249.
 Motion  re  Report  of  Press  Commission

 i0677.  T0737-$4
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 SINGHAL,  SHRI  8.  C.—
 Companies  Bill—

 Motion  to  consider  as  reported  by
 Joint  Committee,  02  tag.

 SINHA,  DR.  8.  N.—
 Motion  re.  Report  of  Press  Commission

 ‘To707-  In

 SINHA,  SHRI  A.  P.—
 Statement  re,  flood  situation.  10377.

 SINHA,  SHRI  SATYA  NARAYAN—
 Business  Advisory  Committee—

 Motion  re,  Twenty-Third  Report.
 106 42-43

 Report  of  Tariff  Commission’  on  Engi-
 neers’  Steel  File  Industry—Laid  on
 the  Table,  r064I-42.

 Su
 os  statements  XXXII

 IV,  XXIX  XXIV,  XIX
 XIII,  IX  and  ्  =  showing  action
 taken  by  Government  on  various
 assurances  etc.  given  during  the
 Second  Session,  ‘1952,  Third  Session
 ‘1953,  Fourth  Session.  ‘19530  Fifth
 Session,  ‘1953,  Sixth  Session,
 ‘1954.  Seventh  Session,  ‘1954,  Eighth
 Session,  i9§4,  and  Ninth  Session,
 1955

 अंग.  बगल
 on  the  Table,

 11327-2,
 SINHASAN  SINGH,  SHRI—

 Advanced  Marriage  Restraint  Bil! Age
 (by  Shri  0.  C.  Sharma)—
 Motion  to  consider.  12027,

 I2029,  ‘12035.
 Companies  Bill—

 Consideration  of  clauses.
 TI682-88,  ‘1698,

 SOMANI,  SHRI  G.  D.—
 Companies  Bill—

 Motion  to  consider  as  reported  by
 Joint  Committee.  I0!72-97,  I022.

 Consideration  of  clauses,  ‘11203,  I7T2057
 Il,  11638-47,  11658,  ITTBR4,  TI8972
 I206I-64,  12076.

 Resolution  re,  State  Monopoly  of  Foreign
 Trade.  ‘11423-28,,

 SPIRITUOUS  PREPARATION  KINTER*
 STATE  TRADE  AND  COMMERCE)
 CONTROL  BILL,  I955—
 See  under  “‘Bill(s)’.

 STATE  BANK  OF  INDIA  AMEND-
 MENT)  BILL,  ‘fF 1955—
 See  under  “Bills  (s)".

 STATEMENT(S)}— a  the  reply  given  to  Starre
 Question  hg  823  re  export  of  Dako

 Meubles  —
 on

 ‘12028,

 II630,  II654,
 TI702.

 STATEMENT(S)—contd.
 ——Goa.  ‘10377-78
 ——re.  flood  =  situation——-Laid  on

 Table.  (10373-77 re.  Goa  situation.  ‘10249-53-,
 —re.  North  East  Frontier  Agency.

 10378-780.
 —re.  Recommendations  of  Bank

 Award  Commission.  105 78-82.
 Supplemen  Nos.  XXXIP

 XXXIV,  XXIX,  XXIV,  XIX,  XIID
 IX  and  V  showing  action  taken  by
 Government  on  various  assurances  ¢tc.
 given  during  the  Second  Session,  ‘19523
 Third  Session,  ‘19533  Fourth  Session,
 1953,  Fifth  Session,  1953,  Sixth
 Session,  ‘19545  Seventh  Session  79545
 Eighth  Session,  954  and  Noat!
 Session,  7955  respectively—Laid  on
 the  table.  ‘11327-28

 SURESH  CHANDRA,  DR.—
 ‘Advanced  Age  Marriage  Restraint  Bill

 (by  D.  C.  Sharma)—
 Motion  to  consider,  20279  12036.

 Motion  re.  Report  of  Press  Commission
 ‘107295  ‘10732,

 Prevention  of  Juvenile  Vagrancy  and

 ging.
 Bill  (by  Shri  M.  L

 Dwi
 12008.

 SUSPENSION  OF  MEMBER(S)—
 Motion  re.  termination  of  suspension  of

 a  Member.  +11466-72-
 Suspension  of  a  Member.  ‘1329-35-

 SWAMI,  SHRI  SIVAMURTHI—
 Resolution  re.  State  Monopoly  of  Foreign

 Trade.  ‘TI416-175,  ‘1144111446.

 SWARAN  SINGH,  SARDAR—
 Abducted  Persons  (Recovery  and

 Restoration)  Continuance  Bill—
 Motion  to  consider.  I90I-02,  I0904-2I5

 0927५  10928,  10938,  ‘10953-54.,  10955»
 10980,  10992-96..

 Motion  to  pass,  as  amended.  70947 -

 Motion  to  consider.

 T

 TANDON,  SHRI—
 Prevention  of  Ju  Vagrancy  and ing  Bill  (by  |  Shri  M.  L.

 Ha  it
 Motion  to  consider,  ‘12011.

 TARIFF  COMMISSION—
 port  continuance

 protection  to  Machine  Screw
 Industry  etc.——  Laid  on  the  Table.

 a
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 TARIFF  COMMISSION—contd.

 Report  of
 of  on  Engineers’  Steel  File

 —Laid  on  the  le.  T064I-42.
 TEK  CHAND,  SHRI—

 Motion  re.  Report  of  Press  Commission.
 10765-69.

 Titles  and  Gifts  from
 =

 States.
 (Penalty  for

 uc  amd
 Bill  [by  Shri

 c.  R.  Na
 Motion  to  consider.  ‘10607-11.

 TELKIKAR,  SHRI—
 Funeral  Reforms  Bill  (-न

 Motion  to  circulate.  12042-47.

 THIMMAIAH,  SHRI—
 Business  of  the  House.  T0361. | Motion  re.  Report  of  Press  C.ammis-

 sion.  10538,  I0760-64,  T0898.

 THOMAS,  SHRI  A.  M.—
 Advanced  Age  Marriage  Restraint  Bill

 (by  Shri  D.  C.  Sharma)—
 Motion  to  consider.  12038.

 Committee  on  Private  Members’  Bills
 and  Resolutions—
 Motion  re.  Thirty-fifth  Report.  ‘T1405.

 Companies  Bill—
 Motion  to  consider  as  reported  by  Jaint

 Committee.  ‘10320.
 Consideration  of  clauses.  ‘11064,  ‘110695,

 II322,  77323५  II9I9.
 Half-an-hour  Discussion  re.  regrouping of  Railways.  TY754.
 Motion  re.  Report  of  Press

 sion.  x0842,  10890.
 Motion  re.  termination  of  suspension  of

 a  Member.  ‘T1470.
 Resolution  re.  State  Moriopoly  of  Foreign

 Trade.  II4I2,  I2408,  IT428-34,
 Tr440,  ‘11447,  ‘114533  77455  T457.

 Suspension  of  a  Member.  ‘T1331.
 Titles  and  Gifts  from  Foreign  States

 (Penalty  for  Acceptance)  Bill  [by  Shri
 C.  R.  Narasimhan]— Motion  to  consider.  70594-97«

 Tides  and  Gifts  from  Foreign  States
 (Penalty  for  Acceptance}  Bill  [by
 Shri  C.  R.  Narasimhan]—

 See  under  ‘‘Bill(s)”

 Commis-

 TIWARY,  PANDIT  D.  N.—
 Companies  Bil—

 Consideration  of  clauses.  1213.
 Prevention™  of  Juvenile  Vagrancy  and

 Begging  Hill  (by  Shri  M.  L.  Dwivedi)—
 Motion  to  consider.  10635.

 TRADE,  FOREIGN—
 Resolution  re.  State  monopoly  of  ——

 TL406-62.
 TRIPATHI,  SHRI  K.  P.—

 Companies  Bill—
 Motion  to  consider  as  reported  by  Joint Committee.  ‘T0156,  I0222,  ‘TO0S06, 70509,  ‘10520;  I0§30.
 Consideration  of  clauses.  ‘1T302,  73955

 II§l0-I4,  ‘TES375  II§58-7I,  11595-9069,
 II904,  I2I04-05,  ‘T2109,

 Motion  re.  Report  of  Press  Commission,
 I0540.

 TRIVEDI,  SHRI  U.  M.—
 Abducted  Persons  (Recovery  and

 Restoration)  Continuance  Bill—
 Motion  to  consider.  3r0909,  709225

 I094I-49,  70950.
 Advanced  ae

 Marriage  Restraint  Bill
 (by  Shri  C.  Sharma)—
 Motion  to  consider.  r20I4,  I20I73

 12019-22,  ‘12023.
 Companies  Bill—

 Consideration  of  clauses.  II034-35s
 11037-38,,  i044,  770465  Ir048s
 TI0§§,  II076-77,  ‘T1089,  7I098-309,
 III33,  TI760-66,  I2368,  ITI69,  ILI7O-
 JI,  TII72,  IIL73,  TIZ20,  ‘TH222,  II2233
 TI227,  I2239,  ‘T1243-d45  I[245-493
 ‘11297;  11298-99,,  11303;  ‘TU3O4,  ‘11306,
 I9342-50,  II354)  113735  TI397;  74005
 ‘13795;  ‘II797s  II8I4,  ‘11826,  17827,
 rr828,  ‘11850-56,,  II890,  I3893,  II9395
 11965-66,  98i,  ‘11984.

 Prevention  of  Juvenile  Vagrancy  and
 Begging  Bill  (by  Shri  M.  L.  Dwivedi}— Motion  to  consider.  12004.

 Suspensi  of  a  Memb  II393I-32>
 II333.

 TULSIDAS,  SHRI—
 Companies  Bill—

 ‘Motion  to  consider  as  reported  by  Joint
 Committee.  ‘10324-42.

 Consideration  of  clauses.  109995,  77003
 IIOI4-36,  ‘T1039;  IIO4I,  pe  Ome ‘1046.  II05§,  rros6,  II0§9:
 ot  ieee  tae,  I7083,  TI0%4>
 ‘11086,  111485  I99§4-60,  IIL7I,  LII72>
 ‘111735  TTI8O,  ‘11182;  ‘11185,  ‘L207
 II2ZI9,  I9236-45,  ‘'11249-505  AYZ5Ts
 II902,  II304,  77305५  11306,  AY307-172
 ‘E1380,  Bertey  7382५  773835  TI396,
 ‘11400,  ‘T40Ty  ‘11493-975,  77  ‘SII,  Il594>
 ‘115953  11596,  11598-99,  II652,  II653»
 II669-74,  777075  LI708,  Li709,  ITU;
 11728-32,  I740,  II743,  ‘11792-93),
 ‘TI795s  I2830,  “118645  ‘118655  11866,
 T987-83,  T2886-94,  -T7g00,  TI903-O45
 IIQII,  I99I2,  T1967,  I968,  II975s
 I2097,  I2099-I2I00,  ‘12101;  .  ‘12103;
 27045  ‘12120-27,  (12739),  ‘T2T4O,
 ‘12146,  ‘12152.
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 v  VEERASWAMI  SHR.

 VALLATHARAS,  SHRI—  Prevention  sn  ost Companies  Bi  Begging  Bi  ri.
 Motion  to  consider  as  reported  by  Joint  Motion  to  consider.  हि  lI9,

 Committee.  10478-94)  ‘TOSOS)  I0507.

 Vie  aie,  SEB
 VENKATARAMAN,  SHRI—

 Zompanies  Bil
 Motion  to  consider  as  reported  by  Joint  |  Motion  re.  Report  of  Presse  Commissic

 Committee.  ‘T0209.  i  r0800-809.
 ri
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